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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
In Re: M.A. No.28/2023

In OA No.215/2022
IN THE MATTER OF: -
Ashish Sardana ...Applicant
Versus
M/s Vatika Ltd. and Anr. ...Respondent

REPLY ON BEHALF OF RESPONDENT NO.1 TO
MISCELLANEOUS APPLICATION NO.28/2023 FILED BY
THE APPLICANT.

MOST RESPECTFULLY SHEWETH:

1. That present reply being filed on behalf of respondent no. 1,
through it’s authorized signatory, who is duly authorized by
the board of Directors of M/s Vatika Ltd./Respondent no. 1,
Vide Board resolution dated 04.01.2023. The Certified Copy
of Board Resolution dated 04.01.2023 is annexed as
Annexure-R-1/20.

2. That the captioned Miscellaneous Application No.28/2023
has been filed by the Applicant vide email dated 14.04.2023
in the form of ‘public interest litigation’ in O.4. No.215 of
2022 inter alia alleging himself to be a public spirited
person and averring that penalty and Environmental
Compensation Cost of Rs.8.10 crores imposed on
Respondent No.l1 by the State Environment Impact
Assessment Authority, Haryana (‘SEIAA’) i.e. Respondent
No.2, vide order dated 24.11.2022 read with order dated
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02.02.2023 is inadequate and has also not been recovered by
SEIAA from Respondent No.1.

That it is submitted that not only the instant M.A.
misconceived and misleading but even the imposition of
penalty and Environment Compensation Cost (‘ECC’) on
the Answering Respondentis illegal, arbitrary, erroneous and
without any basis in law. The Answering Respondent
humbly submits that each and every statement and/or
submission made in the Application, unless specifically and
expressly admitted, is disputed and denied and may be read
as travesty of facts.

That for just and proper assistance in the matter and to
appreciate the entire gamut of the controversy as sought to
be raised vide the instant M.A., it would be incumbent to

provide the factual and legal position, though succinctly:

(1)  Respondent No.l i.e. Vatika Ltd. is company engaged
in the business of construction and development of Real
Estate Projects/Townships including Group Housing,
Commercial buildings, Residential Plotted Colonies and
Apartments in the state of Haryana. The Answering
Respondentobtained License No. 22 of 2011 from the
Department of Town and Country Planning, Haryana,
for developing a Group Housing Project namely
‘Tranquil Heights’ on land admeasuring 11.218 acres in
Sector-82 A, Gurgaon (hereinafter referred to as ‘said
Project’). As a matter of routine procedure and at
regular intervals, the license was renewed, with the last
renewal dated 19.08.2021, a copy whereof is annexed

hereto as Annexure R-1/1, extending the validity of

license up to 23.03.2025. It may be mentioned here that
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the Respondent has divided the development/
construction of the said Project in two phases i.e. Phase-
1 involving construction less than 20,000 sq.mtrs. and
Phase-2, for which the Answering
Respondentsubmitted an application for Environment
Clearance (‘EC’) on Ministry of Environment, Forest
and Climate Change (‘MoEF&CC’) web portal on
12.10.2016 and the same was also submitted to SEIAA
on 22.12.2016. The proposal was taken up in 147th,
148th and 150th meetings of the State Expert Appraisal
Committee (‘SEAC’), held on 30.01.2017, 14.02.2017
and 07.04.2017, respectively. The Answering
Respondent had further submitted Forest NOC as well
as Aravalli NOC. After being fully satisfied that the
proposal complied with all requirements as per check
list, the SEAC rated the said Project with ‘Gold Rating’
and was in unanimity in recommending the proposal for
grant of EC by SEIAA under EIA Notification S.O.
1533(E) dated 14.09.2006 (‘EIA Notification’) issued
by MoEF&CC. Minutes of meeting dated 07.04.2017
are annexed hereto as Annexure R-1/2. A copy of EIA

Notification dated 14.09.2006 is annexed hereto as
Annexure R-1/3.

The EIA Notification stipulates a period of 45 days
from the receipt of the recommendations of the SEAC
within which the regulatory authority must convey its
decision to the applicant. In the absence of such
communication, the applicant can proceed as if the EC
sought for has been granted or denied by the regulatory

authority in terms of final recommendations of the
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SEAC. In the case of Answering Respondent, SEAC
submitted its recommendation to SEIAA on 07.04.2017
and no communication was forthcoming from SEIAA
or the SEAC. In the absence of any communication
from SEIAA or SEAC for a period of 45 days
sincethereceipt of the recommendations of the SEAC,
the Answering Respondent proceeded under Clause
8(ii1) of the EIA Notification, taking it to be a deemed
EC in terms of the recommendation of SEAC. The
Answering Respondent vide letter dated 04.07.2017, a
copy whereof is enclosed herewith as Annexure R-1/4,
even intimated this to SEIAA of its bona fide belief that
EC is deemed to have been granted and further kept
regularly submitting six-monthly compliance reports
since December 2017, all of which were duly received
and acknowledged by SEIAA. The said letter dated
04.07.2017 and subsequent compliance reports were
duly received by SEIAA and a copy of letter dated
04.07.2017 was even marked to the Director (New
Construction  Projects and Industrial  Estates),
MoEF&CC, New Delhi. Copies of six-monthly
compliance reports submitted by the Respondent
December 2017 onwards, as per the conditions of the
SEAC recommendations, are annexed hereto as

Annexure R-1/5.

Thereafter, much to the surprise of the Answering
Respondent, a two-member sub-committee, constituted
by SEAC visited the said Project site on 02.06.2018 1i.e.
more than a year later, notwithstanding that there was

no reason and/or occasion for the said visitwhen the EC
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was deemed to have been granted. It had transpired that
the recommendation of SEAC made on 07.04.2017 in
its 150™ meeting, was considered by SEIAA in its 102"
meeting held on 20.04.2017 and SEIAA made an
observation, albeit erroneously, on the validity of
license till 12.03.2017, and directed SEAC to visit the
site and report about any construction within 15 days. A
copy of minutes of meeting dated 20.04.2017 is

enclosed herewith as Annexure R-1/6. Here it may be

noted that renewal of license is a routine procedure and
the Answering Respondent had already applied for
renewal of the license within the validity period of the
license, vide letter dated 20.02.2017, and the same now
stands renewed up to 23.03.2025.Besides the fact that
renewal of the licence is a routine procedure and the
Respondent had already applied for the renewal within
the wvalidity period of its licence, it may also be
mentioned that any inquiry into the validity of the
licence is beyond the scope of jurisdiction of SEIAA
and the same has been reiterated by MoEF&CC in its
notification No. 22-154/2015/1A.1I1 dated 10.11.2015,

a copy whereof is annexed hereto as Annexure R-1/7.

The Ministry, in no ambiguous terms, has directed that
to avoid duplication of work and to speed up process of
scrutiny, SEIAA/SEAC should only focus on thrust
areas of environmental sustainability and need not focus
on other issues which are normally looked after by the
concerned State Government Departments.
Furthermore, even SEIAA itself vide its Memo No.
SEIAA/HR/18/286 dated 17.04.2018, a copy whereof is
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annexed hereto as Annexure R-1/8, has also done away

with the requirement to submit a valid licence for the

purposes of granting an EC.

Pertinently, the visit of the sub-committee of SEAC was
made on 02.06.2018, after a period of more than one
year from the date of the direction of SEIAA i.e.
20.04.2017, even though 15 days’ time period had been
stipulated in the said direction. Furthermore, the sub-
committee submitted a report dated 02.06.2018, a copy

whereof i1s annexed hereto as Annexure R-1/9,

containing certain erroneous conclusions
notwithstanding the fact that the Answering Respondent
during SEAC meeting 172, dated 03.07.2018, had
placed on record the correct facts and status regarding
the construction the true copy of which as shared
whereof 1s annexed hereto as Annexure R-1/10.
However, the SEAC referred the case to SEIAA for
further action, and SEIAA, deeming the case fit for

prosecution, though erroneously, issued a show-cause
notice dated 07.08.2018, a copy whereof is annexed

hereto as Annexure R-1/11, which was duly replied to

vide letter dated 13.08.2018, inter alia, clarifying that
construction at the site was only started after the 45 day
time period stipulated in the EIA Notification had
elapsed, which consequently led to grant of deemed EC
in line with the recommendation and ‘Gold’ rating of
the SEAC. However, thereafter the term of SEIAA and
SEAC lapsed and in view of the delay in
acknowledging the deemed EC, the Answering

Respondent had to halt the construction work since
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2019. A copy of the reply filed by the Answering

Respondent is annexed hereto as Annexure R-1/12.

After the reconstitution of SEIAA, the Answering

Respondent was served a final notice dated 23.12.2021
bearing memo No.SEIAA/HR/2021/1374, a copy

whereof is annexed hereto as Annexure R-1/13. In

response to the said notice, the Answering Respondent
had filed a representation dated 24.01.2022, a copy

whereof is annexed hereto as Annexure R-1/14, and

was appearing before Chairman, SEIAA and reiterated
its submission that in the absence of any
communication from SEIAA or SEAC for a period of
45 days since the receipt of recommendation of SEAC,
whereby the SEAC had recommended the said Project
for grant of EC, the Answering Respondent had
proceeded under Clause 8(iii) of the EIA Notification
dated 14.09.2006, taking it to be a deemed EC in terms
of the recommendation of SEAC. However, during the
course of the proceedings before SEIAA, on
24.03.2022, the Answering Respondent was apprised by
SEIAA of an alleged document dated 01.05.2017,
which was purportedly handed over to the Respondent’s
consultant. It is a conceded position that the alleged
document was never sent via post to the Answering
Respondent’s registered address, as had been done in
respect of other communications from SEIAA itself in
the past. By referring to this alleged document, it was
sought to be suggested that a communication had been
sent to the Answering Respondent by SEIAA, pursuant
to the recommendation of SEAC for grant of EC,
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though the said document never reached the
Respondent nor was the Respondent made aware of its
contents. However, it was only after the Answering
Respondent moved an application dated 29.04.2022 for
making available the document alleged to have been
delivered by hand to the consultant in 2017, was the
Answering Respondent shown a letter bearing memo
No.SEIAA/HR/17/282 dated 01.05.2017 from SEIAA,
addressed to the Secretary, SEAC, and a copy of which
is stated to have been handed over to the Respondent’s
consultant. A copy application dated 29.04.2022 filed
by Answering Respondent and a letter dated 01.05.2017
as shown to the representative of the Respondent during
the course of the hearing, are annexed hereto as

Annexure R-1/15 and R1/16 respectively.

On perusing the contents of the said letter, it would
appear that the recommendation of SEAC for grant of
EC to our Group Housing Colony Project was taken up
on the 102nd meeting of SEIAA held on 20.04.2017
and SEIAA, while making a mention of the validity of
the project license till 23.03.2017, referred the case
back to SEAC with a suggestion to visit the project site
to verify any construction or violation of environmental
norms and directed the SEAC to submit report within
15 days. It is pertinent to mention that, although SEIAA
had directed the SEAC to visit the project site and
submit the report within 15 days, no such visit was
made till 02.06.2018, over 1 year after the direction of

this SEIAA, and nor was any communication
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forthcoming from SEIAA or SEAC in furtherance to

the same.

Thereafter, in light of the production of alleged letter
dated 01.05.2017, the Answering Respondent submitted
an Addendum dated 09.05.2022 to its earlier
Representation/Reply dated 24.01.2022 before SIEAA,

a copy whereof is annexed hereto as Annexure R-1/16,

whereby the Answering Respondent raised preliminary
objection that even though a copy of the letter dated
01.05.2017 was alleged to have been delivered by hand
to the Respondent’s consultant, such manner of delivery
had neither been carried out in the past nor could it be
deemed to be a proper channel of delivery of any
document/communication. In fact, the letter dated
01.05.2017, vide Endst. No.SEIAA/HR/17/282, itself
states that the copy of the same is forwarded to the
Answering Respondent at its registered address, though
no proof of dispatch was shared or shown. It is
surprising then that, in spite of such endorsement,
SEIAA deemed it fit to allegedly hand over the letter to
the consultant. It was thus the Answering Respondent’s
bona fide and legitimate belief that no communication
from SEIAA was forthcoming as regards the EC for a
period of 45 days since the receipt of recommendation
of SEAC and hence the Answering Respondent
proceeded under clause 8(i) read with clause 8(iii) of
the EIA notification dated 14.09.2006, taking it to be a
deemed EC in terms of the recommendations of the
SEAC, that too after informing SEIAA vide letter dated
04.07.2017, to which no reply/objection was raised.
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Vide the said Addendum, the Answering Respondent
further submitted that even if handing over the letter
dated 01.05.2017 to the consultant was an acceptable
channel of communication of such document, the said
Project would still be eligible for a deemed EC under
Clause 8(i1)) read with Clause 8(iii) of the EIA
Notification. Clause 8(ii) delineates the procedure and
the timelines to be followed in case the regulatory
authority, 1i.e. SEIAA, disagrees with the
recommendation of SEAC. Upon receipt of the
recommendation of SEAC and if SEIAA disagrees with
the recommendation, SETIAA must, within a period of
45 days, request SEAC to reconsider the
recommendation ~ while  stating  reasons  for
disagreement. Thereafter, SEAC must consider the
observations of SEIAA and furnish its views on the
same within a further period of 60 days. The subsequent
decision of SEIAA after considering the views of
SEAC shall be final and has to be conveyed to the
applicant by SEIAA within the next 30 days. A perusal
of the provisions of Clause 8(ii)) would make it
perceptible that even when SEIAA disagrees with the
recommendations of SEAC, SEIAA is obligated to
communicate its final decision to the applicant within a
period of 135 days (45 days + 60 days +30 days). In the
event that SEIAA fails to communicate its final
decision within the stipulated period, Clause 8(iii)
provides that the applicant may proceed as if the EC
sought for has been granted in terms of the final

recommendations of the SEAC. Therefore, even in the
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event that SETAA disagrees with the recommendations
of SEAC for grant of EC, the SETIAA must convey its
final decision to the applicant within a period of 135
days from the receipt of the recommendation of SEAC,
failing which the applicant can proceed with a deemed
EC in terms of the recommendation of SEAC. In the
case of the Answering Respondent, even if SEIAA in
its 102nd meeting dated 20.04.2017 considered the
recommendation of SEAC and referred the case to
SEAC with a direction to visit the project site and
submit report within 15 days, at no point in time was
any communication as to the final decision of SEIAA
forthcoming, let alone in the 135 day period stipulated
in the EIA Notification and hence, in the absence of any
communication as to the final decision of SEIAA
within a period of 135 days, the said Project proposal
was eligible for a deemed EC, in terms the
recommendation of SEAC, under Clause 8(ii) read with

Clause 8(ii1).

It was further submitted by the Answering Respondent
that it would be gross miscarriage of justice if the
Respondent is penalized for the failure of SEAC to visit
the project site or submit any report within the 15 day
time period, in spite of an express direction by SEIAA
to do the same, and further failure of SEIAA to convey
its final decision to the Respondent within 135 days
from the receipt of the recommendations of SEAC. It is
not only unjust but also unreasonable and arbitrary to
penalise a person for the default of another, including

the Government authorities, and this laudable principle
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is described in the Latin legal maxims nemo punitur pro
alieno delicto (no one is punished for another's wrong).
It is a conceded position that a two-member committee
of SEAC visited the said Project site on 02.06.2018,
more than a year after the direction of SEIAA and also
after the 60 days’ time period provided in the EIA
Notification to SEAC to consider the observations of
the SETAA and furnish its views. This failure of SEAC
to visit the site and furnish its report within the
stipulated time, without there being any cogent or
legally acceptable justification for the same, is a glaring
lapse on part of SEAC in adhering to directions of
SEIAA as well as the provisions of the EIA
Notification. Moreover, as an indication of its bona
fides, the Respondent vide letter dated 04.07.2017, even
intimated SEIAA of the EC being deemed and further
kept regularly submitting six-monthly compliance
reports since December 2017. The factum of deemed
EC was never denied SEIAA and rather the compliance
reports were being accepted without any reservations or

a whisper of protest.

However, SEIAA, without even considering much less
appreciating the submissions made by the Answering
Respondent and apparently in a bid to cover its acts of
negligence and omission, passed the order dated
24.11.2022 whereby it was inter alia held that the
Respondent’s claim for deemed EC does not survive
and hence the said Project had attained the ‘entity of
being there without EC.” Further, a sub-committee

comprising of Member Secretary, SEIAA; Chairman,
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SEAC; and Member Secretary, SEAC was constituted
to visit the said Project site to capture the extent and
size of violations, and SEAC was directed to appraise
and assess the damages caused and prepare remedial
Environment Compensation, penalty and any other
action within the scope of the Standard Operating
Procedure (‘SoP’) dated 07.07.2021 1issued by
MoEF&CC. A copy of order dated 24.11.2022 is

annexed hereto as Annexure R-1/17. Pursuant to the

said order and without any visit from the so constituted
sub-committee, the Respondent was served another
memo dated 02.02.2023 whereby totally whimsical,
baseless and arbitrary penalty of Rs.266.70 lakh and
ECC of Rs.533.40 lakhs, totaling Rs.800.10 lakhs, were
imposed on the Respondent and the Respondent was
directed to deposit the said amounts within 30 days. A
copy of memo dated 02.02.2023 is annexed hereto as
Annexure R-1/18.

In the interregnum, the Applicant herein had filed the
Original Application No.215 of 2022, inter alia, seeking
directions from this Hon’ble Tribunal to demolish
structures at the said Project site. During the course of
the hearing, this Hon’ble Tribunal deemed it fit to
constitute a joint committee comprising of SEIAA,
State Pollution Control Board and District Magistrate,
Gurugram to undertake visit to the site, interact with the
stakeholders and submit a report to the Tribunal. The
said sub-committee visited the Project site on
04.07.2022 and submitted its report dated 19.08.2022, a

copy whereof, albeit without annexures thereto, is
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annexed hereto as Annexure R-1/19. The O.A.

however came to be disposed of vide order dated
11.11.2022 without expressing any final opinion on the
matter and left it for SEIAA to take a decision on

merits.

It may also be mentioned here that the Answering
Respondent had moved an representation dated
10.03.2023 before the Chairman, SEIAA seeking
setting aside of the penalty and ECC imposed vide
order dated 02.02.2023, and requesting reconsideration
of the matter afresh. However, the Respondent was
constrained to withdraw the said representation and was
advised to move a representation to the MoEF&CC.
Accordingly, the Answering Respondentmoved a
representation dated 04.04.2023 to the Secretary,
MoEF&CC. In the interregnum, however, the
application under reply came to be filed by the
Applicant. As similar issues/averments as had been
raised by SEIAA seem to be forming subject matter of
the instant application under reply and cognizance of
the application had been taken vide order dated
24.04.2023, the Answering Respondent, as advised, is
filing the present reply.

That it is in this backdrop that the Applicant, who it may be

mentioned was even an investor in the said Project, has filed

the instant application whereby the Applicant has sought to
suggest that that penalty and ECC of Rs.800.10 lakhs

imposed on Answering Respondent by the SEIAA vide

order dated 02.02.2023 is inadequate and has also not been

recovered by SEIAA. The Applicant has further sought to
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make certain false and baseless allegations stating that the
Respondent had carried out construction three times beyond
that in the plans, proposals or documents at the project site
and 1s a repeat violator having carried out similar violations
in other projects, without presenting even a shred of
evidence to back the claims. It is submitted that the
application filed by the Applicant is misconceived and
erroneous as no such penalty or ECC can be said to be
applicable to the Answering Respondent and order dated
24.11.2022 and memo dated 02.02.2023 have been issued
without fully appreciating the submissions made by the
Answering Respondent and are in teeth of law.

That upon perusal of the order dated 24.11.2022, it would
become it is submitted that the sole basis for rejecting the
Respondent’s claim of deemed EC for the said Project is the
letter dated 01.05.2017 which was never shared or sent to
the Respondent and is only alleged to have been physically
handed over to a consultant stated to have been engaged by
the Respondent. However, at no point in time prior to the
Respondent raising its plea for deemed EC in the hearing
before SEIAA on 24.03.2022, was the said letter every
brought to the notice of the Respondent, notwithstanding the
fact that the Respondent had categorically informed the
SEIAA of the EC having been deemed, in absence of any
communication, vide letter dated 04.07.2017. That the
alleged letter dated 01.05.2017 was to see the light of the
day only on 24.03.2022, in response to the Answering
Respondent’s submission of EC having been deemed as per
EIA Notification, not only reeks of mala fides on part of
SEIAA but also casts doubt on the veracity of said letter. It
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would appear that the said letter, as well as the narrative
around it being handed over to the consultant, when it
should have been sent to the Respondent’s address, is an
attempt on part of the SEIAA to evade responsibility for its
acts of omission. This submission of the Answering
Respondent is further bolstered by the fact that no
explanation, whatsoever, has been given till date for the
SEAC sub-committee visiting the said Project site after a
period of more than one year from the date of the direction
of SEIAA i.e. 20.04.2017, even though 15 days’ time period
had been stipulated in the said direction. The non-serving of
letter 01.05.2017 and further non-visitation of the SEAC
sub-committee for over a year is indicative of the
lackadaisical and negligent manner of functioning of the
SEIAA as well as SEAC, for which only they are to blame.
The letter dated 01.05.2017, being a disputed document and
concededly not delivered to the Answering Respondent
through proper channels, if at all, could not thus have been
made the sole basis for rejecting the Respondent’s claim of
deemed EC, especially when there is mountain of
documents/communication which was never refuted from
the Respondent since 2017 about the EC having been
deemed.

That 1s further submitted that even if the letter dated
01.05.2017 1s assumed to have been communicated to the
Respondent through the consultant, which though in no way
could constitute a proper channel of communication, the
order dated 24.11.2022 would still be in teeth of the
provisions of EIA Notification as in case SEIAA disagreed
with the recommendations of SEAC for grant of EC, SETIAA
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was under an obligation to convey its final decision to the
Answering Respondent within a period of 135 days from the
receipt of the recommendation of SEAC, failing which the
Respondent could proceed with a deemed EC in terms of the
recommendation of SEAC as per Clause 8(ii) read with
Clause 8(iii) of the EIA Notification. However, the said
submission of the Respondent is never even discussed much
less considered or appreciated in the order dated 24.11.2022
and instead SEIAA has preferred to pass the said order in a
slipshod and temerarious manner, apparently in bid to
obscure its own deficiencies and lapses. Thus, on this count
too the order dated 24.11.2022 and consequent memo dated
02.02.2023 cannot be enforced.

That without prejudice to the above, it is submitted that
SEIAA has even erred in imposing penalty and ECC on the
Answering Respondent vide memo dated 02.02.2023 as the
same have been imposed arbitrarily, with no consideration
to the facts or law and without even complying with the
directions issued vide order dated 24.11.2022. As mentioned
beforehand, the order dated 24.11.2022 had directed that a
sub-committee constituted thereby would visit the said
Project site to capture the extent and size of violations.
However, unable to escape their quiddity of not complying
with orders, no such sub-committee of SEAC/SEIAA ever
visit the said Project site. Instead, vide memo dated
02.02.2023, a new approach, not previously contemplated in
order dated 24.11.2022 was adopted, and SEIAA
unilaterally decided to withdraw the sub-committee and
instead proceeded to decide the penalty and environment

compensation cost on the basis of earlier field visit reports
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dated 02.06.2018 and 19.08.2022. Besides the submission
that the sub-committee constituted vide order dated
24.11.2022 ought to have visited the said Project site to
ascertain the true and latest factual position of the
construction that has been done, it is even the submission of
the Respondent that no reliance, whatsoever, could have
been placed on report dated 02.06.2018 given that the said
report has been a matter of dispute since the very beginning.
In the said report, it has been wholly erroneously concluded
that the entire superstructure for the said Project with the
total built-up area of 43862.113 sq.mtrs. has been erected
whereas, on the said date only certain portions of the project
were constructed, the area whereof was far lower than the
total constructed area. The objections to the report of sub-
committee had been submitted by the Answering
Respondent and status of construction clarified during the
172nd SEAC meeting dated 03.07.2018. Thus, given that
the report dated 02.06.2018 is a matter of dispute, no
reliance could have been placed on it in determining any
penalty/costs. Moreover, the findings of report dated
02.06.2018 even run contrary to the another report dated
19.08.2022 submitted by a committee constituted by this
Hon’ble Tribunal, vide order dated 12.04.2022 whereby, the
said committee after visiting the Project site, had concluded
that as on 04.07.2022, the total built-up area of the project
was approx. 10,500 sq.mtrs. and that it was unfeasible to
verify any allegations of commencement of construction
work prior to or after making the EC application. However,
even though the memo dated 02.02.2023 makes a reference

to the report dated 19.08.2022, the said reference is hollow
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inasmuch as the findings of the said report have been given
a go-by and complete reliance is placed on an old and
outdated report 2018, which in any case has been disputed

with fervour.

That it is submitted that SEIAA has further failed toact onits
own directions issued vide order dated 24.11.2022 inasmuch
as it had been directed vide the said order that after the
receipt of the report of the sub-committee, SEAC will
appraise and assess the damages caused and prepare
Remedial Environmental Compensation, Penalty etc.
However, there is nothing on record to show that even the
reports dated 02.06.2018 and 19.08.2022 were ever
considered by the SEAC to appraise and assess the damages
caused, and it would appear that SEIAA in an impetuous
manner itself came up with wholly arbitrary and baseless
amount of Rs.800.10 lakh as penalty and ECC.

That without prejudice to the foregoing, even if any penalty
can be said to be imposable on Answering Respondent, the
memo dated 02.02.2023 suffers from several other glaring
defects and oversights in respect of the manner of
calculation of penalty and ECC. The SoP dated 07.07.2021,
on the basis whereof the penalty of Rs.266.70 lakhs is stated
to been calculated, clearly provides that in violation cases
where operations have not commenced, penalty would be
1% of the total project cost incurred up to the date of filing
of application. A perusal of the memo dated 02.02.2023
would make it evident that the penalty has been calculated
@ 1% of stated total project cost of Rs.233.70 crores and
not at the cost incurred up to the date of filing of application,

which in the present case would be 16.08.2018 i.e. the date
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when a request was made, without prejudice, to apply for
EC afresh in response to the show cause notice dated
07.08.2018. Additionally, the total project cost has been
calculated at Rs.4950/sq.ft., which cost is highly
exaggerated and has no correlation to the costs actually
incurred by the Respondent. Thus, evidently, the penalty has
been calculated in a wholly arbitrary manner without any
application of mind and without any legal or factual basis.
The unreasonableness of the actions of SEIAA extends
further as an ECC of Rs.533.40 lakhs has been slapped on
the Answering Respondentadditionally, without providing
the basis, justification or yardstick for the same. The levying
of the said ECC is so opaque and ambiguous that not even
the basis for its imposition, let alone its calculation, has been
provided in the memo dated 02.02.2023. It may even be
apposite to mention that the Respondent has been
constrained to abandon the said Project, as having been
rendered economically unviable owing to the inordinate
delays on part of SEAC and SEIAA in deciding the matter
of EC qua the said Project. Resultantly, the Answering
Respondent  has dismantled/demolished =~ whatever
construction there was at the project site and has restored the
site to its original stage. Thus, there arises no occasion for
SEIAA to impose any penalty or ECC on the Answering
Respondent, let alone the whimsical, inflated and
unwarranted ones that have been sought to be imposed vide

memo dated 02.02.2023.

That in light of the foregoing, even the reliefs sought by the

Applicant in the application under reply are erroneous
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besides also being infructuous as the said Project site had
been restored and no harm to the environment can be said to
have occurred or continuing. The Applicant in the
application under reply has only made a vague assertion that
he “finds” the imposed penalty as inadequate in terms of
damage caused, however the Applicant has not brought on
record any material to suggest that the penalty imposed is
justified, let alone be inadequate. It may be submitted here
that the Applicant has wrongly alleged himself to be a
public-spirited person when in fact the Applicant is one of
the erstwhile allottee in the said Project and has filed the
instant application with a vendetta against the Answering
Respondent. = The  Applicant has  been  filing
complaints/applications against the Answering Respondent
in various forums in a bid to harass the Respondent and as
such, has come before this Hon’ble Tribunal with unclean
hands. Therefore, the instant Application deserves

indulgence and ought to be dismissed with costs.

That in view of the aforementioned submissions, the
Respondent which reserving its right to avail any other
remedy, if so required, against any order passed by SEIAA,
is filing the present reply. The alleged issues as raised by the
Applicant, apart from being false and frivolous are even

vague and misleading and hence the Respondent beseeches
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this Hon’ble Tribunal not to grant any indulgence to the

Applicant and dismiss the application,

PRAYER
It is, therefore, most respectfully prayed in view of the
facts and the circumstances explained hereinabove, the

application may kindly be dismissed with costs, in the interest of

Justice. VA
For VATIKA LIMITED
Delhi e
Authorised Signatory
e Respondent
VERIFICATION:-

Verified at Delhi on this 6 day of October, 2023, that the
contents of the Para No. 1 (o 12 are true and correct to the best of
my knowledge and belief and nothing has been concealed
therefrom. For VATIKA LIMITED
b B

Aulhorised éT'gnatc:-ry

Respondent
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI
M.A. NO.28/2023 IN OA NO.215/2022

1 A H
ASHISHSARDANA = e Applicant
VERSUS
VATIKALTD. & Anr.  ewe Respondents
AFFIDAVIT

1, Minoti Kumari Aged about 42 Years, D/o Sh KMP Thakur, Authorized
5 Representative of the Respondents at Unit No. A-002, INXT City Centre,
? / ‘Dﬂ Ground Floor, Block A, Sector-83, Vatika India Next, Gurugram — 122012,

-3.\ of Oatl Jy solemnly affirm and state as under:-

S.L, No.g2/2
<. CAURAV SHAD I am authorized signatory of the Opposite Party Company and
CUHH!M

‘. ‘Ewr* _J' DF‘ th
* d-15/ ‘gﬁf}%* uthorized by way of Board Resolution dated 04 Jan 2023 to

"' ?G ;-| 7/
{" % Loy m"{ E-Di'ii‘\ , verify and file all pleadings and on basis of records, I am

aware of the facts of the present case, hence competent to swear

this affidavit.
2. That the accompanying reply to the complaint/written version has

been drafted by our counsel under my instructions and the facts
W M stated therein are true and correct to my knowledge which are nat

M—‘Mf# lrgg“‘lpetbeated herein for the sake of brevity and to avoid
y w”r"’l""r mperﬁ%n The same may be read as part and parcel of this
VT T

* o ' " affidavit.
. < 5 DEPONENT
VERIFICATION: = OCT 2073

this £..day of ()t fehey 22.. that the contents

e DEPONENT

-

- Shm—

iy ~
'.'If."l.. SITm

slnner Nats

1-5,\,. 023
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Directorate of Town & Country Planning, Haryana
Magar Yojana Bhavan, Plot No. 3, Sector 18 A, Madhya arg, Chandigarh
Phone: 0172-2548549 e.maililcphiaryanai@amail.com
el gty A B0

Regd.

To
Shiv Ganesh Bulldtech Pyt Ltd and others
Glo Vatlka Lid.
Vatika Triangle, 7th Floor,

o Sushant Lok, Fhase-[, Blook-A,

M.G Read, Gurugram.
Memo nip. LC-2408-UAssiiMS 2021/ Jo L b0 Dated: |G -0 -Jo2f

Subject: Renewal of llcense no 22 of 2011 dated 24.03.2011 granted for setting up
Group Housing Colony on the land measuring 11,218 acres falling in
revenue estate of village Sikhopur, Sector- B2 A, Gurugram Manasar
Urban Gomplex.
Please refer lo your applivation dated 10012021 & 05.07.2021 on the subjecl

cited above.

Your request for Renewal of Licence No. 32 of 2011 daled 24.03.2011
: grantad for setting up Group Heusing Colony on the land measuring 11 P18 acres falling in
reverua estate of vilage Sikhopur, Secter- 82 A, Gurugram Manesar Urbian Complax is
considared on account of reasons submitted that civild structural work under censtrustion al
present for Towers! Blocks at site of Tower A, B & EWS. Hence tha Licance is heraby
renewed Up to 23,03.2025 on the same terms and conditions laid down therein:-
1t is further clarified thel this renewal will not tantamount to certification of yaur
satisfactory parformance entml'ng you for rgngwal of licence of furiher period.
2. Yeu shall revalidate the bank guarantee on account of [DW ona month bafore its
expiry
3. You shall get approved the service plan estimates of the colony within the curent
validity period.
4. You shall get the NOC fram MOEF within perlod of three menths from the ssuance af
thig lelter.
Yau shall get NOO from the concemed authority before grapt of OC and part
completion/ completion to the effest thal the elachical infrastructure latd at site
canfornie to The design and specifications as approvad by public utility.
B. The defay of allotment of EWS flats;, will be got compounded in accordance with the
provisions of departmental policy dated 16.08. 20135
You shall gl the lisence renewed (ill final completion of the calony is granted.
8. The renewal is subjsct to the cutcome of the complaint/court case, I any against the

]

=

lizenees company

(K, Malkrand Pandurang, IAS)
Diredtor,
Town & Gountry Plannin
Haryana Chandigarh

For VATIKA LLMiTED

c_"_' l-if"'

_ Authorised Signatory
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Endst no: LC-2408-1/AsstL{MS)2027 | Dated

@ m oh oo

A copy |s forwarded to following for infarmation and further necessary clion:-

Chief Administrator, HEVP, Panchkulg,

Chief Enpinser, HSVP, Panchikula

Chiaf Account offieer of this Directorale.

Sanier Town Planmer, Gurugram.

District Town Planner, Gurugram,

Nadal Officer (website) for updation on website. =", _aean

(S.K. Behrawat)

Distinet Tewn Plannar (HQ)

For: Direstor, Town & Country Planning
Haryane, Chandigarh

For VATIKA LIMITED

!
{:{4 ;ﬂ,.f
Authorised Signatory
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Minutes of the 150th Meating of the 5tate Expert Appraisal Committee, constituted for
consldering Enviranmental Clearance of Projects (B category) under Government of india
notification dated 14.09.2006, hald an 06th and 07th April, 2017 under the Chairmanship of
5h. G.R. Goyat, Chairman, SEAC at Panchkula

FEFER

List of participants Is annexed as Annexure-A.

At the autset the Chairman, SEAC welcomed the Members of the SEAC and advised the
Secretary to give briel background of this meeting. The minutes of the 149" Meeting were
discuesad and approved without any further modification.

It was further informed that in this meeting 21 number projects are to be taken up for
scoping, appraisal and grading as per the agende/minutes circulated,

Alter praliminary discussion, the following projects were taken up on Case-to-case basis-

150.01 Environmental Clearance for construction of Cyber park Colany in the Revenue Estate of
village Behrampur, SEctor-58, Gurgaon-Manesar Urban complex, Haryana by M/fs Baslc

Developars Pyt, Ltd.
Project Proponent ' sh. Umakant Gupta, Authorized Signatory
Consultant 3 Grass Roots Research and Creation india Pt Ltd.

The project was subimitted 1o the SEIAA, Haryana on 10.08.2016. The project propenent
subimitted the case to the SEIAA as per check list approwved by the SEIAA/SEAC. The Terms of Reference
were approved in lhe 139" meating of the SEAC held on 30.08.2010 and conveyed to the project
prapanent vide letter fo. 1411 dated 09.09.2016. The PP submitted the EIAJEMP vide letter datoe
17022017, Thereafter, the case was taken up in the 150th meeting held on 06.04,2017.

The Project Proponent requestzd for adjeurnment and the same was discussed In the meeting.
The Committee acceded to the request and decided to fist the project in the 1517 meeting of the SEAC,
Accordingly the notice will be issued by thie Secretary, SEAC to the Project Propenent.

150.02 Environmental Clearance for construction of IT/ITES SEZ project locacted at Village
Behrampur, Tehsil-Sohna, Disst-Gurgaon, Haryana by M/s, Mikado Realtors Pvt, Ltd,

Project Proponant $ Mr. SatyaPal Singh, Authorized Signatory
Consultank : Grass Roots Research and Creation India Pul. Ltd.

The project was submitted to the SEIAA, Haryana on 10083016, The projeet proponent
submitted the case to the SEIAA as per check [ist approved by the SEIAAfSEAC. The Terms of Reference
were approved in the 128™ meeting of the SEAC held on 30.08.2016 and conveyad fo the project
proponent vide letter No 1411 dated 09.09.2006, The PP submitted the EIAJEMP vide letter dated
17.02.2017, Thersafter, the case was taken up in the 150th miseting held on 06042017,

As per the amendment I the EIA Matification issued recently by Ministry of Environment and
Forest & Climate Change, Gavernment of India on dated 0Sth December, 2016, the construction projects
having covered area mara than 300000 Sq. Maters or 150 Ha. falls under the competency of the Ministry
of Environment and Forest & Climate Change, Government of India, Therefore, at present this case does
it fall under the purview of SEIAA/SEAL.

In view of above; the Committee Is of the unanimous view that this case is having bulit-up area
of 518188.60 Sq. Meters, therefore does not fall under the purview of SEWAA/SCAC ond may he referred
{o SELAM for sending it to the concerned autharity for deciding the Environment Clearance case as por

latest notification dated 09th December, 2016, SEIAA may taka a linal view [n the matter.

For VAEIKARIMITED

Authorised Signatory

a1 |2

&)
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150.20 Environment Clearance for Group Housing Colony Project at Sector-82A, Gurgaon, Haryana
by VIfs Vatika L.

Project Proponent i 5h. Virender Dhar
Consulrant : Vardan EnviroMet Put, Ltd,

The project was submitted o the SEIAA, Haryanma on 2¥.12.2016, The project proponent
suubmitted the case to the SEIAA as per check |ist approved by the SEIAA/SEAL,

Thereafter, the case was taken up for appraisal In the 147" meeting of the SEAC held on
31.01.2017.

The Project Propenent reguested for adjournment and the same was discussed in the
meeting. The Committee scceded to the request and declded to list the project [n the 148"

meeting of the SEAC to he held on 14.02.2017.
Thereafter, the case was taken up in the 148th meeting of the SEAC held on 14.02.2017.

After detalls discussions, the following shortcomings were observed;

7 B The PP should subimit the copy of NOC under Aravall Notification, 1992 fram Distriet Collectar,
Gurgaon.

The obsarvations of 148th meeting were conveyed to the PP vide letter No. 1793 dated
01.03.20107, Tha PP submined the reply to the obsenations vide letter dated 15.03.2017. Thereafter,
the case was taken upin the 150th meeting of the SEAC held on 07.04.2017,

During presentation, the Committze was informed that it Is a proposed Group Housing Colony at
Sector-824, Gurgacn, Haryana . The estimated cost of the project is Rs. 121 Crores, Total Plot area s
11.218 Acres [ 45397.5633 Sq. Meters) and net plot area is 11.218 Acres | 45397.5633 54, Meters)
Tatal bullt up area will be approximately 43862.113 Sq. Meters. Basement area of 11004,353 S, Meters
has been proposed, The project will comprise of 3 Towers {1 High rise tower + 2 Mid rise tower), 2
basements + GF + mak 30 Flears, 169 maln units, 122 FWS units, Convenient shaopping arga . Thea
maximum helght of the building is approx. 1365 meters. It was also informed that the green area
development has been keptas 32,32 % (ie. 14678 Sg. Meter approkimately) of the total plot area.
0754 Sg. Molers) of the total plot area woult.J be earmarked for plantation in the form of shelter belt
around the perlphery of the project area and in the Torm of avenue line on either side of the roads.
A824  Sg, Meters) of the total plot area under herbs/shrubs/climbers/lawns, parks. The total water
requirament for the project will be 286 kLD (l.e. 136 KLD of frash water & 160 KLD of recycled treated
water), The waste water generation will be 178 KLD which will be tweated upto tertiary level in STP
having total capacity of 220 KLD, The 5TP treated watar will be used for flushing, cooling, horticulture
and other misc. purposes.

The sir quolity data shaws exceeding baseline in respect of Py and FMas parameters which
ranges approximately from 115 pgfm® and 6793 pgfm’ respectively. Incremental air pollution in
respect of Py, is 0.0108 pg/m®. PP has submitted special mitigative measures Tor controlling air
pallution for construction phase and cperation phase which Includes 5 meters high barricade wall at the
periphery, broad leafy trees would be planted as green belt, trees with heavy foliage would be planted
on both side of carriage way, ultva low sulpher Dlesel (5 ppm) would be used as fuel In DG Sets, Stack

neighit of DG ser would be as per CPCA norms. These measures would minimize the impact on alr

environment.

Cor LIMITED
f m{kf\jﬂ_!éﬁ

Authorised Signatory
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it was informed by the project proponent that the power raquirement for the project will be
404550 KW, Parking requirement for the project as per Haryana Bye Laws i 338 ECS but the parking
proposed 1o be provided in the project is 407 ECS, There will be total solid waste generation of 786
Kg/day. Dut af this the bio-depradable waste 471 Kg/day will be composted in 2 Mos. of Organic Waste
Convertor provided within the project premises and the manure praduced will be used for horticulture
and green development. The caleulations of the same are In accordance with the preseribed norms. 1L
was painted out that the required watar for the project will be provided through HUDA,

Detalled discussions were held about Solid Waste Management, raln. water harvesting, fire
fighting plan, noise and vibration plan, health and welfare of the laborers, electrical hazard plan,
anvironment manitofing plan, energy conservation measures and envirgnmeant management plan. Thers
will be 11 numbers of rain water harvesting stiuctures as approved by the Central Ground Water
Authority [CGWA), The mitigation measures were found In order by the Committas,

after delibprations the Committes rated this project with “Gold Rating” and was of the
ynanimous view that this case far granting Ervironmental Clesrance under EIA Notification dated
14.9.2006 Issued by the Ministry of Envirenment and Forest, Government of India should be
recommended to the SEIAA with the following stipulations:

PART A-

SPECIFIC CONDIT|QMNS:-

Constructlon Phase:-

[11 ieansent for Establish® shall be oblained from Haryana State Pollution Control Board under Air
Jnd Water Act and a copy shall be submitted to the SEIAA, Haryana befere the start of anmy
construction work at sile.

2] & first aid room as proposed In the project report shall be orovided both during construetlan and
upetational phase of the project.

131 Adequate drinking water and sanitary facllities shall be provided for construction werkers at the
site, Provision should be made for mobile tollets. Open defecation by the labouras is strictly
prohibited. The safe disposal of wasle water and solid wastes generated during the construction
phase should be ensured,

14] Al the topsoil excavated during construction activities shall be swred for use in
horticulture/landscape development within the project site,

[5] The project proponent shall ensure that the building materlal required during construction phase
is properly stored within the praject aréa and disposal of construction waste should nol create any
adverse affect on the neighboring communitias and should be disposed of alter taking necessary
precautions for general safety and health aspects of people, only in appraved sites with the
approval of compatant authority.

6] Construction spails, including bituminous material and other hazardous materials, must not be
allowed to contaminate waltercourses and the dump sites for such material must be secured so
that they should not leach into the ground water and any hazardous waste penerated during
construction phase, should be disposed off as per applicable rules and norms with necessary
aporoval of the Haryana State Pollution Control Board.

17] The dlasal generatar sets to ba used during consti uction phase shall be of ultra low sulphur diesel
type and should canferm to Envirenment [Protection) Rules preseribed for air and noise emission
standards.

8] The diesel required far operating DG sets shall be stored in undergreund tanks and if required,
clearance from Chief Controller of Explosives shall be taken.

9] Ambient naise levels shall conform to the residentlal standards both during day and night
incremental pollution loads on the amblent air and noise quality should be closely monitored
during construction phase, Adeguate measures should be taken to reduce ambiant air pollution
and noise level during constructlon phase, so as to canform 1o the stipulated residential standards
ol CPLB/MOoEF.

[10]  Fly ash shall be used as building material in the construction as per e provisions of Fly Ask
Notification of 5eptember 1989 and as amended en 27th Aupust 2003,

[11]  Stonm water control and ils re-use as per COWE und BIS standards for varlous applications should

be E“Sl.."f_‘d.
For =i .I-lélk-l h-|I|i ‘[-J
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[12]  wWater demand during construction shall be reduced by use of pre-mixed concrete, curing agents
and other best practices.

[13]  Inview of the severe constrains In water supply augmentation In the region and sustainability of
waber resources, the developer will submit the NOC from CGWA specilying waler exlraclion
guantities and ascurance from HUDAS utility provider indicating source of water supply and
quantity of water with details of intended use of water — potable and non-potable. Assurance is
reguired for Both construction and operation stages separately. It shall be submitted to the
SE1AA and O, MOEF, Chandigarh before the start of construction,

[14]  Roof must meet prescriptive requirement as per Energy Conservation Building Code by using
appropriate thermal insulation material.

[1s]  Opague wall must meet prescriplive requirement as per Enarfly Conservatlon Bullding Code which
i proposad to be mandatory for all air conditioned spaces while it is desirable for non-air-
conditioned spaces by use of appropriate thermal Insulation material to fulfill requirement,

[16]  The approval of the competent autharity shall be obrained for structural safety of the bullding on
account of earthguake, adeguacy of fire lighting equipments, eto, a5 per National Guilding Code
including protection measures from lighlening ete. If any forest land Is Involved In the proposed
site, clearanes under Forest Conservation Act shall ke obtained from the competent Autharity.

[17] Overexploited groundwater and impending severe shortage of water supply in the reglon
requires the developer to redraw the water and energy conservation plan. Developer shall
foduce the overall footprint of the proposed development. Project proponent shall incorporate
watzr efficiency fsavings measures as well as waler reuse/recycling within 3 months and before
start of construction to the SEIAA, Haryana and RGQ, MOEF, GO, Chandigarh,

[128]  The Project Proponent as stated in the propasal shall construct total 10 rain water harvesting
pits for recharging the ground water within the project pramises. Rain walsr harvesting pits shall
be designed to make provisions for silling chamber and removal of floating matter before
entering harvesting pit. Maintenance budget and persons responsible for maintenance must be
provided. Care shall also be taken that contaminated water donot enter any RWH pit,

[19]  The project proponent shall provide for adeguate fire safely measures and equipments as
required by Haryana Fire Service Act, 2000 and instructions issued by the lncal Authorityf
Directorate of fire from time o time. Further the project proponent shall take nocossary
permission regarding fire safoty scheme/NOC from competent Authority as required,

[20]  The Froject Proponent shall obtain assurance from the DHBVH for supply of power before the
starl of constructlon, In no case project will be operativnal solely on generators without any
power supgly fram any external power utility,

[21]  Detzll calculation of power load and ultimate power load of the project shall be submitled to
MHEYN under (ntimation to SEIAA Haryana before the start of construction. Provisions shall be
made for electrical infrastructure in the project area.

[22]  The Project Proponent shall net ralse any construction In the natwral fand depression /
Nallahfwater course and shall ensure that the natural flow from the Nallah/water course |s nat
obstructed,

[23]  The Project Prapanent shall keep the plinth level of the building blocks sufficiently above the
lavel of the approach road to the Project. Levels of the other areas in the Projects shall also be
kept sultably so as to avoid flooding,

(24]  Construction shall be darrled oul so that density of population does not exceed norms approved
by Director General Town and Country Cepartment Haryana,

[25]  The Projact Proponent shall submit an affidavit with the declaration that ground water will not
be used for construction and only reated waler should be used far canstructon,

[26]  The project proponant shall not cut any existing tree and project landscaping plan should be
maodified to include those trées iiv grecn anea.

[27]  The project prapanent shall provide 3 meter high barricade around the project area, dust sereen
for every Tloor abeve the ground, proger sprinkling and covering of stored materal to restrict
dust and air pallution during construction.

[26]  The projeck proponent shall canstruct a sedimentation basin in the lower level of the project site
to trap poliutant and other wastes during rains.

[29] The project proporent shall provide proper rasta of proper width and proper strength for the
project befare the start of construction.

[30]  The project proponent shall ensure that the U-value of the glass Is less than 2,177 and maximum
salar heat galn co-efficient is D.25 for vertical fenestration.

[31]  The project proponent shall adequately control construction dusts [lke siilca dust, nen-silica dust
and wond dust, Such dusts shall not spread outside project premises. Project Froponent shall
provide respiratory protective equipment Lo all constiuclion workers,

[32]  The projock proponent shall develop complete dvic infrastructure of the Group Housing colany
including internal roads, green belt development, sewerage line, Rain Water recharge

For VALK LIMITED
For q"ttl—t;%_‘_
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arrangements, Storm water dralnage system, Solid waste management site and provistan for
treatment of blo-degradabde waste, STP, water supply line, dual plumbing line, electric supply
lines ete. and shall offer possession of the units/flats thereafter,

[33]  The project proponent shall provide one refuge area till 24 meter and one till 39 meter each, as
per Mational Building Code. The project proponent shall not convert any refuse area in the
habitable space and it should not be sold cut/commercialized.

[34] The praject proponent shall provide fire contral room and fire officer for building above 30
matar s per National Bullding Code.

[35] The project proponent shall obtain permission of Mires and Geology Department for excavation
of soll before the start of canstruction.

[36]  The project proponent shall seek specific prior approval from concerned local Authority/HUDA
regarding provision of storm drainage and sewerage system including their integration with
axtarnal services of HUDAS Local authoritios boside other required services before taking up any
construction activity,

[37]1  The project proponent shall submit the copy of fire safety plan duly appraved by Fire
Department before the start of construction,

[38]  The project proponent shall discharge excess of treated waste waler/storm water in the public
drainage system and shall seck permisslon of HUDA before the start of construction,

(38]  The project proponent shall maintain the distance between STF and water supply line,

[40]  The project propenentshall ensure that the stack height is 6 meter mare than the highest lower,

(41)  The project proponent shall ensure that structural stability to withstand earlhguake of

magnitude 8.5 on Richter scale.

Operational Fhase;

[a]
[b)

[c]

1d]

[e]

Ifl
(gl

[h]

[l

"Caonsent to Operate® shall be obtained from Haryana State Pallution Control Board under Air
and Water Act and a capy shall be subimitted to the SEIAA, Haryana,

The Sewage Treatment Flant (STP} shall be instalted for the treatment of the sewage to the
prescribard standards including edour and treated effiugnt will be recyeled to achieve zero exit
discharge. The installation of STP shall be certified by an Independent expers and a repart in this
regard shall be submitted to the SCIAA, Haryama before the project is commissioned for
aperalion. Tertiary treatment of wasle water Is mandatory. The project proponent shall remove
not only Ortho-Phosphorus but Lotal Phosphorus to the extent of less than 2meg/lirer. Similarly
total Mitrogen level shall be less than 2mg/liter in tertiary treated waste water, Discharge of
treated sewage shall conform to the norms and standards of CPCB/ HSPCB, whichever is
environmentally better. Project Proponent shall implement such STP technology which does not
require filter backwash. The praject proponent shall essentially provide two numbers of 5TPs
preferably equivalent to 50% of total capacity or as per the initial occupancy as the case may be.
separation of the prey and black water should be dope by the use of dual plumbing ling.
Ireatment of 100% grey waler by decentralized treatment should be done ensuring that the re-
circulated waler should have BOD level less than 5 mg/litre and the recycled water will be used
for flushing, gardening and DG sel cooling ete. to achieve zero exit discharge.

For disinfectian of the treated wastewater ultra-violet radiation or nzonization pracess should be
used,

Diesel power penerating sets proposed as source of back-up power for lifts, commaon area
lumination and for domestic use should be of enclosed type and conform to rules made under
the Environment [Protection) Act, 1986. The location of the DG sets shall be in the open as
promised by the project proponent with appropriate stack height above the highest roof level of
the project as per the CPCB narms. The diesel used Tor DG sets shall be ultra low sulphur diesel
(35 ppm sulphur), instead of low sulphur diesel.

Ambiznt Noise level should be controlled to ensure that it does not exceed the prescribed
standards both within and at the boundary of the Proposed Affardable Group Housing Project,
The project proponent as stated in the proposal should malntain at least 20,10% as groen cover
ared for tree plantation especiaily all sround the pariphery of the project and on the road sides
preferably with local species which can provide protection against noise and suspended
particulate matter, The open spaces nside the project shall be preferably landscaped and
covered with vegetation/grass, herbs & shrubs, Only locally avaitable plant species shall be used.
The praject propenent shall strive to minimize water in irrigation of landscage by minimizing
grass area, using native variety, xeriscaping and mulching, utilizing efficient Irrigation system,
scheduling irrigation only after checking evapo-transpiration data,

Raim water harvesting for roof run-aff and surface run-off, as per plan submitted should be
implemented, Before recharging the surface run off, pre- reatment through sedimentation
tanks must be done to remove suspended matter, oil and grease. The bare well for rainwater
recharging shall be kept at least 5 mts, above the highest sround warer rable. Care shall be taken
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Water Harvesting of first 10 minutes of rain fall. Roof top of the bullding shall ba without any
towie materlal ar paint which can contaminate rain water, Wire mess and fllters should be used
whiaraver reguiraed, ;

The ground warer leva| and its quality should be monitored regularly in consultation with Central
Ground Water Authority,

A report on the energy conservation measures conforming to energy conservatien norms
finalized by Bureau of Energy Efficlency should be prepared Incorparating details about bullding
materiale & technalogy, R & U Factors ete and submitted to the SEIAA, Haryana in threa months
time.

Enerpy conservation measuras like installation of LEC only for lighting the areas outside the
building and inside the bullding should be Integral part of the project desian and should be In
place befare project commissioning, Use of solar panels must be adapred to the maximuom eneegy
cansavnhion.

The Erolect Proponent shall use zero orond depleting poténtial materlal in insulation,
refrigeration, air-conditioning and adhesive. Project Proponant shall also provide Halon free fire
sUppression system.

The solid waste generated should be praperly collected and segregated as per the requirement of
the MSW Rules, 2006 and as amended from time to time. The bio-degradable waste should be
treated by appropriale technology (proposed DWE) al the sile ear-marked within the project area
and dry/inert solld waste should be disposed off to the approved sites for land filling after
recovering recyclable material.

The provision of the solar water heating system shall be as per norms spedifiad by HAREDA and
shill be made operational in each bullding block.

The traffic plan and the parking plan proposed by the Profect Proponent should be adhered ta
meticuiously with further scope of additional parking for future requirement. There shauld be no
traffic congestion near the entry and exit points from the roads adjoining the proposed project
site. Parking should be Fully internalized and no publie space should be used.

The Project shall be operationalized only when HUDA/Iocal autherity will provide domestic water
supply systam in the area.

Oparation and maintenance of 5TP, solid waste managementl and electrical Infrostructure,
pollutien control measures shall be ensured even afler the complelion of project.

Different type of wastes should be disposed off as per provisions of municipal solid waste,
Blomedical waste, hazardous wasle, c-wasle, batlerles & plastic rules made under Environment
Protectinn Act, 1986, Particularly E-waste and Battery waste shall be disposed of as per axisting E-
waste Management Rules 2011 and Batteries Management Rulas 2001, The project proponant
should malntain a collection center far E-waste and It shall be dispesed of to only registered and
authorized dismantler [ recycler,

Standards Tor discharge of environmental pollutants as enshrined in various schedules af rule 3 of
Environment Protection Rule 1986 shall be strictly complied with,

Water supply shall be metered amaong different users and different utilities.

The project propanent shall ensure that the of DG sets is more than the highast tower and also
ensure that the emission standards of nolse and air are within the CPCE |atest preseribed limits.
MNoise and Emission level of DG sets preater than 800 KVA shall be as per CPCE latast standards for
high eapacity PG sefs,

All electric supply exceeding 100 amp, 3 phase shall malntain the power factor between 0,98 lag
ta 1 &t the point of connection.

The project praponent shall not use fresh water for HYAC and DG cooling. Alr bazed HYAL systom
should be adopted and only treated water shall be used by project proponent for cooling, IT it 15 at
all needed. The Project Proponent shall also use evaporative cooling technology and double stape
cooling system for HVAC in order o reduce water consumption. Further tlemperature, relative
hurmidity during summer and winter seasons should be kept at optimal level. Variable speed drive,
hest Co-efficent of Performance [CoP), as well as oplimal Integrated Point Load Value and
minimum outside fresh air supply may be rescrted for conservation of power and water. Coll type
cocling DG Sets shall be used for saving cooling water consumption far water cooled DG Sets.

Thie praject proponent shall ensure that the transformer is constructed with high guality grain
oriented, low Ipss silicon steel and virgin electroiyvte grade copper. The project proponent shall
obtain manufacturer’s cartificate also fur that,

The project proponent shall ensure that exit velocity from the stack should be sufficiently high.
Slack shall be desipned in such a way that there is no stack down-wash under any meteoralogical
conditions.

The project proponent shall provide water sprinkling system In the project area to suppress the
dustin addition to the already suggested mitigation measures in the Air Environment Chapter of

EMP,
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The project proponent shall ensure proper Air Ventilabion and light syslem in the basements area
for comfortable living of human being and shall ensure that number of Air Changes per
hour/(ACH) in basement never falls below 15, In case of emersency capacity for increasing ACH to
the extent of 30 must be provided by the project proponent.

he project proponent shall ensure drinking/ domestic water supply as per prescribed standards
till treated water supply is made avallablo by HUDA.

The project proponent shall install solar panal for energy conservation,

PART-B. GENERAL CONDITIONS:

(il

U}

(i)

[iv]

[v]
[vi]

[wii]

[wiii]

Iix]

Ix
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[ai]

[iii]

aciv]

[rev]

[evi]

The Project Proponent shall ensure the commitments made in Form-1, Form-14, EIAJEMP and
other documents submitted to the SEIAA for the protection of environment and proposed
anvironmental safeguards are complied with in letter and spirt. In case of contradiction between
two or more documents on any paint, the mest envircnmentally friendly commitment on the
point shall be taken as commitment by project proponent

The project proponent shall also submit six monthly reports on the status of compliance of the
stipulated EC conditions including results of monitered data [both in hard copies as well as by e-
mail) to tha northern Regional Office of MoEF, the respective Zonal Office of CPCE, HSPCE and
SE1AA Haryana,

5TP onutler after stabilization and stack emission shall be moenitefred monthly. Other
anvironmeantal parameters and grean beit shall be monitorad on quarterly basis. After every 3
(threp} maonths, the project proponent shall conduct environmental audit and shall take
corrective measure, If required, without delay,

The SEIAA, Haryana reserves the right to add additional safeguard measures subsequently, if
found necessary. Envircnmental Clearance granted will be revoked 1T it §s found that false
information has been given for getting approval of this project. SEIAA reserves the right Lo
revolke the clearance if conditions stipalated are not Implemented: to the satisfaction of
SElaAMoEF.

The Project propanent shall not violate any judicial orders/pronouncements issued by any
Court/Tribunal

All other statutory clearances such as the approvals for storage of diesel frem Chief Controller of
Explosives, Fire Department, Civil Aviation Department, Forest Conservation Act, 1980 and
wildlife (Protection) Act, 1972, Foresl Act, 1927, PLPA 1900, ete, shall be chtained, as applicable
by project proponents from the respective authorities prior to construction of the project,

The Project proponent should inforim the public thal the project has been accorded Crvironment
Clearance by the SEIAA and coples of the clearance letter are avallable with the Haryana State
Pallution Control Board & SEIAA. This should be advertised within 7 days fram the date of ssue of
the clearance lettar at least In two loral newspapers that are widely circulated in the reglon and
the copy of the same should be forwarded to SEIAA Haryana, A caopy of Environment Clearance
conditions shall also be put on projact proponent’s weab site for public awareness,

Under the provisions of Environment (Protection) Act, 1985, legal action shall be initiated against
the Project Proponent If it was found that construction of the project has been started before
obitaining prior Environmental Clearance.

Any appreal apainst the this Environmental Clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 18 of the National Green
Tribunal Act, 2000,

The praject proponent shall put in place Corperate Envirenment Policy as mentioned in MoEF,
Gol OM Mo, 1-11013/41/2006-1A 1| (1) dated 26.4.2012 within 3 months perlod. Latest Corporate
Environment Policy should be submitted to SEIAA within 3 months of issuance of this letter,

The fund ear-marked for environment:protection measures should be kept in separate account
and should not be diverted for other purposes and year wise expenditure shall be reported to
thie SEIANRD MOEF GOI under rules prescribed for Envirenment Audit.

The project proponent shall ensure the compliance of Forest Department, Haryana Motification
no. S.0.121/PAZ/1900/5.4/97 dated 28.11,1997.,

The Froject Proponent shall ensure that no vehicle during construction/operation ghase enter
the project premises without valld ‘Pollutlon Under Control' certificate from competent
Autharity.

The project proponent is responsible for compliance of all conditions in Ervirenmental Clearance
letter and project proponent can not absolve himself fherzell of the responsibility by shifting it
Lo any contraclor engapged by project proponent.

The project proponent shall seek fresh Environmental clearance if at any stage thare is change in
the planning of the proposed project.

Besides the developerfapplicant, the responsibility to ensure the compliance of Environmental
Safeguards/conditons imposed in the Environmeantal Clearanca letter shall also lie on the
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licenseeflicensees in whose name/names the license/CLU has been granted by the Town &
Country Planning Department, Haryana.

[wvii]  The proponent shall upload the status of compliance of the stipulated FC conditons, including
results of monitored data on thelr website and shall update the zame periodically. It shall
siruitaneously be sent to the Regional Office of MoEF, the respective Zonal Office of CPCB and
the SPCE. The criterda pollutant levals namely; Pldae, PMyg 50, MO, Dzona, Lead, €O, Benzona,
Ammonia, Benzopyrine, arsenic and Nickel. (Ambient levels as well as stack emissions) or critical
sectoral parameters, indicated for the project shall be monitored and displaved at a convenient
location near the maln gate of the company In the public domain,

[wviii)  The envirenmental statement for each finandal year ending 31 arch in Form-V as is mandated
to e submitted by the project proponent ta the HSPCR Panchkula as proscribed under the
Ewvironment (Protection) Rules, 1986, as amended subsequenty, shall alse be pul on the
wibsite of the company along with the status of compliance of the FC conditions and shall also
be sent to the respective Reglonal Offices of MoEF by e-mall.

[#in)  The project proponent shall conduct environment audis at every three months interval and
thereafter corrected measures shall be taken without any dilay. Details of environmental audit
and corrective measures shall ba submitted In the menitoring repord,

[xx] Corparate Enviranment and Social Responsibility (CSER) shall be lkid down by the project
proponent (2% shall be earmarked] as per guidelines of MokF, Gol Office Memorandum No, J-
11013/41/2006-1A.0(1) dated 18052002 and Ministry of Corporate Affairs, Gol Notification
Dated 27.022004 A separate audit statement shall be submitted In the compliance.
Emviroriment related work proposed le be executed under this responsiillity shall ba pndertaken
simultapeously. The project proponent shall select and prepare the list of the work for
mnplementation of CSER of ts own choice and shall submit the same before the start of
construction.

150.21 Envirenment Clearsnce for the 25 MLD Commen Effluent Treatment Plant (CETP) for Phase

I and IV along with up gradation from 15 MLD to 30 MLD CETP for phase | and Il located at
Industrial Model Township, Manesar, Haryana by W/s Haryana State Industral S
Infrastructure Devalopment Corparation Ltd,

Praject Proponent : Sh. Rampal Singh, GM
Consultant g En-\islon

The project was submitted to the SEIAA, Haryana on 01.10.2016 through online portal, The SEIAA
forwarded the case to SEAC on 15.03.2017, The project proponent submittad the case 1o the SFIAA as
per check st approved by the SEIAA/SEAC: Thereafter the case was taken ug for approval of Terms of
Reference in the 150" meeting of the SEAC held on 07.04. 20117,

The project proponent presented the case for terms of reference. After detalled deliberations, it
was dacided that the project propanent will prapare the EIA by using Model Terms of Reference of MoEF
BCC.

The project proponent further stated that they are already generating data and reguested 1o
utilize the baseline data. The Committee after datailed deliberations directed to project proponent to
incorperate the baseline data in the ElA Reported generated from December, 2016 onwards and one
month additienal data far the month of April, 2017,

The above dedsion of the Committee may be sent to SEIAA for approval and sending it to the
project proponent.
The meeting ended with the vote of thanks to the Chalr,
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(Puhlishud in the Gazette of India, Extraordinary, Part-11, and Section 3, Sub-section (if)
MINISTRY OF ENVIRONMENT AND FORESTS

New Delhi 14" September, 2006

Natification

8.0, 1533 Whereas, a draft notification under sub-rule (3) of Rule 5 of the
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibiticns on
new projects or activities, or on the expansion or modernization of existing projects or
activities based on their putenual environmental lmpaets as indicated in the Schedule to the
natification, being undertaken in any part of India', unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18" May, 2006 and the procedure specified in the notification, by
the Central CGovernment or the State or Union territory Level Environment Impact
Assessment Authority (SELAA), to be constituted by the Central Government in consultation
with the State Government or the Union territory Administration concerned under sub-section
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,
was published in the Gazette of India Extraordinary, Part I1, section 3, sub-section (ii) vide
number 8.0, 1324 (E) dated the 15" September ,2005 inviting objections and suggestions from
all persons likely to be affected thereby within a period of sixty days from the date on which
copies of Gazelte containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 15
September, 2005;

And whereas, all objections and suggestions received in response to the above
mentioned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of sub-rule (3) of rule 5 of the Environment {Protection) Rules, 1986 and in supersession of
the notification number S.0. 60 (E) dated the 27" January, 1994, except in respect of things
done or omitted to be done before such supersession, the Central Government hereby dirsets
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
techhology shall be undertaken in any part of India only after the prior environmental
¢learance from the Central Government or as the case may be, by the State Level Envirenment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notification.

-Or VAT l'\l ;II i TED

C'E'ﬂ

Authorised Signat:

'[neludes the territorial waters

Ty

) 1
i~ J .

&



880

2. 7 Requirements of prior Environmental Cléarance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SETAA) for matters falling under
Category “B’ in the said Schedule, before any construction work, or preparetion of land by the
project management except for securing the land, is started on (he project or activity:

(i) All new projects or activities listed in the Schedule to this notification;

(i)  Expansion and modernization of existing projects or activities listed in the Schedule o
this natification with addition of capacity beyond the limits specified for the concerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expansion or modernization;

(iil)  Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment lmpact Assessment Authorvity:- (1) A State Level
Environment [mpact Assessment Authority hereinafter referred lo as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be neminated by the Stale Government or the Union territory Administration
concerned.

(2)  The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

(3)  The other two Members shall be either a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

(4)  One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessmenlt process shall be the Chairman of the SEIAA,

(5)  The State Government or Union territory Administration shall forward the names cf the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SETAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

(6)  The non-official Member and the Chairman shall have a fixed term of three years {from
the date of the publication of the notification by the Central Government constituting the

authority).

(79 Al decisions of the SEIAA shall be unanimous and taken in 2 meeting,
A, Categorization of projects and activities:-

(i) All projects and activities are broadly categorized in to lwo categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on human
health and natural and man made resources, \(TED
A, LIV =
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(i) - All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require priar
environmental clearance  from the Central Government in the Ministry of Environment and
Foresls (MoEF) on the recommendations of an Experl Appraisal Committee (FAC) to be
constituted by the Central Government for the purposes of this notification;

(i) All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior
environmental clearance from the State/Union territory Environment Impact Assessment
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Commitiee (SEAC) as 1o be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC, a Category ‘B’ project shall

be treated as a Category ‘A’ project;
5, Screeming, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union tervitory level shall
screen, scope and appraise projects or activities in Category ‘A’ and Category ‘B’ respeciively.
EAC and SEAC's shall meet at least once every month.

(a)  The composition of the EAC shall be as given in Appendix V1. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical compesition;

()  The Central Government may, with the prior concurrence of the concerned Slate
Governments or the Union territory Administrations, constitutes one SEAC for more than one
State or Union territory for reasons of administrative convenience and cost;

(¢)  The EAC and SEAC shall be reconstituted after every thiee years,

(d)  The authorised members of the EAC and SEAC, concerned, may inspect any site(s)
cannected with the project or activity in respect of which the prior environmental clearance is
sought, for the purposes of screening or scoping or appraisal. with prior notice of at least seven
days to the applicant, who shall provide necessary facilities for the inspection;

(e) The EAC and SEACs shall function on the principle of collective responsibility. The
Chairperson shall endeavour fo reach a consensus in each case, and if consensus cannot be

reached, the view of the majority shall prevail.
6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the
prescribed Form | annexed herewith and Supplementary Form A, if applicable, as given in
Appendix [, after the identification of prospective site(s) for the project and/or activities to
which the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report except that, in case of construction projects or activities (item
8 of the Schedule) in addition o Form 1 and the Supplementary Form 1A, a copy of the

conceptual plan shall be provided, instead of the pre-feasibility report.
3 For {{\'i'li@ﬁ LIMITED
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7. Stages in the Prior Environmental _Cldarance?(EC] Process for New Projects:- '

7(i) The environmental clearance process for new projects will comprise of & maximum of four
stages, all of which may not apply to particular cases as set forth below in this notification, These

four stages in sequential order are:-

Stage (1) Sereening (Only for Category *B’ projects and activities)
Stage (2) Scoping

Stage (3) Public Consultation

Stage (4) Appraisal

* & ° =®

[, Stage (1)- Screening:

In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an
application seeking prior environmental clearance made in Form | by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity
requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category ‘Bl’ and remaining projects shall be termed
Category ‘B2" and will not require an Environment [mpact Assessment report. For categorization
of projects into Bl or B2 except item 8 (b), the Ministry of Environment and Forests shall issue

appropriate guidelines from time to time.
1I. Stage (2) - Scoping:

(i “Seoping”: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
Category ‘B’ projects or activities, including applications for expansion and/or modernizalion
and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment [mpact Assessment (EIA) Report in respect of the project or
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on
the basis of the information firnished in the prescribed application Forml/Form 1A including
Terns of Reference proposed by the applicanl, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concerned only if considered necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms
of Reference suggested by the applicant if furnished and other information that may be available
with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All
projects and activities listed as Category ‘B’ in lterm 8 of the Schedule
(Construction/ Township/Commercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(i) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert
Appraisal Committee or State Level Expert Appraisal Commiltee as concerned within sixty days
of the receipt of Form 1, In the case of Category A Hydroelectric projects [tem 1(c) {i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty
days of the receipt of Form |, the Terms of Reference suggested by the applicant shall be
deemed as the final Terms of Reference approved for the EIA studies, The approved Terms of
4
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Reference shall be displaved on the website of the Ministry of Envirenment and Forests and the
- doncerned State Level Environment Impact Assessment Authority.

(i) Applications for prior environmental clearance may be rejected by the regulatory
authority concerned on the recommendation of the EAC or SEAC concerned at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
to the applicant in writing within sixty days of the receipt of the application,

[1]. Stage (3) - Public Consultation:

(i) “Public Consultation™ refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activily are
ascertained with a view to taking into account all the material concerns in the project or activity
design as appropriate. All Category ‘A’ and Category Bl projects or activities shall undertake
Public Consultation, except the following:-

(a) modernization of irrigation projects (item 1{c) (i) of the Schedule).

(b all projects or activities located within Industrial estates or parks (item 7(c)
of the Schedule) approved by the concerned authorities, and which arc not
disallowed in such approvals.

(e) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of land.

(d)  all Building /Construction projects/Area Development projects and Townships
{item 8).

(e) all Category ‘B2’ projects and activities.

(f) all projecis or activities concerning national defence and security or
involving other strategic considerations as determined by the Central

Gaovernment.
(if) The Public Consultation shall ordinarily have two components comprising of:-

(a) a public hearing at the site or in its close proximity- district wise, to be carried out in the
manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b)  obtain responses in writing from other concerned persans having a plausible stake in the
environmental aspects of the project or activity,

(iii) the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory
authority concerned within 45(forty five ) of a request to the effect from the applicant,

(iv)  in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned dogs not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings ol the public hearing within the prescribed period
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- directly to the regulatory authotity concerned ,as above, the regulatory authority shall engage
another public agency or authority which is not subordinate to the regulatory authority, to
somplete the process within a further period of forty five days,.

(v)  Ifthe public agency or authority nominated tnder the sub paragraph (iii) above reportsto
the regulatory authority concerned that owing to the local situation, it is not possible to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely expressed, it shall report the facts in detail to the concerned regulatory authority, which
may, after due consideration of the report and other reliable information that it may have. decide
that the public consultation in the case need not include the public hearing.

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity, the concerned regulatory authotity and the
State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) shall invite responses from such concerned persons by placing on their website the
Summary EIA report prepared in the format given in Appendix [1[A by the applicant along with
a copy of the application in the prescribed form , within seven days of the receipt of a written
request for arranging the public hearing . Confidential information including non-disclosable or
legally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site, The regulatory authority concerned may also use
other appropriate media for ensuring wide publicity about the project or activity, The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection al a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this public consultation process shall be
forwarded to the applicant through the quickest available means.

(vii)  After completion of the public consultation, the applicant shall address all the material
environmental concerns expressed during this process, and make appropriate changes in the drafi
EIA and EMP. The final EIA report, so prepared, shall be submitted by the applicant 1o the
concerned regulatory authority for appraisal. The applicant may alternatively submit a
supplementary report to draft EIA and EMP addressing all the concerns expressed during the

public consultation,
IV. Stage (4) - Appraisal:

(i)  Appraisal means the detalled scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA report,
outcome of the public consultations including public hearing proceedings, submitted by the
applicant to the regulatory authority concerned for granl of environmental clearance, This
appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned in a transparent manner in a proceeding to which the applicant shall be
invited for furnishing necessary clarifications in person or through an authorized representative,
On conclusion of this proceeding, the Experl Appraisal Committee or State Level Expert
Appraisal Committee concerned shall make categorical recommendations to the regulatory
authority concerned either for grant of prior environmental clearance on slipulated terms and
conditions, or rejection of the application for prior environmental clearance, together with

reasons for the same.

(ii) The appraisal of all projects or activities which are not required to undergo public
consultation. or submit an Environment Impact Assessment report, shall be carried out on the
basis of the prescribed application Form | and Form 1A as applicable, any other relevant
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validated information available and the site visit wherever the same is considered as necessary by
* the Expert Appraisal Committee or State Level Expert Appraisal Commitiee concerned,

{iii) The appraisal of an application be shall be completed by the Expert Appraisal Committze
or State Level Expert Appraisal Commitiee concerned within sixty days of the receipt of the final
Environment Impacl Assessment report and other documents or the receipt of Form | and Form
| A, where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the
competent authority for a final decision within the next fifteen days The prescribed procedure
for appraisal is given in Appendix V ;

T(ii). Prior Environmental Clearance (EC) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with tnorease in the
praduction capacity beyond the ecapacity for which prior environmental clearance has been
granted under this notification or with increase in either lease area or production capacity in the
case of mining projects or for the modernization of an existing unit with increase in the total
production capacity beyond the threshold limit prescribed in the Schedule to this notification
through change in process and or technology or involving a change in the product —mix shall be
made in Form | and thev shall be considered by the concerned Expert Appraisal Committee or
State Level Expert Appraisal Committee within sixty days, who will decide on the due diligence
necessary including preparation of EIA and public consultations and the application shall be
appraised accordingly for grant of environmental clearance.

f.Grant or Rejection of Prior Environmental Clearance (EC):

(i) The regulatory authority shall consider the recommendations of the EAC or SEAC
concerned and convey its decision to the applicant within forty five days of the receipt of the
recommendations of the Experl Appraisal Committee or State Level Expert Appraisel
Committee concerned or in other words within one hundred and five days of the receipt of the
final Environment Impact Assessment Report, and where Environment Impact Assessment is not
required, within one hundred and five days of the recsipt of the complete application with
requisite documents, except as provided below.

(i) The regulatory authority shall normally accept the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases where {t
disagrees with the recommendations of the Expert Appraisal Committee or Siate Level Expert
Appraisal Committee concerned, the regulatory authority shall request reconsideration by the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned within forty
five days of the receipt of the recommendations of the Expert Appraisal Committes or State
L.evel Expert Appraisal Committee concerned while stating the reasons for the disagreement. An
intimation of this decision shall be simultaneously conveyed to the applicant. The Expett
Appraisal Committee or State Level Expert Appraisal Committee concerned, in turn, shall
consider the observations of the regulatory authority and furnish its views on the same within a
further period of sixty days. The decision of the regulatory authority afler considering the views
of the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
be final and conveyed to the applicant by the regulatory authority concerned within the next

thirty days.

(ili)  In the event that the decision of the regulatory authority is not communicated to the

applicant within the period specified in sub-paragraphs (i) or (ii} above; as applicabley Abe-1)
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applicant may procead as if the environment clearance sought for has been granted or denied by
. the regulatory authority in terms of the final recommendations of the Expert Appraisal

Committee or State Level Expert Appraisal Commitlee concerned.

(iv)  On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned shall be public documents.

(v) Clearances from other regulatory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance of projects or activities, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned, unless any of these is
sequentially dependent on such clearance either due to a requirement of law, or for necessary
technical reasons,

(vi)  Deliberate concealment and/or submission of false or misleading information or data
which is material to screening or scoping or appraisal or decision on the application shall make
the application liable for rejection, and cancellation of prior environmental clearance granted on
that basis. Rejection of an application or cancellation of a prior environmental clearance already
granted, on such ground, shall be decided by the regulatory authority, after giving a personal
hearing to the applicant, and following the principles of natural justice.

9, Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by the
applicant  to have been granted under sub paragraph (iv) of paragraph 7 above, to the starl of
production operations hy the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
environmenlal clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a periad of ten years in the case of River Valley projects (item 1(c) of
the Schedule), project life as estimated by Expert Appraisal Committee or State Level Expert
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in
the case of all other projects and activities, However, in the case of Area Development projects
and Townships [item 8(b)], the validity period shall be limited only to such activities as may be
the responsibility of the applicant as a developer, This period of validity may be extended by the
rezulatory authority concerned by a maximum period of five years provided an application is
made to the regulatory authority by the applicant  within the validity period, together with an
updated Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Committee as the case may be.

10. Post Environmental Clearance Monitoring:

()  Itshall be mandatory for the project management to submit half-yearly compliance reports
in respect of the stipulated prior environmental clearance terms and conditions in hard and soft
copies to the regulatory authority concerned, on 1" June and |™ December of each calendar year,

(ii) All such compliance reports submitted by the project management shall be public
documents, Copies of the same shall be given o any person on application to the concerned
regulatory authority. The latest such compliance report shall also be displayed on the web site of

the concerned regulatory authority. Eor VATIKA LI
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11.  Transferability of Environmental Clearance (EC):

A prior environmental clearance granted for a specific project or activity to an applicant
may be transferred during its validity to another legal person entitled to undertake the prcuect or
activity on application by the transferor, or by the transferee with a written “no objection” by the
transferor, to, and by the regulatory autherity concerned, on the same terms and conditions under
which the prior environmental clearance was initially granted, and for the same validity peried.
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in stuch cases.

12.  Operation of ETA Notification, 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment lmpact
Assessment (EIA) notification number S.0.60 (E) dated 27" January, 1994 is hereby superseded
except in suppression of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requiring prior environmental clearance in Schedule I . or continue operation of some or all
provisions of the said nolification, for a period not exceedmg one year from the date of issue of
this natification.

[No. J-11013/56/2004-TA-TT (1)]

(R.CHANDRAMOHAN)
JOINT SECRETARY TO THE GOVERNMENT OF INDIA
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SCHEDULE

(See paragraph 2 and 7)

G3)

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Category with threshold limit

Conditions if any

Project or Activity
A B = I}
1 Mining, extraction of natural resources and power generation (for a specified
production capacity)
a1 ) 3) (4) 5)
1(a)| Mining of minerals | = 50 ha. of mining lease area | <30 ha General  Condition
> 3 ha .of mining| shall apply
Ashestos mining irrespective of| lease arca. Mote
mining arca Mineral  prospecting
(not involving
drilling) are exempted
provided the
concassion areas
have pot previous
clearance for physical
survey
1(b) Offshore and | All projects Mote
onshore oil 2nd gas Exploration  Surveys
exploration, (not invelving drilling)
development & are exempled provided
production the concession areas
have got previous
clearance for physical
survey
1{c) River Valley| (i) = 50 MW hydroelectric| (i) < 50 MW = 25 General Condition shall
projects power generation; MW hydroelectric [apply
(i) 2 10,000 ha. of culturable| power generation;
command area (i) < 10,000 ha. of
culturable  command
area
1(d) Thermal Power| 2 500 MW (coal/lignite/naphta| < 500 MW |General Condition shall
Plants & gas based); (coal/lignite/naptha & |apply

= 50 MW (Pet coke diesel and
all other fuels =)

gas based);

<50 MW

> SMW (Pet coke
diesel and all other
fuels )

10
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(1) (2) 2) _(4) (3)
1(e) Nuclear power | All projects - :
projects and
processing of
nuclear fuel
2 Primary Processing
2(n) Coal washeries > | million ton/annum | <Imillion tor/annum General  Condition  shall
throughput of coal throughput of coal apply
(If located within mining
area the proposal shall be
appraised together with the
mining proposal)
2(h) Mineral > 0. Lmillion ton/annum | < O 1million ton/annum |General  Condition  shall
beneficiation mineral throughput mineral throughput apply
(Mining  proposal  with

Mingral beneficiation shall
be appraised [ogether for
grant of clearance)
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Malerials Pl"uductiﬁn

3
'- :
(1) (2) (3) (4 (%)
3(a) Metallurgical a)Primary
industries (ferrous | metallurgical industry
& non ferrous)
All projects
b) Sponge iron
manufacturing Sponge iron |General  Condition  shall
> 200TPD manufacturing apply for Sponge iron
<200TPD manufacturing
c)Secondary
metallurgical Secondary  metallurgical
processing industry processing industry
All toxic and heavy | i)All toxic
metal producing units [ andheavymetal producing
= 20,000 tonnes | units
fannum <20,000 tonnes
fannum
- ii.JAll other
non =toxic
secondary  metallurgical
processing industries
=>5000 tonnes/annum
b Cement plants > 1.0 million| <1.0 million |General Condition  shall
tonnes/anniim tonnes/annum  production|apply
production capacity capacity. All Stand alone
grinding units
For VATIKA LIMITED
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;| Materials Processing

[0) @) 3) ) (3)
4(a) Petroleum refining | All projects - -
industry
4(b) | Coke ovenplants | 22,50,000 <2,50,000 &
tonnes/annum =25,000 tonnes/annum
d(c) Ashestos  milling| All prajects - -
and asbestos based
products
() Chlor-alkali >300 TPD production| <300 TPD  praduction |Specific Caondition  shall
industry capacityor &  unit| capacity apply
located out side the|and located within a
notified industrial area/ | notified industrial area/| No new Mercury Cell
estate estale based plans will be
permitted  and  existing
units converting to
membrane cell technology
are exempted from this
Notification
d(e) Soda ash Industry | All projects - -
4fH Leather/skin/nide | New projects outside| All new or expansion of | Specific condition  shall
processing the industrial area or|projects located within a| apply
industry expansion of existing| notified industrial area/
units out side the| estaie
industrial area
8 Manufacturing/Fabrication
5(a) Chemical All projects -
fertilizers
5(b) Pesticides industry | All units  producing | - -
and pesticide | technical grade
specific pesticides
intermediates
{excluding
formulations)
Eor VATIKA LINIT ED
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2

(1 |

{2)

—3)

(4)

(3

5(e)

| Petro-chemical

complexes
(industries  based
on processing  of
petroleum
fractions & natural
£as and/or
reforming o
aromatics)

All projécts

5(d)

Manmade  fibres
manufacturing

Rayon

Others

General Condition  shall

apply

5(e)

Petrochemical

based processing
(processes  other
than cracking &
reformation  and
not covered under
lhe complexes)

Located out side the
notified industrial area/
estate

Located in a notified
industrial areal estate

Specific  Condition shall

apply

(D)

Synthetic organic
chemicals industry
(dyes &  dye
intermediates; bulk
drugs and
intermediates
excluding
formulations;
synthetic rubbers;
basic organic
chemicals, other
synthetic  organic
chemicals and
chemical
intermediates)

drug

Located out side the
notified industrial area/
estate

Located

in a naotified
industrial area’ estate

Specific  Condition shall

apply

5(g)

Distilleries

(i)All Molasses based
distilleries

(i) All Cane juice/
non-molasses based
distilleries 230 KLD

All Cane  juice/non-
molasses based distilleries

<30 KLD

General Condition  shall

apply

5(h)

Integrated  paint

industry

All projects

General Condition  shall

apply

14
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(1) - (2) () (4) ~ - 5)
5(i) Pulp & paper|Pulp  manufacturing| Paper manufacturing [General  Condition  shall
industry excluding | and industry  without  pulp|apply
manufaciuring  of manufacturing
paper from waste| Pulp& Paper
paper and | manufacturing industry

manufacture of | -
paper from ready
pulp with  out

bleaching
5(j) Sugar [ndustry - > 5000 ted cane crushing|General  Condition  shall
= capacity apply
5(k) Induction/arc - All projects General Condition  shall
furnaces/cupola - apply
furnaces 35TPH or
more
6 Service Sectors

6(a) 0il & pas | All projects
transportation pipe | -
line (crude and
refinery/
petrochemical
products), passing
through  national

parks
f=anctuaries/coral
reefs Jecologically
sensitive areas
including  LNG
Terminal
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(1)

facilities (TSDFs)

(e b = = {3 .. Yt ¢ [T S (4) (3) :
6(b) . | Isolated storage & | - ' - &l] projects General Condition  shall
handling of apply
hazardous
chemicals (As per
threshold planning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1939 amended
2000)
7 Physical Infrastructure including Environmental Services
T(a) Air ports All projects - -
7(b) | All ship breaking| All projects - =
vards  including
ship breaking units
&) Industrial _estates/| I at least one indusiry | -Industrial estates housing |Special condition shall apply
parks/ complexes/|in  the  proposed | at least one Category B
areas, export| industrial estate falls | industry and area <300 | Note:
processing Zones | under the Category A, | ha. Industrial Estaie of area
(EPZs),  Special | entire industrial area below 500 ha. and not
Economic Zones|shall be treated as housing any industry of
(SEZs), Biotech| Category A, category A or B does nol
Parks, Leather | irrespective of the area. require clearance.
Complexes.
Industrial estates with
area greater than 500
ha, and housing at least | [ndustrial estates of area>
one  Category B| 500 ha. and not housing
industry. any industry belonging to
Category A or B,
7(d) Common All integrated facilities | All facilities having land General ~ Condition  shall
hazardous  waste| having incineration | fill anly apply
treatment, storage | &landfill or
and disposal | incineration alone

For VATIKA LIMITED
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—_— ‘H‘
(E' ol

(N _(2) (3) - () _(5)
7(e) - | Ports, Harbours | = 5 million TPA of < 5 million TPA of cargo|General Condition  shall
; cargo handling | handling capacity and/or | apply
capacity (excluding | ports/ harbours >10.000
fishing harbours) TPA of fish handling
capacity
(N Highways ) New National High| i) New State High ways; General  Condition  shall
ways; and and apply
i)  Expansion  of]| i) Expansion of National
National High ways|/ State [ighways greater
greater than 30 KM, | than 30 km involving
involving  additional | additional right of way
right of way greater| greater than 20m
than 20m involving| involving land
land acquisition and | acquisition.
passing through more
than one State,
7(g) Aerial ropeways All projects General  Condition  shall
apply
7(h) Common All projects General Condition  shall
Effluent apply
Treatment Plants
(CETPs)
(i) Common All projects Gereral Condition  shall
Municipal Solid apply
Waste
Management
Facility
(CMSWMF)
For VATIKA LIMITED
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(1) @ . 3 | - (4) ] (5)
8 i Building /Construction projects/Area Development projects and Townships
B{a) Building and =20000 sq.mtrs and #(huilt up area for covered
Construction <1,50,000 sq.mtrs. of| construction; in the case of
projects built-up area% facilities open to the sky, it
will be the activity area )
8(b) Townships  and Covering an area > 50 ha| All projects under ltem
Area Development and or built up area| 8(b) shall be appraised as
|| projects. - >1,50,000 sq .mtrs ++ Category Bl
te:-

General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Categary A, if located [n
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Protection) Act, 1972, (ii) Critically Polluted areas as notified by the Central Pollution
Control Board from time to time, (iii) Notifled Eco-sensitive areas, (Iv) inter-State boundaries
and international boundaries.

Specific Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Fconomic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(I), 3(e), 3( 0.
ar those Industrial estates with pre —defined set of activities (nol necessarily homogensous.
obtains prior environmental clearance, individual industries including proposed industrial
housing within such  estates /eomplexes will not be required to take prior environmenlal
clearance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes must  have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
clearance, who may be held responsible for violation of the same throughout the life of the

complex/estate),
For VATIKA LIMITED
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* APPENDIX I

(See paragraph — )

FORM 1

(1) Basic Infarmation

Name of the Project:

Location / site alternatives under consideration:

Size of the Project: *
Expected cost of the project:
Contact Information:

Screening Category:

G@Q

e

o« Capacity corvesponding to sectoral activity (such as production capacity for
menfacturing, mining lease area and production capacily for mineral
production, area for mineral exploration, length jor linear (ranspori
infrastructure, generation capacity for power generation elc.,)

(I Activity

1. Construction, operation or decommissioning of the Project involving actlons,
which will cause physical changes in the locality ( topography, land use, changes

in water bodies, ete.)

Details thereof (with
approximate quantities /rates,

8.No. Information/Checklist confirmation Yes/No wherever possible) with source
of information dala
1.1 Permanent or temporary change in land use,
land cover or topography including increase
in intensity of land use (with respect to
local land use plan)
1.2 Clearance of existing land, vegetalion and
buildings?
1.3 Creation of new land uses?
14 Pre-construction  investigations e.g. bore
houses, soil testing?
1.5 Construction works?

19
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Demalition works?

L6

1.7 ‘Temporary sites used for construction works
or

housing of construction workers? "
1.8 A bove ground buildings, structures or
earthworks including linear structuras, cut
il
fill or excavations

1.9 Underground waorks including mining or
tunneling?

1.10 Reclamation works?

11 Dredging?

1 &, Offshore structures? =

1,13 Production and manufacturing processes?

.14 Facilities for storage of goods or materials?

.15 Facilities for treatment or disposal of solid
waste or liquid effluents?

.16 Facilities for long term housing of
operational workers?

117 New road, rail or sea traffic during
construction or operation?

1.18 New road, rail, air waterborne or other
transport (nfrastructure including new or
kltered routes and stations, ports, airports ete?

1.19 Closure or diversion of existing transport
routes or infrastructure leading to changes in
traffic

movements?

1.20 Wew or diverted transmission lines or

pipelines?

1.21 Impoundment, damming, culverting,
realignment or other changes to the
hydrology of watercourses or aquifers?

1.22 Stream crossings?

1.23 A bstraction or transfers of water form ground
or surface waters?

1.24 Changes in water bodies or the land surface

affecting drainage or run-off?

For VATIKA LIMITEDR
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Transport  of. personnel or materials for

125
construction, operation or decommissioning?

1.26 Long-term dismantling or decommissioning
or restoration works?

1.27 Ongoing activity during decommissioning
which could have an impact on the
environment?

|.28 Enﬂux of people to an area in either
temporarily or permanently?

1.29 | Introduction of alien species?

1.30 Loss of native species or genetic diversity?

1.31 Any other actions?

2. Use of Natural resources for construetion or operation of the Project (such as land,
water, materials or energy, especially any resources which are non-renewable or in
shorl supply):

Details thereof {with
approximate quantities /rates,

8.No. Information/checklist confirmation Yes/No wherever possible) with souree
of information data

2.1 Land especially undeveloped or agricultural
land (ha)

2.2 Water {(expected source & competing users)

unit: KLD
2.3 Minerals (MT)
24 - . ;
Construction material — stone, aggregales,
and / soil (expected source — MT)
2.5 Forests and timber (source — M}
2.6 Energy including electricity and fuels
{source, competing users) Unit: fuel (MT),
energy (MW) ]
2T Any other natural resources (use appropriate

standard units)

21
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3. Use, storage, transport, handling or produttion of substances - or materials,
which could be harmful to human. health or the emvironment or raise
concerns about actual or perceived risks to human health,

| Details  thereof  (with
approximate

8.No. Information/Checklis( confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
3.1 Use of substances or materials, which ar¢
ﬂmmrdcus (as per MSIHC rules) to human health or
he environmeant (flora, fauna, and
\water supplies)
32 Changes in occurrence of disease or affect disease
vectors (e.g. insect or waler borne diseases)
33 A ffect the welfare of people e.g. by changing living
conditions?
3.4 Vulnerable groups of people wha could be affected
by the project e.g. hospital patients, children, the
elderly ete.,
3.3 Any other calises
4. Production of solid wastes during construction or operation or
decommissioning (MT/month)
Details  thereof  (with
approximsate
S.No. Information/Checklist confirmation Yes/MNo quantities/rates, wherever
possible) with source of
information data
4.1 Spoll, overburden or mine wastes
4.2 Municipal waste (domestic and or commercial
wastes)
4.3 Hazardous wastes (as per Hazardous Waste

Manapement Rules)

22
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4.4 Other industrial process wastes
45 Furpius product
4.6 Sewage sludge or other sludge from effluent
treatment
4,7 Constructian or demalition wastes
4.8 Redundant machinery or equipment
4.9 Contaminated sails or other materials
4,10 WAgricultural wastes
4.11 Other solid wastes
5. Release of pollutants or any hazardous, toxic or noxious substances to air
(Kg/hr)
Details  thereof  (with|
approximate |
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
31 Emissions from combustion of fossil fuels from
stationary or mobile sources
*32 Emissions from production processes
5.3 Emissions from materials handling including
storage or transport
5.4 Emissions from construction activities including
lant and equipment
5.5 Dust or odours from handling of materials

including construction materials, sewage and

waste

23
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‘|- Emiissions from incineration of waste z

24

b
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1:5.7 * Emissions from burning of waste in open air e.g.
slash materials, canstruction debris)
5.8 Emissions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:
Yes/MNo Details  thereof  {with
approximate
' quantities/rates, wherever
5.No. Information/Checklist confirmation possible) with source of
information data with
source of information
data
6.1 From operation of equipment e.g. engines,
ventilation plant, crushers
6.2 From industrial or similar processes
6.3 From construction ar demolilion
6.4 From blasting or piling
6.5 From construction or operational traffic
6.6 From lighting or cooling systems
6.7 From any other sources
For VATIKA IMITED
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7. Risks of contamination of land or water from releases of  pollutants into the
ground or into sewers, surface waters, groundwater, coastal waters or the sea:

Details  thereof  (with
approximate

S.No, Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of

information data

7.1 From handling, storage, use or spillage of
harardous materials

(7.2 From discharze of sewage or other cffluents to
water or the land (expected mode and place of
discharge)
7.3 By deposition of pollutants emitied to air into the

land or into water

7.4 From any other sources

o Is there a risk of long term build up of pollutants in
the environment from these  sources?

8.  Risk of accidents during construction or operation of the Project, which could
affect human health or the environment

Details  thereof (with
approximate

S.No. Information/Checklist confirmation Yes/No guantities/rates, wherever
possible) with source of

information data

8.1 From explosions, spillages, fires etc from storage,
handling, use or production of hazardous
substances

82 [From any other causes

8.3 Could the project be affected by natural disasters

causing environmental damage (e.g. floods,

earthquakes, landslides, cloudburst etc)?

For VATIKA LIMITED
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9. Fictors which should be. considered (such as consequential development) which
could lead to environmental effects or the potential for cumulative impacts  with
other existing or planned activities in the loeality

Details  thereof  (with
approximate

S, No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of

information data

9.1 Lead to development of supporting.

lities, ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:

» Supporting infrastructure (roads, power supply,
wasle or waste water treatment, aic.)

«  housing development
«  gxfractive industries

«  supply industries

» other

g2 Lead to afrer-use of the site, which could havean
impact on the environment

2.3 Set a precedent for later developments

0.4 Have cumulative effects due to proximity to other

existing or planned projects with similar  effects

(IIT) Environmental Sensitivity

Aerial distance (within 15

5.No. Areas Name/ km.)
Identity | Proposed project location
houndary

Areas protected under international conventions,
national or local legislation for their ecological,
landscape, cultural or other related value

For '\f}%'i'l:{.ﬂ: LIMITED
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other warer bodies, coastal zone, biospheres,
mountains, forests

| Areas which are important or sensitive for|
-ecological reasons - Wetlands, watercourses or

Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

Inland, coastal, marine or underground waters

State, National boundaries

Routes or facilities used by the public for access
lo recreation or other tourist, pilgrim areas

Defence installations

Densely populated or built-up area

Areas occupied by sensitive man-made land uses
(hospitals, schools, places of worship, commumnily
facilities)

10

Areas containing important, high quality or scarce
resources

(oround water resowrces, sirface resources,
forestry, agriculture, fishervies, tourism, minerals)

11

Areas already subjected to pollution or
environmental damage. (those where existing legal
mvironmental standards  are exceeded)

12

Areas susceptible to natural hazard which could
cause the project to present environmental

prablems
(earthquakes, subsidence, landslides. erosion,

fooding

ar extreme or adverse climatic conditions)

(IV). TProposed Terms of Reference for EIA studies

For VATIFKA LIMITED

Ao
C “hutherised Signatory

27




906

APPENDIX I
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Sehedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS
(Project proponents are required to provide full information and wherever necessary

attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

1.1, Will the existing landuse get significantly altered from the project that is not consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from the

competent authority be submitted). Attach Maps of (i) site location, (if) surrounding features
of the proposed site (within 500 meters) and (iii)the site (indicating levels & contours) to
appropriate scales. If not available attach only conceptual plans.

1.2, List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs ete.

1.3, What are the likely impacts of the proposed activity on the existing facilities adjacent to
the proposed site? (Such as open spaces, community facilities, details of the existing landuse,
disturbance Lo the local ecology).

L4, Will there be any significant land disturbance resulting (n erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given),

1.5. Will the proposal involve alteration of natural drainage systems? (Give defails on a
contour map showing the natural drainage near the proposed project site)

1.6. What are the quantities of earthwork involved in the construetion activity-cutting, filling,
reclamation ete, (Give details of the quantities of earthwoark involved, transport of fill
materials from outside the site etc.)

1.7. Give details regarding water supply, waste handling etc during the construction period.

1.8. Will the low lying areas & wellands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9, Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the construction

labour and the means of disposal)

2. WATER ENVIRONMENT

2.1. Give the total quantity of water requirement for the proposed project with the breakup of
requirements for various uses, How will the water requirement met? State the sources &

quantities and furnish a water balance statement. ar VATIKA LIMITED
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2.2..What is the capacity (dependable flow or yield) of the proposed source of water?

2.3, What is the quality of water required, in case, the supply is not from a municipal source?
(Provide physical, chemical, biological characteristics with class of water quality)

2.4, How much of the water requirement can be met [rom the recycling of (reated
wastewaler? (Give the details of yuantities, sources and usage)

2.5, Will there be diversion of water from other users? (Please asscss the impacts of the
project on other existing uses and quantities of consumption)

2 6. What is the incremental pollution load from wastewater generated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the

proposed activity )

3 9 Give details of the water requirements met from water harvesting? Furnish details of the
facilities created.

2.8. What would be the impact of the land use changes occurring due @ the proposed project
on the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term hasis? Would it aggravate the problems of flocding or

water logging in any way?

2.9, What are the impacts of the proposal on the ground water? (Will there be tapping of
ground water; give the details of pround waler table, recharging capacity, and approvals

obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of guantities and the measures taken to avoid the

adverse impacts)

2.11. How is the storm water from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site layout
indicatian contour levels)

2.12, Will the deployment of construction labourers particularly in the psak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

3.13. What on-site facilities are provided for the collection, treatment & safe disposal of
sewage? (Give details of the quantities of wastewater gencration, treatment capacities with
technology & facilities for recycling and disposal)

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets
ot any other use.

3, YEGETATION
3.1. Is there any threat of the project to the biodiversity? (Give a deseription of the local
ecosystem with it’s unique features, if any)

S
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© 3:2. Will the tanstruction invalve extensive clearing or modification of vegetation? (Provide
* a delailed decount of the trees & vegelation affected by the project) :
3.3. What are the measures proposed to be taken to minimize the likely impacts on important
site features (Give details of proposal for tree plantation, landscaping, creation of water bodies
etc along with a layout plan to an appropriate scale)

4. FAUNA

4.1. Is there likely to be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movemernt? Provide the details.

4.2, Any direct or indirect impacts on the avifauna of the area? Provide details,
4.3. Prescribe measures such as corridors, fish ladders ete to mitigate adverse impacts on fauna

5. AIR ENVIRONMENT

5.1. Will the project increase atmospheric concentration of gases & result in heat islands?
(Give details of background air qualily levels with predicted values based on dispersion
models taking into account the increased traffic generation as a result of the proposed
constructions)

5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relation to all the meteorological parameters.

5.3. Will the proposal ereate shortage of parking space for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement including
the traffic management at the entry & exit to the project site.

5.4, Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

5.5. Will there be significant increase in traffic noise & vibrationsY Give detfails of the
sources and the measures proposed for mitigation of the above.

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project sile? Provide details.

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2, Will there be any adverse impacts from new constructions on the exisling structures?
What are the considerations taken info account?
6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4. Are there any anthropological or archaeclogical sites or artefacts nearby? State if any
other significant features in the vicinity of the proposed site have been considered.

7. SOCTIO-ECONOMIC ASPECTS

7.1. Will the proposal result in any changes to the demographic structure of local
population? Provide the details. cor VATIKA LIMITED
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7.2. Give details of the existing social infrastructure around the proposed project.

7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cultural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materials with high-embodied energy. Are the
construction  materials produced with energy efficient processes? (Give details of energy
conservation measures in the selection of building materials and their energy efficiency)

8.2, Transport and handling of materials during construction may result in pollution, naise &
public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4, Give details of the methods of callection, segregation & disposal of the garbage generated
during the operation phases of the project.

9. ENERGY CONSERVATION

9.1, Give details of the power requirements, source of supply, backup source etc. What is the
energy consumption assumed per square foot of built-up area? How have you iried to minimize
energy consumption?

9.2. What type of, and capacity of, power back-up to you plan to provide?

9.3, What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to boih short wave and long wave radiation?

0.4, What passive solar architectural features are being used in the building? [llustrate the
applications made in the proposed project.

9,5, Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighling, emergency lighting and solar hot water systems
for use in the building complex? Substantiate with details,

0.6. Is shading effectively used to reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Reof? How much

energy saving has been effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Pravide technical details. Provide details of the transformers and motor efficiencies,
lighting intensity and air-conditioning load assumptions? Are you using CFC and HCFC free

chillers? Provide specifications.

9.8. What are the likely effects of the building activity in altering the micro-climales? Provide
a sell assessment on the likely impacts of the proposed construction on creation of heat isl

& inversion effects? e e YATIKA It
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9.9. What are the thermal charac_t't*,_[is-tics ofthe building envelope? (a) roof; (b) external walls;
and (c) fenestration? Give detalls of the material used and the U-values or the R valuss of the
individual components.

9.10. What precautions & safety measures are proposed againsi fire hazards? Furnish details of
emergency plans.

9.11. If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.12. What is the rate of air nfiltration into the building? Provide details of how you are
mitigating the effects of infiltration.

9.13, To what extent the non-conventional energy technologies are urtilised in the overall
energy consumption? Provide details of the renewable energy technologies used,

10, Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for cach item
wise activity to be undertaken during the construction, operation and the entire life cycle to
minimize adverse environmental impacts as a result of the activities of the project, It would
also delineate the environmental monitoring plan for compliance of various environmental
regulations. [t will state the steps to be taken in case of emergency such as accidents at the site

including fire.
NMTED
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APPENDIX 111
(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO | EIA STRUCTURE CONTENTS
L, [ntroduction * Purpose of the report

« [dentitication of project & project praponent

*  Brief description of nature, size, location of the project
and its importance lo the counlry, region

+ Segape of the study — details of regulatory scoping carried
out (As per Terms of Reference)

% Project Description = Condensed description of those aspacts of the project
(based on project feasibility study), llkely to cause
environmental effects. Details should be provided to give
clear picture of the following:

+  Type of project
= MNeed for the project

' Location (maps showing general location, specific
location, project boundary & project site layout)

" Size or magnitude of operation (incl. Associated
activities required by or for the project

+  Proposed schedule for approval and implementation
« Technology and process description

« Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which give
information important for EIA purpose

. Deseription of mitigation measures incorporated into
the project to meet environmental standards, environmental
operating cenditions, or other EIA requirements (as
required by the scope)

*  Assessment of New & untested technology for the risk
of technological failure

For VATIKA LIMITED
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. ‘Study area, period, components & methodology

N Déscription  of  the
Environment
. Establishment of baseline for valued environmental
components, as identified in the scope
'+ Base maps of all environmental components
4, Anticipated . Details of Investigated Environmental impacts due to
Environmental Impacts | project location, possible accidents, project design, project
& construction, regular operations, final decommissioning or
Mitigation Measures rehabilitation of a completed project
. Measures for minimizing and / or offsetting adverse
impacts identified
' [rreversible and lreetrievable commitments of
environmental components
*  Assessment of significance of impacts (Criteria for
determining significance, Assigning significance)
= Mitigation measures
5. Analysis of Allernatives | In case, the scoping exercise results in need for
(Technology alternatives:
& Site)
»  Description of each alternative
»  Summary of adverse impacts of each alternative
*  Mitigation measures proposed for each alternative and
+  Selection of alternative
6. Environmental «  Technical aspects of monitoring the effectiveness of
Monitoring Program mitigation measures (incl, Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)
7 Additional Studies *  Public Consultation
= Risk assessment
*  Social Impact Assessment. R&R Action Plans
8. Project Benefits Improvements in the physical infrastructure
Imprevements in the social infrastructure
. Employment potential —skilled; semi-skilled and
unskilled
. Qther tangible benefits
[.-ILIII 'n’rp':illil
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[f recommended at the Scoping stage

9, Environmental - Cost
Benelit Analysis
10, EMP »  Description of the administrative aspects of ensuring|
that mitigative measures are implemented and their
effectiveness monitored, after approval of the EIA
11 Summary & Conclusion | = Overall justification for implementation of the project
(This will conslitute the
summary of the EIA]|+ Explanation of how, adverse effects have been
Report ) mitigated
12, Disclosure of| e The names of the Consultants engaged with their
Consultants engaged brief resume and nature of Consultancy rendered
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APPENDIX I A
(See paragraph 7)

CONTENTS OF SUMH_'IQ_E! ENVIRONMENTAL IMPACT ASSESSMENT

The Summary ElA shall be a summary of the full EIA Repert condensed lo ten A-4
size pages at the maximum. It should necessarily cover in brief the following Chapters of the

full EIA Report; -

|. Project Description

2. Description of the Environment

3. Anticipated Environmental impacts and mitigation measures
4. Environmental Monitoring Programme

5. Additional Studies

6. Project Benefits

Environment Management Plan

e
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APPENDIX IV
(See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pellution Contrel Committee (UTPCC),

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Pollution Control Committee, in whose
jurisdiction the project is located, to arrange the public hearing within the prescribed
statutory period. In case the project site is extending beyond a State or Union Territory, the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding

the public hearing as per this procedure.

2.2 The Applicant shall enclose with the letter of request, at least 10 hard copies
and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix IIT including the Summary Environment [mpact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of

Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the

Summary EIA report to the Ministry of Environment and Forests and (o the following
authorities or offices, within whose jurisdiction the project will be located:

(a) District Magistrate/s
(b) Zila Parishad or Municipal Corporation

(c) District Industries Office
(d} Concerned Regional Office of the Ministry of Environment and Forests

23 On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoEF, shall arrange to widely publicize it within their
respective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities, They shall also make available the draft EIA Report for
inspection electronically or otherwise to the public during normal office hours till the Public
Hearing is over. The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and also make
the full drafl EIA available for reference at a notified place during normal office hours in the

Ministry at Delhi.

24 The SPCB or UTPCC concerned shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix [II A} for
inspection in select offices or public libraries or panchayats etc. They shall also additionally

For VATIKA _L'|1'JHTED
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“-make available a copy of the draft Environmental [mpact Assessment report to the abave
five authorities/offices viz,; Miristry of Environment and Forests; District Magistrale ele.

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily. A
minimum notice period of 30(thirty) days shall be provided to the public for furnishing their

responses

3.2 The advertisement shall alse inform the public about the places or offices where
the public could access the draft Environmental [mpact Assessment report and the Summary

Environmental [mpact Assessment report before the public hearing

3.3 No postponement of the date, time, venue of the public hearing shall be undertaken,
unless some untoward emergency situation occurs and only on the recommendation of the
concerned District Magistrate the postponement shall be notilied to the public through the
same National and Regional vernacular dailies and also prominently displayed al all the
identified offices by the concerned SPCB or Union Territory Pollution Control Committee;

34  In the above exceptional circumstances fresh date, time and venue for the public
consultation shall be decided by the Member —Secretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under

3.1 above,

4.0 The Panel

4+  The District Magistrate or his or her representative not below the rank of an
Additional District Magistrate assisted by a representative of SPCB or UTPCC, shall
supervise and preside over the entire public hearing process.

5.0 Videography

3.1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy
of the videotape or a CD shall be enclosed with the public hearing proceedings while
forwarding it to the Regulatory Authority concerned.

6.0 Proceedings

6.1 The attendance of all those who are present at the venue shall be noted and
annexed with the final proceedings.

6.2 There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant  shall initiate the proceedings with a presentation
on the project and the Summary EIA report.

6.4 Every person present at the venue shall be granted the opportunity to seek
information ot clarifications on the project from the Applicant. The summary of the public

For VATIKA LIMITED
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heating proceedings accurately refleeting all the. views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant
shall also be prepared in the local language and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC , The SPCB or
UTPCC shall also display the proceedings on its website for general information, Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities

and the Applicant concerned.
7.0 Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of 45 (forty five) days from
date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing .The applicant  may also
direetly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the final Environmental Impact Assessment report or
supplementary report to the draft EIA report prepared afler the public hearing and public
consultations.

7.2 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Union Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.,
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APPENDIX -V
(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

|. The applicant shall apply to the concerned regulatory authority through a simple
communication enclosing the [ollowing documents where public consultations are

mandatory: -

« Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (one)
soft copy)]

A capy of the video tape or CD of the public hearing praceedings

A copy of final layout plan {20 copies)

A copy of the project feasibility report (1 copy?

2. The Final EIA Report and the other relevant documents submitied by the applicant
shall be scrutinized in office within 30 days from the date of its recelpt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwise in a single set to the Members of the EAC
/SEAC enclosing a copy each of the Final EIA Report including the public hearing

proceedings and other public responses received along with a copy of Form -lor Form
1A and scheduled date of the EAC /SEAC mgeting for considering the proposal .

3. Where a public cansultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shall be made on the basis of the prescribed application Form |
and a pre-feasibility report in the case of all projects and activitics other than [tem 8 of
the Schedule ,In the case of Item 8 of the Schedule, considering its unique project cycle ,
the EAC or SEAC concerned shall appraise all Category B projects or activities on the
basis of Form |, Form |A and the conceptual plan and stipulate the conditions for
environmental clearance , As and when the applicant submits the approved scheme
/building plans complying with the stipulated environmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the competent authority.

4. BEwvery application shall be placed before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner,

5. The applicant shall be informed at least 15 (fifteen) days prior o the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finalised within 5 working days of
the meeting and displayed on the website of the concerned regulatory authority. [n case
the project or activity is recommended for grant of EC, then the minutes shall clearly list
out the specific environmental safeguards and conditions. In case the recommendations
are for rejection, the reasons for the same shall also be explicitly stated.
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' ; APPENDIX VI
{(See paragraph 5)
COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL

EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT *

L. The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACS) shall consist of only professionals and experts fulfilling the following

eligibility criteria:

Professional: The person should have at least (i) § years of formal University training in the
concerned discipline leading to a MA/MSec Degree, or (i) in case of Engineering
/Technology/Architecture disciplines, 4 years formal training in a professional training course
together with preseribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree.
or (iii) Other professional degree (e.g. Law) involving a total of 3 years of [ormal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association (e.g. Chartered Accountancy
J,or (v) a University degree , followed by 2 years of formal training in a University or Service
Academy (e.z. MBA/IAS/IFS). In selecting the individual professionals, experience gained by
them in their respective fields will be taken note of.

Fxpert: A professional fulfilling the above aligibilily criteria with at least 15 yzars of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned ficld and at least
10 years of rslevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 years

2. The Members of the EAC shall be Experts with the requisite expertise and experience in the

following fields /disciplines, In the event that persons fulfilling the criteria of "Experts™ are not
available, Professionals in the same field with sufficient experience may be considered:

. Environment Quality Experts; Experts in measurement/monitoring, analysis and
interpretation of data in relation to environmental quality

v Sectoral Experts in Project Management: Experts in Project Management or
Management of Process/Operations/Facilities in the relevant sectors.

. Environmental Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Impact Assessments (EIAs) and preparation of Environmental
Management Plans (EMPs) and other Management plans and who have wide expertise and
knowledge of predictive techniques and tools used in the EIA process

* Risk Assessment Experts

. Life Science Experts in floral and faunal management

WA KA L F“ {Ek‘j
" Forestry and Wildlife Experts For VATIKA LN
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- Environmental Economies Expert.awith experiencg in project appraisal

L% The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may ce-opt an expert as a Member in a relevant field for a particular meeting

of the Commitiee.

4, The Chairperson shall be an outstanding and experienced environmental policy expert
or expert in management or public administration with wide experience in the relevant

development seclor.

5 The Chairperson shall nominate one of the Members as the Vice Chairperson who shall
preside over the EAC in the absence of the Chairman /Chairperson.

f. A tepresentative of the Ministry of Environment and Forests shall assist the Committes
as its Secrelary,

7 The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of 3
(three) years eacl.

8. The Chairman / Members may not be remaved prior to expiry of the tenure without cause
and proper enquiry.

For VAT ¢ oh xre
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Woedyranal - Gargacen Rl
T, : Date: 4.07.2017 ]{;;:’rm' HEL% Hajans |
The Charman |
5 _ : I aniasmn |
State Environmen! Impact Assessment Authority. F o0, [BA77 300 ;
Bays No.:- 55 - 58, Parylan Bhawamn, E Infodvalisagmiy qom i

: X g - el Y par
15t Flaor, Sector - 2, Panchkula, Haryana sk i

Subject: Environmental Clearance for Group Housing Colony project al Sector- 524 Districl
Ciurgaon, Haryaua by M/s Vatika Ltd,

Diear 5ir,

We had applied [or Environmental Clearance of the above mentioned project ouline on ;
12.10.2076 and hard copies submitted to SEIAA Haryans ou 27.12.2016 undey calegory Ba of
EIA Notification 2006. Our case has been recommended by SEAC fo SEIAA for grant of
Envionmental Clearance in 150th SEAC meeting dated 07.04.2017,

We have also registered the above said project for GRIHA rating with a thought of sustainahle
development in every aspecl.

Ag the stipulated time period had passed as per MoEF Nolification dated 14.09.2006, we
presume that our case has been granted deemed Environmental Clearance and we aee proceeding
ahead as per norms applicable vide MoEF Notification dated 14,09,2006 for such projects.. .

Thanking vou,
Yours sincerely,

For Vatika Lixl.

N8y

b g

(Authorised Signatory)

Copy to: The Director (New Construction Projects and Industrial Estates), Ministry of Envirenment Farest
& Climate Change, Indira Paryavaran Bhawan, lorbag Road, New Delhi 110003

For VATIKA LIMITED
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creating |-Ei$i!il'l[] valug Sushart Lok, Phase | Bock A
Mehrull = Gusann Noad
Glgam} 122002, Haryaria
[NEA
Dated: 22.01.2018
T S1aMA7 v
To F 91244177 700
Dr. A Mehrotra (Advisor) F nfoggeatiiagroepcam
Ministry of Environment, Forest and Climate Change iRk
Northein Region Office

Bays No. 24-25, Sector -31-A
Dakshin Macg, Chandigarh-160 030

Sub: Proposed Group Housing Colony Project located at Village Shilthopur, Sector-82A,

Gurugram, Haryana by M/s Vatika Ltd. Submission of Six-monthly Compliance Report —
Dec 2017,

Dear Sir,

With reference to the above mentioned subject, we are hereby submiiting Six-monthly
Compliance report for Dec 2017 in both hard as well as soft copies, ;

Thanking You

For M/s Vatika Lid,

{A;:ory}

Virender Dhar

General Manager

Email: vi atileg .C
Mob no.: 9810566038

-

CC://TM Chairman, Haryana State Pollution Control Board, C-11, Sector-6,

Panchloula, Haryana - 134 109,

2. State Environmental Tmpact Assessment Authority, Bay No. 55-58, Prayufan
Bhawan, Sector-2, Panchkula, Haryana — 134 151,
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- §IX MONTHLY COMPLIANCE (Déé 2017)

Project — Group Housing Colony, Sector — 82A, Village Shikohpur, Gurugram
Ref: 150" SEAC MoM dated 07.04.2017

PART A-SPECIFIC CONDITIONS:-

Constructions Phase - 12% construction work completed

Specific Conditions

Status

“Consent For Establish’ shall be obtained from
Haryana State Pollution Control Board under Air and
Water Act and a copy shall be submitted to SEIAA
Haryana before the start of any construction work at

sile,

As per CPCB letter no. B-29012/ESS/CPA/2016-
17/2570 dated 02.02.2017 regarding grant of
consent under the Water Act 1974 and Alr Act
1981, point no.iii there should not be any need to
obfain to Establish for Building/
Construction projects/Area development projects
and township projects which are meniioned at
serial no. 8(a) & 8(b) in EIA notification, 2006.

Consent

A first aid room as proposed in the project report shall
be provided hoth during construction and operational
phase of the project.

First Aid facility has been provided.

. Adequate drinking water and sanitary facilities shall

be provided for construction workers al the site.
Provision should be made for mobile toilets. Open
defecation by the laboures is strictly prohibited. The
safe disposal of wastes/ waste water generated during
the construction phase should be ensured.

Adequate drinking water and sanitary facility bas
been provided. Wastewater & solid waste is being
disposed off safely.

=

All the topsoil excavated during construction activities
shall be stored for use in horticulture/landscape
development within the project site.

Top soil removed is stored at one place and will
be used for development of landscaped area,

. The project proponent shall ensure that the building

material required during construction phase is
properly stored within the project area and disposal of
construction waste should not create any adverse
effect on the neighboring ecommunities and should be
disposed of after taking necessary precautions for
general safety and health aspects of people, only in
approved sites with approval of competent authority.

Building construction materials are stored in
designated area within project premises. The
Excavated soil which is good for fertility is being
stored at site for development of landscaped area
& the muck had been disposed in proper manner
without creating any adverse effect on the
neighboring communities.

. Construction spoils, including bituminous material

and other hazardous materials, must not be allowed to

Guide lines are being swictly followed. Copy of
ground water test report of nearby area is

Page 1 of 10
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 contaminate watercourses and the dump sites for such

material must be secured so that they should not leach
into the ground water and any hazardous waste
generated during construction phase, should be
disposed off as per applicable rules and norms with
necessary approval of the Haryana State Pollution
Control Board.

enclosed as Annexure — 1. Copy of soil test report
enclosed as Annexure -2,

_The Diesel generator sets to be used during

construction phase shall be of ultra low sulphur diescl
type and should conform to Environment (Protection)
Rules prescribed for air and noise emission standards.

Diesel Generator Sets installed are of enclosed
type. Stack emission parameters are within in
permissible limits. DG stack emission & noise
monitoring report attached as Annexure —3 & 4
respectively.

. The diesel required for operating DG sets shall be

stored in underground tanks and if required, clearance
from Chief Controller of explosives shall be taken.

Al present small amount of diesel is being stored
on day to day consumption basis. Clearance from
Chiefl Controller of explosives will be obtained as
pet the norms for bulk storage.

— Ambient Noise levels shall conform to the residential

standards both during day and night. Incremental
pollution loads on the ambient air and noise quality
should be closely monitored during construction
phase. Adequate measures should be taken to reduce
ambient pollution and noise level during
construction phase, so as to conform to the stipulated
residential standards of CPCB/MoEF.

air

Ambient Air and ambicnt noise monitoring
carried out at site which is enclosed as Annexure
— 5 and Annexure — 6, respectively.

Sprinkling of water through tankers is being
practiced on unpaved areas fo suppress the dust
generalion, Loose construction materials are

covered with tarpaulin/plastic sheets.

10, Fly ash shall be used as building material in the

construction as per the provisions of Fly Ash
Notification of September 1999 and as amended on
27th August 2003,

Fly Ash mixed construction material is being
used based on availability.

1,

Storm water control and its re-use as per CGWB and
BIS standards for various applications should be
gnsured,

Storm drainage system will be developed at site
for the control of rainfall runoff and ground water

recharge.

12. Water demand duting construction shall be reduced | Ready mix concrete and hessian cloth is being
by use of pre-mixed concrete, curing agents and | used to conserve water.
other best practices.

13. In view of the severe constrains in water supply | Waler assurance for the project received [rom

augmentation in the region and sustainability of
water resources, the developer will submit the NOC
from CGWA specifying water extraction quantities

and assurance from HUDA/ utility provider

HUDA already submitted to SEIAA. Copy
enclosed herewith as Annexurz — 7.

Page 2 of 10
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(89)

indi_catibg' source -of water supply and quantity of
waler with details of intended use of water — potable
and non-potable, Assurance is required for both

construction and operation stages separately. It shall
be submitted to the SEIAA and RO, MOEF,

Chandigarh before the start of construetion,

Roof must meet prescriptive requirement as per
Energy Conservation Building Code by using
appropriate thermal insulation material.

ECBC norms are taken into design. Project has
been awarded 3 Star’ GRIHA Pre-Certification.
Copy enclosed herewith as Annexure — 8.

Opaque wall must meet preseriptive r:c?u.ir-:ment as
per Energy Conservation Building Code which is
proposed to be mandatory for all air conditioned
spaces while it is desirable for non-air-conditioned
spaces by use of appropriate thermal insulation
material to fulfill requirsmant.

ECBC norms are taken into design. Project has
been awarded *3 Star® GRIHA Pre-Certification,

The approval of the competent authority shall be
obtained for structural safety of the building on
account of earthquake, adequacy of fire fighting
pquipments, etc as per National Building Code
including protection measures from lightening etc.

The structures have been structurally designed as
per prevailing [S codes, NBC for the dead load,
live load, wind load and seismic load and their
combination with nel bearing capacity of
30T/sqm. Structure certificate already submited.

Overexploited groundwater and impending severe
shortage of walter supply in the region requires the
developer to redraw the water and energy
conservation plan. Developer shall reduce the
overall footprint of the proposed development.
Project proponent shall incorporate water efficiency
/savings measures as well as water reuse/recycling
within 3 months and before start of construction to
the SEIAA, Haryana and RO, MOEF, GOI,
Chandigarh.

Details already submitted at the time of
appraisal.

The Project Proponent as stated in the proposal shall
construct total 10 rain water harvesting pits under
expansion for recharging the ground water within
the project premises. Rain water harvesting pits shall
be designed to make provisions for silting chamber
and removal of floaling matter before entering
harvesting pit. Maintenance budget and persons
responsible for maintenance must be provided. Care
shall also be taken that contaminated water do not
enter any RWH pit.

I0 rain water harvesting pits are proposed for
construction with facility for de-silting chamber
for removal of floating matters befare entering
harvesting pit.

Page 3 of 10
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The project proponent shall provide for adequate fire
safely measures and equipments as required by
Haryana Fire Serviee Act, 2009 and instructions
issusd by the local Authority/Directorate of fire from
time to time. Further the project proponent shall take
necessary permission regarding fire safery scheme/
NOC from eompetent Authority as required.

Will be adhered to.

20.

The project proponent shall obtain assurance from
the DHBVN for supply of power befare the start of
construction. In no case project will be operational
solely on generators withour any power supply from
any external power utility.

Copy of Power assurance enclosed as Annexure —
9.

21,

Detail calculation of power load and ultimate power
load of the project shall be submitted to DHBVN
under intimation to SEIAA Haryana before the start
of construction. be made for
electrical infrastructure in the project area.

Provisions shall

Copy already submitied based on which Power
assurance to the project has been provided by
DHBVN.

22,

The Project Proponent shall not raise any
construction in  the natural land depression/
Nallah/water course and shall ensure that the natural
flow from the Nallah/water course is not obstructed.

There is no Nallah/ water course within the
project ared.

23.

The Project Proponent shall keep the plinth level of
the building blocks sufficiently above the level of
the approach road to the Project. Levels of the other
areas in the Projects shall also be kept suitably so as
to avoid flooding.

The plinth levels of the building block ate
designed as per prior approval of the
HUDA/Director General Town and Country
Planning Chandigarh.

4.

Construction shall be carried out so that density of
population does not exceed norms approved by
Director General Town and Country Planning
Department Haryana,

[s being adhered as per zoning plan.

25.

The Project Proponent shall submit an affidavit with
the declaration that ground water will not be used for
construction and only treated water should be used
for construction.

Affidavit already submitted. Treated waste water
from HUDA STP is being used for construction.

26.

The project proponent shall not cut any existing tree
and project Jandscaping plan should be madified to
include those trees in green arza.

The project area is devoid of any tree.

27.

The project proponent shall provide 3 meter high
barricade around the project area, dust screen for

Is being adhered, Site photographs enclosed as

Page 4 of 10
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>

“every floor above the ground, proper sprinkling and

covering of stored material to restrict dust and air
pollution during construction.

Annexure — [0,

28,

The Project Proponent shall construet a
sedimentation basin in the lower level of the project

site to trap pollutant and other wastes during rains,

Sedimentation tank provided at the lower level to
trap pollutant and rainwater runoff during rains.

30,

The Project Proponent shall provide Proper Rasta of
proper width and proper strength for the project
before the start of construction,

Is being adhered

The project proponent shall ensure that the U-value
of the glass is less than 3.177 and maximum solar
heat gain co-efficient is 025 for vertical

Fenestration.

ECBC norms are taken into design, Project has
been awarded 3 Star’ GRIHA Pre-Certificalion.
Copy enclosed herewith as Annexure — 8,

3l

The project proponent shall adequately control
construction dusts like silica dust, non — silica dust
and wood dust. Such dusts shall not spread outside
project premises. Project proponent shall provide
respiratory protective equipment to all construction
workers.

Construction materials are covered with tarpaulin
cloths and water sprinkling is being done on
regular provided to
Construction workers involved in such activities,

basis. Mosz mask

32,

The project proponent shall develop complete civie
infrastructure of the Group Housing colony
including internal roads, green belt development,
sewerage line, Rain Waler recharge arrangements,
Storm waler drainage system, Solid waste
management site and provision for treatment of bio-
degradable waste, STP, water supply line, dual
plumbing line, electric supply lines ete. and shall
offer possession of the units/flats thereafter,

Will be adhered to.

a3,

The project propanent shall provide one refuge area
till 24 meter and one tll 39 meter as per National
Building Code. The project proponent shall not
convert any refuse area in the habitable space and it
should not be sold out/commercialized,

Will be adhered to as per NBC.

34,

The project proponent shall provide fire control
room and fire officer for building above 30 meter as
per National Building Code,

Will be adhered to as per NBC.

35,

The project proponent shall obtain permission of
Mines and Geology Department for excavation of
soil before the start of construction.

Permission of Mines and Geology Department for
excavation of soll obtainad,

Page § of 10
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6.

The project proponent shall seek specific prior
approval from concerned locul Authority/ HUDA
regarding provision of storm drainage and sewerage
system including their integration with external
services of HUDA/ Loocal Authorities beside other
required services before taking up any construction

activity.

Approval from concerned local Authority/HUDA

regarding provision of storm drainage and
sewerage system including their integration with
external services of HUDA/ Local Authorities
will be obtained as per the stage of construetion

warl,

The projset p-ruponent shall submit the copy of fire
safety plan duly approved by Fire Department before
the start of construction,

Copy of the same will be pravided as and when
received.

38.

The project proponent shall discharge excess of
treated waste water/storm water in public drainage
system and shall seek permission of HUDA before

the start of construction.

Permission for connection of drainage & excess
treated sewerage network outfall to public drain
& sewer line respeclively will be cbtained from
HUDA.

3%

The project proponent shall maintain the distance
between STP and water supply line.

Will bz adhered to as per norms.

40,

The project proponent shall ensure that the stack
height is 6 meter more than the highest tower.

Stack height for DG sets will be provided as per |
CPCB norins.

41,

The project proponent shall ensure structural

stability to withstand earthquake of magnitude 8.5
Richter scale.

Structures are designed as per relevant earthquake
Zone,

Part B General Conditions

Specific Conditions

Status

The project proponent shall ensure the
commitments made in form — [, Form — IA,
EIA/EMP and other documents submitted to the
SEIAA for the protection of environment and
proposed environmental safeguards are complied
with in letter and spirit. In case of contradiction
between two or more documents on any point the
mast environmentally friendly commitment on the
point shall be taken as commitment by project

praponent,

Proposed environmental safeguards are complied
with in letter and spiril.

i)

The project proponent shall also submit  six
monthly reports on the status of compliance of the
stipulated EC conditions including results of
monitored data (both in hard copics as well as by e-

We are herchy submitting six monthly compliance
reparts both in hard as well as in soft copy.

Page 6 of 10
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mail) to the northern .ch[un'-ﬂl _Office of MoEF,
HSPCB & SEIAA Haryana, =

iii)

i)

STP outlet after stabilization and stack emission
shall be monitored menthly. Other environmental
paramelers and green belt shall be monitored on

quarterly basis. After every 3 (three) months, the |

project proponent shall conduet environmental
audit and shall take corrective measure, if required.
without delay.

Will be adhered w.

The SEIAA, Haryana reserves the right to “add

additional safeguard measures subsequently, if

found necessary, Enviranmental Clearance granted
will he revoked if it is found that false information
has heen given far getting approval of this project.
SEIAA reserves the right to revoke the clearance if
conditions stipulated are not implemented to the
satisfaction of SEIAA/MoEF.

Moted

The project proponent shall not violate any judicial
orders/pronouncements  issued by any Court
J/Tribunal

Moted

vi)

All other statutory clearances such as the approvals
for storage of diesel from Chief Controller of
Explosive, Civil Aviation
Department, Forest Conservation Act 1980 and
Wildlife (protection ) Aet, 1972, Forest Act, 1927,
PLPA 1900, etc shall be obtained as applicable by
project proponents from the respective authorities
ptior to construction of the project.

Fire Department,

NOC from Civil Aviation department, Depﬂrtmalﬁ
of Forest & Aravalli NOC obtained and is
enclosed herewith as Apnexuwe — 11 & 12
respectively. All other approvals will be obtained
as and when required.

The project proponent should inform the public that
the project has been accorded EC by SEIAA and
copies of the clearance letter are mvailable with
HSPCB & SEIAA. This should be advertised
within 7 days from the date of issue of the
clearance letter at least in two local newspapers that
are widely circulated in the region and the copy of
the same should be forwarded to SEIAA Haryana.
A copy of Environment Clearance conditions shall
also be put on project proponent’s web site for
public awareness.

QOur case for EC was recommended by SEAC to
SEIAA for grant of EC in the 150" SEAC
meeting dated 07.04¢2017. Bul no letter from
SEIAA was issued to us. Thereafter, we have
submitted letter to SEIAA vide lstter dated
04.07.2017, intimating that the stipulated time
period as per clause 8 condition (iii) & (iv) of
MoEF Naotification dated 14.09.2006 had passed,
we are proceeding ahead with the project as per
the norms applicable vide MoEF Notification of
14.09.2006, Copy enclosed as Annexure — 13,

yiii) Under the provisiong of Environment (Protection)

Act, 1986, legal action shall be initiated against the

Nated,
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Project Proponent if it was found that construction
of the project has been started before obtaining
prior Environmental Clearance.

Any appeal against this Environmental Clearance
shall lie with National Green Tribunal, if preferred,

ix)

within & period of 30 days as prescribed uncer |

section 16 of the Mational Green Tribunal Act,
20110,

Moted

x) The project proponent shall put in place Corporale
Environment Policy as mentioned in MoEF, Gol
OM No. J-11013/4 1/2006-1A 1 (1) dated 26.4.2012
within 3 months pericd. Latest Corporate
Environmant Policy should be submitted to SEIAA
within 3 months of issuance of this letter.

Environment policy of company enclosed as

Annexure 14,

The fund ear marked for environment protection
measures should be kept in sepaate account and

xi)

should not be diverted for other purposes and year |
| treatment plant, DG stack, fire safety measures,

wise expenditure shall be reported to the SEIAA /
RO MoEF, GOI under rules preseribed for
Environment Audit.

Being a residential project, the environmental
protection measures such as construction of storm
drainage, rainwater hacvesting structure, sewage

seismic design of building, development of
landscaped area etc along with environmental
monitoring is an integral part of the project,
therefore no separate account is being maintained,
however year wise expenditure can be worked out
based on billing heads and the same will be
reported. Expenditure on labour sanitation, safety
& environment protection measures so [ar on the
project till Nov 2017 is enclosed herewith as
Annexure — | 5.

xil) The project proponent shall ensure the compliance
of Forest Department, Haryana Notification no
5.0, 121/PA2/1900/5.4/97 dated 28.11.1997,

Will be adhered Lo,

xiii) The project proponent shall ensure that no vehicle
during construction/operation phase enter the
project premises without valid ‘Pollution Under
Control" certificate from competent Authority.

Vehicles with valid Pollution Under Control
certificate are allowed during the construction
phase. File with copy of PUC's of vehicles
bringing construction material is being maintained
at site.

Xiv) The praject proponent s responsible for
compliance of all conditions in Environmental
Clearance letter and project proponent can not
absolve himself /herself of the responsibility by
shifting it to any contractor engaged by project

Noted.
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proponent,

xv] The project proponent shall seek  [resh
Environmental clearance il al any stage there is

change in the planning of the proposed projsct.

Moted

xvi) Besides the developer/applicant, the responsibility
to ensure the compliance of Environmental
Safeguards/conditions imposed i the
Environmental Clearance letter shall also lie on the
licensee/licensees in  whose the
license/CLU has been granted by the Town &
Country Planning Department, Haryana,

name/names

Being complied

xvii) The project proponent shall upload the siatus of
compliance of the stipulated EC condilions,
including results of monitored data an their website
arid shall update the same periedically. It shall
simultaneously be sent to the Regional Office of
MoFEF, the respective Zonal Office of CPCB and
the SPCB. The criteria pollutant levels namely;
PM2.5, PMI0, SOx, NOx, Ozone, Lead, CO,
Benzene, Ammonia, Benzopyrine, arsenic and
Nickel. (Ambient levels as well as stack emissions)
or critical sectoral parameters, indicated for the
project shall be monitored and displayed at a
convenient location near the main gate of the
company in the public domain.

Compliance report of the stipulated EC conditions
is being sent to RO MoEF and HSPCB office.

xviii) The envircnmental statement for each financial
year ending 31% March in Form-V as is mandated
to be submitted by the project proponent to the
HSPCB Panchkula as prescribed under the
Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the
company along with the status of compliance of the
EC conditions and shall also he sent to the
respective Regional Offices of MoEF by e-mail.

Will be adhered to,

xix) The project proponent shall conduct envirenment
audit at every three months interval and thereafter
corrected measures shall be taken without any
delay, Details of environmental audit and
corrective measures shall be submitted in the
monitoring report.

Will be adhered to.

xx) Corporate Environment and Social Responsibility

CSR policy of company enclosed herewith as
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(CSER) shall be laid down by the preject propanent
(2% shall be earmarked) as per guidelines of
MoEF, Gol Dffice Memorandum No. J- L1013/41/
2006-1A.11(1) dated 18.05.2012 and Ministry of
Corporate  Affairs, Gol Notilication Dated
27.02.2014. A separate audit statement shall be
submitted in the compliance. Environment related
work proposed to be excouted under this
responsibility shall be undertaken simultaneously.
The project proponent shall select and prepare the
list of the work for implementation of CSER of its
own choice and shall submit the same before the |

start of construction. l

Annexvre - 16,
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Annexure

Annexure 1 - Ground water analysis report
Annexure 2 - Soil report

Annexure 3 = DG stack emission analysis report
Annexure 4 — DG Noise monitoring report
Annexure 5 — Ambient Air monitoring report
Annexure & — Ambient noise monitoring report
Annexure 7 — Water Supply assurance from HUDA
Annexure 8 — GRIHA 3 star Pre-certification
Annexure 9 - Power assurance from DHBVN
Annexure 10 - Site Photas

Annexure 11 - NOC for height clearance from AAI
Annexure 12 ~ Aravalli NOC

Annexure 13 — Letter to SEIAA considering deemed EC
Annexure 14 — EHS Policy

Annexure 15 — Expenditure on EMP

Annexure 16 — CSR Policy
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N - Vardan EnviroLab

Regd. Off: D-142, Sushant Lok-lll, Sector-57, Gurgaon - 122003 (Haryana) Tel: 0124-4291036
Laboratary: Samaspur, Opposite Amity International Schaol, Sector-51, Gurgaon - 122001 (Haryana)
-Branch Off: Plot No. 24 & 25, Narayan Vihar, B-Block, Jalpur - 202035 [Rajasthan) Tel; 0141-2983404
* IS0 9001 |ISO 14001 | OHSAS 18001 | MoEF & CC Recognized | NABL Accredited | HSPCB & RSPCB Approved)

Annexure - 1

G

SRR LR

Mg & Suldress ol Paety:

(AR | M

SULEEHIELE e

sinpie Codleeecd by

LR h BT

Lt Mg

b PR T

LRI LN

o Avntynls Pritiocol

Test Certificate

VEL/VL/W /01
M/s Vatilea Lud,

U'rauguil Height, 11.218 acres,
Seclor- H2A, Gurgaon,

oo Water (Bore well)
Mewr Project Site

Vaurdan Envicobab Team
P Ls0D-201 2 AT H A 22 Ealition 20012
AS per (S 1ns00-2012

Report No,!

Format No.:

Party Reference Mo
Reparting Date:

eviod ol Analysis:
Receipl Dare,
Sampling Date:
Sampling Type:
Preservation.
Sampling Quantiny:

VEL/W! VLATIAL
510 F-01

NIL

28/112017

241172017 to 2877 122017
24/1 12017

2 12017

Grah

Relriperated

2.0 Lte + 300ml

THST RESULTS
Limits ol 18: 10500 -2012
Pariineer Test=-Methed Result Unit | Requirement | Permissible i
{Aecaptabla |in the Abseaceo
¢ = — Limits) Alternnie Soure
e 25 1) APTA 22" Edition, 4500-H B T0d - H.5 1w A Mo Rctasution
¢l 1 APHA 2200 idition, 212013 SBDL (DL SHazen) | Hazen s b 5
nwbilis | APHA 22 Edlition. 2130 B "HDL (FDLO. [NTU) | w7U | 1 | T
Gkl O ARIA 22" Edition. 2150 18 N Agreeable __r\gueu;d:-iu __‘{E;IE&L _
il = TUAPHA 22" Bdition. 2160 13| Agreeabls | Agrecuble | Agreable
Lot Tlaninesas LAttty | APHA 22 Edilion. 23400 WIN /| a0l b0
Bl i APLIA 2% lidion, 3500 Ca B | 36,2 me/| 75 | ww
ol Alkaliniy s Cat Oy ARHLA 220 Fition, 2320 13 3710 gl | 300 i
ek O | APHA 22 Edion, 4500-CT B | 36,98 mgl | 20 | W
(3 csidml free Chlosing APHA 72 Fdiiion, 4500 C1- B *3DL mgl | 02 L
L antdins 6 T APEA 22 Editlon, 4300 CN D | *BOLYDL 0.02 merl) | mpl 005 | NoRelasaion
" Ml s i APHA 22 Ldition. 2340 13 19.82 — 40 T
| otal Lissabved Solids T -M'lla\ Zil’d_Eil.lEiml. 2540 C 336,00 mgd| 300 _JTJEHI
b s SO, | APHA 227 tdition. 4300 1 871 me/| 00 4010
| lioride @ | = APHA 22™ Edition. A500-F D 0.36 e/l 10 1.3
| Siite as NEY, U IS 0Rs - 1988 15.20 me/| 45 | o Kelasaion
oo gl .-\IJiJ: 1_.'!_'7"“‘_I':.I?:‘i‘|.|'ti.v_?5l11l-l?li_ i |ll” i mgf| L .\u_rc!nxul:ult
AR s ;I.l - -*';-I'”.‘\ iE'hﬁitlml;ljlll 13 i BOLDL 0,03 mefd) g/l ”H:'.-' T LR TRk
! ot St APHA 32" it 450U C | BDL(PDL 6.01 mef) | men | 03 | 1
- i RS __W e R
oA s SER

1 heekeil By)

METE; aiThe resuits Hstud refer onby to the tested anmples & applicabhe paramaten
1) Tetal Habilitles of our [ak will be restricted to tha Invalze amount only
] The snmale wiil bo destroyed sfter retention time nndase ather wise spacilisd

] Thiz Fepert (4 not to ba reproduced whally or bn part and cannol e wsird as aeldence in the court of law

For VATIKA LIMITED

]ii\.‘f{pi‘lf\'ﬂ]jlﬁl}'] 15

C:{; r-&:-r_lj:__

Authorised Signalory

Tel: 0124-6522261, 8588859161 | E-mail: lab@vardanenvironet.com | www.vardanenvironet.com
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¥§rdaﬂ EnviroLab

Regd, Off: D-142, Sushant Lok-IIl, Sectar-57, Gurgaon - 122002 (Haryana) Tel: 0124-4291036

© Laboratory: Samaspur, Opposita Amity International School, Sector-51, Gurgaon - 122001 (Haryana)
Branch Off: Plot Mo, 24 & 25, Narayan Vihar, B-Block, Jaipur - 302035 | Rajasthan) Tel: 0141-2983404

(150 9001 | IS0 14001 | OHSAS 18001 | MoEF & CC Recognized| B..IAB:L Accreditad | HSPCR & RSPCB Approved)

Test Certificate
Csample Mo VEL/VLIWIOT Report No.: VEL/W/ YL /171 Ui
' ' Limits of 1S L0500 -2012
‘ " Permissible
5N Farnmeler Test-Nethol [Result Unit Reguirement limit in Che
| (Aceeptable Absence of
| | Limits) Alwernite
| e . ol e e e Souree
Hi L el ¢ :|u.1||'uJ|.|u|.J. | APTEA 227 Edition. 553014 A0 DL 000 1| [N 1,002
Do Ml Gil [ APTIA 22 Fditien. 3340 C [*BDL(*DL 0.0 mgl) m/] 0.2 17
'3 F Shjon e L [T 5 s MBf\"r | AP APEIA n“" i—-!:lhm LR TRDLI* DL 0.02 mg"_}- mdl 0.5 Ma Relaxalior
| i A s 2 | APHA 22" £ dition. 3411 B 0.37 | 3 £
T 1 ijier 111 i ,-'\.E’I-I.r\, 22 Edivion, 3111 B 0.11 mg/] (.05 { ]
Fia Mgt as M o APHA 227 Edition, 3111 B | *BDL{**DL 0.06maf) mgfl ol 1.3
(2 Cludminm s L0 ABHA 22" Edition, 3111 B B g/l Mhan3 No Relsatiol
| e -— Tl E_—
| 4 [ s I*h ABHA 22 Bdition, 3111 B DL mg/l .01 ton Relaxation
Sl s e APIIA 22 Edition 1111 1 PEDLEZDLGOTmeg/D|  w 0.01 N Rt
Wi s Ahs ARHA 22 Eyligion, 3111 R [FUDLDL Q.01 mg) migl 0.0l iil3
W H Alereas s | APITA 2% Ediven, 3101 B | THOL (YD1 0.00) ml ool Mo B lisation
Lol Ualitonm 15 1623 198 (Reniimed | Absent {MFN‘ItmmliSnuIInol be Detcotable in a1k
i o = s AW} S ) sumple
i 1l Liall 15 1622, 1981 Reaimmed Absenl (WVIENII00m) Shall not be Deteutable inay 1000
i . 200.5) seple
St PRI -Belosy Deweetion Liuit, *DE~ Deteetion Limi

& s purnierer are pot eovered in our NABL scope.

&@W

(i heeked By)

WOTE: ) [hw resuilts Hstart pafiar nnly o the Lested samples B applicabls parameters
b Total |l abilities of aur kb will he rostriciod Lo the Invoice amaunt anby
¢] The sagmgle will be desttayad after rrlenthan Uing unless othecwine specified
) This reporl is net o be reproduced wholly or o pait sod cannol be usad as evldanes dnthe court of [

Eor VATIKA LIMITED
A2\
c Y

Authorised Signatory

Tel: 0124-6522261, 8588859161 | E-mail: lab@vardanenvironet.com | www.vardanenvironet.com
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Vardan EnvirolLab

Annexure = 2

=

@)

_Fleg:l. Off: D-142, Sushant Lolk-)Il, Sector-57, Gurgaon - 122003 (Haryana) Tel: 0124-4291036

Laboratory: Samaspur; Oppasite Amily International Schoel, Sector-51, Gurgaon -122001 (Haryana)

Branich OFf: Plot No. 24 & 25, Narayan Vihar, B-Block, Jaipar - 302035 (Rajasthan) Tel: 0141-2983404

{150 9001 | 1SO 14001 | OHSAS 18001 | MoEF & CC Recognized | NABL Accredited | HSPCB & RSPCB Approved)

samgle Mumber VEL/VL/S/

M & v dress of Pargy:

ot

M /s Vatila Lid,
Tranguil Height, 112110 acres,
Sector- B2A, Gurgaon.

Test Certificate
Report Mo,

Format Ma.:

Reporting Date:

Period of Analysis:

Party Referance No.:

VEL/S/TS/1711/01
5.10F-01

ML

28/11/2017

24/11/2017 Lo 28/11/2017

Sample Hesceiplian S011, Receipt Date: 24/11/2017
Lol Locatinn Project Site Sampling Date: 24/11/2017
ol Guloced by vardan Envire Lab Team Type or sampling: Compoesite
Sl Analysis 15 2920 & USDA Sampling Quanrity: 2.0 kg
featoinl
Depth of Sampling: 30 Cm
Packing Status: Temp Sealed
4 No. | Parameter Protocol Result Uit
| P (AL 2516) I5: 2720 (P-26,RA2011) 7.83 EoN
L | Coudwewy | 1514767-2000 Reaitirmed 2006 0427 | mijem |
5| Sou Texture ] | 18:2720(P-4, RA1995) Silty S e
{ , tulour s D WO ~uspa Methnd,_ 1968 Yellowish Brown )
: Water holding capacily UsoA Method, 1968 252 i = _'
| f. | Bulk density USDA Method, 1968 1.29 gm/ec
; | Chlorjde as€l USDA Method, 1965 14650 mgfke
g Caleium asCa ) USDA Method, 1968 86.32 mg/lg
| 9 ' SodiumasNa n UsDA Method, L1968 34.10 mg/ky |
0 Potassium asK ~_USDA Method, 1968 122,50 kg Jhec.
11 Urganic Matter | 2720 (P-22, RA2009) 0.64 %
L Magnesivmas Mg | [ UshA Method, 1968 - 14 1{5 mg;ﬂtg |
I3 Available Nitrogenas N [5: 14681, RAZ006 189,64 kg fhec. |
I+ Available Phosphorus. ~ USDA Method, 1968 34.20 ke/hec
15 daneasZn - ~ USEPA 30508 1120 0 | mg/ke
i Mangneseas Mn USEPA 30508 0 | 5.38 nng_fli;_,' '
12 Chpomium as Gr o USEPA 30508 161 mefkg |
64 Faad as Ph R [ USEPA 30508 I 1.13 myg/leg
0L G as Gl UsEPA 2050R 1.37 g/l
4 : Lapper as uu o 2 :.., @Fh_.@ah e 26 - In}Jr-ﬁt.'_tL;“
&w i '*'.‘);,,I.J T

(Checked By)

= Al Wi

TN A ey

For VATIKA LIMITED
o "*‘j‘_

NOTE: 8] The resubts Wsted refer only i the tested samples & applicable parameterd

b} Total lindikths of sur Lok will be restrizted vo the Involee amount onky
&) Thee samplz will be destroyed after retentian dme unbiss otherwlse specified

o) This rag art ks rot to e rep roduced whally oF [ pars omd connot ba dsed 86 evidence in the court of s

puthorisad Signatory

Tel: 0124-6522261, 8588859161 | E-mall: lab@vardanenvironet.cam | www.vardanenvironet.com
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%  Vardan EnvirolLab

Regd. Off: D-142, sushant Lok-lll, Sector-57, Gurgaon - 122003 (Haryana) Tel: 0124-4291036

Laboratory: Samaspur, Opposite Amity International School, Sector-51, Guigaori - 122001 {Haryana)

Branch OFF: Plot No. 24 & 25, Narayan Vihar, B-Block, laipur - 302035 (Rajasthan) Tel: 0141-2983404

(150 9001 ISO 14001 | DHSAS L8001 | MIQEF & CC Recognized | NABL Accredited | HSPCB & RSPCB Approved)

Annexure - 3

@2

Test Cartific

Repart No.: YELST/YT/ITLL0L
Format blo:: S0 F-l
Parly Reference No..  NIL

VEL/YLISTIN
M Vatilea Lid
Trannuil Helght, 1L218 aeres,

Sanprle Mumler
Soanme & Addelress ol Party

Sector- B2A, Gurgaon. Reporting Date: 28/1172017
Periad ol Analysis: 2470022007 to ZRAAZ0LT
Receipt Date! 24/112017
sibn e Presaripiion o Staek Emission WMonituring
Sumple Collected Yarcdan EnviroLab Team
Date ol Sampling /20T
sumpling Location Mear Project Site
Sumpling dorention (Minutes) C 36l
Stack attached to D.G. Set No.-1 (125 KVA)
Meteorologieal Condition Clear Sky .
Fosteamen| calibration statos GK
Awmbient Tempernture  Ta ('C) 2440
Temperature of Stack Gases - 15('C) 133.0
Velocity of Stack Gases (m/fsec.) S A
Flow rate of PM (LMY EGRITH
Flow rate of Gas (L) n
Sanipling condition ¢ Isokinetic
Praiiee] used 15 111255
RESULTS
e Limmits
(As Per the
R 11 Parameters Protocol Units Results CPCB)
I Particubie Mutter (PV) IS0 R 200 | o< 0,06 <02
v | Onides ol Nitrogen {us NOy) 5 11255 (P-7) Heallivmed 2003 oW - e 0,644
e ——— ; < 4l
Citlydrocirehons (HC) By Gas Chromatography Method 2V - hr 031
Carlinn Mhpnoxide T :;EJ—I;P:TH Lt 2V - e 0,52 « 3.5
Nl T Tl prer 6o coverad wmder ol NATL Sedpe I . .
Csend e s Standand operiting pragedian:
Q}‘lual/ R, R T S,
(Chiceleed By) REIn ey} ED
MOTE: 3)The results llstard rofor onky 1o the tested samples & applieable paramatars »
b) Total liabilltiés of our lak will b rastricted to the Invalee smaunt only Ry e
<) The sample will be destroyed after rete ntlon tnis unless etharwizo specified T R
o) This repart {5 0ot o be reproduced wholly o in part sod cannat be used a3 evidence In the court e law At FTl-JTi‘:"-"U .‘:,'.gl'kﬂmf‘,-’

Tel: 0124-6522261, 8588859161 | E-mail: lab@vardanenvironet.com | www.vardanenvironet.com
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\ ~ Vardan EnviroLab

*Regd. Dff: D-142, Sushant Lok-Ill, Sector-57, Gurgaon - 122003 {Haryana) Tel: 0124-4291036
- :Laboratory: Samaspur,. Dppcmte Amity-International School, Sector-51, Gurgaon.- 122001 (Haryana)
‘Branch Off: Plot No. 24 & 25, Narayan Vihar, B-Block, Jaipur - 302035 (Rajasthan) Tel: 0141-2983404

{ISO 9001 | 1SO 14001 | OH5AS 18001 | MoEF & CC Recognized | NABL Accredited | HSPCE & RSPLB Approved)

Sainple Mumbers

Miee & Addediess of Party:

Siple Beseription

Test Certificaie

VELIVL/ASTO2

Wiis Vatilen Lid.

Tranguil Height, L1218 acres,
Sector- 82A, Gurgaon.

Stack Emission Monitoving

Report Mo.: VEL/STNTHTLIN
[rarimar Na,: 5,10 F-01

Party Reference No.:  NIL

Reparting Date: 28/11/2017

Perlod of Analysis:
Keceipt Dute:

St ple Collected
Lhate ul Sampling
Sawpling Lueation

Vardan EnviroLab Team

24112017
Mear Projeet 5

Sonpieg, ducation ((Vinues) : 330
D.G. Sef No.-2 (250 KYA)

Sl atiached (o
Vieteoralppical Condition

Clear Sky

It

ZALL2017 to ZB/LIFZOLT
241172017

tosirumient calibration stafus o AOK
amhbient Temperature — Ta ("C ) D240
Temperamree ol Stiek Gases -5 () 320
Velueity ol Stick Guses {m/fsec.) o BG5S
Flow rate of PM (LEM) 2700
Flow rale of Gus { LPM) 2.0
Sampling concifion Isokinetic
Protovol used I5:11255
RESULTS
I R Limits
(A% Perthe
Ty Parvameturs Protuenl Units Resulis CPCB)
. | hes (Pe ReyET =
| Pariieniive Matter (PM) l 5: 1233 Ch-11 Reaffitimed 2003 R T .04 o |
b I Uinides of '\mruuLn (05 NOy) [5 11255 (P-7) Realfirmed 2003 BRW - i .65
ey = - . — e =i
#1vdracarbons (HC) By Gas Chromutoglaphy Methog kW - hr .33
# ISOPA1. Section N )
1 oaehion Mo ide S0P NU VLL:;P;:T” Section No EW = e 0.54 =315

adbe s il -r.\ -Iu-i L'III\L:IL-IJ it .nullﬁ ﬁ-rr\ﬁlﬂl\-\-_‘;lﬁl,

SN Lbwipitons St L fiwreing jirpecchiore

{Checloed Byy

MOTE: #)The ramilts isted refer only to the lested samples & spplicabie porameserns
B} Totnl liabllitias of aur labwill be restrieted to the Involes amount only
) The sarmple will be destreyed after retantion time uniess atharwise specifind
o) This report 1 not to be reproducsd whally or Inpar and cannot be uwed as svldence [0 the oot of law

S

i \ﬂyruwd'ﬂ;n——
For VATIKA LIMITEDR

—

-

Authorised Signatory

Tel: 0124-6522261, 8588859161 | E-mail: lab@vardanenvironet.com | www.wardanenvironet.com
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. =
® .. Varde roLab
% . Vardan Enviro
Regd. Off: D-142, Sushant Lol-lll, Sectar-57, Gurgaon - 122003 (Haryana) Tal: 0124-4291036
- Labaratary; Samaspur, Opposite Amity International 3chool, Secter-51, Gurgaon - 122001 (Haryanz)

Branch OFf: Plot No. 24 & 25, Narayan Vihar, B-Block, Jaipur + 3020325 (Rajasthar) Tel: 0141-2983404
{150 9001 |1SO 14001 | OHSAS 18001 | MoEF & CC Recognized | NABL Accredited | HSPCB & RSPCB Approved)

Annexure - 4

Test Certificate

Setriples Nuber: VE LAV LPNA

Mame & Adilress ol MUs Vatilka Ltd.

arty Treowgquil Height, 11,218 acres,
Seelor- 82A, Gurgaon.

Sawple Deseription:  DGSET NOISE MONITORING

General Intormation:-
slple Lollected by
wineplinge Localion
Pstranrent Used

Repart No.:
Farmat Mo

VEL/VL/PN/1711/01
5. 10001

Party Reference Mo ML

Reporting Date;

Receipt Date:

28/11,2017
24/10/2017

Vavdan Envire Lab Representatives
D.GSet. Na, 1(125 KVA)

Sound Level Meter

Lnstrtwmeint Code VEL/SLM /04
pstiwnienl Calibration Status Calibrated
sl ological vandition duving monitoring Clear Sky
ot wl Monitaring 24112007
Tirne of Monitoring 10:00 AM to 10:304AM
sSurreunding Activity No Any
neape of Monttoring Regutatory Requircment
Guntral measure i Any No any
sampling & Analysis Protocol 15-9989 R-2003
Swnpling Duration 30 Minutes
~ Pagameter Reguired As per Waorl Order
i Close the
Open the Canopy of D.G
di Prrameters Protocol Cann[;_:tuf o [Di:i:]tr Insertion loss
Result dB(A) Distance)
| LAl Result dB{A}) ol
B 15-9989 R-2003 98.6 73.2 254
! t'.l’ti-tl_ Lt i Ley Ll . 450 280
| dE(A) - JB

Wil y Cdeeibel ey e ani (e wlech nokse s mensuned

., r'-&

BEOTE: alThe resiiles [lxter refar anly to the tested sampled & applcable parameters
s Totad ||abiilts s of owr lal will be restraiad ta the Invoice amaunt only
€] The sampla wlll be destrayed after retentian time uniess othorwise specified

N

By lf.'h®t

o1 This repart s not to be reproduced whally or [n part oned cannot be dsod a3 eyvidence In the court of faw

(Approv

For VATIKA LIMITE
L= b
i

Authorised Signalory

Tel: 0124-6522261, 8588859161 | E-mail: lab@vardanenvironet.com | www.vardanenvironet.com
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f ! Vardan EnviroLab

Regd. Off: D-142,

Sushant Lok-lll, Sector-57, Gurgaon - 122003 (Haryana) Tel: 0124-4291036

.Labaratory: Samasptir, Opposite Amity International School, Sector-51, Gurgaon - 122001 (Haryana)
Branch Off: Plat No. 24 & 25, Narayan Vihar, 8-Block, Jaipur - 302035 (Rajasthan) Tel: 0141-2983404
(Isa 9001|150 14001 | OHSAS 18001 | MioEF & CC Recognized | NABL Accredited | HSPCB & RSPCB Approved)

sunple Anmbiee

VE LMY LM/

Test Certificate herortNo:

pMame & Address ol

MYy Watika Lid.

Tringuil Height, 11.218 acres,
Sector- 824, Gurgaon.

Parky

Sl Description : G SET NOISE MONITORING

Ganeral Information:-
Semiple collected by

samphng Location
lstrumene Used

Irpstenenl Code

falrmnent Calibration Status
Meteorslogival condition during monitering
bage of Munitoring

Prie el Monmitoving

st eosding Activity

acupe ol Momtoring

Corttral measure if Any
Sampling & Analysis Protoco]
Sinpling Duratipn
Morameter Reguired

VEL/VL/PN/1711/02
Format Nei: 5.10F-01
Party Reference Mo NIl
Reporting Date: 28/11/2017
Receipl Dale: 24,/11/2017

Vardan Enviro Lab Representatives
[ Sew No. 2{250 KVA)
Sound Leveal Meter
VEL/SLM /04
Calibrated
Clear Sky
24/11/2017
10:00 AM to 10:304M
No Any
Regulatory Requirement
No any
[S-998Y R-2003
A0 Minutes
As per Work Order

Farametars

CPCH Limb i Leg
BIA)

Close the
Qpen the Canopy of D.G
‘ Set .
Protocol Ca:mpsiff LA (05 mtr Insertion Loss
ResuledB(A) Distance)
=) Result dB(A)
15-9989 R-2003 97.3 72.0 253
- 75.0 25.0

o Py el B umi i whilele oo 18 eisunal,

[Chevled By)

HOTE a) Thie pasuilis Rstedl raler anty to the tested camples & spplicable pacameters
b) Tatad Bobilities of aur kb will be restrictad bo the Inyalee amount anby.
o) Thwe sammple will he desitoyad afer retention time il s otheswise specilled

Do

===kl
{Approved By

For VATIKA LINIT

N
p.uﬂ-ﬁ}r-:nl's’ﬁlf%“ﬂmr"

di This roport I not te ba reproeduced whelly ar nport and eannot e used as evidance in the cort ol law

Tel: 0124-6522261, 8588859161 | E-mail: lab@vardanenvironet.com | www.vardanenvironet.com
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Vardan EnvirolLab

Annexure - 5

'

Regd. Off: D-142, Sushant Lok-1ll, Sector-57, Gurgaon --122003 (Haryana) Tel: 0124-4251036
Laboratory: Samaspur, Opposite Amity Intermational Schonl, Sector-51, Gurgaor - 122001 (Haryana)
Branch Off: Plot No. 24:& 25, Narayan Vihar, B-Block, Jalpur - 302035 (Rajasthan) Tel: 0141-2982404

(IS0 9001 IS0 14001 | OHSAS 18001 | MOEF & CC Recognized | NABL Accredited | HSPCB & RSPCB Approved)

Test Certificate
stnipile M VEL/Y LA Reporl Nu. VEL/A/NLATEIAN
it Aaddedss of P s Wbtk ol Formut No.: 5.10 F-01
Pranguil Height, 11218 acrds, Party Referance No.:  NIL
Seetor- 824, Ginrgaon, Repotfine Date: 281 142017

20T Lo 2841172017
24

Period of Analysis:
Receipt Date:
Samtple s eintiog Vimbient Ale Quality Monitering

Caetertd Infmimation:-

sl cirlletazd by
TLIRALY cwalinn

Pl Lived

Pratkme il Code

fnsieanient Ualibration satus

wictenrological eondition during monitoring

e of Moniaringe

e of Manioring

Libienl Pempeature (4C)

s Avlivity

S ol ddpaiiaring

Cuomped) neasare i Any

Sanpehing o Anadysis Protogol

Harmemere s Keguired

» NVurdun EnviroLab Team

+ MNear Main Gate

RS & FPS

r VELIRDS/04 & VEL/FPS/04
: Calilraterl

« Clear Shy

L2007 o 200 12007

£ 0830 (o U930 Hes,

© Min, 13.0 Max 28.0

- Human & Vehicular Activities

¢ Regulatory Requirement

! 15-5182

As per worl order

TEST RESULTS

Paranein PPrutucal Result it NAAQS*
il e (PM sl | #S0P Mo, VEL/SOP/OI, Section No. SP| 72,58 Lgim 6|
etk Matter (PMg) | 1S: 5182 (P-23), 2006 | 12400 gefm' | 100
et Wieeaaely (L 1, SR 0). Reallirmed-2006 | 2769 | pwml T
anphie Laisdde | S0 I i Eﬁ__"- I_H__?l'.!’l] i!ulllﬁm‘lif;.{-_-j_l‘_l.ill_ i i “_TEET_'“—;L@‘H-I.}'— ____f-{_]‘_l_
L wvlongiide ¢L108) [&: 182 (P-10), Weallirned-2003 (.63 r||gr'1'n:t d )

e - el cambicol ,"i.i}'t':m-..lih Stmidirils, ::;-I.'i!.l.‘n.il.lll:é:"lr".ll-{l.lln\.‘. .‘_Iﬁﬂ.ﬁ '[l_'a?ljﬂ-‘-u..'. IR 200

S slatitvirs Stamndind O peratie bl

o E st ity ) (Checked By) (Approve }—
For VATIIKA LIMITED
ROTE: 2)THE resuls lstad refar only (o the tesied samplas & applicab i pararmebers 3
) Totat ftbllities of our lal wiil be restricind to the nvelce amount only Lo |
) Tho sampie wiil be destroyed alter fetantion time unicss athofwke spacifled C. —

o] This rapert 15 nat to be repioducad whally ef by part and gannat be used a3 evidunce [ bhe coirt of law A 4
Aislhrpieaed ‘ggjr.m

Tel: 0124-6522261, 8588859161 | E-mail: lab@vardanenvironet.com | www.vardanenvironet.com
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\ %ardan EnvirolLab _

Reged. Off: D-142, Susl-lant Lgle-1l, Sector-57, Gurgaon'- 122003 (Haryana) Tel: 0124-4291036
* Laboratory: Samasgur, Opposite Amity International School, Sector-51, Gurgaon - 122001 (Haryana)
Branch Off: Plot No. 24 & 25, Narayan Vihar, B-Block, Jaipur - 302035 (Rajasthan) Tel: 0141-2983404
(IS0 9001 |1S0 14001 | OHSAS 18001 MoEF.& CC Recognized | NABL Accredited | HSPCB & RSPCB Approved)

Test Certificate

il Sl VEEL/V LA/ Report Moo VEL/A/NVLATILA2
Mg & ANddiess ol Pty NS Yulika Lid, Format Mo.: S.00 F-ln
Trunguil Height, 11.218 acres, Party Reference No:  NIL
Sector- 824, Gurgaon. Reporting Dare: Wi2017

Period of Analysis: 22007 o 2E/1 2017

Recapr Date: 2400207
Sample Deseription Ambient Aie Quality Monitoring

Ceeneril Talirmation:-

Spinle valleeied by » Vardan EnviroLab Team

simpling L ocation : Centre of the Project

P Used ; RDS & FPS

[rstrtement Code ' VEL/RDSAS & VEL/FPSO3

Lstruraert Calibration Status ¢ Ualibraged

Mueteerslowweutl dondition during monilaring + Clear 3ky

Lhie ol '\.-'!nnuuq'm:_l_ ¢ 33/ 120017 o 2400 | 2007

P O Mapiorpine © 090 o 09:40 His.

Atieent Teniperature () s G150 Max. 28.0

Surreinding Aclivity : Humen & Vehicular Activities

s ol Muomioring ltegulatory Requirement

Coantred micasure i Ay

Sinpling & Analysis Mrotocol 15-3182

Purmmeter Respuired © As per work order

TEST RESULTS
|
|8 M. | Parameter Protocol Result Linit NAAQS?

| I articyliee Matter (PM).,) WSOP No, VEL/SDPAT, Section No. SP 68.75 g/’ 6
' Vanicukie Maer (PMo) 15: 3182 (P-23), 2006 108.69 paim’ 100
L | Nivasen Dioxide (NO)) 152 $182 (P-6), Reatfirmed-2006 23.54 pa/m’ T80
| [ Suiphue Dioxide (80,) | 18: 5182 (P-2). Reaffimed-2012 | 1347 ugim’ 80

1. “arban .‘vlunnhl-:h. o CIJ 15: 3182 (P-10). Reaffirmed-2003 .72 |115m|"' 4

N '\Lh Mat il Arvibient # hr{"lmlll[\ Stlndicds: Sehedule-VI |R|Ih' F 5] [ Pad-Tl-see-agi] 8L i,
faint abwrnnony Standard Cperatios Procedune,

o’ Q‘l o omieiion

t Feswend 15y) iU heched By) {Approved B
Eor VATIKA LIMITED
MOTE: o) The resy 15 listed refer only to the tested somples & applicable poraineters lu Lo
= =T

1) Tatal Hzbliities of our lats will be restricied Lo the invclce amount anly
£] Thee samiple wlll be festroyed ater retention me unless othersse speciflad

d} This repart I not b be reproduced whaolly ocin part and cannor be used a5 avidence in ihe courtof law | O s he
Bisthgarigad SN0

Tel: 0124-6522261, 8588853161 | E-mail: lab@vardanenvironet.com | www.vardanenvironet.com
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- Vardan EnviroLab

Regd. Off: D-142, Sushant Lok-1ll, Sector-57, Gurgagn - 122003 (Haryana) Tel: 0124-4291036
Laboratory: Samaspur, Opposite Amity International Schonl, Sector-51, Gurgaon - 122001 [Haryana)
Branch Off: Plot Mo, 24 & 25, Narayan Vihar, B-Block, Jalpur - 302035 (Rajasthan) Tel: 0141-2983404
(IS0 9001 | 150 14001 | OHSAS 18001 | MoEF & CC Recognized | MABL Accredited | HSPCB & RSPCB Approved)

&

e

Samnhe N

N &

variepile Doseripiion

SN |

INEYTE: a7 we pastal ts Hsterd rpfer only to the tested samples & oppllcable parametors
) Tatal abilities af our lab will Be restricted 1o the invoice amount anly

Lmiber

Aaldlress ol Parmy

YELMNYL/ANN
Wies Yokl Lo,

Tast Certificate

Teaneuil Height, 11218 aeres,

Sector- 82A, Gurpaon,

Lerneral hulormation-
Sl collodied by
srtby e acyl i
el Llsed
[ nr G oue
Instrutent Calibeation Stius
mletcoralogical condirion during monitoring
il ol Mlomioring
Fiene of Monitueing
Awinenr | emperature (4C)
Surruending Activity
Scope o Maonitoring
Lot messure i A
spping & Anlysis Protiseol
Faimvser Reguired

Awmbicnt Al Quality Monitoring

[Report Mo,

Format No,:

Purty Relerence Mo,
Repuorting Date:

Periad of Analysis:
Receipt Date:

WVardan EnviroLak Team

: Back Side of the Projeer

: RDS & FPS

: VELWRDSOZ & VELFPSA0
¢ Calibrated

+ Clear Sky

2007 ta 2440 112017
09:50 to 09:50 Hrs.

CoMinG 15,0 Max, 280
. Human & Vehicular Activities

: Regulatory Reguirement

¢ 183182

As per work order

TEST RESULTS

VEL/AVLATII
S0 E-11

NIL

ZRA2017

L4120 T to 2840 172007
244012007

Magsuneler

Paticulite Mater { P, Hi |
[ it bt N § P yg)

gl (R TTE T IG i.i\-:L,hj
Sulpbne Diesade (50) |
Courbon Monaxnde 1£°0)

Protocol Result it NAAQS®
HSOP No, VEL/SOP/01, Section No, SP 63.54 uy/m* 60
' [S: 5182 (P-23), 2006 475 | agm' | dop
1S: 5182 (P-6), Reaffirmed-2006 23.21 ug/m* 80
155182 (P-2), Reallimed 2012 | 13.00 pgn | 80|
IS: 5182 (P-10). Realfirmed-2003 0,74 nigim’ 4 J

SO | abosmiory Stundad Opermimg Procedung,

{Cheelied Byy

<] The semple will e destroyad after rateation time unless otherwise specilied
o) This repart s not 1o ba repreduced wholly ar In part and connot be used as evidence in the' colrt of law

CURINALS Ml Sl ir Afe Cuslivg Stsdands Scheslile- VT TRube 3 (B3] [P <see S00] 18,10 2009,

For VTR LiMimeD
< =

Tel: 0124-6522261, 8588859161 | E-mail: lab@vardanenvironet.com | muw.unm%ﬂmﬁﬂi’nﬁbﬁﬂom
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Vardan EnvirolLab

Annexure -6

« Regd. Off: D-142, Sushant Lok-|1, Sector-57, Gurgaon - 122003 (Haryana) Tel: 0124-4291036

Laboratary: Samaspur, Opposite Amity International School, Sector-51, Gurgaon - 122001 (Haryana)

Branch Off: Plot No. 24 & 25, Narayan Vihar, B-Block, Jaipur - 302035 (Rajasthan) Tel: 0141-2983404

(150 9001 | 1SO 14001 | OHSAS 18001 | MoEF & CC Recognized | NABL Accredited | HSPCB & RSPCB Approved)

Sunpile Muimber:

Test Certiflcate

VELYLIAN/O Repart MNo.:

VEL! VLIANTLHI ]

M & Address ol vifs Vatika Lol
[rapiy: Tranguil Heighi, 11,218 acres,
Sector- 824, Gurgaon,

Formal Mo,

S0 F-01

Party Refelence Nog: MNIL

Reporting Date:

Receipt Dale:

281 172007

2402007

Sanrple Deseriplion

AMBIENT NOISE LEVEL MONITORING

Goenergl Infornedion: -
spunple calleeted by

sampling Location
Isbrurnnil Llsed

tistrunpent Code

atetiment Calibration Status
Mateorelogical vondition during menitoring
| e ol bt ([E3

b e ol bonanling
Surruunding Aclivity

Seope of Muonitoring

Contral measure (A
Sumphing & Apalysis Protocol
Suapsline Duration

Parneter Reguired

Vardan Enviro Labk Team
Near Main Gate

Sound Level Meter
VEL/SLMM |

Calibrated

Clear Sky

2301720017 w2440 1720107
U600 AN 1o D) A
Human & Yehicular Ashivities

Regulatory Reguirement

[5-0989 R-2003
24 Hours
As pel Work Order

Test Result dB (A) |
2 14 Paranieters Protgeol Day Tinme Might Time | Unit
| (G:00 am to 1000 pm)  ((T10:00 pm o 06:00 nm)
o ]L W 15-9989 R-2003 725 61.5 dB{A)
N 1S-9959 R-2007 54.9 46.7 LdB{A)
V'35 [ 15-9989 R-2003 63.7 54,1 | dB(A)
i | — s c——
PUR L | = IB{A
! i CPOR Limits i JdBEAY Leg 680 _— dB{A)
! Lt ammercinl Areh )

Wit A desibed™ T it in whichoerse i easunsd

MIOTE: 3)ThE results fisted mefur only to the tested samples & applczbla paramolecs

b] Tatal liabiiitas of our lab will b= restrictad o the |avalce amount only
c) The samp e will e dossroyed aller retention Ume unless atharise specified

oV -
=

{Cheeled Hy) L

——— ey

TAppruved

or VATIKA LIMITED

A lﬁ&‘i i pratafy

o] This repoet 1% not to bo reproducdd wholly of in partand canndl be used os vvidence in tha court ol lew

Tel: 0124-6522261, 8588859161 | E-mail: lab@vardanenvironet.com | www.vardanenvironet.com
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~ Vardan EnviroLab

Regd. Off: D-142, Sushant Lak-ll, Settor-57, Gurgaon - 122002 AHaryana) Tel: 0124-4251036

Laboratery: Samaspur, Opposite Amity lﬂternatinnal School, Sectdr-51, Gurgaon - 122001 (Haryana)

Branch Off; Plat No; 24 & 25, Narayan ‘lu’ihar B-Blpck, Jaipur - 302035 (Rajasthan) Tel: 0141-2383404

(150 2001150 14001 | OHSAS 18001 | MoEF & CC Recognized | NABL Accredited | HSPCB & RSPCH Approved)

VEL/A AN
Mis Vatilen L.

SurnplehNgimber
Mate b0 Address ol

e Tranguil Height, 11218 neres,
sector- 824, Gurgaon,

vt e Dhcse riptian

HReport Mo
Format No.: 5.0 =01
Parly Reference No.: MNIL
Reporting Date: 28/ 01217

Heceipt Date: T4 00T

AMBIENT NOISE LEVEL MONITORING

VEL: VLAANATILOL

Cocnerstl inlarmiation:-
saniple eorlgeted by

s Loauinon

[nsituinent Llsed

[strgmient Code

[strgenent Calibration Status
seterrolpical condition during monitoring
Uit of Melanitoring

e of Manioring
Stylroiding Actiyity

seupie i Manitosing

Lol measune iF ARy
sampliog & Analysis Protocol
siophing Duvation

arineier Weguired

Vardan Enviro Lab Team
Centre of the Project
Sound Level Meter

VEL/SLM/DZ
Calibrated
Clear Sky

X201 71024/ 172017
G600 AM o 0600 AN
Human & Vehicular Activities

Regulatory Requirement

[5-9989 R-2003
24 Hours

Ax per Work Order

' Test Result dB {A) ]
TN Mramviers Protocol Day Time Night Time Unit
i (6:00 am to 10:00 pm) |[(L0:00 pm to 06:00 nm) |
L ' |5-9989 R-2003 682 58.7 | uBA)
!,,; o T 159989 R-2003 536 s |dBA)
‘ " - i 1S-9989 R-3003 614 536 [dEA)
; PR Limits in dB(A) Leg - = . s iy
HE umnn:ludl Ml ) | L)

it ot s ok ewhieh nonssd s measunesl,

HOTES al Tha resiits hsted refer anly to the bested samples & applicabbe paramatars
1} Total Babl [ties of our tab will be restristed to the Invoalce criount anky
e The samiple will be destroved after retantion time uhtess otherwize specified
) This report is not 1o be repreduesd wholly or In part and eannat he e d os evidence In tha cowrt of law

&w

{Cheglied By)

r:f':':::%;f—;. ..ﬁ"‘__ : o ,'l]
(prl'ny.d—uﬁ—-'j

For VA ulin Lkl‘\.{lﬂ"l B}

lr\- i

Aulorised Signatory

Tel: 0124-6522261, 8588859161 | E-mail: lab@vardanenvironet.com | www.vardanenvironet.com
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N\ Vardan EnvirolLab

Regd. Off: D-142, Sushant Lok-ll, Sector-57, Gurgaon - 122003 (Haryana) Tel: 0124-4291036

Labioratory: Samaspur, Opposite Amity International School, Sector-51, Gurgaon - 122001 (Haryana)

Branch Off: Plot o’ 24 & 25, Narayan Vihar, B-Block, laipur - 302035 (Rajasthan) Tel. 0141-2983404

(1SO 9001 |1SD 14001 | OHSAS 18001 | MoEF & CC Recognized | NABL Accredited |HSPCB & RSPCB Approved)

Test Certificate
syniple B VLAV LAANS Repuit No.: YEL/ VLAANATIID
Mnme & Adilness ol M/s Valilea L, Format No.: 510 F-01
Py Teanguil Height, 11218 acres, Party Reference No.: NIL
Sector- 24, Gurgaon, Reporting Date: 28/1112017
Receipt Dale: 2441172017
sinin e Deseription AMBIENT NOISE LEVEL MONITORING
Covneral Talormition:-
Suiple collecred by . VMardan Enviro Lab Team
<grmpling Logation + Back Side of the Project
[strmen) Lised r Sound Level Meter
Prnsirmiont € o ¢ VEL/SLMA3
fastrasen Eulibration Sratos o Calibroted
Meteoralosical ciondition during monftoring 1 Clear Sky
Fraky ot Belositen i 23/ 12017 o 2471 112017
Ui of Muiitonng 06:00 AM to 06:00 AM
Surraund ing Acrivity Human & Yehicular Activities
seppe of Moniluring [Regulatory Requirement
Control measure iF Any i
Sanpling & Analysis Protocol | 15-9989 R-2003
Sanpling Daration ¢ 24 Hous
Pirimieler Reyuired © As per Worls Order
i Test Tesult dB (A)
| 5. N Parnmetery Protocol Day Time Night Time Uit
i (6:00 wm to 10:00 pm) (1000 pm to U600 am)
o el = T 1S-9989R-2003 695 T 505 rg@f}'@ ,
; S IS-G989 R-20113 3.5 A2.5 dBA)
g T 1s9eg9R-2007 =% [ - dBeA)
L [*¢° 14 le.!u A beg & 65,0 550 dB(A)
L ompinereial Area )

sote = A eheeibed s undt i shich noise is medsieed, L/))\/

E":C_-‘-f-""\at———-——
(Checkud By) i E‘]}"

-(r\ppl'uv 1y S
=

/

For VATIKA LIMITED
]
Aok
ey
MEITE: a1 The rasulls Bsted rafer onty to the tested samples 4% gpplicable paramaters \ o it
] Ttal Il tes of cur ks will be feseelcted to the nvofcs smaunt aoly Authorised Signatery

) Th sampla will be destroyed slier retentian dme unhess oilerwdse spreified
] This repart is not oo be repreduced whelly ar iy part and cannet be used a3 avidenen in the court of law

Tel: 0124-6522261, 8588859161 | E-mail: lab@vardanenvironet.com | www.vardanenvironet.com



047 ) Annexura - 7
O

111, GURCAON

EXECUTIVE ENGINEER, HUDA, DIV N

To
M/s Vatika Lid,
4" Floor Vatika Triangle, Sushant Lok-1,

Block=A, M.G. Road,
Gurgaon - 122002
Tel:- 0124-4177777

MemoNo, | 65 3§ Dated: < e!ﬂ)}%

Sub:- water supply assurance for Group Housing Project “Tranquil Height’ on land
measuring 11.218 Acres Vill. Shikohpur, Sec-82A of Gurgaon Manesar

Complex 2031 M/s Vatika Ltd.
Ref:- Your application dated 30.08.2016.

With reference to the cited subject the drinking water [or labour is available at
Boosting Station Sec-16 & Basai WTP, Guigaon. You can take the drinking water from these
plants,

The regular water supply of 136 KLD for damestic purpose and 15 KLD for labour
drinking purpose will be given after completion of water supply line which will take one year or as

per availability of clearance of land.

Exs\c%\x‘v’f ENGINEER,

HUDA, DIV NO, Ii,

%EGA ON

e iR AFTeEl
For VATHV CLIMVIETER

a2 L
o — e
Aulhorised SNEICTY

Axsureace file
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2

SRIHA

GREEN RATING FOR INTEGRATED HABITAT ASSESSMENT

has been auvanded with a
“Three Star’
vating undexr
GRIHA Pre-Certification

Mate :

Chief Executive Officen
GRINA Couencit
Prececiification has been awanled based on docomentation provided by project 1eam in complisnce with the requireiients of GRIHA. Any change i the
specifications shall be infimated to GRIHA Coupeil. Pre-certilicaiion ix vilid only as per report attached with subsequent compliones 1o GRIHA
-
ﬂﬁ"’*

§

—

Annexure - 8§

\

S

-



949 Annexure -9

{.—
sf DAKSHIN HARYANA BLILI VITRAN NIGAN
'Il ;". 1A et ol Blaes e | ok tiak i E
} Q.HEVN Superintending Engineer “OP" Circle
Mehrauli Road, Guragram,
emml  SCLUTUErANT e maLvom
W
To: 2
“Mlis Vatika Lid.
Vatika Triangle, 4" Floar,
Sushant Lok, Phase-l, Block-A,
Mehrauli- Gurugram Road,
Gurugram-122002
Meme No. Ch, Y 37] 1 Drg.-PLC Dated 251482015
Sub: Assurance Certificate of DHBYN for Ultimate power load for Groua Housing

Project ‘Tranguil Heights” being developed by Valika Lid. in the fand
measuring 11.218 Acress at village-Shikhopur, Sector-82A. Gurugram
urban complex, Gurugram, Haryana. License No.22 of 2011 (copy attached)
by DTCP Haryana on dated 24/3/201 1valid upto 23.3.2017/.

Reference your letter No Vatikal/infra/NH 8/14/001 dated 28/11/201€.

It 1s hereby assured that the power requirement of tentalive juad 4045 50KV
shall be considered from the nearest sub-station at the time of actuzl raquirement as per
DHBVN norms. However, the voltage level of the supply will be 33KV from Sector-58 to

Sector=115, Gurugram.

p nding Engineer
'OP' Clrdle’ DHBWN Gurugram

CCtlo - " /.
The XEN 'OP' Divn. DHBVN, Manesar.

Far VATIKA LIMITED

(ﬁﬂhﬂfﬂ‘i&:ﬂw atory
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Annexurg - 10

SITE PHOTOGRAPHS

3m high project boundary wall o

e

l,'-.n‘_]].‘\"ﬁ" i E—“:‘ll belihat



1

s

Wa :
ter sprinkling for dust suppressiopar VATICA LIMITEL

“—l..: -2 1--1
%u'l'r.ﬂnseﬂ' Signatory




952




@

Dust screen cover along scaffolding
A

”.r'.nll-H:.u"'. i_:‘ll'.'!.i |r:_'r

- L3 h
& —

[T | Poer O I T
Authorizad ¢ e




%

ATIKA LMl

f_'—Ll T

Authorised




955

i WEE . g
e ':d!'.'r'.? |

A W T WO o s
TAFEs

N S a0

VIATIEA & IR AT

MITED

Silent DG sets For VATIKA |
...-L._ =n ||
r‘- L) —

Authorised Signatory




le PUC certificates " VATIRALIMITED
Vehicle ce :
(_“Tt.:r—ajl

Authorised Signatory




" i
l |
vEd at Site I-: " G i
HS P d \ -”‘.‘- 1
0 { 5 a ] L | rll.u'l F i
. )

[ o
i".-_'-r

Authorf
105
Ised Signatory
J




LA LE

1

e
=
Ly
e
m
)
E
oo
m
c
L
L
=
&
m
uw




959

II 4
‘ il

1]

IJII|"I Il
|

TR
BiE

Assembly area at site " VATIKA Linren
i Lo Lk_

A it -
Authorised aignatory




960 | Annexure - 11

. - ,
| AR - AT [TaE it
l 1‘_‘5‘# | 4 .ﬁfHPUR IS AUTHORITY OF INDiA

M atika Limted Dare: U5-10-2016
*Vatika. Triongle, 4th Floor. Sushant Valid Upro: 04-10-2021

Lok, Phase -l,  Bloek A,
Meheauli-Gurgaon  Road,  Gurgaon,
Haryana | 22002
No Objection Certificate for Height Clearance

L. This NOC is issued by Airports Authority of India (AAL in pursuance ol responsibility conferred by and as per the
provisions ol Govt, of India (Ministry of Civil Aviation) order GSR751 (E) dated 30th Sep. 2015 for Safe and Regular
Aurciafl Oparalinns.

2. This officz has no objection o the construction of the proposed structure as per the following details:

NOC D ; PALM/NORTH/B/092116/172802
Applican Name* Virender Dhar
Site Address*® Residential Group Housing Colony, Village-Shikohpur, Sector-82 A, Gurgaen,

IKhasra No. 57, 58/1, 59/2, o0, 61, 147, 148, 149, 150, 152, 153, 154, 155, 156
157min, 162, Village Shikohpur/Gurgaon,Delhi,Delhi

Site Coordinates* 76 57 37.402-28 23 11.513, 76 57 42.233-28 23 18.078, 76 57 43.753-28 23 10,552
76 57 47.95-28 23 16.36,

Site Elevation in mtrs AMSL 15237.19 M
submitted by Applicant®
Permissible Top Elevation in  [3173.69 M
Fntrs Above Mean Sea

evel(ANMSL)

*As provided by applicant
3. This NOC is subject Lo the terms and conditions as given below:

a. Petmissible Top elevation has been issued on the basis of Site coordinates and Site Elevation submitted by Applicant.
AAL neither owns the responsibility nor authenticates the correctness of the site coordinates & site elevalion provided by
the applicant. [T at any stage it is established that the actual data is different, this NOC will stand null and void and action
will be taken as per law. The office in-charge of the concerved aerodrome may initiate action under the Aircraft
{Demolition of Obstruction caused by Buildings and Trees ete) Rules, 1994

b. The Structure height (including any superstructure} shall be caleulated by subtracting the Site elevation in AMSL from
the Permissible Top Elevation in AMSL i.e. Maximum Structure Height = Permissible Top Elevation minus (-) Site
Elevation,

¢. The issue of the 'NOC' is further subject to the provisions of Section 9-A of the Indian Aircraft Act, 1934 and any
notifications issued there under from time to time including the Awcraft (Demolition of Obstruction caused by Buildings
and Trees etc.) Rules, 1994,

d, No radio/ TV Antenna, lighting arresters, staircase, Mumtee, Overhead water lank and attachments of fixtures of any
kind shall project above the Permissible Top Elevation of 373.69 M, as indicated in para 2,

Page 1/2
g e e AR 'y gger = Rel-110009 o FEAM © 24632050
Rajiv Gandhi Bhawan Safdarjung Airport, Sew Deihi-110003 ror VATIKA LIMIEER.  siganesg

A““‘mﬁd“ﬁ_ﬂﬁﬁamw




()

961

AIRPORTS AUTHORITY OF INDIA

e. Only us:'c of o1l fired or electric fired furnace 1s ptrmi::.iﬁblﬂ.'withiﬁ 8 KM of the Aerodrome Reference Point,

f. The certificate is valid for a period of 3 years from the date of its issue. If the construction of structure/Chinuney s not
commenced within the period, a fresh "NOC" from the Df:sjgnated Officer of Alrports Authority of India shall be
obtained, However, il construction work has commenced, onetime revalidation request, for & period not exceeding 8 yeurs
fram the date of issue of NOC in respect of building/structure and for a period not exceeding 12 years from the date of
issug of NOC in respect of chimney, may be considered by AAL The dale of completion of the Structure should he

intimated to this affice,

g. No light or & combination of lights which by reason of its intensity, configuration or colour may cause confhsion with
the aeronautical ground lights of the Airport shall be installed at the site at any time, during or after the construction of the
building. No activity shall be allowed which may affect the safe operations of fights

h. The applicant will not complainsclaim compensation against aireraft noise, vibrations, damages cte. caused by aircraft
operations at or in the vicinity of the airport,

i. Day markings & night lighting with secondary power supply shall be provided as per the guidelines specified in chapter
6 and appendix 6 of Civil Aviation Requirement Series ‘B' Pait | Section 4, available on DGCA India website:

www.dpgeanic.in

Jo The applicant is responsible to obtain all other statutory clearances from the concerned authorities including the
approval of building plans. This NOC for height clearances is to enswre the safe and regular aircraft operations and shall
not be used as document for any other purpose/claim whatsoever, including ownership of land ete.

k. This NOC has been issued w.r.t. the Civil Aicports, Applicant needs Lo scek separate NOC from Defence, if the site lies
within their jurisdiction,

I In case ol any discrepancy/interpretation of NOC letter, English version shall be valid.

m, In case of any dispute w.r.l site elevation and/or AGL height, top elevation in AMSL shall prevail.

; ”Szﬁsfgz

S, ud. @t 5 8ANDHU

Chaitman NQC Commmttee

Region Name: NORTH lremsdes (arg s gme), Sl @
e T
Address: General Manager Aldrports weTiEy Famrnarm AR AAdparts Autrority of Incla
Authority of India, Regional weap Fated, gl i, T el

Headquarter, Morthern Region Cperanional Clfices. Guigson Road, bew Deflv-37

Operational  Offices, Gurgaon
Road, New Delhi-1 10037

Email ID: noc_nr{@aai.aero
Contact No: 011-25653351

Page 2/2
HEIERIE e e & ager ¢ frweh-110003 GO © 24632950
Rajiv Gandhi Bhawan Safdarjung Alrport, New Delhi-110003 For VATIKA LiniFhone: 24632050
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Ty AT grie@eer

AIRPORTS AUTHORITY OF INDIA

File No. AAI/RHO/NR/ATM/NOC/2016/223 /H Sb-3d7%

Cuplj,' to:
1. The Chief Executive Officer, Delhi International Airport, Mew Uddan Bhawan, |.G.1 Airport,
Terminal-3, New Delhi-110037. . ;
2. The Distt. Town Planner, HUDA Complex, Sector-14, Gurgaon, Haryana.

3, Guard File.

e VAT A L

W T
LR T N AW o P ERTT e

ffra e, wodl g, wares wiafa, genin de, a8 Rl -110037 G0N : 26652447 DY : 25656451
Reglonal Headquarters, Northarn Region, Operational Offices, Gurgaon Road, New Delhi- 110037 Tele,: 25652447 Fax : 25656451
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T,
j SIeit, i |
GEIRE
/s Matika Limited
Vatika Iriangle, 4'" Floor, Sushant Lok-1,
Black-4, Mehrauli-Gurugram Road, Gurugram-122002,
ik 07 A Bee $-L-2913
fer: Issue of Clearance under Aravalli Notification (5.0 319 (E), dated

7.5.1992 for Residential Group Housing Colony “Tranguil Heights” total
land measuring (11.218 acres), falling in the revenue estate of village
Shikohpur, Sector-82A, Gurgaon,

R ESMET ERUERETI et | DETRCE B A e I
AT A TR WA W 9T S0 e BT SUHORW
(1), BTGt o 99 o e, qe & fole aidl od Al Frer w3
JprEa R i(0), (EIM-aET A AT B &ME 90/71ET A
31.01.2017 g1 fyan & B asdiemr, wAwe A Rfdie & ) asdiaer, ARt
U wEET F UF FNE 2061 ,3M0%0 R 06.12.2016 BT AT FHT 2 B
Fdfe weardy Faemodds 21 @au A 57(0-18-0), 58(0-13-0), 59/2(0-11-0),
60(2-5-0), 61(1-14-0), 147(2-0-0), 148(1-8-0), 149(0-12-0), 150(2-0-0),
152(0-8-0), 153(0-8-0), 154{0-8-0), 155(0-13-0), 156(1-9-0), 157/1(0-8-0)
162(2-4-0) F& T 17 Ay 19 fwEn o feerd e RepEgy, dediE AT e
g Al g e 7 R e el g
|, ST g A Sruadl Afefbdea & oA @ ae 3
2. ayltad anadt Rqrs 07.05.1992 % wawl 7 A% AT B ERET TR
ERC SAE T B e Gk I o E (Bl L i (B | P A B
JERC ]
4 i aEEer #f o ammea fE daigd s, snr B, i 4
(tremrfi) fvea mfse @i nafm T8 @A
CSuded A ut e e s s e o wmee & R gwe

(=]

TE B 4 QUi @] g 9 7 A i
For VATIKA LIMITED
e

—
Authorised Signatory
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3T H’Eﬁlﬁﬁf’{ e @l e & W9 Issue of Clearance under

Aravalli Netification ($.0 319 (E), dated 7.5.1992 for Residential Group Housing Colony
“Trangull Heights” total land measuring (11.218 acres), falling in the revenue estate of

village Shikohpur, Sector-82A, Gurgaon &t 7 74 AT @% giafer wTE B

Dy. Conservator of Forests, Gurugram J e FETT B T FHE

2648-3M0 &A@ 29.11.2016 F @ e & B Applicant made a request in

connection with land measuring 11,218 Acres having Rect No./Killa No. 57, 58/1, 59/2, €0,

61, 147, 148, 149, 150, 152, 153, 154, 155, 156, 157/1, 162 Applicant M/s Vatika Limited

located at village/city Gurgaon district Gurgaon made a propesal to use this land for

Rasidential Group Housing Colony. Al gerfa e @ A F\T{’[ B (R =R I

% | It is made clear that :-

A) As per records available above said land is not part of notified Reserved Forest, pratected
Forest under Indian Forest Act, 1927 ar any area closed under section 4 & 5 Punjab Land
Preservation Act 1900,

B) It is clarified that by the Motification Ma. 5.0 8/p.Af2/1900/S 4/2013 dated 04-01-13
whole Revenue Estate of Gurgaon is notified ufs 4 of PLPA 1900 and 50
81/PA/2/1900/5.3/2012 dated 19-12-12 ufs 3 of PLPA 1300. The area is however not
recorded as Forest in the Government record but felling of any tree is strictly prohibited
without the permission of Divisional Forest officer, Gurgaon,

c) If approach is required from Protecied Forest by the wuser agency, the
clearance/regularization under Forest Conservation Act 1980 will be required without
prior clearance fram Forest Department the user of Forest land for appreach road is
strictly prohibited. M/s Vatika Limited. whose land is locatad at Village Gurgaon
District Gurgaon must obtain clearance as applicable under Forest Conservation
Act, 1980,

D) As per the records available with the Forest Department Gurgaon the area does not fall In
areas where plantations were raised by the Forest Department undear Aravali project.

E) All ather statutory clearances mandated under the Environment protection Act 1986, as
per the notification of Ministry of Environment and Forest, Government of India dated
07-05-1992 ar any other Act/Order shall be obtained as applicable by the project
proponents fram the concerned authorities.

F) The project proponent will not violate and Judicial Order/Direction issued by the Hon'ble

Supreme Court/High Courts. g
For VATIKA LIMITED

—Li?'}.u
S
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[t is.clarilied (hat '!?'-' Hi'ble Supreme Cowt has issugd various judgament dated (/4%
002, 29 10-2002, 16-12-2002, 18-03-2004, 14-05-2008 el partaining to Aravali region
in Haryana, which should be caomplied with

It shall be the responsibility of user agencyfapplicant to et necessary clearance/
permissions under various Acts. and Rules applicable il any, from the respective
authorities/departmant.

As the area far which clarification is saught falls within the notified Foo-sensitive Zane af
Syltanpur National Parlk, necessary permissions may be ebfained from competant
authority as ger the notification ne. 5.0. 181 (F) dated 27-01-2010 issued by
MOEF, Government of India.

It is subject to the following canditions:

1. clarilicatlan s Hereby lssued.

i aymve AR (A0), (EH SR 4 99 49 R, TEIm w

et aff feen 7. st Ae A A and #

[0

For VATIKA LIMITED
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f a | Registered Office ~—
Va ¥ 1 a Witk | lmied
7 * Vit Trionale, 410 Flog!

creating lasting value Sushan Lok, Prigse | Bk A
= Mefiraull - Guigann Moad
limann 123 002, Haryng

Tao, " Date: 04.07.201 7_ A
The Chainnan .

; ; T eI
State Environment Impact Assessment Authority, sl
Bays No.:- 55 - 58, Parytan Bhawan, £ infoalkaguincom
18t Floor, Sector - 2, Panchlkula, Haryana v

Subject: Environmental Clearance for Group Housing Colony project at Sector- 82A District
Gurgaon, Haryana by M/s Vatika Ltd.

Dear Sir,

We had applied for Environmental Clearance of the above mentioned project online on
12.10.2016 and hard copies submitted to SEIAA Haryana on 27.12.2016 under category 8a of
EIA Natification 2006. Qur case has been recommended by SEAC (o SEIAA for grant of
Environmental Clearance in 150th SEAC meeting dated 07.04.2017,

We have also registered the above said project for GRIHA rating with a thought of sustainable

development in every aspsct.

As the stipulated time period had passed as per MoEF Notification dated 14.09.2006, we
presume that our case has been granted deemed Environmental Clearance and we are proceeding
ahead as per norms applicable vide MoEF Notification dated 14.09.2006 for such projects.,

Thanking you,
Yours sincerely,

For Valika Litd.

Y

(Authorised Signatory)

Copy to: The Director (New Construction Projects and Industrial Estates), Ministry of Environment Forest
& Climate Change, Indira Paryavaran Bhawan, lorbag Road, New Defhi 110003

For VATIKA LIMITED
-y, '
U=
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Vatika Limited Annexure - 14

Vatlka Document | Revision Number | Revision Date | Date
crealing fasting walue

Environment, Health and Safety quii:?

We believe all employees in the Company are environment conscious and contribute to
preserving nature as well as danger-proofing our own respective work areas. All of us
are responsible for conducting safe and environmentally sound operations.

Policy Intent:

Vatika Limited is committed to environmental affairs leadership in all of its business
activities,

Policy:

The Group has had long-standing corporate policies of providing a safe and healthful
waork place, protecting the environment, and conserving energy and natural resources,
They have served the environment and our business well over the years and provide
the foundation for the followmg cor purate policy objectives:

Provide a safe and healthy workplace and ensure personnel are properly trained
and have appropriate safety and emergency equipment. -

Be an environmentally responsible neighbor in the commuml:les where we
operate, and act promptly and responsibly to correct incidents or conditions that
endanger health, safety, or the environment. Report them to authorities promptly

and inform affected parties as appropriate.

Conserve natural resources by reusing and recycling materials, purchasing

. recycled materials, and using recyclable packaging and other materials.

Develop, manufacture, and market products that are safe for their intended use,
efficient in their use of energy, protective of the environment, and that can be
reused, recycled or disposed off safely.

Use development and manufacturing processes that do not adversely affect the
environment, including developing and improving operations and technologies
to minimize waste, prevent air, water, and other pollution, minimize health and
safety risks, and dispose off waste safely and responsibly.

Ensure responsible use of energy throughout our business, including conserving
energy, improving energy efficiency, and giving preference to renewable over
non-renewable energy sources when feasible.

For "ui-’-'f:"l.'tlf-‘\ LIMITED

- A ri-‘
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Annexure - 15

- EXPENDITURE ON _ITABOUR SANITATION, SAFETY & ENVIRONMENT PROTECTION MEASURES

(Till Nov 2017)

' s.No. | Particulars Expendituré (Rs in Lakhs)
1 Medical checkups/First Aid and medicines 0.48
2 Sanitation facilities 5.25
3 Safety accessorles, training & House keeping 5.00
4 Green belt/ landscape plantation 1.00
Dust suppression through water sprinkling, wind
5 : : 3.60
breaking wall/boundary, tarpaulin covers
6 Environment monitoring 0.60
Total Expenditure (Rs in lakhs) 15.93

For VATIKA LIMITED

C:'!'; - L
=

Authorised Signatory
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Annexure - 16

CORPORATE SOCIAL RESPONSIBILITY POLICY
VATIKA LIMITED

Company has formulated a Corporate Social Responsibility Committee under the provisions of
Section 135 of the Companies Act, 2013 and Companies (Corporate Sccial Responsibility Palicy)
Rules, 2013.

Composition of Committee
Corporete Social Responsibilily Committes comprisas following board mambars:

(A) M, Anll Bhalla
(B) Mr. Gautam Bhalla

Functions of CSR Commitiee

a) Formulate and update CSR Palicy, for approval by the Board of Directors,

b) Approve projects that are in line with the CSR palicy of the Company.

) Put maonitaring mechanisms in place lo Irack the progress of each project.

d) Recommend the CSR expenditure to the Board of Direclors

) Meat al lzast lwice a year to monitor CSR policy and review the progress mads,
f) Any othier matter directly or indirectly related to CSR compliance's

CSR Projects, Programme and Activities

Company shall underlake such projacts, programs and aclivitiss which are falling within the
purview of schedule V(| of the Act and as may be amended by ministry from time to lime.

Modalities of execution of CSR activities
Company may undertake CSR activilies as it own or through any or all following agencies:

+ A registered trust, society or section 8 companies provided such entity is eslablished by the
COompany.

= A\ registerad trust, soclaty of section 8 companies which is not established by the company
Provided It shall have an established track record of three vears in undertaking similar projects or
programs and aclivities to be undertaken by these enlilies are those which are specified by the

company.

Committee Mambers of the Committes will evaluate the viability of proposals! programs for CSR
initiatives and repart the same to the Board.

The CSR Commilles will submit report to the Board. The report would Indicate:

» Details of program/activity undertaken during the period

= Datalls of outlay, budgeted vs. actual, and reasons of variance

« Achlevement or impact recorded in the soclety due to such CSR initiatives

« Board will do pericdic reviews and communicale its observations to the CER Committaa

The CSR Policy shall be placed on the Company's Wabsits.

Annual Report on CSR Activitiss shall ba prepared and be attached with Cempany's Board Repart

CSR Expenditure
CSR expandituras shall be as required under Section 135 of the Companies Act, 2013 and

Companies (Corporate Social Respansibllity) Rules, 2014,
CSR expenditure will Include all expenditure, direct and Indirect, incurred by the Company on CSR
Programmes undertaken in accordance wilh the approved CSR Plan,

For VATIKA Lin {TED
\ 3
W D
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vatika: R

creating lasting vaiue Sashantlek; Plizse |, Block A
Meheaull - Guegeqn Road

Gurgaon 122002, Hasyana
[MDIA

T 9149 7

Daied: 30.05.2018 £ 411244177 70
E infagetitagroupcom

To
Dr, A Mehrotra fﬁd‘f’ib‘m’} NI g
Ministry of Environment, Forest and Climate Change

Northern Region Office
Bays No. 24-25, Sector-31-A
Dakshin Marg, Chandigarh-160 030

Sub: Proposed Group Housing Colony Projeci loeated at Village Shikhopur, Sector-824,
Gurugram, Haryana by M/s Vatika Ltd. Submission of Sie-monthly Complinnce Report —

June 2018,

Dear Sir,

With reference to the above mentioned subject, we are hereby submitting Six-monthly
Compliance report for June 2018 in beth hard as well as soft copies,

We hope the above report meets your requirement.

Thanking You 'Jﬂ) A
For M/s Vatika Ltd, ' aj i
f S
o7 "J*ML A
W\®
(Autho ignatory)
Virender Dhar

Asst. Vice President
Email; virendhar@vatikagrou

Mob no.: 9810566938 | c;;,zf);’,/" o
: q]¢, ot BO®

CC: 1. The Chairman, Haryana State Pollution Ftﬂﬂgf} {étf-}\,“asegmp.ﬁ
Panchiula, Hmana-lzet 109, Ha‘ 5, Secter”

27 State Environmental Impact Assessment Authml{.y, Bay No, 55-58, Praxatan
Bhawan, Sector-2, Panchkula, Harysna - 134 151,

fl"’n‘].ﬂf Ermierment, Foresls & Gl
EC m F{egbnalﬁg
MG Chandgarh

For VATIKA LIMITED
-L = L
| (W (74300 R159EMLC054A21
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k ® Reghstered Difice
vatlka - B e

crealing lasting value Sushant Lok, Fiase | Biock &
Mehgall- Gurgace Road

Guigaon 121002, larvana
(ML

T L4t

Dated: 12342018 | L2immt

To

Toint Director (8)

Ministry of Environment, Forest and Climate Change
Northern Region Office

Bays No. 24-25, Sector -31-A

Dakshin Marg, Chandigarh-160 030

et vtk agg o .cedn

Sub: Proposed Group Honsing Colony Praject located at Village Shild:apur, Sector-824A,
Gurugram, Haryana by M/s Vatka Lid, Submission of Six-monthly Compliance Report -
Dec 2018, ! ' |

Dear Sir,

With reference tu the above mentioned subject, we arc hersby submitting Six-monthly
Compliance report for Dec 2018 in soft copies.

We hope the above report meets your requirement,

Thanking You /’@
| Emany R ' -
PN : pnt'Fﬁ"Bﬂam

For M/s Vatilea I td.

i ,
. pollution ula
7 ' "e ms%mr g, Paner
N A

(Aultorized Signatory) Qe LAl |
Virender Dhar Nl JL (
Asst. Vice President V\
Mob no.: 981056693 e femiRecelved ‘

CC: Board, C-11, Sector-6,

2. State Environmental Tmpact Asscssment Authority, Bay No. 55-58, Prayatan
Bl:gwan, Sector-2, Panchlkoula, Haryana — 134 151, -

For VATIKA LIMITED
ok
AuthoriSed Signalgry

N L7A899HRI9SBFLCS 4821
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wf"’ ; 9 7 2 foglctered Difice
Wﬁ'ﬁ'ﬂ Eﬁ@l l'i:ﬁﬁ:;i i Fow

| Sushain Lok, Phase |, Bock A
greating lasing vl ._ s s
Fgaan 17900, Harvans
A

(AR P
Dated: 28.05.2019 b LA I

To £ il faglogpears
Joint Director (8} ,
Ministry of Enviromnent, Forest and Climate Change
Northern Region Office

Bays No. 24-25, Sector -3 1-A

Dakshin Marg, Chandigarh-160 030

wopewsElikagranadod

Sub: Proposed Group Housing Colony Projeel located at Village Shikhopur, Sector-824,
Gurngram, Haryana by M/s Vatika Ttd, Submission of Six-monthly Complianee Report —
June 2019,

Dear Six,

With reference to the above mentioned subject, we are hereby submifting Six-monthly
Corapliance reporl for June 2019 in soft copies including monitoring reports Ambient Air,
Ambient noise, waler analysis, soil report and DG sel envissions,

We hope the above report meets your requirement,

Thankine You

For M/s Vatilka Ltd,

‘ i 1)
oLy h f“‘ﬂ—m' ”éﬁl{iiff?rbtﬂ‘

%\rﬁ\;m%ﬁ“ Ml{'ﬂ Eﬂﬁ'ﬂu ent
W‘Iﬁ Emaﬂ h;ggﬂhar@yapkagmup com f;«-‘?‘?}} (—:U\ ponid
Yol aio.: 9810566938 tio!
Hal hm‘é.f:\m panchiuld

CC: 1. The Chafrman, Hmryana State Pollution Control Boﬂrd C-11, Sector-6,
Panchkula, Haryana — 134 109,

2. State Environmental Impact Assessment Anthority, Bay No. 55-58, Prayatun
Bhawan, Sector-2, Panchlcula, Haryana — 134 151. : ‘
|
|
|
|

] |.rwn||J<AmeTE i
“Q,I“B‘ d E

Authorised Signatory
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Vatlkaw I e ¥ Hegistered Olfice
- ﬂf 1 I 1::; Wtk LIt
Py PR Al sk Trlangfe 411 Floes
Grediing lasting value Sushasd Lok, Phase, Utk &
Mehiracll - et R
Guipaon 122002, Haryaia
LA
1 " uEChandigaih I 1Az
T 01244107 oo
Dated: 20'2.2019 b mfesaibamm cm
Ta
W gatiugp vom

Joint Director (S)

Ministry of Environment, Forest and Climate Change
Northemn Region Office

Bays No. 24-25, Seclor -31-A

Dakshin Marg, Chandigarh-160 030

Stb: Proposed Group Housing Colony Project loeated at Villuge Shilkhopur, Scetor-824,
Gurugram, Flaryana by M/s Vatika Ltd. Submission of Six-monthly Compliance Report —

Dee 2019,
Dear Sir,

With reference to the above mentioned subject, we are liereby submitting Six-monthly
Compliance report for Dec 2019 in soft copies including monitoring’ reports Ambient Air,
Ambient noise, water analysis, soil report and site photographs.

We hope the above report meets your requirement.

Thanking You

For M/s Vatika Lid,

5

S

(Authbrized Signatory)
Virender Dhar
Asst, Vice President Ry ing i ]
Email: virendhar@vatikagroup.com | , ""'g}s::]-.l 00! Bgey
Mob no.; 9810566938 e N
. | =7/12/19
cC: I/J The Chairman, Haryana State Pollution Control Boar y C-11, Sector-6,
Panchkula, Haryana — 134 109, :

%, State Environmental Jmpact Assessment Authority, Bay No, 55-58, Prayatan
Bhawan, Sector-2, Panchkula, Haryana — 134 151,

For VATIKA LIMITED

cli=b

Authorised Signatary
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EFF"ETII'III] |E|“.T|!'|{} II|.I':':]|| .2 - Sustiant Lok, Phiace I, Wk A
e hral 4 - Gamyaeen Raad

Curgann TE07, Warysnm
171G u' Inda A
L]0 _: | BT a | k "' et

T SLYMATT I

Dated: 17.07,2020 b SLAMAT OO
1 L Inlosyalagroup o

To

Joint Dlrector (S)

Ministry of Environment, Forest and Climate Change
Northein Region Office

Bays No. 24-25, Seclor -31-A

Daleshin Marg, Chandigarh-160 030

weke wanv Hlkagmupcom

Sub: Proposed Group Housing Colony Project located at Village Shikhopur, Sector-824,
Guragram, Haryana by M/s Vatika Ltd. Submission of Six-monthly Compliance Report -

June 2020,
[ear Sir,

With reference to the above mentioned subject, we are hereby submitting Six-monthly
Compliance report for June 2020 in soft copies including monitoring rcpmtti Armbicnl Air,
Ambient noise, water analysis, soil report and mte photographs.

We hope the above report meels your requirement,
Thanking You

For Mis Vatilea Lid.

(Autll&

ized Simnatory) . /
Virender Dhar G g\“ﬁ/’/
Asst, Viee President - § i

Email: virendhar@vatilasroun.com
Moh no.; 9810566938

CC: 1. The Chairman, Harysna State Pollution Conirel Board, C-11, Sector-G,
Panchkula, Haryana — 134 109.

2. State Environmental Impact Assessment Authority, Bay No. 55-58, Prayatan
Bhawan, Sector-2, Panchkula, Haryana - 134 151,

For VATIKA LIMITED
{'_‘_[_{-'-'-r\t\

- '.‘.'
Authorised Signatory
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greating lasting value

St Lok, Phase |, Black A
I ez - G Rl

Geirgaon F2a0R2, farysna

MDA

Dated: 02.12.2020 T QLI

To Tl 1zqmr T
[ Infedivafikageoup.can

Joint Director (8)

Ministry of Environment, Forest and Climate Change e —

Morthermn Region Office
Bays No, 24-25, Sectoy -31-A
Dakshin Marg, Chandigarh-160 (30

Sub: Proposed Group Housing Colony Projeet located at Village Shildhopur, Sector-824,
Gurugram, Havyana by M/s Vatika Ltd. Submission of Six-monthly Compliance Report —

Dee 2024,
Dear Sir,
With reference fo the above mentioned subject, we are hereby submitting She-monthly
Compliance report for Dee 2020 in soft copies including monitoring reports Ambient Air,
Ambient noise, water analysis, soil report, DG emission & noise and site photographs.

We hope the above report meets your reguirement,

Thanking You

For My Vatika Ltd.

)
o
(Authorized Signatory) Haryang State 2ol on Conirol Ees
Virender Dhar ") St & Panchikul
Associate Vice President e -'TM
Email: virendha@valikagroup.com i R 3;,-"“
Mob no.: 9810566938

CC: 1. The Chairman, Haryana State Pollution Control Board, C-11, Sector-6,
Panchlcula, Haryana — 134 109.

2. State Environmental Impact Assessment Authority, Bay No. 55-58, Prayatan
Bhawan, Sector-2, Panchlkula, Haryana — 134 151.
iy i il ;i"rl'Irl {-I:fil'l !E"{_ﬁ? 4

I ¥

(e,

For VATIKA LIMITED

5_12 @rh____
Authorised Signatory
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~7
Vﬂt]ka Planning & Coordination-INFRA Vatika <planning.infra@vatikagroup.com=

el asng) vl

Submission of six monthly EC compliance report - Group Housing Project
5 messages

Shree Tiwari <shrestiwari@vatikagroup.com= Thu, May 27, 2021 at 1:49 PM
To: eccomplianca-nro@govin

Ce: hspsb@hry.nic.in, seiaa hry@gmail.com, "Blanning Dapt,, Vetika" <virendhar@vatikagroup.com=
Sub: Proposed Group Housing Colony Project located at Village Shikhopur, Sector-82A, Gurugram,
Haryana by M/fs Vatika Lid, Submission of Six-monthly Compliance Report — June 2021,

Dear Sirn

With reference to the above-mentioned subject, we arc hereby submitting a Six-monthly Compliance reporl
for June 2021 in sofl copies including monitoring reports Ambient Alr, Ambient noise, water analysis, soil

report, DG emission & noise and site photographs.
We hope the above report meets your requirement.

Thanking You

Shree Prakash Tiwari

Planning & Coordination Depl.
DID 455 M: 91.9560950099

Vatika Limited | Unit No-A-002, Ground Floor,
Block A, Vatika INXT City Center, Sector-83,
Gurugram 122012, Haryana, INDIA

T 91124 4177777 | F 81,124 4177770

“1?'_-_] June 2021 six monthly EC compliance report_GH project TH.pdf
3257K

For VATIKA LIMI TED
= L
c Ls g e I
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T
atl ka Planning & Coordination-INFRA Vatika <planning.infra@vatikagroup.com>

(pealm] Esting Yelles

Submission of Dec 2021 six monthly EC compliance report - GH at Sec 82A,

Gurugram
1 message

Shree Tiwari <shreetiwari@vatikagroup.com= Mon, Dec 20, 2021 at 12:12 PM

To: ecoompliance-nro@gow.in
Ce hspeh@hry.nicin, seiaa-21 env@hry.gov.in

Sub: Proposed Group Housing Colony Project loeated at Village Shikhopur, Seetor-82A, Gurugram,
Haryana by M/s Vatika Ltd. Submission of Six-monthly Compliance Report — Dee 2021,

Dear Sir,

With reference to the above mentioned subject, we are hereby submitting Six-monthly Compliance report for
Dec 2021 in soft copies including monitoring reports Ambient Air, Ambient noise, water analysis, soil repott
& site photos. DG emission & noise monitoring could not be carried out due to ban on the operation of DG

sels.

We hope the above report meets your requirements,

Thanking You

For M/s Vatika Litd.

Shree Prakash Tiwarl

Planning & Coordination Depl.
DID 455 M: 91.9560050099

Unit No.-A-002, Ground Floer,

Block A, Vatika INXT City Center, Seclor-83,
Gurugram 122012, Haryana, INDIA

T 91,124 4177777 | F 911244177770

T_;J Dec 2021 EC compliances report TH.pdf
3722K
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f
Vﬂtlka Planning & Coordination-INFR& Vatlka <plenninganfra@yatibogroup.coms

ety o b b

Submission of June 2022 six monthly EC compliance report - Proposed GroupHousing Colony Project
located at Village Shikhopur, Sector-82A, Gurugram, Haryana by Mfs Vatika Ltd.

1 message

Shiee Tiwar <shroelwan@vatils group,com > Wed, May 25, 2022 ai 3:09 FM

To secompliEnce-wo@govin

G hepeb@@hry.lein, "SEMAHRY Enviranment Dept, Haryona" <seiag-21 envilhry govin>
Sub: Praposed Group Housing Colony Project located at Village Shikhopur, Sector-82A, Gurugran, Haryana by M/s Vatila Lid.
Submission of Six-monthly Complinnee Report = June 2022,
[Deqr Sir,

With refercace o the dbove mentioned subjeet, we sie hersby submilting a Six-monthly Complianes repoit for Jung 2022 [n sofl copies
including moniloring reporis Ambient Air, Ambiznt npise, waler analysis, soil report & site photos.

Wi hope the above reporl meets your requinsments,
Thanking You

For MYs Vatilu Lid,

Shree Prakaszh Twan

Pignning & Coovdinalion Depl.
Di0 455 M: 919600050090

Waltlka Limileel | Unit Mo.~-A-002, Ground Floar,
Block A, Vatika INXT Cily Center, Seclor-83,

Gurugram 122012, Haryana, INDI4
TONAZAA1TTTIT | F 914244977770

ﬁﬂ 4 June 2022 six monthly EC compliance reporl.pdf
BHBGK

For VATIKA LIMITED
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Minutes of the 102" meeting of State Environment Tmpact Assessment Authority
held on. 20™ April, 2017 under the Chairmanship Sh. Bharat Bhushan IAS (Retd.),
Chairman, SETAA held in the meeting room of office of SEIAA Haryana, Sector-2
Panchkula, regarding Environmental Clearance under EIA Nofification dated

14.9.2006.

The full Authority is present, The project proposals as recommended by SEAC tor
Envirommental Clearance or otherwise and listed in the Agenda item circuloted vide letter
No. 243-245 dated 17.04.2017 were discussed. Following decisions wers talen:-

Hem No.j1] Environmental Cleavance for expausion of Group Housing colony al
village Naurangpur, Sector -79, Gurgaon , Huryana by M/s Sterling
Infrasivucture Pyi, Lid,

The case was lastly considered in the 101" meeting of SCIAA held on 22.03.2017
and the Authorily issued a notice.to projecl proponent for the violation under
Environment (Protection) Act. 1986.

The praject proponent en 06.04.2017 submitted the reply which was taken up for
consideration in the today's meeting. The Authority studied, discussed the reply and
corroborated the reply with the report of visiting team el SEAC members,

After detailed deliberation, the Authority decided lo ugree with the
recommendations of SEAC and with the site visit report to accord Environmenl
Clearance to this project.

Ttem No.[2] Environmental Clearance for expansion of Group Housing Colony
“Niney City” nt Sector-76, Village KherkiDaula, Gurgaon, Haryana by
M/s Ninex Developers Lid.

The case was lastly considered in the [01% meeting of SEIAA held on 22.03.2017
and the Authority issued & notice to project proponent for the wviolation under
Environment { Protection) Act. 1986,

The project proponent on 06,04 2017 submitted the reply which was taken up for
consideration in the today's meeting. The Authority studied, discussed the reply and
corroborated the reply with the report of visiting team of SEAC members.

After detailed deliberation, the Authority decided to agree with  the
recommendations of SEAC and with the site visit report (o accord Environment
Clearance to this praject.
lem No.[3] Environmental Clearance for commercinl complex project — Spaze

Buziness Park, Sector-66, Village- badshahpur, District-Gurgaon by
M/S KAY IKAY Designer Towers Pvt. Lid.

The case was lastly considered in the 101* meeting of SETAA held on 22.03.2017
and the case was deferred.

The project proponent on 07.04.2017 submitted the reply which was taken up for
consideration in the today’s meeting. The Authority studied and discussed that the reply

For VATIKA LIMITED
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area; as per notification dated 9 December 2016 the case may be sent to MoEF & CC,

Gol.

Item No.[22] Environment Clearance for 25 MLD Common Effiuent Treatment

Plant (CETP) for Phase 1IT and IV along with up eradation from 15

MLD fo 30 KLD CETP for Phase | and 11 laeated al Industrial Madel

Towaship, Manesar, Haryana by M/s Haryana Sfate Industrial and
Infrastructure Development corporation Lid.

The SEAC has recommended this project for approval of TOR subject 1w

stipulation stated therein. The Project Proponent has proposed for 25 MLD Commaon
Effluent Treatment Plant (CETP) for Phase [11 and TV along with up gradaticn from 15
MLD to 30 KLD CETP for Phase | and Il located at Industrial Model Township,
Manesar, Haryana.

In the today’s meeting the SEIAA approved the “Terms of Reference™ and it was
decided that the project proponent will prepare the EIA by using Model Terms of
Reference of MoEF & CC.

[tem No.[23] Environment Clearance for Group Housing colony project at Seetor-
82A, Gurgaon, Haryana by M/s Vatika Lid.

The SEAC has recommended this project for En viranmental Clearance subject to
stipulation stated therein. The Project Proponent has proposed for Group Housing eolony

project at Sector-82A, Guraaon, Haryana as under:

Sr.no. | Particulars Remarks
I Plot area 45397.5633 sqm (11218 Acres)
= Built up area 43862.113 sqm o
3, License Valid up 23.032017 (invalid)
4. Nos. of Towers 3 Towers (1 High rise tower + 2 mid risé |
fower), 2 Basements + GF + Max. 39
Floors,
B DU = [690 Main Units, 122 EWS Units,
Convenient shopping area. -
b, Height 136.5 Meter
i Green belt 32.32%
:8. Water requirement 206 KLD
ES Fresh Water [ 136KLD
10. Waste Water 178 KLD y"
[ STP Capacily 20 KLD |
12 Power Requitement 404550 KW DHBVN
13, Solid Waste 786 kg/day (2 nos. of OWC ie. 500 kg/day
I & 100 kp/day) .
14. ECS B 407 ECS =

For VATIKA LIMITED
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The above recommendation of SEAC was taken up for considerstion in the

today’s meeting and the Authority studied in detail and discussed that the license was
valid t] 23.03.2017. The case has been referred back to SEAC with the suggestion (o
visil the site To verify any construction or violation of environmental norms and asked to

submit the report within 15 days

Htem™No. [24] Environment Clearance lor expansion of existing
Industrial Warehonsing/Lopisties/Assembling Park at Village Luhari,

Tehsil & Dist. Jahajjar, Haryana by M/s HCY Tndustrial Park Pvi, Ltd,

The recommendation of SEAC to accord environment clearance for the expansion

of existing Industrial Warchousing/Lopistics/Assembling Park al Village Luhari, Tehsil &
Dist. lahajiar, Haryana was taken up for consideration in the today’s meeting, It was
noticed that the project propenent has failed to supply the copies of doeuments to the
members of Aunthority and in the absence of the documents it was not possible to the
Authority to consider the case. Accordingly, the case was deferred to the next meeting
with the advice to the project proponent to supply the complete set of documents on the

hasis of which the SEAC has recommended their case to all the members of Authority.

ltem No.|25] Eonvironment Clearance for expansion of Group Housing Project
“Lavanya Apartments” al Sector-81, Villnge Nawadn Fatehpur,
Gurgaon by M/ Graphic Researeh Consultanis (India) Pyt . Lid.

The SEAC was considered this case in its 150™ meeting held on 06.04,2017,
During discussion, it was revealed that project propenent has already started the

construction without ebtaining prior envivonmental clearance which amownts to violation

of EIA Motification dated 14.092006. The fact appovenily was broughi before the

Committee on reference to the project proporal,

The Committee again went through the latest Notification dated [14.03.2017
relating to Consideration of proposals for ToRs&/Environment Clearance invelving
violation of the Environment (Protection) Act, [1986/Lnviromment Impacl
Assessment(EIA) Notifieation, 2006 which clearly states that in case the project or
aclivities required prior Fovironmental Clearance under Enviropmental [mpact
Assessment Naotification, 2006 from the concernad Regulatory Authority are brought for
Envirommental Clearance after starting the construction work, or have underiaking
expansion, modernization and change in product mix without prior Envirommental

Clearance , these projects shall be treated as cases of violation and in such cases, even
For VATIKA LIMITED
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No.22-154/2015-1A.111
Government of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division

Indira Paryavaran Bhavan
Jorbag Road, Aligan;,
New Delhi-110003

_ Dated: 10'" November2015
OFFICE MEMORANDUM

Subject: Environment Clearance by State Level Environmental
Impact Assessment Authority/ State Level Expert Appraisal
Committee with special reference to buildings and
construction sector projects under Item 8 (a) and 8(b) of
the Environment Impact Assessment Notification, 2006-
regarding.

The EIA Notification, 2006 provides for Scoping of project as one of
the stages of the prior environmental clearance process, under which the
Expert Appraisal Committee(EAC) in the case of Category ‘A’ projects or
activities, and State Level Expert Appraisal Committee(SEAC) in the case of
Category 'B1l’ projects or activities determine detalled and comprehensive
Terms of Reference (TORs) addressing all the relevant environmental
concerns, for the preparation of EIA and EMP report, so as to imprave the
quality of EIA and EMP. Pursuant to streamlining the process of environment
clearance, the Ministry of Environment, Forest and Climate Change had
issued Standard Terms of Reference for different sectors including buildings
and construction sector projects.

2 It has been emphasized time and again, in the past that all the
relevant information relating to a particular project should be raised in one
go, while consideration of the project for scoping and seeking piece meal
information during appraisal of the project should be avoided. It has been
clarified that in appraisal of building and construction sector projects,
information relevant to environmental concern should only be raised.
However, it has come to the notice of the Ministry that the practice of
seeking piece meal information is still continued and every time some new
issues are raised, which directly do not pertain to environmental concern,
while appraising the project, which result in delay in processing of cases,
particularly at the level of SEIAA and SEAC.

& The Ministry is in receipt of information about delay in processing of
cases at the level of SEIAA and SEAC on account of (i) additional
information sought on Issues not directly related to environment and (i)

h
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process adopted for listing such cases at the end of the gueue after
submission of Information by the project proponents. In order to bring
uniformity in dealing with such cases across the country and to streamline
the process, it has been decided to follow the following procedure:

4. The requirement of environment clearance for buildings and
construction projects should focus on environmental concerns and avoid
duplication of efforts considering that such projects will be covered by the
local civic authorities and under the provisions of the relevant master plan,
building control regulations and safety regulations. The instructions issued
vide this Ministry’s earlier Office Memorandum No.21-270/2008-1A.11I dated
19t June, 2013 should be followed In letter and spirit.

() Timelines stipulated in the EIA Notification, 2006 shall be strictly
adhered to by SEIAA and SEAC while processing the proposals
for TOR/EC for the building and construction projects and
township and area development projects. SEAC will make
appropriate recommendations within sixty days of the receipt of
the complete proposal from the project proponents. SEIAA shall
consider the recommendations of the SEAC and convey its
decision to the applicant within forty five days of the receipt of
the recommendations. MoEF will regularly review the progress in
disposal of cases by SEIAAs with the view to ensuring meeting
of these timelines.

(i) In order to meet the stipulated timelines, to avoid duplication of
work, and to speed-up the process of scrutiny, SEIAA/SEAC
should only focus on the following thrust areas of environmental
sustainability while appraising the 'Building and Construction’
and 'Township and Area Development' projects.

f l-—;]

\/ &

a. Brief Description of the Project in terms of location and

surroundings.

b. Environmental Impacts on Project Land and . it

surrounding developments and vice-versa.

S

e Water Balance Chart with a view to promote waste
water treatment, recycle, reuse and water

conservation.

d. Waste Water Treatment and its details including target

standards.

e. Alterations in the natural slope and drainage pattern
and their environmental Impacts on the
surroundings.

M
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f. Ground water potential of the site and likely
impacts of the project.

g. Solid waste Management during construction and
post construction phases.

h. Air Quality and Noise Levels; likely impacts of thz
project during construction and operational phases.

i Energy requirements with a view to minimize power
consumption and promote use of renewal energy
sources.

j P Traffic Circulation System and connectivity with a
view to ensure adequate parking, conflict free
movements, Energy efficient Public Transport.

k. Green Belt/Green cover and the Landscape Plan.
1. Disaster/Risk Assessment and Management Plan,
m.  Socio Economic Impacts of the project and CSR.
n. EMP during construction and operational phases.

Q. Any other related parameter of the project which
may have any other specific impact on
environmental sustainability and ecology.

5. In case, where addltional information has been sought and the project
proponent is not in @ position to provide the same during the appraisal by
the SEAC, and he can provide it on next date or on any date during the
meeting of the SEAC, he can submit the requisite information and his case
be considered for appraisal accordingly.

6. In case the additional information sought cannot be presented by the
project proponent during the same meeting days, and the Project Proponent
can provide the requisite information before the next meeting, the case will
be taken up for consideration In the next SEAC meeting for appraisal. So
cases in which additional information has been sought will be taken up for
appraisal In wvery next meeting scheduled after filing of the requisite
information.

A The Project Proponent approach the Ministry in case of Category ‘B
projects by applying online for obtaining prior environment clearance in case
the SEIAA / SEAC of any State or UT is not constituted. The cases are
returned to the SEIAA / SEAC after its recanstitution. It is clarified that the
date of online application to Ministry’s portal will be taken as the date for
deciding the chronology / seniority for that case by the SEIAAs / SEACs. ;}‘/

For VATIKA LIMITED
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8. The SEIAA/SEAC need not focus on the other Iissues which are
normally looked after by the concerned local bodies/ State Government

Departments/SPCBs.

This issues with the approval of the Competent Authority.

— 1 ‘EMJ'(

(Satish C. Garkoti}
Scientist 'F*

To
1, All the Officers of IA Division
2. Chairpersons/Member Secretaries of all the SEIAAs/SEACS
3. Chairman, CPCB
4. Chairpersons / Member Secretaries of all SPCBs / UTPCCs
Copy to:

1. PS to MEFCC .
2. PPS to Secretary (EFCC)
3. PPS to SS(HKP)

4. PPS to AS(SK)

5.PS to 1S (MKS)

6.PS to 1S (BS)

7. Website of the MoEF

5. Guard File

Far VATIKA LIMITED
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Memo Mo Scefre)B[I8C D) 1704 -9

Requirement of license for appraisal of construction projects,

It has come to the notice that the grant ol license by the Town and Country
Planning Depariment takes lot of time @nd the developers arganization e requesting i
appraise their project nroposals without valid license. The applicants are submitting
Form-1, Form-1A and conceptual plan as per the requirement as preseribed in the BIA
Notifieation dated  14.09 2006 for seeking  envirommnen! elearange, The project
praponents are also advised (o submit copy of valid liccnse along with the application as

-per the chech-list upproved by SEIAA. The matter has been examined und [ has Been
decided that:

i) The project proponent shall sow submit land ownership, credible document
showing the intent of the lind owners o sell the fand for the proposed project
inatead of valid license.

(i} The project proponent shall submit a peopl’ Lhat they have alteady made
application with ihe concerned department for erant of lcense,

(i) 1t may, however clarified that (he environment elearanee eranted for a project on
the basis of aforesaid document shall beeome invalid in cuse the actual lapd for
the project site Wwins out to be differont from the land considerct af the time of
appraisal of project and mentioned in he Envitonment Cleatance letler,

.{iu) It is furthey elarified that after the grant of valid license/approved zoning
plan/approved layout plan, if there is any change in (e green bell plan; traffic
eirenlation plun, STP location plan, RWH plan, orientation of building then the
project proponent shall hiave to seek revised environment clearinee belore start
of development on the project sile/licensed aren,

(v} Rest, all the documents/information as desired vide approved check-list shall be
submitted by the applicant.

1@_. g

I-laryuﬁu

. TAA
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Chairman SEAC, (‘J"’; = }}
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Minutes of the 172nd Maating of the State Expert Appraisal Committee, constituted for considering
Environmental Clearance of Projects (B category) under Government of India Netification dated
14.09.2006 and amendments thereof held on 02nd, 03rd and 0dth 1uly, 2018 under the Chairmanship

of 5h. G.R. Goyat, Chalrman, SEAC at Panchkula
dkdk b

Lict of participants is annexed as Annexure-A.
At the outset the Chairman, SEAC welcomed the Members of the SEAC and advised the

Secretary to give brief background of this meeting, The minutes of the 171sk Meeting were discussed
and approved without any modification.

It was further informed that in this meeling 28 number projects are to be taken up for
scoping, appraisal and prading as pur agenda circulated.

172.01  Environmental Clearance for construction of Commercial Colony located In the revenue
astate of village Parwala Khurspur, Sector-109, District Gurugram, Haryana by /s Bale Babu

Estate Put, Lid.
Project Proponent : fr. Vivek Bhambri

Consultant 3 Aplinka Solutions
The project was submitced to the SEIAA, Haryana un 08.06,2018, The project proponent

submitted the case to the SEIAA as per check list approved by the SEIMA/SEAC. Therealtar, the case was
taken up for appraisal in the 172nd meeting of the SEAC held on 02.07.2018,

The Project proponent requested for deferment of their case for the nest meeting. The
Commitiee unanimously acceded the request of the PP and decided to list the project in the next
meating of the SEAC. Notlce will be issued by the Secretary, SEAC,

172.02  Environment Clearance for revision of Commerdial Building Project “World Trade Centre” at
village Islsmpur, Sector-33, District Gurugram, Haryana by mfs Energetic Construction Put.

L.
Project Proponent Sh, Sukhblr Sharma
Consultant : Grass Roots Research and Creation India Put. Ltd.

The project was submitted to the SEIAA, Haryana on 12.06.2018. The project proponant
submitted the case to the SEIAA as per check list approved by the SEIAA/SEAC, Thereafter, the case was
taken up for appralsal in the 172nd meeting of the SEAC held on 02.07.2018.

The brief of the caseis as under:

The Envifonment Clearance was pranted by the SEIAA, Haryana vide letter no. DEH/0B/SEAC-
55/5 dated 23/1/2009 for Plot area measuring B.23 acres {33,321.55 5q, Meters) having Bullt-up area of
127557.74 5q. Meters (Commercial Buildings with offices and 3 Basements).

An application was submitted to SEIAA on dated 24.11.2015 for seeking extensian of validity of
Environmental Clearance. The extension of validity of Environmental Clearance was granted by the SEIAA
on 13.12.2017 [Valid upto 3 years i.e 22.01.2018).

Earlier the project was propased for Commercial building with offices. Only excavation was
been done for the existing part. Now the proponent proposed 1o canstruct the Commercial Building
Project “World Trade Centre” as per the appreved building plan dated 15.12.2017 in which proponent
proposes the Commercial Buildings with offices, Retall Area, Offices, Hotel/Service Apartments with
canvention Centre, & Restsurants etr, due to which the bullt-up arza will decrease to 121256784 Sq.
Meters, therefore, project proponeant submitted the application for fresh Enviranment Clearance,

During presentation, the Commillee was informed that it Is a proposed revision of Commarcial
Bullding Project "Waorld Trade Centre” at Village Islampur, Sector-33, District Gurugram, Haryana. The
estimated cost of the project |s Rs.195 Crores, Total Plot area [s 11,470 Acres (46 417.370 5q. Meters)
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172,17 Environment Clearance for Group Housing colony Project at Sector-B2A, Gurgaon, Haryana by

/s Vatika Led.
Project Proponent ; §h. Varinder Dhar
Consultant - Vardan EnviroNet Put. Ltd.

The project was submitted to the SEIAA, Haryana an 27.12.2016. The project proponent subimitted
the case to the SEIAA as per chedk list approved by the SEIAASSEAC.

The case was appralsed in the 150" meeting of the SEAC held on 07.04,2017 and file forwarded o
SEIAA for grant of Envirenmental Clearance to the project proponent.

This case was taken up by the SEIAA in its 102™ meeting held on 20.04.2017, wherein It was
decided to refer back the case to SEAC on 15.05.2017 with the remarks that the SEAC should visit the site
to check status of construction or violation of environmental norms if any and submit its
recommendation on merits alongwith the Inspection report within stipulated period.

Thereatter, the case was aken up in the 153" meeting of the SEAC. 1t was decided to constituta a
Sub-Committee for site visit:

The sub-committes will cansist of the following:

1. sh, Hitender Singh, Member [Coardinator)
2 Sh A K Bhatia, Member

The site has since baen visited on 02.06,2018 and Sub-Committes had submitted ifs raport on
D5.06.2016. The report of the Sub-Committee was placed befare the Committee In the 170" meating of
the SEAC held on 07.06.2018 The Sub-Committee report was read oul to all the Members of the

Committes and deliberated In detail. The report of the Sub-Committee Is as follows:

! Tany ey b Bepit ef Hube | s o SEACT
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The Committze after detailed discussion is of the unanimous view that tha ease may be piaced n
ie 172nd masting of the SEAC. Thercafter, the case was taken up in 172nd meeting of the SEAC held on
03.07.2018.

During discussions, the project proponent has placed on record the status of construction done till
June, 2018 alognwith copy of judgement passed by the Hon'ble High Court of Bombay (CP-132 ko 135 of

the case file),
The Committee after detailed discussion is of the unanimous view that the case be raferred to

the SEIAA for further necessary action.

172.18  Environment Clearance for proposed Boulder, Gravel and Sand (Minor Mineral ) Mining
praject at "Natwal Block/PKL 8 17 (Area 35.34) Village ~Natwel, Tehsil -Barwala, District-

panchkula (Haryana) by W/s Vishnu Entermprises.
Project Proponent 5 Sh. Virender Rawal
tonsultant § Vardan EnviroNet Lid.

The project was submitled to the SEIAA, Haryana on 24.01.2018. The project proponent
cubrmitted the casa to the SEIAA as per check list approved by the SEIAA/SEAC. The Terms of Reference
were approved in the 164" mesting of SEAC held on 15.02 2018

The decision of the Committes was sont to the SEIAA on 27.02. 2018 for approval and sending it
to the project proponent, The PP submitted the ELAJEMP report to SEIAN and SFIAA referred back the
case (o SEAC for appralsal on 06.06.2018. Thereafter, the case was taken up in the 172nd meeting of the
SEAC held on 03.07.2018

During discussions, it was Infarmed by the Project Proponent that itis 2 proposed Cnvironment
Clearance far Mining of Boulder, Gravel and Sand (Minar Mineral) at Village- Matwal, Tehsil-Barwala,
District-Panchkula, Haryana over an area of 35.34 Ha by M/s Vishnu Enterprises [Riverbed of Dangrl
River} with proposed production capacity 14,50,000 TRA,

This project falls under B1 category as the lzase area Is more than 25 ha and less than 50 ha.
The LOI of mining lease was granted ta Mfs vishnu Enterprises by Director, Mines & Geology
department, Chandigarh, Haryans, vide Memo fo. DMG/HY/Cont/Natwal Block/PKL B-17/2017/7042
dated 16.11.2017, for the period of 9 year.

The Mining Plan Is approved by Director General, Mines and Geology Department, Govt. of
Haryana; vide letter no. DMG/HY/MP/Natwal Block/PKL-B-17/2017/2625 on dated 22/05/2018. The
conservation plan far Schedule 1 {Rs, 10 Lakhs) has been preparcd and the same was approved by PCCF
wildlife Panchlkula Haryana on dated 28.05,2018,

The Latitudes and Longitudes of-

Point Latitude Longitude
A 30° 30'41.6" N 76" 56' 29.7"E
B 30° 30" 44.7" N 76"56'43.3"E
& N30 439" N 76" 56' 50.6" E
D 30730 42.0"N 76" 57" 265" E
E 30° 30 50.5" N 7657 330" E
E 0" 30 53.0" N 70°57' 35.6"E
G 30" 30" 54.0" W FRUS7 9. 2"E
H 20°31'004" N a5 471" E
I 30”31 11.3"N TS 499" E
] 30°31' 091" N 76757 52 8"F
K 30231 07" N 76757 525"
L 30°30' 520" N 7657 456" E

For VATIKA LIMITED
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Group Housing Project - Tranquil Heights at Sec 82, Gurugram

Construction Status Till June 2018

S.No. Particulars Construction up to Built-up Area (in sq m)
1 Tower - A G+b
Ground Floor 805.176
1st to 6th Floor 2889.81
3694.986
2 Tower - B G+6
Ground Floor 707.344
1st to 6th Floor 2698.854
3406.198
3 EWS Ground floor 466.065
466,065
4 Basement Upper 2440.292
Lower 3061.8845
5502.1765
Total built-up Area constructed (in Sg m) 13069.4255
or VATIKA LIMITED
N
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State Environment Impact Assessment Authority, Haryana, (f bt )
Bays No.55-58, Prayatan Bhawan, Sector-2 Panchlula. e i

Telephone No, 0172-2565232

Show-Cause Notice

Memo No:  SEIAA/HR/2018/€TY Date:0{—o® -.J0/g

To
M/s Vatila Ltd.,
4™ Floor, Vatika Triangle, sushant Lok-I,
Block-A, M.G Road, Gurgaon,

Subject: Environment Clearance for Group Housing colony projeet at Seetor-

82A, Gurgaon, Haryana.

The case was considered in the 115" meeting of SEIAA held on
25.07.2018. The Authority, while going through the visit report, recommendations of
SEAC and after studying the available facts came to the conclusion that the project
proponent has carried out construction activity without seeking the prior “Environmental
Clearance”™, this tantamount to be a clear case of violation of “Environmental Law”,
therefore, Authority has opinioned that this case is fit for prosecution.

In view of the above violation you are hereby given a show-cause notice to
explain ‘within 15 days why the legal action should not be taken against you and
Qecupation Certificate (OC) be stopped. If you failed to submit your expalnation within

stipulated time, the matter will be decided as ex-parte.

Member Secretary
SEIAA, Haryanalw,,

For VATIKA L IMITED
5o
f__utl -1'_'_.-#
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‘crealing lasting value . Sushane Lok, Phase |, Slock A
= Metiauli - Gugaan Road

" Gugaon 122002, Haryata

T S AR AR b e S T D T AR ST

: NGt
Dated: 13,08.2018

1 9104477777
To F 014417700
‘Member Secretary  infogvatitagroup com

State Environment Impact Assessment Authority
Bays No.:- 55 - 58, Parytan Bhawan,
1st Floor, Sector - 2, Panchkula, Haryana

wawiatika group.om

v
S
q'ﬂg's‘ i uamﬂ*‘
Subject: Environmental Clearance for Group Housing colony¥rojéct on land measuring
11.218 acres at Village — Shikohpur, Sector-82A, Gurugram, Haryana by M/s
Vatika Ltd. '

Reference: Show cause notice vide Memo No. SEIAA/HR/2018/874 dated 07.08.2018

Dear Sir

We refer this to above mentioned subject and your show cause notice dated 07.08.2018. In this
regard we would like to appraise following facts for your kind consideration related to the
project:

1. That License no. 22 of 2011 for developing a Group Housing.on 11.218 acres in Sector
82A of Gurugram was granted to us on 24/03/2011. Acquisition of certain area of Sector
dividing road of 82A & 82 connecting our Group Housing was challenged by farmers
against HUDA in Punjab & Haryana High Court vide CWP No. 21572 of 2011 and due
to this we were not in a pdsit'lon to plan any development work or get our building plan
approved till Feb 2017. Therefore, we divided the development/ construction work in two
Phases i.e. Phase -1 involves construction less than 20,000 sq m and Phase -2 fresh EC &
construction on complete area. We also applied to DTCP for exchange of 5.125 acres of
Group Housing license land with our plotted colony for proper connectivity and better
services as permitted under DTCP Policy dated 15/07/2015 (copy of DTCP Policy &
correspondence for migratien/exchange of land enclosed herewith as Enclosure — 1 & 2
respectively).

2. That we applied for EC basis Conceptual Plan on 12/10/2016. The SEAC in its 150®
meeting dated 07/04/2017 recommended the case for grant of EC with a Gold rating.
Thereafter till end of June 2017, we had no written communication from SEJAA/SEAC
regarding our case for grant of EC, hence vide our letter dated 04/07/2017 we informed

For VATIKA LIMITED

- - o : Page lof2
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- preating lasting value

- all concerned about our decision to proceed ahead with development/construction work
as required under EIA notification 2006.

4 That we also submitted six monthly compliance reporis as per General/Specific
conditions aftached with SEAC recommendation for grant of EC to our case dated
07/04/2017. Subsequently we also applied and obtained 3 Star Green Rating for
Integrated Habitat Assessment (GRIHA) Pru-Cerbﬂcanon rating for this project for
enmmng sustainable development (copy enclosed herewith as Enclosure — 3),

It is requested that we may be allowed to apply afresh for EC of complete area mmpnsmg both
phases, once exchange of 5.125 acres land proposal is approved from DTCE Haryana and till
then we undertale that we shall not cross the construction limit as specified in Phase -1 of our

project.
Thanking You,

For Vatika Limited

s
(Authorized Signatory)

Encl: As 1stated above

Far I‘\.I":'%-._IH'/\J""Ii ||."-.."Ll;kll'_1:.'
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GOVERNMENT OF MAHARASHTRA

Tel. Mo.; 22856082 No, ENV-2013/CR-39/TC-3

Fax No., 22025946 Environment Depariment
217- Annex Maniralaya |
Madam Cama Road, Mumbsi - 400 032
Dale: 28/06/2013

o,

Member Sacrelary, Member Secrelary,

Stals Expart Appraisal Commities-| Stele Expart Appraleal Committes-ll

Department of Environment, Department of Environmert,

156" Floor, New Administrative Building, . 15" Floar, New Administralive Building,

Madam Cama Road, Madam Cama Road,

Mumbal = 400 032. Mumbal — 400 032,

The Hon'ble High Court of Judicature at Mumbal has passed orders in various Wril Petitions (nemely
W.F, No. 1918/2012 filed by Vardhaman Devalopers Ltd, W.P. No. 2809/2012 filed by Nahur Vivekanand
Co-op. Hsing Soclety Ltd,, W.P. (L) No. 470/2013 filed by Saumya Bulfldcon, W.P. No. 854/2013 filed by
Tridhaiu Ventures) granting relfef lo the redevelopment projects for residential bulidings by allowing them
1o the exient of construction upto 20000 m". The developer has fo pive an ‘undertaking thet he will not
excead the construction beyand 20000 m2 withoul first obtaining Environmental Clearance.

Recently, the Hon'ble High Court in order did. 21.06.2013 In W.P, (L) 852 filed by MJs, Vision
Developers, has made the Rule shsclule In the orders passed in the above mentioned malters and
directed the Municipal Ceorporation to consider the Pelitioner's application for further Commencament
Carlificats for building B upto 18000 m2 on the Petitioner fillng an underaking 16 the Hon'ble High Court.

Tha order passed by Hor'ble High Court did. 06.03.2013 in W.P. No. 470 of 2013 filad by M/s.
Saumya Bulldeon Pvt. Lid, V/s U.0.l. & Ore, that the construction uplo 20000 m2 cannot be treated as a
violation and cancellation of the Stop Work Order issued by the Depariment of Environmant, was
communicated to tha Secratary, MoEF, Gol, for clarfication vide lefter did. 20.04.2013, which s still

awalited.

In view of above developmants, tha State Level Expert Appraisal Committees (l.e. SEAC-| & ) are

directad to eppralee the applications of tha Project Proponents by conskdering the reliel granted by the

"Han'ble High Court In different Wit Pelitions mentioned above hencaforth. Residartial projécts wherain™.

ébfiructan below 20000 m2 hag been Initiated shall not be trealed us violation, This Is subject to further
ordén of the Hon'ble High Court.” :

(Valsa R. Nair Singh}
Sacretary
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From
Additional Chief Secretary to Govt. Haryana
Town & Cotintry Planning Department.

To
The Director General,
Town & Country Planning,
Haryana, Chandigarh.

Memo No. PF-514/2015/DGTCP/210 Dated: 15/07/2015

SuUBJECT: PorLicy For REORGANISATION OF BOUNDARITES OF LICENCED COLONIES THROUGH
EXCHANGE OF LAND AMONG LICENCES IN A RESIDENTIAL SECTOR,

In the recent past, proposals have been received by Department regarding
reorganisation of colony boundaries in a sector to enable better planning of the licenced land in the
sector without affecting the net area under such licences. The matter has been deliberated in detail
for the purpose of formulation of policy parameters for uniformity in decision making and
transparency in the process to deal with such cases. Accordingly, in exercise of the powers
conferred under section 9A of the Haryana Development and Regulation of Urban Areas Act,
1975, the Governor of Haryana is pleased to prescribe the following policy pa:ametem to enable a
decision in such cases.

2. INCEPTION: For the purpose of grant of licence under the Haryana Development
and Regulation of Urban Areas Act, 1975 the ownership of land is a pre-requisite. Accordingly, in
order to avail seniority of licence application for group housing and commercial use; as scon as
any private developer is able to aggrepate such pocket of land, as required under the prescribed
noxrms, howsoever, itregular the shape of the pocket may be, a licence application is submitted in
this office. Eventually, when most of the pending licences are granted, at times, the need for
reorganisation of colony boundaries within the sector may be felt. This policy aims to prescribe
detailed policy parameters to address such situations, wherein, the proposal for reorganisation of
boundaries is primarily aimed at better planning of the sector/licenced colonies, without affecting
any change in the net planned area of the various colonies, Thus, instead of treating the original
boundary of a colony as fait-accompli, this policy would enable reorganisation of boundaries for
better planning and more efficient use of scarce land resources without following the tedious
process of de-licencing and re-licencing; in case the licencees/developers are willing to abide by
the terms and conditions of this policy.

3 FuEs AND CHARGES: The fees and charges as per EuIlowmg shall be recoverable

from all applications received under this policy:
i, At the time of application under this pelicy: Scrutiny fee at prescﬁbe{l rates for the entire
ficenced area falling undey all licences for which reorganisation of boundaries is proposed,
il. After grant of in-principle approval: The following fees and charges shall be recoverable
before grant of final approval regarding recrganisation of boundary of licenced colonies:
a. Difference of licence fees and conversion charges, at current rates, for the affected area,
where the land use is proposed for a higherygyder uage, Fp{,,?wle, if the area earlier

~a W

Al orised Signator
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licenced for plotted colony is now: proposed to be used as patt of group housing or
-commercial colony (or, similarly, from group housing to commercial colony), the
difference in licence fees and conversion charges at current rates shall be recovered.
However, it is clarified that in case site is designated for lower order usage, e.g., [rom
group housing or commercial colony to plotted colony, no such difference of licence
fees and conversion charges shall be due for refund.

b. Administrative charges against transfer of licence, to the extent upto which the change
in land schedule of respective licences get affected.

c. Administrative charges against ‘Tolicy for change in beneficial interest’ dated
18.02.2015, to the extent upto which the change in beneficial interest gets affected. For
example; in a specific licence, in case the ownership of land for entire licenced area, say
‘%', lies with ABC Ltd, and after reorganisation 0.4x from the original land gets
excluded and same avea i.e,, 0.4x of XYZ Ltd. gets added ta the land schedule; then, the
administrative charges against ‘Policy for change in beneficial interest’ shall be levied
on the 0.4x area of such licence at the rates prescribed under said policy.

[t is however, clarified that no [DC/EDC shall be recoverable from the applicants
under this policy.

4. APPLICATION UNDER THE POLICY: Any two or more developers, who have
obtained licence(s) for development of colony(ies) in the same sector intend to seck reorganisation
of boundary of their respective licenced colony through exchange of licenced land, may jointly
apply to the Director alongwith following documents from each developer:

i  Board resolution of the developer/company(ies) specifically resolving for such
reorganisation of licence boundaries under this policy.

ii. Board resoluton of the developer/companyfies) nominating the authotised signatory to

~ submit such application alongwith necessary documents to the Director.

{ii, Tn case the land owners are separate from the developer(s), a NOC from such individual
land owner(s); and/or Board resolution in case of land owning company(ies) also needs to
be submitted,

iv, The existing as well as proposed land schedule for each licence.

v. The existing as well as proposed boundary of each licence marked on the copy of sectoral
plan as well as shajra plan.

vi. Scrutiny fee at prescribed rates for the entire licenced area falling under all licences for
which reorganisation or boundaries is proposed,

vii. Foreach licence, the net areas as per follows be provided;

a. The net area (and land schedule) being retained, from the original land schedule, for
the original purpose, for which licence was earlier granted.

b. The net area(s) (and land schedule) being proposed to be excluded from the land
schedule alongwith the uses now proposed to be assigned to such pockets.

¢, The netarea(s) (and land schedule) being proposed to be inchuded in the land schedule
alongwith the earlier prescribed use of sudhi PolketsA LIMITED

-i._a _‘“.L'
Mathorised Siqnatory



997 (s2)

viii. The status regarding creation of third party rights in the colony,

ix.

An undertaking to the following effect be submitted:

a. There are no changes proposed in the net planned area of licenced colonies from

that approved earlier.

b. No third party.rights have been created in the respective colony(ies). Else, it case
third party rights stands created, an undertaking regarding seeking objections
from the allottees through public notice as well as notice under registered cover, as
per detailed procedures and proforma prescribed by the Director.

To abide by the terms and conditions as prescribed by the Director for such

n

Purpasa,
5. EXAMINATION OF REQUESTS UNDER THiIS POLICY: All such requests received by

the Director under this policy shall be examined on merits and upon such examination, the
Director may direct the developer(s) to furnish/comply with some all of the following

requirements, as applicable, in a period not exceeding 60 days:

i,
it

iii.

vi.

vii,

viil.

xi;

*ii,

Fresh land schedule as per reorganisation of houndaries.

Fresh LC-IV agreement and bilateral agreement alongwith replacement bank guarantees,
if any.

Fresh layout-cum-demarcation plan in case plotted colony is involved. Upon its in-
ptinciple approval, objections/suggestions shall be invited as per the prevailing policy
before its finalisation.

Revised demarcation plan in case of all integrated projects to enable approval of zoning
plan.

Demand draft for the amount, as demanded by the Director under this policy.

Registered collaboration agreement between the developer and land owning
individuals/companies for the atfected areas.

Clear the outstanding EDC/IDC dues as specifically directed by the Director.

In projects where third party rights stand created, objections on the reorganisation of
boundaries shall be invited from the allottees through public notice as well as notice
under registered cover as per the detailed procedures and proforma prescribed by the

Director,

An undertaking to settle all the pending/cutstanding issues, if any, in respect of all

allottees.

An undertaking to be liable to pay all outstanding dues on account of EDC and interest

thereon if any, in future as per orders of the Director.

Original licence and schedule of land.

An undertaking that notwithstanding the reorganisation of boundaries and inclusion of

new land owners/entities, the developer shall continue to be solely respensible for

compliance of the provisions of the Act/Rules as well as terms and conditions of the

licence, For VATIKA LIMITED
c:'{-l'ajfj-
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6. - APPROVAL/REJECTION ORDERS: Subject to the compliance of the terms anc
conditions as iai& down in Hie insprinciple approval to the satisfaction of the Director, the
necessary approval may be allowed. In case of failure of compliance of the ptescribed conditions
within' the prescribed period, the in-principle approval shall automatically lapse and the scrutiny -
“fees shall be forfeited. The applicants may, however, resubmit thejr request along with fresh
scrutiny fees, which shall be examined afresh, on merils.

i SPECIAL DISPENSATIONS: (i) Depending upon the specific requirements on case-to-
case basis, the Director shall be free to add any further condition at the tme of grant of in-
principle approval or with the final permission, as deemed ft.

(ii) The policy parameters as above shall be implemented with immeciate effect.

(iii) Any exchange of land involving HUDA and carried out in the interest of HUDA at the
instance of HUDA / Department shall continue as per the present practice and ne approval under
the present policy shall be required in such cases.

(iv) Any subsequent proposal for ransfer of licence or change in beneficial interest shall be
examined and considered under the prescribed policy and after recovery of prescribed

fees/charges,
Sdy/-
{Arun Kumar Gupta)
Place: Chandigarh Secretary
Dated: 15t July 2015 For: Additional Chief Secretary to Govt. [Haryana

Town and Country Planning Department

Far "J;'ﬂ'liU‘.J_if.fil'['l:f'}
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“at Sector — 82 A Gurgaon under Policy dated 15.07.2015 for Re-organization omedmss of

ENCLOSURE-Z
- vtk lme
/ : Vindlls Ll
creating lasting value - bl o i
Date: Janmary @, 2018 g wﬁ:ﬁﬁm '
3 Gurgaon 122 003, Rurgra
The Dizector General . ‘ ok
Town & Country Planning, Haryana 2 8 T 314477777
Sector - 17, ’ F oM
Chaadigarh ) _ . E inlopalTagmman

Subject: Exchange of [amnsed area / parily lcense land from: License no 113 of 2008 anﬂﬁgmm
771 of 2010 plotied residential colony in sector 81-85 (LC-1143) to License No. 22
of 2011 dated 24.03.2011 for group h-.msing project at Sector ~ 82 A Gurgaon
being developed by Vatika Ltd. . ;

Ref, :

Dear Sir, :
We refer this to our application dated 13.10.2016 w.r.t 1e- m-gamzatmn of Boundasies / exchange

of lHeense land of License no 113 of 2008 and 71 of 2010 plotted restdential colony in sector 81-
85 (LC-1143) to License No. 22 of 2011 dated 24.03.2011 (LO-M} for group housing project

L{censad CGIOIJES through mohange of land axmong licenses in Residential Sector,

We w:shto submit that the department has pranted us hcamsa bearing license no 113 of 2008, 71
of 2010, 62 of 2011, 76 of 2011 and 66 of 2014 for development of residential plotted colony
measuring 477.206 acres in sector 81 to 85 Gurgaon. Accordingly th: layout pla.u of the same
wasappmvadwdn drg no. DGTCP 4691 dated 11.05 2014,

The depaxtmeuthas also gtanied us license no 22 of 2011 for development of group housing
project on land measuring 11.218 Acres in Sector — 82A Gurgaon which is adjacent to our
residential plotied colony as mentioned abave. Both the prq]em are being d:weioped by Vatika

Limited only.

For proper integration aud regularization of boundaries of the sﬂid c-:::lf:-ny, we wish to exchange

an area measuring 5.125 acres fiom onr existing plotted colony oh land measuring 477.206 acres

(LC no, 1143) to our group housing colony (Ljcense no. 22 of 2011 dated 24.03.2011 (LC No.

2409). Copy of approved layout plan of the plotted colony duly highlighted, exchange plan -
alongwith revised land details ace omlosedfor your ready :cfe:emeplaasa

We wish to inform. that we have aimady paid scrutiny charges amounting o Rs, ,Gﬂ,oﬂm_
(Rupees Eight Lakh Only) vide our letter dated 24.11.2016 (Copy enclosed). However we will
pay the balance the statutory charges applicable a3 per clanse no 3 of the pclio:,rdmd 15.07.2015 -

as and when dnmnndad by ﬂ:e dzparlment.

For VATIKA LIMI L"I‘I'
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We herebyy undertake;

i) That there is no change in the net planned mea of Heensed colonies ‘from that approved
earlier,

4f)  That'we not created amy third party in zéspect of area being exchanged in tho said colanies,

i) That we will abide by the terms and conditions as prescribed for such purpose in the policy
) daied 15,07.2015, 4

1

Tt is requested that the permission for exchange of license land of License no 113 of 2008 and 71

of 2010 plotted residential colony in sector 81-85 (LC-1143) to License No. 22 of 2011 dated
24.03.2011 (L.C-35353) for gronp houvsing project at Sector — 82 A Gurgaon may be granted us at
Than]dng YDU,

Your Sincerely ' ' '
For Vatika Limited,

3
Dhar y
Gen. et (Planning & Coordination
virendhar@vatikagroup.com
Encl: As stated above. - For VATIKA LIMITED
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Details of Vatika India Next Revisad Area { Group Housing 11.218 Acres) Sector - 324

187/247 M5 Stanway Developers Pl L 12 Share, 147 2 o i 2 o] o Lz
Karan Singh SlcHamasayan 4/2 Shars 148 1 8 o 1 g o =
) 148 o | 2| a 0 {z2]l 0o
150 2 a [ 2 0 ]
162 2 | & 0 2 4 0
Total 8 | 4 ] 0 |51265 ] B |.4 | o | 5125 —
- s o f4
4087543 _ 47 IWs Mandell Developers Pyt Lid TE/2420 57 o ||| o o =] 0.
3 Shere s Samway Developers Pyt 1, BENM a 13 1] T 13 ]
! 18122420 Share,Sehar Land & Housing 582 [REET o 1| 6
i Fvi Ltd 15072420 Share, Rammehar Sig B0 2 3 0 2 & 0
2 Ramparsad 1382420 Share Meer Singh Sia B1 14 14 0 1 14 1Y
: Kanhi 10872420 Share,Jaamal Sia Hardey . Total & 1 ¢ | a7e & 1 0 i
1082420 Shara : : 3
209270 - 61 |Mis Mandell Developers Pt LA 13108745 152 [} g [ [ ] [
. Share M= Stapwray Developers Pvi Lid, 153 0 8 o 0 & 9
371974145 Share,Sahar Land & Housing 184 [ g [0 i 3 0
Pyl Lid 172/4145 Share, Rammehar Sia 155 g | 3] 0 - [ ia | o
Ramparsad 2574145 Share Meer Singh Sio 156 1 8 [} 1 g 0
Kanki 176145 Share Jagmel Sfe Hardev 15711 @ 8 6. = B 8 [
1784145 Share Total 3 14 | D 231 3 19 o an
409543 - 47 |M's Sarvad Builders PvLLtd 551/1360 Share 55 [ 0. o [ 0] 0
e W's Blossom Properties Pyt Lid 3888350 i ser2 2 ‘4 o 2 4 0
Share, Sahar Lend & Housing Pyvilid 21171380 SH7Z i 7 a f Fd 0
Share Ms Caspar Developers Pvt L. 210M360 58H - . a 7 0 1] 7 0
R Totai " 3 g |.n 2425 T | & [ 2125
1920254 5 Infrastrocture Pyt Lt I 432 min 0 | o [V 48] 0
] 133 1 15 [ 0 1 o
134 0 17| 0 i 1 o
= 435 min 0 g [0 o g g
= 151 o 17 1] g T [’}
= Total 4 I 3.00 4 6| o .00
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Office_of Senivr’ Town Planner, Gurupram
DeparRTENT OF TowN & Countay PLANNNG, HARYANA
© SEcTOR-14, Hupa CoMPLEX, 3RD FLOOR, GURUGRAM
TeL+Fax: 0124-2305872 :
E-miail: stpd.gurugram top@ gmail com

Memo No. STP(G}'?GIW u 739

Dated: . S
! T‘_J ADimcmr, E/Q s

Town & Country Planning, Haryana,
5CQO No. 71-75, Sector-17C, Chandigarh

Subject: Migration of partly licensed land measuring 5.125 acres from [icence No.
113 of 2008 and 71 of 2010 granted for residential plotted colony in sector-
81-85, Curugram o Licence No, 22 of 2011 dated 24.03.2011 gronted as
independent Group Housing Project in Sector-824, G‘umgram Vatika
Limited.

Reference:  Distriet Town Planoer (F), Gurgaon memo no. DTP{GN2017/7722 dated
01.08.2017 & DTCP officg memo no, LC-3535-JE(BR)-2017/2580 dated
09.02.2017. :

@ _ The Circle office has examined the report received wide memo under

reference and the comments aré a5 under:-

1. As per report of DTP(F) Gurugram, the Department has gmnte:lhuense.d to Vatika
Lmtid bearing licence no. 113 of 2008, 71 of 2010, 62 of 2011, 75 of 2011 and 64

of 2014 for development for residential plotted colony measming 477.206 acres in
Sector-81 to 85, Gurugram, the lsyout plan uf same was approved vide drawing no.
DGTCP 4691 dated 11.06.2014. . .

9. The Department has alsogranted licence No. 22 of 2011 for development of
iﬁdepeu:lent-{}mup Housing Project on land measuring 11,218 acres in Sector-824,
Gurogram, which is adjacent to the applicant residential plotted colony as
mentioned above. Both the projects are being developed by M/s Vatika Limited.
The land pmposadudsrmlmﬁonlsshm in red colour and Group Housing
licence is shown in green colour on the copy of appruvud layout plan/sector plan
(copy enclosed). :

3. The applied land falls in khesra no. 132 min, 133 134, 135, 151 (part of licence
'113/2008 and khasra no. 55, 56 min, 58/2, 55/1 min (part of licence no. 71/2010,
total area 5.1235 acres land in Sector-82A of village Shikohpur, District Gumgram.
The revenue docnments have been checked by TP office and total verified land
comes out to be 5,125 acres having following ownership details is as under:-

i) MJs Pagasus Infrastructure Pyt, Ltd, 3.375 acres),
* i)  Ms Sarwad Builders Pvt. Ltd. share M/s Blossom ‘Properties Pvt. Ltd.
(1750 acres).
However, the land ownership documents and the collaboration’ agreement
may be examined in detail at the Directorate to ascertain the ownership of

various applicants and the technical/financial capability for dweln_pmqnt nf KA LIMITED
PHSTRIPrILI ﬂw wiﬂn § @ 7= »
o | e h
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4. The applicant land was part of the already Licensed colony measuring 477.206 acres
being developed by Vatika Ltd. The site is being migrated to independent Group
Housing project measuring 11.218 acres adjacent to plotied colony to have better

 planning and integration of services. The existing Group Housing site is
approachable from 12 m wide service road alongwith 60 m wide sector dividing
road of sector 82 & 82A as well 15 24 m wide internal circulation road,

5. Ne HT line passes through the site. However, GATL pipe line pesses through the
site as shown on the approved layout plan of plotted colony.

6. As per proposed area for migration was part of plotted colony. The area measuring

5.125 acres include:-
D+ 17 nos. of plots (category-I) for which status regarding 3™ party right mey
be ascertained at Diréctorate level,

i1} 3059 sq m noder 12 m /13 m internal road,
iif) 8478 sgm under UD (undetermined use).
iv) 2405 sq m under green and GAIL pipe line.
v) ~ No community site of plotted is affeot.

7. Aspﬁ:report,ﬂmeappﬁadlmhnsalsubeenmarkedinwdculwanapmw&sita . f
plan of Group Housing alongwith status of construction at the site of Group W .
Housing. A 'present only tower-A of approved gr:mp housing site is urider -
construction at site. The part applied for migration is ‘contiguous to the already
independent Group Housing licence. However, area norms regarding 20% of Group
Housing Component, fantfsi_tuzﬁaﬁ may be verified at Directorats level.

Keeping in view the above facts, 2 decision in the case may be taken. One

st of documents received from District Town Planner (P), Gurugram is  sent
. herewith for necessary action please, ,
DA/Asabove. c/
: Senior T atnar
. Gurugram Circle, Gurugram
Endst. No. STP (G)/2017/ Dated

A copy is forwarded to the District Town Planusr (P), Gurugram w.rs. his
memo no. 7722 dated 01.08.201 for information & necessary aetion.

Senior Town Planner
Gurugram Circle, Gurugram

Far VATIKA LIMITED
N
-1 - 1'*\
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e District Town Planner, Gurugram (Planning)
. DEPARTMENT OF TOWN AND COUNTRY PLANNING
HUDA Office Complex, Sector-14, Gurugram, Tel Na.; 0124-2320573

- E-mail: d_l;:igu:u_gmm.tc%gail.com

Memo No: DTP(G)/2017/ 77,;,?_*2
97 o e o R L ” .?}'MIC{—

To
Sendor Town Planner,

Gurugmrn

SuUBJECT! MIGRATION QF PARTLY LICENSED LAND MEBASURING 5,125 ACRES FROM
LICENSE NO, 113 OF 2008 AND 71 OF 2010 GRANTED FOR RESIDENTTAL
PLOTTED COLONY IN SECTOR 81-85, GURUGRAM TO LICENSE NO. 22 OF 2011
DATED 24.03.2011 GRANTED AS INDEPENDENT GROUP HOUSING PROJECT IN
SECTOR 82A, GURUGRAM-VATTKA LIMITED.

® Ref: DTCP office memo o, LC-2535-JE(BR)-2017/ 2580 dated 09.02.2017.

: On the subject cited above, it is to inform that DTCP, Haryaua, Chandigarh
vide letter under reference has sought report on the application of Vatika limited for
Migration partly licensed land measuring 5.125 acres from license no, 113 of 2008 and 71 of °
2010 granted for residential plotted colony in sector 81-85, Gurugram to license no, 22 of
2011 dated 24.03.2011 for group housing project. in sector 824, Gurugram under re-
organization of boundaries and in concurrence migration of license policy dated 15,07.2015
and 18.02.2016, respectively. The same has been examined & detailed comments with this
office are as follows:-

The Department has granted licensed to Vatika Limited bearing license no.
113 of 2008, 71 of 2010, 62 of 2011, 76 of 2011 and 66 of 2014 for developmen! of residential
plotted colony measuring 477.206 acres in Sector 81 to 85, Gurugram, the layout pian of
same was approved vide drawing no, DGTCP 4691 dated 11 06,2014,

® _ The Department has also granted Heense no, 22 of 2011 for development of
hldePendenf Group Housing project on land measuring 11.218 acres in Sector 824,
Gurugram, which is adjacent to the applicant residential plotted colony as mentioned
above, Both the projects are being developed by M/s Vatike Limited, The land proposed
under migration is shown in red coloyr arid Group Housing license Is shown in green
colour on the approved layout plan/ sector plan (copy enclosed).

The applied land falls in khasra No. 132min, 133, 134, 135, 151 (part of
license 113/2008 and khasra noé. 55, 56/2min, 58/2, 59/1 min (part of license nev, 71/2010)
total area 5125 acres land in Sector 82A of village Shikohpur, District Gurugram. The
revenue documents have been checked by this office and total verified land comes out to be

5,125 acres having following ownership details:-

1. M/s Pagassus Infrastrucutre Pvt Lid (3.375 acres)

2. Sarwad Builders Pvt Ltd Share M/s Blossom Properties Pyt, Il {750 posesk 1
-:_"l'E'." ™ E—
Authorised Signaton
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‘However, the land ownership documents and the collaboration agreement may be
examinecl in detail at the Direclorate to ascertain the ownership of various applicants and
the technical/ financial capability for development of the colony.

- The applicant land was part of the already licensed colony. measuring 477,206

. acres being developed by Vatika Limited, The site is being migrated to independent Group

Housing Project measuring 11.218 acves adjacent to plotted colany to have better planning

+ and integration of services. The existing Group Housing site is approachable from 12.0 mir

service road alongwith 60,0 mtr sector during road of sector 82 & 824 as well as 24.0 mbr
internal circulation roads. As per Held ingpection No HT line passm through the site
however, GAIL pipe line passes through the site, which has already been shown on the
approved layout plan of plotted calony

As the proposed area for migration was part of pletted colony. The area

measuring 5,125 acres include.

1. 17 nos of plots (Category-I) (for which status regarding 3d party right may be
ascertained at the level of HC.

2. -5059.0 5q mitr under 12,0 mtr /15 mir internal roads.

3, 8478.0 Sq mér under U.D {undeterﬁﬁned use).

4. 2405.0 Sq mix under green and GAIL pipe line.

5. No community site of plotted colony is affected,

The applied land has also been marked in red colour on approved site plan of

G.H. alongwith status of construction at the site of G.H. 1Atl present only tower A of
approved group housing site is ander construction at site, The partapplied for migration is
contiguous to the already independent Group Housing, license. However, area norms

regarding 20% of Group Housing compenent, facts /situation may be verified at the HQ,

The detriled report as above alongwith site marked on approved layout plan of
the colony as well as secforal plan and approved site plan of Group Hauéing and detailed
site plan are hereby forwarded for your information and further necessary action please.

DA/ As above. -
District Town Planner,
. Gurugram
Endast no. DTP(G)/ . Dated

A copy of the above along with Annexures are also forwarded' to the
Director, Town and Country Planning, Haryana, for information/ necessary action,
!

/

o Ristrict Town Planner,
For VATIKA L{bITERm

ot
s it |
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Director General Town & Country Planning,
Haryana, Chandigarh
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LT Migration of partly licence fand measuring 5.125a¢cres from
licence no. 113 of 2008 and 71 if 2010 grauted for residential
plotted. colony in Sector 1-85 Gurgaon fo licence no. 22 of
2011 dated 24.03.2011 for group housing project in sector

: 82-A, Gurgaon- Vatika L4d.
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Directorate of Town and Oountry Planning, Haryana
300 No. 71-75, 9nd Floor, Sector-17 C, Chandigarh, web site: tcpharyana.gov.in

. Phone:! 0172-2549349; e—mal.l Wma&@ﬂ_@

To

Deputy Commissioner
Gurugram.

Meria No. LC-3535-JE(BR)-2017/ (¢ J4 Dated: 0§-02+20!F

Subject: Migration of partly licence land measuring 5.125 acres from
licence no. 113 of 2008 and 71 of 2010 granted for residential
plotted colony in Sector 81-85, Gurgaon to licence no. 22 of 2011
dated 24.03.2011 for group housing prnject in sector-824,
Gurgaon- Vatika Ltd.
It is informed that Vatilka Ltd. has applied for migration of partly
licence land measuring 5.125 acres from licence no. 113 of 2008 and 71 of 2010
granted for residential plotted colony in Sector 81-85, Gurgaon to licence no. 22 of
2011 dated 24,03.2011 for grotp housing project in sector-824, Gurgaon. While
sending a copy of the schedule of land you are requested to verify ownership of

the land and forward the report in this regard to enable a final decision on the

licence application.

DA/ As above. § e
' ' & (S.K. Sehrawat)

District Town Planner (HQ)

qu Director, Town and Country Flanning,
Haryana, Chandigarh

Endst No. LC-3 535-JE (BR)-2017/ Dated:

- A copy is forwarded to Vatika Ltd.,, Vatika Triangle, 4% Floor,
Sushant Lok, Phase-l, Block A, Mahrauh—(‘rurgann Road, Gurgeonl22002 for
information please.

(8.K. Sehrawat)

District Town Planner (HQ)

For Director, Town and Country Flanning,
Haryana, Chandigarh

For VATIKA LIMITED
ctimn

Authorised Signatory
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A - Vlka Triangle, 71h Fogr

i ; 3 : Ambata Gty 134043
- creating lasting value " Hagpea, IHOIA St Lok, Pase , Bock A-
T 91171409 0700 eheandi - Gumzon Road
F 911714090777 Gargaon 122 002, Haryzna
INDIA
I 91124177 707
5% F 911244177 700
E infogtikagroupu
i wwavatikagraup.com

Movember 24, 2016

Ta,

The Director General

Town & Country Planning, Haryana
Sector-17,

Chandigarh,

Subject:  Migration of partly license land from license no. 113 of 2008 and 71 of 2010 plotted resident:af
colony in Sector 81 to B5(LC-1143) to licensa no 22 of 2011 dated 24.03.2011 for group housing

1
project at sector-82A, Gurgaon being developed by M/s Vatika Ltd,

Dear Sir, .

In continuation to our letter dated 4,10.2016 with regard toi subject cited above.,

In this regard please find enclosed the following: 2
a) Scrutiny Fee: demand draft no. 054341 dated 11:11.2016 amounting to Rs. 8,00,000/- ( Eight, Lakh

Only) Issued in foavor of director Town and Country Planning, Haryana towards Scrutiny fees,
b) LC-1
€} Coples of Jamabandi, Mutation, Sazra Plan

d) Balance Sheet -
it is requestad that the perm}ssmn for tran#er,f mlgration of licence area may be granted to us at the earliest

Thanking You, -*"".'_-,."f St
Yours Sincerely, oo v [y i ,Lé
For M/s Vatika Limited e 21 )

: ['h : "_.*-_-,-""‘- e ‘
X '. .- -f‘?l-r_u.l:;__l_'. s '
: JMITED

Viney Gulati For VATIKA |
Senior Manager (Licensing & Land Management) C—L =
Mob - 9R82085601 :

Email - yineygulati@vatikagroup.com

Authorised Signalen
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Registerad Dffica
Vatlkz Limiied
; it . Vatlke Thanghe, 4th gt
creating lasting value smmﬁmunmn
Meball- Gumgacn foad
Date: October 4, 2016 + Gurgaon 122 (KZ; Hanyani
[HDIA
The Director General [ Sl T
Town & Country Planning, Héwana r 91:[24:41??;00
Sector- 17, E info@vatikzgmipom
Chandigarh
Wewatlagrupcom

Subjact: Migut;un of partly license land from th:snsu nao 113 of 2008 and 71 of 2010 piottad
residential calony in sector B1-85 (LC-1143) to License No. 22 of 2011 dated 24.03.2011 fnr
group hnusing project at Sector - 82 A Gurgaon being developed by Vatika Ltd.

"Dear Sir,

We refer this to policy dated 15,07.2015 and 18.02.2016 Issued by your office w.r.t reorganization of
boundarles / Migration of L:-::ense frnm existing license to any other licansed projects.

We wish to submit that the depa r'tment has granted us license bearing licensk no 113 of 2008, 71 of
2010, 62 of 2011, 76 of 2011 and 66 of 2014 for development of residential plotted colony measuring
477.206 acres In sector 81 to 85 Gurgaon. Accordingly the Iavnut plan of the same was apprnved vide
drg no. DGFCP 4691 dated 11.06.2014,

The department has also granted us license no 22 of 2011 for development of j;raup housing project on
land measuring 11.218 Acres in Sector - 82A gurgaon which Is ad]a:ent to our resldential plottad colony
as mentioned above. Both the projects are being devalopad by Vatika Limited only.

For proper Integration and.regularization of buundaries of the sald colony, we wish to migrate an area
measuring 5.125 acres from our existing plotted colony on land measuring 477,206 acres (LC no. 1143)
to our group-housing colony (License no. 22 of 2011 dated 24,03.2011 (LC No, 2409). Copy of approved
layout plan of the plotted colony duly highlighted alongwith revlsed land details ere enclosed for your

ready reference please.

We hereby undertake that we will pay all the statutory charges applicable as per clause no ‘D’ and E’ of
the policy dafed 18.02.20.16 as and when demanded by the department. Also we undertake that we will
‘de-license equlvalent area within our existing group housing colony If the ares is beyond the appilcabie

area norms / sector area limit viz 20% of sectur area.

It Is requested that the permission for transfer/migration of license ares TI‘IB'f be granted to us at the
earllest.

.Thankln,g You, ) ’ )
Your Sincerely - ¥ ,%

For Vatlka ummd. | =

Ila ' o T
ng irector
—

ror VATIKA LIMITED
I:'-nc..".. Brs Blobe b above. | Lok
1 5o —
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vatika

craating lasting value e

11.07.3018

To,

The Director
Town & Country Planning, Haryana
Chandigarh,

Raglstared Officn

Yata Uirdied

Vaika Tezoq) e, ¥ Fioor
Sushnt Lak, Phase, Bock A
shehezul - Gumgzen Foad
:ﬁm 122002 Haryang

T 9 iam
F oL
€ Infegvaria yroupcon

R

Sulbi: Exchange/ Swapping of Licensed ar&ﬂ-!" partly license land from License no 1:13 of 2008
- and 71 of 2010 plotted residential colony In sector 81-85 (LC-1143) to License No. 22 of,
2011 dated 24.03.2011 for group housing project at Se-:tur - 82 A Gurgaon belng

deudfuped by Vatila Ltd.

Dear Sir,

In Continuation to our letter dated 20.06.2018 & 04.10.2016 for grant of Migration. of partly Jféense an
area 5,125 acres from license no 113 of 2008 and 71 of 2010 granted for residential plotted colony in
sector 81 td 85, Gurugram to license no 22 of 2011 dated 24.03.2011 for group hnuslng prul.u-:t In

sectuf-az.ﬂ‘, Gurugram

In this msard we are sl'.:bmfrﬁng herawith revised layout plan after Incorporating exchange of land for
ar2a measuring 477.206 acres for Scrutinisation and approval please. it'is requested that tI]e permission

for transfer/migration of license area may be granted to us at the earilest.

_Thanking You,

Yours Sincerely,
ForM/s Vatika !.Enzlhed

}
—

Gulati
Deputy General Manager (Planning & Cocrdination)
Mob Mo - 09888085601
Emall - vineygulati@vatikagroup.com

! ; ......

cfhﬁ,lif

Authorised Signatory
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Details of Vatika India Next Rgmea‘r.@(M Housing 11.218 Acres) Sector- 824

04.01 2018
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AREA DETAILS EXCHANGE OF UCENSE LAND |
LICENSE MO, 22/2011 '

TOTAL LICENSED AREA, ' =118 ACRE
AREA EXCHANGED FROM GROUP HDUSING

TO PLOTFED coLonv PRoJECT [l [1= 5125

BALANCE AREA OF GH, Bl (5] 6.093

"AREAEXCHANGED FROM 477 206 ACRE PLOTTED COLONY'
T GH.DU:_'—' HOUSING PROJECT

| LICENSE NO.71/2010  [D] 2.1875 N
| LICENSE NO. 1132008 [F] 2.9375 [ |
TOTAL 5125

PROPOSED SITE AFTER TABADLA WITH TOWNSHIP
[81 + [0} + [E] = 11.218 ACRES

SECTOR - 87

LICENSE LAND EXCHANGE PLAN FOR GROUP

HOUSING PROJECT 11.218 ACRE
IN SECTOR 82-A, VILL-SHIKOHPUR
GURGAON, HARYANA

Va)

DATE 7 PP-04-5074 \g g
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SRIHA

GREEN RATING FOR INTEGRATED HABITAT ASSESSMENT

Tanait. i

7. ﬂem awanded um‘ﬁ, a
‘Three Star’
nating unden
GRIHA Pre-Certification

/575/

Chief Execritive (Officen

Dateof Josuer T Navenaker 2007 . GRIHA Councit 2

Hotg © Precestification hos been awsrded bosed on dosumentation provided by project team in compliance with the requiroments of GRIFA. Any change in the
specifications shall be infinsivd fo GIRIMA Couneil, Pre-cedification is valid vnly as per report atmehed with subsequent eomplinnes 1o GRRIMA,
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Stale Environment Impaet Assessmoent Authority, Harvang,
Bays No,55-58, Prayatan Bhawan, Sector-2 Panchkula,

Tel: 01722565232, 4043956
K-mail 1d: seinn-2 | enviddhey, poy.in

Memo No: SEIAAMR20217 [37Y Dated: 99 /12202
FINAL NOTICL
To

M/s Vatika Ltd.,
4th Floor, Vatika Trianple, Sushant Lok-1,
Block-A, M. G. Road, Gurugram, Haryana

Subjeet:-  Environment Clearance for Group Housing Colony project at
Scetor-82 A, Gurgaon, Haryana by M/s Vatika [4d- Final Notice

Ref: SEIAA/HR/2021/1221 dated 23.11,2021.

Whereas M/s Vatika Ltd vide application on 27.12.2016 applicd lor
Environment Clearance for the Group Housing Projeet located at Seclor-82 A,
Gurgaon. Accordingly, proposal was processed and taken up in 147" meeting of
SEAC leld on 31.01.2017 wherein you requested lor adjournment on ground of

nan-availability of Aravalli NOC.

Subsequently the case was taken up in 148" and 150™ meelings of SEAC
held on 14,02.2017 and {}?.ﬁﬂ.lﬂl?.‘ respeetively and conveyed appraisal/

recommendation to SEIAA.

SEIAA in its 102* mecting held on 20.04.201 7, observed that the license of
PP has expired on 23.03.2017, therefore the case was referred back 1o SEAC with
the observation to visit the site 1o ascerlain factual position on ground. In
pursuance to that SEAC in 153" held on 07.06.2017 decided 1o canstitute a sub-
caommitice of the [ollowing:

I, Sh. Hitender Singh, Member, SUAC (Co-ordinator)
2, 8h. A, K. Bhatia, Member, $1EAC

The conclusion of Report of the said Committee is being reproduced as under:

“It is established that the construction has been raised at site prior
to grant of Environmental Clearance. Appropriate action as per law
may he iaken*,

The case was aken up in 172 meeting of SEAC dated 03.07.2018 and

same was referred to SEIAA for taking Murther necessary action, Accardingly, a

Show- Cause Notice was issued on 07.08.2018 1o the PP,
For VATIEA LIMITED
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The reply of the PP was taken up and PP was asked Lo appear in person to
cxplain his position. Even in |30™ meeting of SEIAA held on 16.11.2021; The
Authority was of the opinion that in the interest of nawral Justice falr oppartunity

has been given o PP to explain his position.

Whereas, Authority after due deliberations on all aspeets and repeated
complaints received in this case (Jatest 02.12.2021), arrives at the conclusion that
PP is willully aveiding proccedings to get finalized. Further, it appears o
Authority that PP has opted o procrastinate & drag proceedings on, one or other

pretext due (o reason best known Lo them,

By indulging in violations, PP has rendered himself liable for action for
environmental compensation, penalty and demolition in this case. besides lepal
action as applicable in view of Standard Operating Procedure (S0OP) dated
07.07.2021 issued by MOEI & OC, GOT as well as Judgement of Hon'ble
Supreme Court dated 09,12,2021 in Civil Appeal No. 7576-7577,

Before proceeding further 2 last but linal opportunity is afforded 1o you lo
appear belore the Authority on 31.12,202]1 at 11:30 AM 1o explain your position,
[niling which the proceedings in this case shall be finalized on the basis ol details

/ record available on file and further as deem appropriate within the ambit of

e
.j.-_\mlwf/ ﬁ;

Member Secretary,

SEIAKBesqa .

relevant laws/rules/motifications of Government.
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The Chairman,

State Environment Impact Assessment Autherity,
Bays MNo.55-58, Parytan Bhawan,

Sector -2, Panchkula, Haryana

Subfect: Environment Clearance for Group Housing Colony project at Sector-B2Z A,
Gurgaon, Haryana by M/s Vatika Ltd.

Re: Memo No.SEIAA/HR/2021/1374 dated 23.12,2021.

Dear Sir,

We have been In recelpt of memo dated 23, 12,2021, wherein, while referring to some report of
sub-committze shown to have been constituted by the State Expert Appraisal Committee
(‘SEAC") vide its 153 meeting, reporting that the construction at our site For Group Holsing
Project In Sector-82 A, Gurgaon has been ralsed prior to the grant of the Environmental
Clearance (EC), it has been alleged that we are willfully avoiding the proceadings to get finalized,
and that we have opted to procrastinate and drag proceedings on. Further, It has heen alleged
that we have rendered ourselves llable for action for environmental compensation, penalty and

demalition besidas legal action for indulging In purported viclations.

At the oulset, It is submitted that the alleged Report of the sub-committee ronstituted by the
SEAC vide Its 153™ meeting Is completely misconcelved, erroneous and misieading. A perusal of
the said Report would show that the facts have not been put in right perspective/order and have
rather been stated falsely. Further, certaln material facts have not aven been disclosed, despite

several representations made by us in iespect of those facts,

Bzreft of details, it Is a matter of record that we have ohtained License Mo, 22/2011 for
developing a group housing project on land admeasuring 11.218 acres in Sector-82 A, Gurgaon,
As a matter of routine procedure and at regular intervals, the licanse was renewed, with the last
renewal dated 19,08.2021 extending the validity of license up to 23.03.2025. Intending to initiate
construction at the said site, we submittad an application for EC on Ministry of Environment,
Forest and Climate Change (‘MoEF&CC" web portal on 12.10.2016 and the same was also
submitted to this Ld. Authority on 22.12.2016. The proposal was taken up in 147", 148" and
150" mestings of the SEAC, held on 30.01.2017, 14.02,2017 and 07.04.2017, respeciively, After

A=

O ——
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being fully satisfied that-the proposal complied with all requirements as per check list, the SEAC
rated the project with ‘Gold Rating” and was in unanimity in recommending the proposal for grant
of- EC by this Ld. Authority under EIA Matification 5.0, 1533(E) dated 14.09.2006 (EIA

Notification') issuad by MoEFRCC.

Meanwhile, in the absence of any communication from this Ld. Authority or the SEAC for a peiiad
of 45 days since receipt of the recommendations of the SEAC, we proceaded under Clause 8(iil)
of the ETA Notification, taking IE to be a deamed EC (n terms of the recomimandatlon of the SEAC.
We, vide letter dated 04.07.2021, even intimated this Ld. Authority of Its bone fide belief that EC
is deemed fto have been granted and further kept regularly submitting six-manthly compliance
reports since December 2017, all of which have been duly received and acknowledged by this Ld.

Autharity.

Thereafter, much to our surprise, a two-member sub-committee, constituted by the SEAC, visited
the site on 02,06,2018, though there was no reason and/or ocrasion for the said visit, espacially
when the EC was deemed to have bean granted, as was belng even acknowledged by this
Authaority, before whom the compliancas were belng made by us Including submissinn of six-
monthly reports, Further, it transpired that the recommendation of SEAC made on 07.04.2017 In
lts 150™ meeting, was considered by this Authority In its 102" meating held on 20.04.2017 and
the Autheority made an observation on the validity of llcense tll 12,03.2017 and had directed the
SEAC Lo visit the site and report about any construction within 15 days. Here it may be noted
that renewal of license I5 a routine procedure and we had already applled for renewal of the
licanse within the validity perlod of the license, vide letter dated 20.02.2017, and the same now
stands repewed up to 23.03,2025, Surprisingly, the visit had been made by the sub-committes
after a period of more than a year from the date of the direction i.e. 20.04.2017, of this
Althority, even though 15 days time period had been stipulated in the said direction,

Furthermore, it had transpired that the report of the sub-committee contained certain erransous
conclusions, even though we had sought to place on record the true and correct facts and status
regarding the construction. However, the SEAC refeired the case to this Autharity for further
action, and this Authority, deeming the case fit for prosecution, though erroneously, issued a
show-cause notice dated 07.08.2018, which was duly replied to vide letter dated 13.08,2018,
inter alia, clarifying that construction at the site was only started after the 45 day time period
stipulated in the EIA Notification had elapsed, which consequently led to grant of desmed EC in
line with the recommendatlon and 'Geld’ rating of the SEAC. It was also stated that we had been
submitting six-monthly compliance reports as per the conditicns of the SEAC recommendation.
However, thereafter the term of this Ld, Authority and SEAC lapsed and in view of the delay in
For VATIKA LIMIT ED
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scknowledging the deermed Environmental Clearance, we had to halt the construction- work,

* which remains as such, since 20189,

Evidently, the sole lssug in the present case relates to the validity of the deemed EC under the
ETA Natification, We submit that the finding of the sub-committee that the construction at the
site was raised prlor to the grant of EC, and subsequent finding by this Ld, Authority that we
have violated "Environmant Law’ is false, misconcelved, erroneous and misplaced and liable to be

rejected Jater alis, for the reasons as ensuing:-

) It is a matter of record that we had submitted an application for EC for a Group Housing
Project in Sector-82A, Gurgaon before this Ld. Autherity on 22.12.2015, complete in all
respects, The application was considered by the SEAC and clarifications were sought
regarding the Forest NOC and the Aravalll NOC. The Forest NOC along with clarifications
thereto, as well as the Aravalll NOC were duly submitted by us. Being fully satisfied with
the proposal submitted by us as well as the NOCs, the SEAC In its 150" meeting held on
07.04,2017, certified that the prapesal complied with all requirenients as per check list and

unanimously recommended to this Ld, Autherlty, far grant of EC, while rating the project
with 'Gold Rating', Later, It transpires that the recommendations were considered by this

Ld, Authority in its Internal 102™ mesting held on 20,04.2017, and this Ld, Authority erred
gravely In making an observation on the valldity of the licence till 12.03.2017 and
suggesting the SEAC to visit the site and report about any construction within 15 days.

Besides the submission that renewal of the licence Is a routine procedure and we had
already applled for the renewal within the validity peried of Its licence vide letter dated
20.02.2017, and the same was duly renewed and now stands valld upto 23.03.2025. It Is
submitted that any Inquiry into the validity of the licence s beyond the scope of jurisdiction
of this Ld. Authority and the same has been relterated by MoEF&CC In its notification Mo,
22-154/2015/1A.11T (Enclosure 'A’). The Ministry, in no amblguous terms, has directed
that to avoid duplication of werk and to speed up process of scrutiny, SEIAA/SEAC should
only focus on thrust areas of environmental sustainability and need not focus an other
Issuzs which are normally looked after by the concerned State Government Departrments.
Furthermore, even this Ld. Authority itself vide its Memo No. SEIAA/HR/18/286 dated
17.04,2018 (Enclosure 'B’) has done away with the requirement to submit a valid licence
for the purposes of granting an EC. In light of the directions of the Ministry as well as the
mera of this Ld, Authority, it is surprising that this Ld. Authority delved into the validity of
the licence when the same is the mandate of the Town and Country Planning Department.
Therefora, it is submitted that an inquiry Into the validity of licence was beyond the

For VATIKA LIMITED
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- jurisdiction of this Ld, Authority and an observation on the same and the subsequent

direction Lo the SEAC was foul in law,

Further, irrespective of the observations made by this Ld. Autharity on the validity of the
licence, It is humbly submitted that we were justified in proceeding with a deemed EC
under Clause 8(ill) of the EIA Matification in terms of the final recommendations of SEAC.
The Eig Notification stipulates a period of 45 days from the receipt of the recommendations
of the SEAC within which the regulatory authority must convey its declsion to the applicant.
In the absence of such communication, the applicant can procead as i the EC sought far
has been granted or denied by the regulatory authority in terms of final recommendations
of the SEAC, It is submitted that in the instant case the SEAC submiltted Jts
recommendation to this Ld, Authority on 07.04.2017 and no communication  was
forthcoming from this Ld. Authority or the SEAC. Thereafter, on 04.07,2017, after a perlod
of almost 80 days, we, vide our letter (Enclosure 'C”) addressed ko this Ld, Autheority, with
a.copy mark to Director (New Construction Projects and Industrial Estates), MoEF&CC, New
Delhi, informed that they are proceeding with a deemed EC under Clause 8(iii) of the ELA
Notification In terms of the final recommendations of the SEAC. The letter was duly
recelved by this Ld, Authority and no objection to the same was made.

It Is further submitted that the Hon'ble High Court of Keralz In the matter of dnsesh
Mathew ve. State of Kerala and Others; WF(C) No,6235 of 2018, the facts of which are par/
materia to this case, has been pleased to hold that after the expiry of 45 day time period
stipulated in the EIA notification, the applicant is entitled to a deemed EC in the absence of
any communication to the contrary being made to him by the statutory authority
concerned, The MoEFRCC too, vide its Memo No. 21-270/2008-IAI11 dated 19.06.2013
(Enclosure "D has directed that the timelines stipulated in the ETA Natification shall be
sirictly adhered to by SEIAA and SEAC while processing proposals for EC for
bullding/construction projects. At this juncture, mention may also he made of cther cases
where this Ld. Authority itself in its wisdom, has expressed Its agreement with this
submission. Vide respective memos issued in the casas of M/s Tulip Infratech Pvt, Ltd., M/s
Ninex Developers Ltd., as well as M/s Agson Global Pvt, Ltd, (enclosed collectively as
Enclosure 'E"), this Ld. Autharlty has been pleased to hold that project proponents may
proczed with deemed ECs in the absence of any communication within the 45 day time
period stipulated In the EIA nobification subject to the conditions stated in the

recommendations of SEAL,
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iii)

In light of the authoritles :::itr-zd above as well“as the view expressad by this Ld.
Autherity itself in other similar cases, the conclusion of the sub-committee constituted by
the SEAC and affirmed by this L. ﬂ.uthorlb,f that we ralsed the cnnstrUCtFm without a valic
EC, is nat only erroneous and misconceived, but also patently dlscrlmmates us from athers
who are similarly placed and is thus afoul of Article 14 of the Constitution of Tadia. It Is a
matter of recard that in the present case, no communication was made to.us much less
within a stipulated period mentioned in clause 8 of the EIA Notlfication and thus It Is
submitted that we have been entltled to a deemad EC, in pursuance of which only we
started construction at the site. It may also be emphasized that while this Ld. Authority in
its 102" mesting on 20.04,2017 had referred the case back to the SEAC with the direction
to vist the site and submit a repart within 15 days, no visit was made to the site over one
year and neither was any communication made to us regarding the grant/refusal/abeyance
of the EC by this Ld. Authority or the SCAC. On the failure of the SEAC to Visit the sjte
within the directed time, and in any case in the abserice of the communicaticn, it would be
unjust and unfair besides being in violation of the principles of natural justice, If wa ara

made te suffer for no fault of our own.

It Is further submitted thal the Ld. Authority erred greatly in averring that we have been
willfully avoiding procesding and dragging the matter, It would rather appear that the
unfortunate delays In this matter have been caused /nter alfa, on account of the failure of
the SEAC sub-committee to visit our site within the 15 day time period. In fact, much o our
surprise, the sub-committee visited the site on 02.06.2018, after a period of more than cne
year since the direction of this Ld. Authority dated 20.04.2017. Thereafter, this Ld,
Authaority issued a Show Cause Notice dated 07.08.2018 to us to which we replied swiftly
vide letter dated 13.08.2018, Thereafter, the term of the then Ld. Authority/SEAC lapsed
on 20.08.2018. The Ld. Authority as well as the SEAC were only reconstituted on
30.01.2019 and In its 117" meeting held on 16.04.2019, it was declded that the Chalrman
of this Ld. Authority would take the final view of the matter at his own level, However, after
that the case was only taken up in the 130™ meeting of this Ld. Autharity heald on
16,11,2021. Thus, from the factual matrix enunciated above, [t would be erroneous to even
suggest that we had been procrastinating and dragging proceedings. Apparently, the
delays, If any, in the present case have been caused on account of the reasons mentiohed
above, which have been bevond our conn'oi. In fact we have been keen to complete the
project In a specific time frame as per the requirements of Haryana Real Estate Regulatory
Authority Act, 2016 and are rather being prevented from doing co due to the objections
raised by the [d, Authority to the desmed EC,
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iv)  Without prejudice to the above, it Is alse submitted that, as per the provisions of the EIA
notification, we have heen -complying with all the conditions laid dewn In the
recommendation of the SEAC for grant of EC In its 150™ meeting dated 07.04,2017. As
already submitted, we have been submitting six-monthly compliance reports (enclosed

* collectively as Enclosure ‘F') at régular intervals from December 2017 onwards as per tha
conditians of the SEAC recommendations, It may mentioned here that while the SEAC
recommendations also require for abtaining Consent to Establish from Haryana State
Pollution Cantrol Board before the start of any construction at the site, the requirement for
the same was dane away with by Central Pallution Control Board natification bearing Mo, B«
29012/ESS/CPAJ2016-17/2570 dated 02,02 2017 (Enclosure 'G"), which stated that there
should not be any need to obtain Consent to Establish and the EC shall suffice for
buliding/canstruction projects mentioned at Sr, No, 8(a) and B{k) of Schedule of Projects In
the EIA naotification. Our project concedadly falls within category 8(a) of the Schedule of
Projects and thus we need net obtain Consent ta Establish 'as the desmed EC sufficed for
the same, Mention may also be made to the fact that being 2n environmentzally consclous
group and to make the praject more environment friendly, we have even registered the
project at'Green Rating for Integrated Habitat Assessment’ (‘GRIHA") and has cbtained 3-
star pre-certification on 07.11.2017 (Enclosure 'H'), It is thus evident fram our diligent
conduct in submitting the compliance report as well as golng beyord the conditions of the
recommendation requirements in obtaining GRIHA certification, that e fully Intended to
comply with all the environment laws and proceeded with the construction in a bona fide

manner on the basis of the deamed EC.

In view of the above mentioned submissions, which are though not exhaustive, we implore this
Ld. Authority to withdraw its final notice dated 23.12.2021, the same having been issued on
erronigous, misconceived and misplaced basis. It s further implored that this Ld. Authority may
be pleased to acknowledge that the project qualifies for deemed EC under Clause B(lli) of the EIA

Motification,

Thanking You,

Your Sincerely
For Vatika Limited

N\
For VAL hL NTED

Authorired Signatory " 4ol
) P

Encl: As stated above Authorised Sigriatory



——

—

T+

LETil N E ol P

Bage 1af4 @ﬁ

No.22-154/2015-1A.111 ‘?'
Government of Indla s j
Ministry of Environment, Forest and Glimate Change
Impact Assessrment Division

Indlra Paryavaran Bhavan
~ Jorbag Road, Aligan;,
New Delhi-110003

Dated: 10" Nevember201is
OFFICE MEMORANDUM

Subject: Environment Clearance by State Level Environmental
Impact Assessment Authority/ State Level Expert Appraisal
Committee with special reference to buildings and
construction sector projects under Ttem & (a) and 8(b) of
the Environment Impact Assassment Notification, 2006-

regarding.

The EIA Notification, 2006 provides for Scoplng of project as one of
the stages of the prior environmental clearance process, under which the
Expert Appraisal Committee(EAC) In the case of Category ‘A’ projects or
dactivities, and State Level Expert Appraisal Committee(SEAC) In the case of
Category 'B1‘ projects or actlvitles determine detalled and comprehensive
Terms of Reference (TORs) addressing all the relevant environmental
cancerns, for the preparation of EIA and EMP repcrt, so as to imprave the
quallty of EIA and EMP, Pursuant to streamlining the process of environment
clearance, the Ministry of Environment, Forest and Climate Change had
Issued Standard Terms of Refersnce for different sectors Including bulldings
and construction sector projacts.

2. It has been emphasized time and again, In the past that ail the
relevant Information relating to a particular project should be raised In cne
go, while conslderation of the praject for scoping and seeking plece meal
Information during appraisal of the .preject should be avoided. It has been
clarifled that In appraisal of bullding and construction sector projects,
Information relevant to envirenmental roncern should only be raised,
Hawever, It has come to the notice of the Ministry that the practice of
seeking plece meal information Is skl continued and every time some new
Issues are raised, which directly do not pertaln to environmental concern,
while appralsing the project, which result in delay In processing of cases,
particularly at the level of SEIAA and SEAC,

=1 The Minlstry Is in recelpt of Information about delay In processing of
Cases at the level of SEIAA and SEAC on account of (1) additional
information sought on Issues not directly related to environment and (i

he!
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process adopted for listing such cases at the end of the queue after
submission of Information by the project propenents, In order to bring
uniformity In dealing with such cases across the country and to streamline
the process, It has been decided to follow the fallowing procedurs;

4, The requirement of environment - clearance for buildings and
canstructlon projects should focus on environmental concerns and aveld
duplication of efforts conslderipng that such projects will be covered by the
local civic authorities and under the provisions of the relevant master plan,
bullding control regulations gnd safety regulations. The instructlons issued
vide this Ministry’s carlier Office Memorandum No.21-270/2008-1A.11I dated
19" June, 2013 should be followed In letter and spirit,

(1) Timelines stipulated in the EIA Notification, 2006 shall be strictly
adhered to by SEIAA and SEAC while processing the proposals
for TOR/EC for the building and construction projects and
township and area development projects. SEAC will make
appropriate recommendations within sixty days of the receipt of
the compiete proposél from the project proponents. SEIAA shall
consider the recommendations of the SEAC and convey its
decision to the applicant within forty five days of the receipt of
the recommendatlons. MoEF will regularly review the progress in
disposal of cases by SEIAAs with the view to ensuring meeting

of these timelines.

(i)  In order to meet the stipulated timelines, to avold duplication of
work, and to speed-up the process of scrutiny, SEIAA/SEAC
should only focus on the following thrust areas of environmental
sustalnability whlle appralsing the 'Bullding and Constructicn'

and ‘Township and Area Development' projects.

g, Brief Description of the Project in terms of location and

surroundings.

b.  Environmental Impacts on Project Land and its

surrounding developments and vice-versa.

Water Balance Chart with a view to promote was
water treatment, recycle, reuse and  wat
conservation.

o]

te
er

d. Waste Water Treatment and its detalls Including target

standards.

e.  Alterations in the natural slope and drainage pattern
and their environmental Impacts on the

surroundings.
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f. . Ground water pctential of the site and likely
impacts of the project.

9. Solld Waste. Management during construction and
‘post construction phases,

h. Alr Quality and Nolse Levels; likely impacts of tha
project during construction and operational phases.

I, Energy requirements with a view to minimize power
consumption and promaote use of renewal enerqgy

sources,

i, Traffic Circulation System and connectivity with a
view to ensure adequate parking, conflict fres
movements, Energy efficient Public Transport.

k. Green Belt/Green cover and the Landscape Plan.
1. Disaster/Risk Assessment and Management Pla n,
m.  Soclo Economic Impacts of the project and CSR.
n. EMP during constructlon and operational phases,

0. Any other related parameter of the project which
may have any other specific  Impact on
environmental sustainability and ecology.

5, In case, where additional information has besn sought and the projec:
proponent is not In a position to provide the same during the appraisal by
the SEAC, and he can provide it on next date or on any date during the
meeting of the SEAC, he can submit the requisite information and his case
be considered for appralsal accordingly,

5. In case the additional information sought cannot be presented by the
project proponent durlng the same meeting days, and the Project Proponent
can provide the requisite Information before the next meeting, the case will
be taken up for consideration in the next SEAC meeting for appraisal. So
cases In which addltional Information has been sought will be taken up for
appraisal In very next meeting scheduled after flling of the requisite

Infarmation,

7 i The Project Proponent approach the Ministry in case of Category 'B'
projects by applying online for obtaining prior environment clearance In case
the SEIAA / SEAC of any State or UT Is not constituted, The cases are
returned to the SEIAA / SEAC after its reconstitution. It Is clarified that the
date of online application to Ministry's portal will be taken as the date for
deciding the chronology / senlority for that case by the SEIAAs / SEACS. ]‘if
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8., The SEIAA/SEAC need pot focus on the other issues which are
normally looked after by the concerned local bodles/ State Government

EEpal‘tmentS;’bPCB‘s

" This Issues with the approval of the Competent Authority. S’:&%/
.a |ID['| I1
(Satish C, Garkoti)

Scientist 'F’
To
1. All the Officers of [A Division
2. Chalrpersons/Member Secretarles of all the SEIAAS/SEACS
3. Chairman, CPCB
4, Chalrpersons / Member Secretaries of all SPCBs { UTPCCs
Copy to:

1. PS to MEFCC

2, PPS to Secretary (EFCC)
3. PPS to SS(HKP)

4. PP5 Lo AS(5K)

5.PS to 1S (MKS)

6.PS to JS (BS)

/. Website of the MoEF

5. Guard File
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Quhject:  Requirement of llecnso fav apptalsal af eonstrustian projedis,

[t =5 come to the netice that the ganpel lizepse by the Tuwn apd Cevrny
Fhinning Deparunenl (zhes bot of lire and the developpees oggnrization are 1 awesiing @
gl elr profect proposss without valid [léense, The apphivads ore soieiting
Farm-T, Frm-TA tixd copcptual plan 25 per the requirement a3 proswditod in the EI'«’«r
Matifieallon doted 14092008 for scocking envitoment clewaice. The praject
pispuiieiils ae aten advised 1o subniit copy of valid lizenae alng with (he application as
gt Ui wlieuhelint appivved by 3EIAA The matior Do b i wnd il has bean
decided that,
{i1 The prafeet propenant
showing (he intent of Ihe land ovwnaes o sell the lad for the popcsed paglect

Bl pewe subodt land ownseshlp, eredible document

ingtead of valid lerise

fiiy  The preject prapeaent shall subindt a peool (il they have alicady made
application with the coucemed departient far gant of Heanss,

(i) Frway, hewsver clarified that the enviroaiment clesrmee franted for a project an
Ile biisis of arows-oid dedument ghall become nvelld in case the actual land for
the praject site tugns wut o be diffarsnt Fom the land eonsidered at the time of
apjuidanl of prajsct nnd meitioned in the Emvieament Cleaance later.

(iv)  [tis futher elsiified ot efler the geunt of valid licensetappruved Zuning
planfippeoved layout plan, If there i3 auy chaiige in te green beli plan, mtfie
slioulation plan, STE location plan, RWH plan, oranation of bollding (hen the
project propohent shall have to seek revised enviioiment elearunta before s'an
af devalopiiant on the project sitallicensed area,

(v)  Rest, all the docnmentafafaumation a8 desired vids approved chack-list shall be

submitled by the apphicanl, =S

JITIT

EEM. I']:tr;unﬂ

Chairman SEAC,

GOVERNMENT OF HARYANA
HEEP HARVANA CLEAN AND FOLLATION FRER

For VA TIKAL INITED
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To,

The Chairmai

State Enpvironment Impact Asessanant Authaoriy,

Buays No- 85 - 58, Parytan Bhawan,

1 st Flaor, Bector - 2, Panchlula, Haryasa .

[ AR

1R

Subject: Foviionmeutal Clewance for Group Housing Colony praject af Sastor: 824 Disteiar
Gurgivsit, Haryaog by Mis Vatikd Ltd,

Dear Sir, g

We had applied for Environmental Clearance of the sbave mentioned projest oaling on

12.10.2016 and hard copies submifted to SEIAA Haryana on 27.12.2016 under categary 8a of
ElA Notificstion 2008, 'Our case lias besn recommsndad by SEAC w SELAA fur crant of

Environmsctal Clearainos in 150th SEAC mesting dated 07.04.2017,

We have also registered the above said project for GRITIA rating with 2 thouglt of sustainable

davelopment in every aspecl.
As the stipulated time perisd had pessed as par MoEF Notification dated 14.09.2006, we
presuiie (hat oir czs has beew gizited dasmed Enviroamestal Clearance and we are procesding
aliead as per norms applicable vide MoEF MNetification dated 14,08.2006 for such projects., .
Thanking you,
Yous sincergly,

Por Vatika Ld.

>

(Aulharia=d Sigligtoy)

Copy to: The Director (New Construction Projects and Industrial Estates), Minlstry of Enviroiment Forest
& Climate Change, Indira Paryavaran Bhawan, Joibag Posd, New Delhl 110003

Far VA A L1'|.'u1L"1'!Zl“J
J :
AL o
(o o= |
Authorised Siynatary




Apbject: bvirniment Clearaned far huildings sl sl estate penjects

Mistgry of Enviroomeinr & Forosts viaa O8 daicd 11123002 b o ailined f

Crnnittas wider the Clalonanskip ol [, K Kasweeaszan, Manbar Pl
Commisdon o revien  the provizions of e Envirgement lmpacl  Assessiion
Modffentfon  (ELyg, Mod, relatdng o goanting enviranmant cleas witiss B poils,
buildings, SEZ projects aned the peoy lsdons under the OM dated 7.2.200 2 reliiad 1 high-
rise buildings. The Coammitiee Ihas singe snbunitied is repae to thie Ninisiy,
b One ol the iy of refarence (TeR) of the afareseid Conunitlee was o reviasy the
reguiraent of eivirabient eleacace for buildings and real ostaie prajects o 1y oidl
duplivavan gonsidering thar such profects will be covered by the foeal eivie nuthoites
ued undér the provisions of the rehavant master plan. building comtral rosaliations wd
safuty regulaticas, The recommendsiion of the Commiltee on this Tolk s been ncceptd
md (e letievwing has b deciaing:

Timelings seipe wed 0 tha BIA Mot ficotion, 2006 shall be steicily aeherad 1o by
SEIAA amd SEAC while processing the proposats Tor TORAEE for the building
angh curstretion progrog and wenship and arca developisnl pesicoly, 3540 will
mke apprEprite receayierdations wiline ety days of the redsipl of ihe
complete praposal from the prafag) propenants, SEIAA shall eonsider the
reconunaidaticns of e SEAC and convay (15 docisian o e applicant whlin
larty five dsys of the reeipt of tha recommnandations, MaEF will regularly revicw
the pragress indisposal of cases by SEIAAS wilh the vicw to ensiring meating of
Uz timelines,

1. With the view o moiding doliy in processing af peopasils, prajaer propanents
shauld provide cowplie Infeaation au the first Instanze only while sutimiting
dircumails for TOREC so 230 (ha processing of proposils 1s nor held up in the
absence ol requishie datalls, Incariploe prapasals not inllying with the check -list
shoutd o b accepred by the SEIAA/SEAL.

iii, I erder 1o mcet (he stipulizd dmelines, o avadd duplication of vk, and 1o
spd-up the process ol seruiny, SEIAAISEAC may only focus on the iallyvening
thiist areas of eivireamental sesalnabiliy while appcising the *Bullding and
Constrittion” and “Tawmship snd Avea Developiment’ projects,

1. Briel Description althe Projectin teoasel lozatlen and swirsundings,
h, Envirommenial Inmipacts en Prajest Land sl it srecund ing

developinciis fad vizeseian,
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Water Daebiged Ut i o8 o lae prerisied ety el uaiimal,

LS
Pl ek i v ke carrsan s

sl Woste Warter Fovatieatamd as dhoails fmehinling vaeger stimdads

& Alfccathas g the netenl stpe and drinage paitern and heir
eiivir ot bl iep oy v (e sirurdings
Ciroumd sater powenbial o the site ded HRely s ol piogen

u Sl Wiste Alanagement doring coistuction aid st oneiieiiog
AU

h. Adr Quslity und Nuise Levelss lisely impats ol he prject during
cotsirbin o] vmens ol plises,

i Fomergy veguirements with o view too mmein e poiser syt
4'||'-.||||l.'|1'_’ Niss rllI 'k 1w '.1' i _:_.:- WU
Tralle Ciecolation Systom wnel conpceetiving with oowion mgosan
aleapiate porking womlliel fee movanentss Faergy allicien Muldlic
Iriissprt,

ks Groen BelGreen coverand the Limdscape Man,

I Divasten Risk Astesemon| sod Monagement Plao,

m Sowin Eeonomie Doapoets of the project pnd TSR,

. ENIP during constywction aned operational phises.

iy Any ather velated porancier of the project which may have amy alber

specilie impact o cavivammental sietinabiline and eoalegy.

The SEIAASIEAC seed nat fcus on the othar isswes which are nodually Leaked
abiet by e conwcnned fonal beadics! St Govermment Departinenls'SPCs,

i Inciase ol's large peidency in o Stane nnd in oz the concerned Stite Gouwnhen)
fecls that there is o need ler ancther SEAC, the Siie Gevermmenl may
secondingly seind the propas i to MaLlF for sctting up! notilving another SEAC
il MOEF may consider the same

3, Muvges gy ietion i e made eay be toehen by the Ste Grvenments. Sl As
Mrnl SEACS,
- Pl dwe cion ezl tha apprescal of the Campeienr Authodil  — oy
(Lalit Kapuyy
| Nl'\.‘Llu’lf
Taleling 24368502

'

[F .'\" lh‘l! CHDEcers ol b Division

2 Chaiipiwans S lembdr Saretirivs o all the SIHAAGREACS
3 Choinain CPER

oA, Chiirpersons { Neanber Sceretivics ol all SPCRs ¢ LECs

[l TERY | S 8

10 o Secrciary | E&F)
[P e IS

Website of the MelF
(AATREET B LY

Ciipy 1
s
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State Environment bmpact Ascessment Authority, Harvsns,
Bays Mn.55-58, Prayatan Bhawuan, Seetor-2 Panchkula,
Telaphena Na. 01723565232
Mo No: SELAAMRTUHR/Z017/T Y a7 -1 ~20i5
I

. Sh, Saurabh Singh
# Hause Wo. 151, Block-3,
Nahar Mohu Patti, Village Moaos,
Tehsil Srfidon, Distyict- Jind,

Silijeut Traneler of BT applic :thon i 5(4) & 5(5) of RTT Act, 2005- &h, Snurabh Siagh
# House Mo, 131, Block-5, Makar Mahu Putti, Village Musan, Tebail Safidan,

Bistvict= Jind.
This s with refrrercs fo pour npplication e 00 1 L300F o ek ng infermsitian wdr
T Ac2005 and tranalemed by SPIC Environnisii D‘?a:l."-.l"h:ll vide latigr Mo, DEHAR TR No,

BUNITYRAGL dated 15,11.2017, scobing fnformtion under RT] A, 2005,

The infonmatiog desisd ide i -]'-l;.'_:iTi-T.J: awsd acarlable in the redords 15 as ey

|' St. Deszired Informasion Reply
| Ma
1 Brvionment Clezrance fior the Copy of létrer anached a3 annesure-1,

Group Fousiog Complex namaly .
“Minex Clty'" at sector-76, ;

Guoogion, Harraua datad
| 06082014, L
s Envirohment Clezrance for “Tullp | Copy of letter altached a5 annaure-2,

Hamies” Qroup Honsing project al
| Fechar-69-70, Gurgacn, Hory1a

| | dated 15032016, ==
{ 3 Envitenment Clearancs for Coyy of letter aitached a3 anneaure- 3,
|

prapased conmercial Warelisising
Fraject, at village- Kisbicory, i
Sonepat, Huryana dajsd J
27.09.2018, — |

{,‘\% g
P[ﬁﬁ/'"’(”

SEIAA, Haryana,
&

For VATIKA LIMITED
S L
P_,_!'"" -1:1#__ F

Autherised Signatory
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Felepnbir Soralay,

Sutite Bov irogmsa it Dot st sanant Authionily,
Phinmaig Biys M. 35-38, Pasyatan Bhawan,

First Flownr, Saciee-2, Planlidola,

LU Nires Devaingas Limiwgd.
PRCal O Fliew s ol Sabitsme Plaen,
Sikanddepue, MCE R, C-u,l_;'-'-;'u.

Meino N, SEIAAMRA4 T edd Pates ph--alely

Sithject: Environment Cleaance for the Group Honsing Complex namely

Ninmee City™ wi Seclor-Té, Gurgann, aryana,

Miesse veler weothe sibjedr dndicated abwa, T ds infimed Ikl your
repvsenkation Claimning docimed nviionmigatal Cleaince o project and reesmmendaliog
o SEAC wax oken up for eonsileation in the 73 mecting of SEIAA held on
PROT20 04, Iovegs Fonndd that the SEACT i i 74 miceting field on 29.00.2013 abserved
it the project propanent bad elaimed decinesd enviveomental elediunce of their projes
aned the Sonunittee s not regpuired 1o pe-appeaise this cose at s siage in view of Ui
affidavivicpreaantation o' the project maponent elaiming that the company considers the
covivsnmenial clearace deemed 1o liave Been arvted s per the MOBEF GO Notifieation
Huted 14 09,2006,

This eise was examined i the light of elanse (ii7) and (iv) under Para no. & of ElA
Metilication dated 19092000, 1t was observed thar he prejeet preposal qualifies or
decnes] wppraval after 45 davs Froon 100033011 #2 1he SEAC i i mzeting hehd oo
IO032011 bad recommended this case for Envicgamanal Clearance by ingpesing
stipulasivng o decision on the coommendativon o SEAC was oo veyed 10 the
[rrajedt piaponctt witlin a poviod o 43 days as presdribed in the Natifoation, Moo,
the fal s dhui e term of the SEIAA Lapead on 200004, 2001 and the cecemimendation nl
SEAC wus irnaloied o MDY GO Tor consjdeation as pee par 4 (1Y) of Fla
Maifietion duted 14083006 aad sehsoguent amendment bul no decision oa the
recennenthation oF SEAL o5 canvered o the prajeet praponcnl within 45 days.

Aceardinaly the Autherity decided o wocepl the recommendating of SEAC Lhat
e progect proposal qualifics for deamed cleqinee ns elaimed by the peaject proprnent

b e ool of peajeat Bonon wgived ot this stoge,

I ‘i
W {;‘;‘/Ejéﬁ‘ m— - lr . ’@1 e
Fr r,.-’" 1

7 <
RS s aiabor Secielary,
SELsAL Marvaaa
i

;.I 1 N ;i ”‘:.’ll\\ l|—!'!"”|'1 ! I'I'J
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, Srate Enviromment bipact Asssssment Autharity, Py,
Ruys No,55-58, Prayatan Bhawan, Sector-2 Panelikula,
Telephona Na. 6172-2365232
Mo N SELAAMHRZ201060 > - Date: 18- 08 Xegg
I
#2475 Tullp [nfratech Py Ltd,
Regd. Offices 12" Flane, Indea Brakash Bullding,
I Napakhamba Resd, Mo Bellis ] G001,
Subject: Euviranmental Clearanee for "Tulip Homes™ Group Hausing Project,

Al Sector-G9-70, Gurgaon,

Plocse relir 1o your répresentation dated 07.12.3013 elaiming decined
savireoimastal cenance for its projest in contiast 1o the recommendations of SEAC and
b review the decislan, in respect of the captioned project was taken up for consideration
in the $8" moating of SEIAA held an 29.02.2016, The detailed sxamination of the
ceprescuilinn manlfests that SEAC in jts 35" Meeting held on dated 09,03/10.01,.2011
el recommended the peeject for enviromuent elearance afler due appraisnl and
conslZeration of events, The reconumendarions for grant of Envitcumental Clearines 1o
he pedject had been senl o SELAA on 14.03.20(01,

Mowever, tue 1o procedmial copsliains ie arninalion of lenue of SEIAA, the
raject of the project prooonent could not be considered by SEIAA for Enviroument
Clefiainee as abserved by SEAC, The project proponent submitted an undetaking that
they sturted the construction on 15.07.2011 ntter the expiry of four menths from the date
ol recommendiion tor EC of their projest proposal by SEAC considering their gasi as
doumad cleaved case as per parn B of ELA Notificatioa duted 14092006 bul on e
contiwry the SEIAA decided to veconnmend this ciase to P8 Enviioomen! Haivana for
mitinting lezal nction against Project Proponent for starting construetion  without

alialndag peioe environmental clearance as per preseribed procedure of MOEF GOI,

uca%g;i
"/:/f' VATHA LIMIET ED

) ‘.II
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At l&@l-hﬁﬁiO( Y
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The case of other Develaser L2 M Nines Developers, OF sae gtena have hoen
braught e the Hght by the prajed progonett wheein the claim of Mis Nines
Dicvelipers that their pralest propsal qualifies for decwod olearanee an fuar piaru 8 i
uad Iv) weas aceopred by SEIAA under similar ciranstaneess, s By caa’l be put under
i hidriener of diserimination fn vielation @ 10 Rindamentnl ights, All the aspecis hase
been beaughl dnto light by project proponzal and whershy claimed deesed oppiuval of
envitopntal clesrance by harping upon MOEF GOl Notfication diied 14,09, 2004
ooupled wilh case of Minex Developer and recommendations of SEAC ohserved vide
b meeiing dated 14.03201 1,

This ease has been examtined in the light of clouse (iiiy ond {iv] under Paca ne, & of
EIA Naotification dated 14,09.2006 and on the submissions detalled vide reploschitation
dated 7" Deczimber, 2015, Il has been observed hat the project proposal qualifies for
ovemed approval after 43 days Som 14032001 a5 the SEAC [n lts meeling held an
09/10.03.201 1 had recommendad (his case for Environnisntal Clenrance o SEIAA Tur
grant of Enviraimental clearance bul no such declsion on (he recommendation of SEAC
had been cpnveysd by SEIAA Lo the project proponent within the stipulared period,

In view af tha above the Authority agreed to review its decision takes jy 79"
meeling lield on 09,01,2015 and decided tiat the project proposal qualifies for decined
elenrance aller the expicy of 43 days of recommendation of SEAC dated 1403201 for
granting environment elearance to lhe project; i view of para no. § (il and iv) of ELA
Nuotification dated 14.02.2006 and also decided that the praject prapensnt shall comply
wilh the couditions as stated (herein in Lhe recommendation of SEAC of 55" meeling

held on 05/10,03.201 1,
¢

9 c,h'»'.f.‘lﬁ o MM Secretary,
d;i,j,f SEIAA, Haryan.

o

Eor VATIKA LIMITED
| B i

3
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authorised Signatory
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oy State'Envivonmient Impact Assezsment Authority, Haryan,

Rays ho.S5-58, Prayalan Bhawan, Sector-2 Panehbula.

Telephane Mo, 0172-2365212

Moo No SEIAATIR20 10§23 Dt 47+ 91 - et

i
AL Az on Cilvb ol Pl L,
IA-12T8 1 1225, 12" fivoe. DLE Vo
A Maowatas Mew Dethi- | Toids,

Subjeet: Eaviraunient Clearanee lor propased Commercial Warehousing

Project nt village- Kishirora, Sonepat, Haryana,

Piease refer Lo the subject indicated above. [Uis infonved that your requust
for deernia elenauce an e basig of NGT order passed in this cize was Inken up for
covslder wtion i the 96 mecting of SEIAA held on 22.00.2018, [Ewis observed el the
SEAC ity 72 micetdnz held on 27022002 had recomimended  this cuse [o
anciianment clearioce Bl o deciston was conveyed o yon withiin 43 s 10 wes
abserved that e prajest propgas] gualifiss for deemad clearance as pee the provisln
presciibed In para 8 (1) of EIA natification 14093006 as o decislun was
eommunicaled o the Praject Propondat within 43 deys af recommendation of SEAC.

It voas accordingly, decided that the praject propesal qualifies for decined
elearane n view of pues noy B (00 and v ol Bla Notification dated 14.09.2006 subjea

e Gonphance ol impossl condtion ag stated In the reeomimendation of SEAC of

Ch%mn.

ﬂh@‘ J ol SEIAA. Hory g,

(&# o

okl

72 eeting Kol on 270122012,

Eor VATIKA LIMITED

C“q_: o L

Authorised Signatory
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Dated: 22.01.2018
19124417177

To f i FOL324177 760
E LD gy m

Dr. A Mebrotra (Advisor)

Ministry of Environmont, Porest and Climate Change
Northam Ragion Offics

Buayy No. 34-25, Seclor -3 1-A

Dakshin Marg, 'Clia.ndigarh—] 60 030

Wowtee ik ol iy

Sub: I'roposed Group Houging Coluny Project locatcd at Village Shikhopur, Saatur—EEA
Gurugram, Haryana by M/s Vatila Ltd, Submission of Six-monthly Complience Rel_,mt =5

Dee 2017,

Dear Sir,

With reference to the above menficned subject, we e hereby a.meJbtmg Six-monthly
Complisnes report for Dec 2017 in both hard as well as soft copies.

- We hiope the abova report meets your requirement. 3
Thanking You

For M/ Vatika Litd,

Generel Manager

Bmail: virendhar@vatikegroun, cs:unl

Mob no,; 9810566938

CcC: /T!: Chairman, Haryana State Pollution Control Board, C-11, Sector-f,
Panéhklﬂa.Har}'nna 134 109.

2, State Environmental Impsact Assessment Authority, Bay No. 55-38, Pra}atan
Bhawan, Sector-2, Panchkuls, Haryana ~ 134 151,

For VATIA LIMITED
‘_l-... - m”.ﬂ"'_ iy f Lo

2.
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Dated: 30.05.2018 § 9102077 M0
E il Zuailmpuiinim

To ’
Dy, A Melwodra (Advisor) gl ih 71
Ministry of Enviiguienl, Furest and Climate Change

Nartham Begion Uffice

Bays Mo, 24-25, sector-31<A

Dakshin Marg, Chandigarh-160 030

Sub: Propesed Group Housing Celony Project located at Village Shikhopur, Sector-824,
Gurugram, Haryana by M/s Vatika Ltd. Submission of Six-monthly Compliance Report -

June 2018,

Dear Siv,

With refcrence lo the above mentioned subject, we are hereby submitting Six-monthly
Compliance report for June 2018 in both hard as well as soft copies.

We hope the above report meets your requirement,

Thanking You

For VI/s Vatika Lid,

7
(Authg ignalory)

Virentder Dhat
Asst, Viee President

Email; vitepndhar@volikagroup.com

Mob no.; 9810565938

CC: 1. The Chairman, Haryana State Follutlon
Panchluls, Haryana — 134 109, HE A4

\27 State Environmental Impact Assessment Authority, Bay No. 55-58, Prayatan
Bhavan, Sector-2, Panchhula, Haryana - 134 151. b
oA FeRecaivad
m?a:ﬂﬁu o T
of Emitivmand, Ferzas & Clrae -
L aiNG e Reghnaf%‘
WG Chendigar

For VATIKA LIMITED
' S = e
; ‘L\
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Dated: 12.12.2018 £ bifigagbagria v

To .
Joint Dizector (8) o
Ministry of Environment, Forest and Climate Change

Northem Region Offies

Bays No. 24-25, Sector -31-A

Dakshin Marg, Chandigarh-160 030

Sub: Proposed Growp Housing Colony Project located at Village Shilchopur, Sector-824,
Gurugram, Haryana by M/s Vatika Itd, Submission of Six-monthly Compliance Report —

Deec 2018,
Dear 8ir,

With reference to the above mentionsd subject, we are hereby submitting Six-monthly
Compliance report for Dec 2018 i soft copies.

We hope the shove report mests your requirament,

Thanking You
,ﬂ‘@ d
For M/s Vatika Ltd, ;.lut'l on Gentt 3 fta)
ot St PN ) ik
z NEur, Bagtor it

(Avthogaed Signatory)
Virender Dhar S
Asst Viee President \\\
Email; virendhay{@vatikagroup.com $ f\/ﬂ
Mob no.: 9810566938 oz foml Recaived '

RPN, 37 T W AT
CC: 1. The Chai;'man, Haryana, Stiﬁ‘%%ﬁ g ﬁBuarﬂ, C-11, Snr:lmrnﬁ,

Panchlcula, Harysna — 134 1097 eiChandigan

2, State Enviranmenta[l.[mpact Assessment Authority, Bay No. 55-58, Prayatan
Bhawan, Seetor-2, Papchkulsa, Haryana - 134 151, c

For VATIKA LIMITED
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Joint Diraciar (3) G e o o
Ministry of Envirooment, Forest and Climate Change
Narthern Region Offics
Bays MNo. 24-25, Seator -31-A
Daleshin Marg, Chandigarh-160 030

Sub: Proposed Group Housing Colony Project located at Village Shikhopury, Seclor-B24a,
Girrugram, Haryana by Mfs Vatilkka Lid. Submission of Sly-imonthly Compliancs Report —
Juae 2019,

Dear 8ir,

With reference to the above menlioned subject, we are herchby submitting Ste-momthly
Compliance report for June 2019 in soft copies including monitoring reports Ambient Alr,
Ambient noise, water analysis, sail report apd DG sel sinissions,

We liopa the above rqmﬁ tnests your requiremant,

Thanking You

For M/s Vatilea Léd,
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1.\ o _1(‘1
CC: 1. The Chairman, Harysna Slate Pollution Confrol Buard 11, Sector-g,
Panchkula, Haryana — 134 109!
2. State Environmentsl lmpact Assessment Autherity, Bay No. 55-38, Prayatan
Bhiawan, Sector-1, Panchkula, Haryana — 134 151. - {
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Joint Direolor (8) ;
Minisiry of Environment, Forest and Climate Change
Morthern Region Office

Bays No. 24-25, Sector -31-A
Dakshin Marg, Chandigerh- 150 030

Sub: Proposed Group Housing Colony Froject loeated at Village Shikhopur, Sector-824,
Gurugram, Haryana by M/s Vatika Led. Submission ¢f Six-mounthly Complinace Report —

Drec 2019.

Dear Sir,

With reference lo the above mentioned subject, we are herchy submitting Six-monthly
Compliance report for Dee 2019 in sofl copies including monitoring reporls Ambient Air,
Ambient noise, water analysis, soil report and site photographs.

We hope the above report incels your requirement.

Thanking You

For vl/s YVatika Lid,

Virender Dhar

Asst, Viee President

Email: wirendhar@yatikagroun.co
Mob no.; 9810566938

: ? /9
o 1/ The Chalrman, Haryano State Pollution +oatrel Bunr C!l, Sm‘w—ﬁ,
Panchlcula, Harynna — 134 109,

2, State Environmental Impnct Assessment Authority, Bay No. 55-38, Pravatan
Bhawan, Scetor-2, Panchlula, Haryana —- 134 151,

Il'"l"l

]

= L
A(:.l:'.kf'- ToEC = - o W s T




et

=

{F B A S

iy

T,y T R— ’ G

I 4% / £
;!-I':l-_f?'—__‘if-“'f | I

e e |
i ; i 1 i Rasiplebared fiffica
vailka B
,f I’E\(J i etk el 417 Fu -

S Dok T M 3

craaling lasting value K
- Wl li ﬁ-.\gmr.l‘-‘-'-l
!'.hugj.-:u Hrewi, Hdl'}'ﬂ-’lﬁ

b T

] ¥ 305
Dated; 17,07.2020 FELEAT i

= S
Tont Director (9)

Ministry of Baviromment, Forest und Climele Chunge
Northam Region Office

Bays No. 24-25, Sector-31-A

Dakshin Marg, Chandigath-160 030

dewr e g g

Sub: Proposed Group Housing Colony Praject located at Village Shildhaopur, Sector-824,
Gurugram, Haryana by M/s Vatika Ltd. Submission of Six-monthly Compliance Report —

June 20240,
Dear Sir,

With reforence lo the above mentioned subject, we are hereby submitting Six-monthly
Coinplianze report for Juna 2020 in soft copies including moniloring vepoits Ambisnt Air,
Ambient noise, water analysis, soil report and site photographs. .

We hope the ahove report meets your requirement,
Thanking You
For M/s Vatilka Lid,

N

(Authodzed Signatory)
Vil_'ender Dhar
Asst, Vica President

Email: virendhay@vatikagrovp.com

Mob no,: GR105656038

CC: 1. The Chairman, Haryans Staie Pollution Control Board, C-11, Scetor-6,
Pancllula, Haryana — 134 109,

2, State Environmental Impact Assessment Authority, Bay Mo, 55-58; Prayatan
Bhaywan, Sector-2, Panchleula, Haryana — 134 151,
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Ministry of Enviremnent, Forest and Climate Change AT

Mortlhew Region Oflics
Hays Mo 24-25, Seatar -31-A
Dalishin Marg, Chandigaili-160 030

Sub: Propesed Group Housing Colony Praject located at Village Shikhopur, Sector-§24,
Gurigram, Haryana by M/s Vatilir Ltd, Submission of Six-monthly Compliance Report —

Dec 2020,
Drear Sir,

With reference to the above mentloned subject, we me hereby submitting Siz-monthly
Compliance report for Dec 2020 in soft copies inchiding monitering reports Ambiant Air,
Ambient noise, waier analysis, soil report, DG emission & noise and site phatographs.

We Liops the above veport meets your requirement.

Tharking You
For M/s Vatika Lid,
K‘Q: J
7
{Autharized Signatory) : T
Virender Dhar BophFe

Assomale Vies Presidant
Emnail: virendhar@valikaproup.com
Mab no.: 9810566938

CC: 1. The Chairman, Haryana State Pollution Control Beard, C-L1, Seetor-g,
Panchloula, Harysna — 134 109,

2, State Environmental Impact Assessment Authority, Bay Neo. 35-58, Prayatan
Bhawan, Sector-2, Panchkula, Haryana - 134 151,
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=4 V&tl ka Planning & Coordination-INFRA Vatika splanning.Infra@vatikagroup.com:

- Submission of six monthly EC compliance report - Group Housing Project

5 mgsenges

Shrea Tiwari csh-‘eeih»eri@valléagmuu.mma- Thi, May 27, 2021 at 1:49 Ph

To! ecoamplianca-nreddigavin
Ge: hspehilhry.nle In, selag.hry@amall.com, “Planning Dept,, Vatka" <virendrar@vatliagroup. coms

B Subi Proposed Group Housing Colony Project loeated at Village Shikhopur, Sector-82A, Gurugram,
Huryana by Mis Vatilea Lid, Submission of Six-monthly Complinnce Report — June 2021,

Dear Sir,

With reference to the above-mentioned subject, we are hereby submitting a Six-monthly Compliance vepert
for June 2021 in soft copies including monitoring reports Ambient Air, Ambient noise, water analysis, sol|
repoart, DG emission & noise and site photographs.

We hope the above report meels your requirement.

Thanking You
Shree Prakash Tlwari

Planning & Coordination Depl.
DID 455 M: 81,9560050099

‘alika Limitzd | Unit No.-A-002 Ground Flocr,
Biock A, Vallka [NXT City Cenler, Seclor-83,
Gurugrai 122012, Harvana, INDIA

T8l 4244177777 | F91.424.4177770

-y June 2021 six monthly EC eompliance report_GH project TH.pdfl

-
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- Planning & Coordination-INFRA Vatika <planning, infra@vatikagroup.com=

Submission of Dec 2021 six monthly EC compliance report - GH at Sec 824,

Gurugram

1 nezeage

Shree Tiwari <shraatiwarii@yatikagraup coni> Man; Dec 20, 2021 at 12112 PM
Toreccompliance-nroglgovin

Ce hspeb@@hry.nic.in, seiaa-2 1.erviihiny.gov.in

Sub: Proposed Group Housing Colony Project lncated af Village Shildiopur, Sector-§2A, Gurugram,
Haryana by M/s Vatika Ltd, Submission of Six-monthly Compliance Report — Dee 2021,

Dear Sit,

With reference lo the above mentioned subject, we are hereby submitting Six-monthly Compliance report for
Dec 2021 in soft sopies including monitoving reparts Ambient Alr, Ambient noise, water analysis, soil repart
f site photos. DG emission & noise menitaring could net be carried out due to ban en the aperation of DG

selsg,

We hope the abuve report meets your requirements.

Thanking You
Ior Mis Vatika L.
Shiree Prakash Thwad

Plarining & Coordination Dapt,
DID 455 M: £1.9560250089

Unit No.=A-002, Ground Floar,

Block A, Valika INXT Clty Center, Sector-83,
Gurugram 122012, Haryana, INDIA
T91.424,4177777 | F 91.124.4177770

=y Dec 2021 EC compliances report TH. pdf
3T22K
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Disd: 22.01.2018

Fajilae

To

Dr. A Melrotra (Advizor E il
Ministry of Environment, Forest antf Climate Change

Morthern Region Office

Bays Mo, 24-23, Seator -31-A

Daleshin Marg, Chandigarh-160 030

Sah: Proposed Group Housing Colony Projzet located at Village Shildhopuy, Sector-824,
Garugram, Haryana by M/s Vatilka Ltd, Subimission of Six-monthly Comipliance Report —

Dee 2017,

Dear Sir,

With ieference to the above mentioned subjecl, we are hereby submitiing Six-monthly
Compliance report for Dac 2017 in both hacd as well as soft copies,

- We hope the above report meats your requirsmenl.

Thanking You

For M/s Vatiln Lid,

(Allzorized Signatory)
Vivender Dhar
General Manager

Email: yitendhar@@vatilagroup.com
P.’Iab_ﬂo. : 9810566238 :

CC: 1. The Choirman, Haryans State Pollution Coutrel Deayd, C-11, Seetor-8,
Panchicata, Harysna — 134 109,

1. State Enviroumental Tmpaet Asscszment Anthorlty, Bay Mo, 34-38, Fraynlon
Bhawan, Sector-2, Panclluln, Haryana — 134 151,

For \.u‘lﬁ%%l::\f ITED
‘_,..-f

sl C5re e by
Authorised Signaiery
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SIX MONTHLY COMPLIANCE {Dec 2017)

Project — Group Housing Colony, Sector — 324,
Ref: 150" SEAC MaM dated

FART A-SPECIFIC GONDITIONS: -

Village Shikohpur, Gurugram

07.04.2017

Constructions Phase - 12% construetion warle compleled

Specific Conditlons

Status

"I %Consent For Bstablish' shall be cbtained fom
Harvans Stale Pallution Control Board vnder Aw and
Walsr Act and a copy shall be submitted to SEIAA
Haryana befove the siart of any construction weork at
sire,

Az per CPCB letter no, B-290| VESS/CPARD16-
1772570 daled 02022017 regarding gaunt of
cansent under the Water Act 1974 and Air Acl
1981, pomt noail there should not be any oeed Lo
oblgin Consent (o Establish  for  Builcing/
Construction projecisfArea development projects
and township projects which are mentionad at
serial no. £(a) & S(b) in ETA notificaiion, 2006,

=

. A first aid room as propased in the project repart shall
be provided both during coustruction and eperational
phase of the project,

First Add facility has heen provided.

e

. Adequate drinking water and sanitary facilities shall
be provided for conshuction workeis at the site
Provision should be made for mobile toilets, Open
dafecation by (he laboures is smictly prohibited. The
safe disposal of wasles/ waste waler, geneiated during
the covstruction phase should be ensured.

Adequate drinking water and sanitary acility has
been provided, Wastewater & solid waste is heing
disposed ofT safzly,

4, Al the topsoll excavated during construction activities
shall lLe sfared for us= in hoticultura/landscape
developmet within the project site.

Top soil 1enoved is stored at one place and will
be used for development of landscapad area,

3, The project proponent shall ensure that the building
material required cduring  copstruction  phase s
properly storsd within the project arca and dispazal of
capslruction waste should nal create any adverse
effect on the neighbaring communities and should be
disposed of after taking necessary precautions for
general safety and health aspects of people, enly in
approved sites with approval of comipstent uthority

Building conslruction malerials are stored in
designated area within praject promises  The
Excavated soil which is good far Brtility is being
stored at site for development of landsiaped area
& the muck had been disposed in proper inatiner
withoul creating any adveize alfecl on the
neighboring communities.

6, Construction spoils, incloding bituminous material
and ather hazardous malaials, most not bz allowed Lo

Cuide lines are being strictly followed. Copy of
sronnd  water test report of nsarby arex is

Page 1 of 10
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contaminate watercourses and the dimp sites far sichy |
naaterinl mist be secursd sothat they should rot l2ach
into the ground wealer and any hazardous wasle
senerated  during  constmiction phase, should  be
disposed off as per applicable rules and morms with
nuccsary approv¥al of the Haryana State Pollution
Contral Doard,

1
enclozad as Annesure — 2

enclosed as Anncaure — |, Copy of soil test veport

7

The Diesel generator sots to be used during
constriction phase shall be of ultra low sulphur diesal
type and showld confanm te Envireument (Pratection)

Rules prescribed Lor nir and noise emizsion stancards.

Diesel Generutor Sets Insralled are of enclased |
bype.  Slack emission parsmerers are within in
permissible limits. DQ stack emission & noise
monitoring report attached as Annewure - 3 & 4
respectively.

LR

[ 9. Ambient Noise Javals shall confonm to Uve res dential

Tha dissel tequired for opewating DG sels shall be
stcded i underground tanks and if required, clsarance
from Chief Controller of explosives shall be taken,

At present smallk ammint nE-—Iiaéahis_bsing stored
on day o day consomption basiz, Clearance Bam
Chief Controller of explogives will be abtained as
per the norms for bulk stormgs.

siandards both during day and night. Increwental
pollution laads en the ambient air and noise quality
should be elosely monitored during  ecostruetion
phase. Adaquate measures should be taken to reduce
ambient air  pollution  and neise level during
coustruction phase, se as to conform to the stipulated
rasidential standards of CPCB/MoEF,

Ambient Air and ambient noize manitoring
carricd out at site which is enclased ag Annexure
— % and Annexura—a, respacliively,

Sprinkling ol warer through tanksrs s bsing
pracliced on unpaved areas lo suppress the dost
gengtution.  Loose  construclion maletials  are
coverad with tarpaulin/plastic shesls

10.

Fly ash shmll be used as building material in the
comstrustion as per the provisions of Fly Ash
Notification of September 1999 and as amended on
271h August 2003,

Fly Ash mixed coustruction material is being
usead based an availability.

11,

Storin water control and its re-use as per CGWB and
BIS standards for various applications should be

apigiyel

Storm diainage system will be developed at site
for the eontral of rainfall runoff and grovnd vwiter

raciarga.

Water demand during consiruciion shall ba redicad
by wse of pre-mixed concrete, curing ageits and

other bast practices.

Rendy mix concrete and hessian cloth s being
nged 1o consents wilsr

In view of the severe coustiaing in water supply
augmentalion in the region snd sustainability of
valer resources, he develaper will snbmil the NOC
from CGWA specifying water extraction guantities

ond  assurange from HUDAS  wiility  provider

Waler awsurunce for the project received fram
HUDA  alresdy submitted to SEIAA. Copy
enclosed herewith as Annexurs - 7,

Page 2 of 1)
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indicating souree of waler supply and quantity oi'-[_

water with defalls of intended use of waier - polable
and nom-pedable. Assamnee is required for both
construction and pperation stiges sepal alely. 1L shall
bz submitted t the SEIAA and RD, MOEF,
Claneligarh before the start of conzlruction,

Roof musl meel presodptive raquiramont 05 per
Encrgy Conservalion Building Code by using
appiopriate thennal insulation miatesial,

FCOC nonns are taken tily Lj'l;fsfg,u Project hay
beon awardad '3 Star’ GRIFA Pre-Cartification.
Copy enclosed herewith as Annexue — 8,

Opsague wall must meel preseriptive jequirement as
por Encrgy Conservation Building Code which is
proposed to be mandatory for all alr conditionad
spaces while it is desirable for non-an-conditioned
spaces by wse of appropriate tharmal inslarion
material to BLGL requirement,

ECBC norms are tolken into design. Project hes
been awerded 3 Star' QRIFIA Pre-Certification.

The nppmva_l of the competent anthority shall be
obtained For strucluml salety of lhe building on
aceount of earthquake, adequacy of fire fighting
eiuipments, eto as per Nalional Building Code
including protestion measuras tram lightening ete.

The struetures have been struchurally designed as
par prevailing |18 codes, MOC For the dend load,
live load, wind lead and seisiic load and their
with net bearing capacity of
30T sqm. Structure certificale already submitied,

combination

Overexploited groundwaler and impending severe
shortage of waler supply in the region requires the
developer o redraw  the waler and  eoeray
conservalion plan, Developer shall reduce the
overall lootprint of the proposed developnient.
Froject proponent shall meorporate water efficiency
fsavings measuwras 95 well as water revsefiecyeling
within 3 monlhs and before start of comstruction to
the SEIAA, Haryann and RO, MOEF, GOl

Chandigarh,

Delails  already  submitted at the time af

appraisal.

The Project Proponent as staled in the preposal shall
constenct talal 10 rain water harvesting pits unda
eapangion for recharging the ground water within
the project pramiscs. Rain water harvesting pits shall
be desigoed Lo mpke provisions for silting shomber
zhd removal of floeting matter before entering
harvesting pit. Maintenance budget and persons
responsible for mainlenance must be provided. Care
shall also be taken that contamimated waler do not
anwer any RWH pit.

[0 rdin water harvesting pils ave propased for
construction with facility for de-silting chamber
for remvaval of frating mailers before entering

hareesting pil.

Page 3 of 10
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19, The preject proponent shall provide for adequate fire

sifety measurgs and equipiients as ceguired by
Harvana Fire Sarvice Act, 2009 and inslenclions
iesyed by the local Authority/Directorate of five from
tiime to timie. Further the projool proponcnl shall tike
Neces-ary pamiasign regarding Hro satety schemes
NOC frans competent Aulhority as required.

Will be adhered .

The project propenent shall obtain aoworance from
the DHBVN for supply of power befare the start of
construetion. [n no case project wil] be apeiational
solely on genewators witheut any power supply fiom
any external power ntility

Copy of Power assurance encloscd as Annexure -

9.

it ]

Delail caleulation of power load and ultimare power
load of the praject shall be submitted to DHEVHN
under ntimation to SEIAA Haryara beioe the start
of copstruction. Provisions shall be made for
electrical infrasirueture in the praject arzs,

Copy alteady suomitted based on which Power
pysteance 1o the project hns been provided by
DHE WM.

tRise  any
gepressiond

The Project Proporant shall ot
copstruction  in lhe  natural  land
Mallahfwaler course and shall ensure that the natural

flow frem the Nallahfwater course is not obstrucled.

There is no Nallah/ walst courss within the
project arsa.

The Praject Proponeut shall keep the plinth level of
e building blocks sufficiently above the leval of
the approach voad to the Project. Levels of the other
aieas in the Projecty shall also be kept suitably o o3
to avaid flooding.

The plinth levels of the building block sre
designed Az per peiar approval  of  the
HUDA/Mrevlor Genernl Town and  Country
PMlanning Chandigarh,

Ceanstruction shall be camied out 5o that density of
papulation dass not exceed noms approved by
Director Gensral Town and Couolry  Planning
Department Haryana,

Is being adhered as per zoning plan,

25,

The Project Proponzit shall submit an affidavic with
the declirution that grovnd waler will not bz vsad for
eoostruction and only neated water shauld be used

For constructiva,

Allidavit aleeady subimitted, Treated waste waler
from HUDA STP is being used for construction,

26,

The praject proponent shall not cut any axisting Irze
and praject bindscaping plan should be modified 1o
inehide thase (ress in grecn are,

‘The project arca is devaid of any fres.

The project proponent shall provide 3 meter high
atricada around the project area, dust screen for

Is being adhered. Site phologropls enclosed as

Page 4 of 1)
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28, The  Praject

every floor above the ground, proper sprinkling and
covaring of stored malerial ro resirict dust and wir

pollution during eonstraction.

Al — 18,

Proponent  shall  conatruet 2
sedimentation basin 0 the lower level of (ha project

site [o trap pollutant and other wastes during rams

The Praject Proponznt shall provide Proper Rasta of
proper width and proper strength fov the project
before the stut of constraction,

Sedimentation tank provided at the lower level lo

rap pollutant and rainsater roealT doving mis.

s mg actcred

30.

The preject p{opc-um it shall ensure that the U-value
of the glass is less than 3,177 and maxinum solar
heat  gain 0,25 for wverlical
Fenesliation,

oo-cfficient 15

ECRC parms ate taken info design. Project has
Leen avwarded 3 Star GRIHA Tre-Certilieation.
Cuopy enclosed horewith as Annexire — 8.

il

The project proponent shmll odequaiely control
coustruction dusls like silica dust, non — silica dust
and woad dist. Such dnsts shall not spread outside
project prelses, Project propement shall provide
vespiratory protectivie equipment to sl construction

wirkers,

| Coastruction muterials are coverad with tarpanlin

cloths and walar sprinkling is being done on
ragular MNose sk provided 1o

Caitsiruction warkers mvalved insuch activities

hasis

a2,

The praject praponent shall develop complels sivie
infastiuctiie. of the Growp Housing  colony
including temal roads, graen helt development,
sewerage line, Rain Water recharge amangements,
St water  drainage Solid  waste
managament site and provigion for lrealment of bio-
degraduble waste, STP, water supply line, dual
plumbing line, elecirie supply lines ete. and shall
offer possession of the units/flals therealler,

system,

Will be adherad to.

He,

The project proponent shall provide one refiige area
til 24 meter and one (]l 39 meter as par National
Building Cade. The project proponent shall nol
colvert uny refise area in the habitable space and it
should not be sold sulsenunercialized.

Will be adlieied to as per NBC,

34,

The project proponent shall provide fire control
roon and fire officer for building above 30 meter us
per National Building Cade,

will e adhered (o as per NRC,

The pﬁjerfl propenent shall obtain permission of
Mines and Ceolozy Departivent for excavation of
soil befora the slart el canstruciion.

Permizzion of Mines and Geology Department fol
axcavation of soil obtained,

Page 5 of 10
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'I'I}T p1'aj¢ﬂ?-:-}i:~anel_u ahall_zeek specific prior
approval from eoncerned Jacal  Autharit/HUDA
regnieding provision of statm dialnage and sewerage
system including their integration  with external
services of [TUDAS Local Awtharities besids other
vequired seivices before taking up any construotion

ACTIVIEY,

Approval from concemed lncal-Avtheriey/HLUDA
l'é-_L--'ll'diflg,; provisioi of ctorn disinage and
sewerage system including their integation with
extetmal services of HUDAY Local Authonities
will be obtainsd s per the slnge of consiruclion

Wwilk.

T}Fprqin*-»:l propenent shall submit the copy of fire
safely plan duly approved by Fire Depaitment biefore
the start of conslmuetion.

Copy of the same will be provided as and when
received,

38

The project proponent shall discharge excess of
reated wasle waterstorm water in public diainage
systetn and shall seek permission of HUDA before

the slact of conaruetion.

Permis<ion for conpection of drainage & eweess
troated sewerage network outfall (o public diain
& sewer |ine respectively will be obtamed from
HUDA, .

39

The praject praponent shall mainfain the dislance
hetween 5TP and water supply line.

Will be odheied to as P ITHER

40.

The praject proponent shall emsure that the stick
heaipht is 6 meter mors than the highest tower,

Stael height for DG sels will be provided as pa
CPCB narms,

41,

The pioject proponsnl shall ensure  structival
stability to withstand eaithquake of maanitude 8.5
Riehlar scale.

Btructures are designed as per jelevant surthquake

20N,

Part B General Conditions

Speeilic Conditions

Status

The praject  propensnt  shall  enswe  the
conunitments: made in fam - 1, Faon - 14,
EIA/EMT and other documenls submirted to the
SEIAA [or the proteclion of envircoment and
proposed enviranmental safegoards are complicd
with in letter and spirit, In case of conbiadiction
betwesn two or more decuiments on any point the
most enviramnemally fiedly conaitinent on the
point shall be tsken as commiment by project

praponeéil,

Proposed environmental safepuurds are complied |
with in letter and spiril

The project proponent shall ajsa submil six
manthly reports on the status of compliance of the
stipulated  EC  conditins  including  results of
moaitored data (bath in hand copies a5 well as by ¢-

We are harchy snF.'-.Il':_Etling six manthly compliance
reports both in lard as well as in soft ooy

Page 6ol 10
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STP outlet after stabilization and stick enission
shall be monitored monthly, Other envivanimental
pargmeters and green belt shall be nionored on
guielerly basls After every 3 (three) months, the
project picpuieat shall conduet  enviranmental
andit and shall taxs comective measire, i reguired,

without delay,

Will be adlicred to,

iv)

The SEIAA, Haryana réserves the right ta aid
arditiopal safeguard measures subsequently, if
found necessary, Environmental Clearance granted
will be revaked if e is found that falzs Infarmation
has been given for gelling agproval of this project.
SELAA reserves the right to revoke the clearance if
conditions stipulaled ave not impleinanied 1o the
sutisfaction of SEIAA/MoEF,

Mofed

¥)

The project proponsnt shall not viglate any judicial
orders/pronouncencils  issued by any  Court

[Tribunal

Mated

vil

All otheér statutory clearances such as the approvals
for storage of dizsal from Chief Comiraller of
Explosive, Fire Department, Civil  Aviation
Department, Forest Conservatian Aet 1980 and
Wildlife (protection ) Act, 1972, Forsst Act, 1927,
BLPA 1900, ety shall be oblainad a3 applicible by
project proponents from the respective authorilics
priar to coustruction of the project,

NOC [rem Civil Aviation department, Duparmment
of Farsst & Arvalli NOC obtained and is
enclosed herawith as Annexure — 11 & 12
respectively, All ather approvals will be obtained
as and when required.

vil)

The praject prapanent shavld inform the public that
the project has been accorded EC by SEIAA and
copies of the clearence lefter are available with
HSFCB & SEIAA. This should be advertized
within 7 duys Bom the date of isswe af the
clearance lelter at leasl in two local newspapars that
are widely circulaled in the region and the copy of
the same should be forwarded to SELAA Harvain,

© A copy of Envirvunent Cleatance condilicus shall

Alen be put on praject proponént's web site for

public awaranaess

Qur case for BC was recommended by SEAC to
SEIAA for grant of EC in the 150" SEAC
nizeting dated 07.04.2017, Bul no letter from
SEIAA wis jswusd o ous. Thereafler, we have
subinitted  letter 1o STIAA  vide lefter «ated
04.07.2017, intimating that the stipulated tine
petiod as pa cladse 8 condition (i) & (iv) of
MoEF Moelification dated 19.09.2006 |y prsssd,
we are proceading ahead with the project as per
the pofms applicable vide MoEF Matification of
14.09.2006, Couy enclased as Ammesure = 13,

viii) Under the provisions of Envireumeul (FProteclion)

Act, 1986, legal action shall be initiaied aeainst the

Moted.
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Floject Frapongutil it was faund that construction |
of the praject has been stared before obitaining
prior Enviraumenlal Clesiance. '
i) -*'kll}'_aﬁfﬂ;ai agairit this Eavironmental Cleawnce | Mated s s

shall lie with Natinial Grasn Tribosal, if prefemad,
within a period of W days ws prescribed under
seclion 16 of the Naticmal Green Tribimal Apt
20100

x]  The project proponent shall put [n place Corporate
Envitonment Policy as mentionad i MaEF, Gol
OM No, J-1101331/2008-[A 11 (T) dated 26.4.2012
within. 3 manths period. Latesl  Carpoiate
Envicornent Palicy should be submirted 10 SEIAA
within 3 manths of issuance of this letter,

Enviroament policy of company enclosed as
Anrexure (4,

xi) ‘The lund car marked for enviroiment protection
oieasures should be kept in separate account and
should not be diverted or ather purpozss and yeer
wise' expenditure shall be reported to the SEIAA /

' RO MofF, GOT under rules prescribed for
Enviranmeant dudit,

Beiug a residential project, the anviramnental
pratection measures such as gepstruction of storm
draitige, Faivwarer hirvesling siruclure, sewage
ireatment plant, DG stack, e safely measuies,
seisnic  design of building, development of
lanetscaped area ete along with envircmimental
monitoring is an inlegral port of the project,
therefore ne sepaigie account is being maintained,
howeaver y2ar wise expenditure can be warked out
based on billing heads and the same will be
teported. Expenditure on labour sanitation, satety
& anvironment protection mensures 5o far on the
praject (il Nov 2017 iz enclozed herewith as
Annexuie — | 5,

_x_ii) The project proponant shall ensure the compliance .
of Forest Depaimenl, Haryana MNetification no
5.0, 121/PAZ1900/S 4/97 daled 28,11, 1997,

Will be adhered 1o,

i) The praject propanent shall ensure that na vehicle
during  conslruction/opetation  phase  enter the
project premises withouwt valid ‘Pollution Under
Control' eertificate from competent Autharity.

Vehicles with walid Pellution Under Control
ceitificate are allowed diring the consiruction
phase. File with copy of PUC's of vehicles
Bringing eonstruction malerial is being maintained

al site,

xiv) The  project  proponent s responsible  for
compliance of all conditions in Environmental
Cleanance letler and project proponent can ol

alsalve himself Mherself of the responsibility by

shifting it to any conleactr engaged by project

Miled,

Paga 8ol 10
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xvl The pruganent  shall  seek [fresh
Envirmunentol cleaiance i at any stzze thee i3

- thange jn the planning of the propesed peoject.

el

Moted

i) Besidos the deve I‘She}?.ippiimm. the respansibilitg
o ensure the comphanse of  Enviroomental
Safezvards/conditions imposed in the
Enviraumenial Cledarance latiar shall afza lie nn the
licenseellicensees i whase  naimefnames  the
lieensa/CLU has been granted by the Town &
Country Planning Department, Haryaog,

Being eoimplied

[ xvii)The project proponent shall uplaad the status of
complisnce  of the stipulated EC  conditions,
including results of monitered data on their webzite
and shall updats the same periadically, 1t shall
stmnultanesisly e sent (o the Reglonal Qffice of
MoEF, the respective Lopal Office of CPCE and
the SPCB. The criterin pollutant levels nanely,
P25, PMID, SOx, NOx, Ozae, Lead, €O,
Benzene, Ammonia, Benzopyrine, arzenic and
Nickel, (Ambient levels as well as stack amissions)
or oritical sevtoral parametsrs, indicated for the
praject shall be moepitored and displayed at a
canvenient location near the main gate of the
company in the public domain,

Comptiance repart of the stipulated EC conditinns
is belng sent to RO MoEF and HSPCE aflice.

xviil)  The envirowmental siatenent for each fnanecial
year ending 3 1% March in Fam-V as is mandated
to be submitted by the project proponzint to the
HEPCB Panchkula as  prescribed amder  the
Environment (Protection) Rules, 1986, ax smendad
subszyuently, shall alzo be put on the website of the
company along witl he status of compliance of the
EC conditions end shall u'so be sent to the
respective Regional Qffices of MaEF by e-imail.

Will be acdhered to.

xix) The project proponent shall ceadact snvironment
auelil at every thre months inrerval and thereafter
correcled medsures shall be tiken without any
delay. Delails of  covivonmental  andit  and
corrective moaswres shall ks submilted in the

meiloeng reporl,

Will be adhered to,

xx) Comerate Enviraiment and Qacial Responsibility

CSR policy of company enclozed herswith as

Fage Y of 10
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(CSER) shall be.laid down by the project proponeit | Anuesure - 16,
2% shall be carmarked) as per guidelines of
" MoEF, Gol Office Memorandwn No. J- [H013517
2006-TAUD dated 180520012 and Ministy of
Corporate  Affaivs,  Gol  Motification  Dared
27022014 A separate andit statemenl shall be
sulwnitted in the eompliance. Environment related
work  proposed 1o Do execuled  uader  this
responsibility shall be undeitaken simultanecusly.
Thie project proponcnt shall selzct and prepare the
list of the wark for implementation of CSER of its
cwil choice and shall submit the sama bafors the

[ start of construction.

Page 10 of 10
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Annexure

Annexure 1 - Ground water analysis report
Annexure 2 — Soll report

Annexure 3 — DG stack emlsslon analysls report
Annexure 4 — DG Moise monitoring report
Annexure 5 — Amblent Alr menitoring report
Annexure & — Ambient noise manitoring report
Annexure 7 — Water Supply assurance from HUDA
Annexure 8 - GRIHA 3 star Pre-cartification
Annexure 9= Power assurance from DHBVM
Annexure 10 - Site Photos

Annexure 11 — NOC for helght clearance from AAl
Annexure 12 — Aravalli NOC

Annexura 13 — Letter to SEIAA considering deemed EC
Annexure 14 = EHS Policy

Arnexurs 15 — Expenditure on EMP

Annexura 16 — C5R Paliey
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CQFPICE G THE E}ECZFIJTWE ENGINEER, BUDA BTV N0, i3 GURGAON
Ta
M/s Vatlka Lid,
4" Ploor Vatlea T niangle, Susliant Lok-1,
Biuclk-A, M.G. Road,
Gurazon - 122002
Tel-0124-4177777
Mewo No | 65 35 Dated; 96/«
| ted: 2 f}i@
Siih:- water supply assuraace for Group Housing Projact “Tranquil Height* on lang
measuring 11218 Acves Vil Shileshpur, See-83A of Gurgaon Manosar
Coniplex 2031 M/s Vatika Ltd,
Refi- Your application dated 30.08.2016.

With reference to the cited subject the drinking water for labour is avallable at

Boasting Station Sec-16 & Rasal WIP, Gurgaon. You can take the drinking waler fron these

plants.

The regular waler supply of 136 KLD for damestic purpese and 15 KLD for labour

drinldng purpose will be given after completion of water supply line which will taks one year of a4

per availability of clearance of land.

s Fld
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EXE}:‘llH‘Ibﬁ ENGINEER,
HIUDA, DIV NO. r,
GURGAON
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Vatia Triangle, 4" Flaor,
Susnant Lok, Phasae-1 Block-A;
iehralli- Gurugraim Road,
Gurigram-122002,
iserio Mo, ch, 3 3] 1 Drg-PLC Dated. Y5 MA2015
Swa Assurance Certificats of DHBYM for Ultimate powsar load for Br-ua [ 2ising

Project ‘Tranquil Heights” being developed by Yatlha Luh b Le fand
messuring 11.218 Acress at village-Shikhopui, Secior-024, @hiugiam
urban complex, Gurugram, Haryana. License Mo 22 of 2001(ca » - (2o 0d)
ny DTCP Haryana on dated 24/3/201 tvalid upto 23.3. 7017

Referencs your letter N MatikailnfiaNH 814007 d=tsd 26047 (2014

It s hersby assured that the powear requirement of teids 7.5 o0 400800

shall ke cansilered from Ihe nearest sub-statlon at the lime of actiz! el &2 a5 jor

DHBVN normis. Hawever, the voltage level of the supply will be 33V fiom fze9-E0 Do

‘Sectar-15, €

C.ota -

SrUgram.

SJE} ftanding Crglis e
OP' Glrg'\a'DHB*:.ﬂl. Gur et

o

i
The XEN 'OP' Din. DHBYM, Manssar.



Pl s

a1 high project houndary Wa‘i\  LIMITE

L
,‘.'}«Z-cr:':f
s=riend Sgnaary

! 13y 1S |



UL swei

A T e

Water sprinkling for dust su ppresisr'dn

Pl hﬁi@ﬂf.ﬁ’-_ﬂ‘.'f




. .ﬂ".““-l
Al
ok

-

Sand & aggregate covered with tarpaulin sheet

Construction vehicle covered with tarpaulin sheet .
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Dust screen cover along scaffolding o varii<n LIMITED
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My Ohjectian Certificate for Height Clenvanic

Vo This NOC iy jessied by Adrpoits Autharizy of 1adia (AAD fin pukaince ul respaneibility confered by uind as per the
prosisions of Gove of India (Ministy of Civil Aviston) onder GERTS1 (E) dated 30th Sep. 20135 foi Sule wnd Regular
Anrvil Operatinns

1. This oifice has no objectivn to the construction of the proposed strnciuce as per e fallowing detnils:

MOCID ; PALM/NORTH/B/092116/172802
Applian Name* S [ Virender Dhar
Site Adclress* Resldentlal Group Housing Calouy, Village-Shikohpur, Sector-82 A, Gurgiaon

IKhasra Na. 57, 58/1, 59/2, 6, 61, 147, 148, 149, 150, 152, 153, 184, 155, 156
157min, 162,Village Shikohpur/Gurgaon, Delhi,Delnl

Site Conrdinageyt 76 57 37.402-28 23 11,513, 76 57 42.233-24 23 18.078, 76 57 43,751-28 23 111,552,
76 57 47.95-28 23 16.34,

Site Elavation in mtis AMSL ad237.19 M
siibrnitied by Applicant®
Permissible Top Elevation in  [373.60 M
mirs Above vlean Sea
Level AMSL)

TAs provided by applizant
3. This NOC is subjzct to the temms and conclitions a5 given below:

4. Permissible Top elevation has been issued on the basis of Site coardinates and Site Elevation subnsitted by Applicant,
AAT neither owms the rusponsibility nor authenticales the canecingss of the site coordintes & site cleyation provided by
the applicant. Tl any stage it is established that the actual data is different, this NOC will siand null and void aad peion
will be iakien @5 per law, The office in-charge of the concemed acindrome may infive sclion under Uie Alperaft
(Deoiolitivn of Ohstruction cansed by Duildings ond Trees ¢ie.) Rides, 19947

b The Strucnee helght tineluding cny supaistiieture) shall be caleulited by subtracting the Sife elevafion in AMSL fromn
the Paimvissible Tap Elevabion in AMSL i¢. Mavimun Slicture Height = Permissible Top Elevaiion minug (1) Site
Elevation,

¢, The izsue of the 'NOC' is Rariher subject to the provisions of Seciion 9-A of (he Indian Aliciaft Act. 1934 and Yy
rOtiic e ag lavadd theve undar from Gme o Ume inchding the Al st (Degiatition of OLsiciion caisal by Buildings
and Tiecsete ) Rules 1 954

d. No el TY Antenan, lighting airesters, staicass, Munidee, O orhend water tank and gt ocbancns of fixreses of oy
find stodl prrject above the Persiiesible Top Elevallon of 371,69 M, as indiczted in pra 2. a5
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iy | ARPORTS AUTHORITY OF IHDIA

e Only uge of ail fired or electrie fired fumace ie permiiseible, within 8 KM of the Aerodrome Refe wnce Paint,

£ The carmficate is valid far a pericd ol 3 vwears fronl the date of its 1asia. I the eonatimetion of ti[:m;.uun.:f'i':hinum}.l 15 not
conimenced within the period, a fresh "NOC" fram the Designated Officer of Airports Authority of Indin shall be
obtainad, However, (Fcomstrcrion wark has commenced, enstume revalidition request, for a paiod ol exceeading 8 yews
froom the dute of jesue af NOC in respect of building/structore and for a peried wul exeeeding |12 years fiom the date of
issue of NOC in rzspeer of chimney, may be considered by AAL The date af completion of the Struchuce slivald b

intimated o thisoffice,

g. No light or a combination of lights which by raison ol ils intensity, configuration or colour may sanse confiision with
the azranantical ground lights of the Airport shall be installed at the site at any fime, during o1 afier the construetion of the
building, Mo aclivity shall be allowed which may uffect the safe aperations of Mlighs

h. The applicant will not complain/claim eompensation againat atreraft noise, vibrationg, danages ete, cavsed by alreal
euerutions al erin the vicinily of the airport.

i, Day markings & night lighting with sezoadary power supply shall be provided as per the auidelines spesified i chapter
6 and appendix 6 of Civil Aviation Requirement Serics “B' Part 1 Section 4, available on DGCA India website:

www.dgca nic.in

J. The applicant [s responsible to obtain all other statuwory clearances from the concemed aulhorities including the
approval of building plans, This NOC for height clearances is to snsure the safe and regular aircrafl aperations and shall
notbe used as dacyment for any other purpose/claim whatscever, inclnding ownership of land ete,

Ie. This NOC has been igstied w.r k. the Civil Alrports. Applicant needs to s2ak separate NOC from Defence, il the site lies
within their jurisdistion,

|, In case of any dissrepancy/interpretation of NOC lelter, English version shall be valid,

m. In casc of any dispute wor.l site elevation and/or AGL height, top elevation in AMSL shall prevail.

/ ﬁiéﬁ;ﬂ&u_

Ty S b'—P"DIfU

Chajman NOC Cogpniltsa

Region MName: NORTH Ty (U P T,
ok A ||_... -y -'-"'.n.ll
Adidiess: General Manager Airporis vy P b gl e ety gt
i 'f-:r'.q',:.l-rTiH-T "'-r‘J.:' i

Aurhority of India,  Repirmal it )
Headguaiter, Northern Region, it g e o e m
Operational  Offices, Gurgaon
Road, New Delhi-110037

Email TD: noc_no@@aai aern
Cantaer Mot 011-2565355]

Mage 2/2
{relld Trraﬁ T TEATH B4 4@l 73 fewsii-110003 GIATH 24632950
Raiv Garydhi Bhewan Salianung Ao, New Dethl- 110303 o V/ LAY F’hl:rrre. 24332950
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Copy to:
1. The Chief Executive Officar, Delhi Intarnational Alrport, New Uddan Bhawan, 1.6 Airport,
Terminal-3, New Delhi-110037,
2. The Distt. Town Planner, HUDA Complex, Sector-14, Gurgaan, Haryana,
3. Guard File - i
5 .
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Mool tiaheact Gomizm Posd Qurigrany 12270
£ L1V B B ik
frger- Issue of Clearance under &ravalll Natificatien (500 319 (E), dared

7.5.1992 for Resldeniial Group Housing Colony "Tranquil Heights” total
land measuring [11.218 acres), falling in the revenus estate of village

Shilkohpur, Sector-824, Gurgaon.

T O T e e B A o

R R Y e T G [ A < 14 4 1 L
Al i{T0), TEIW-IRIC 8 39 49 s, e & R uh w s P wsi )

IOHVEA AR, TEA-EE T 9 & S 90.08v fed
31012007 wa Brm & B omefomr oarla @ fgle @ ood o s a@dan A
F0 TR B 9 #2061 ,900%0 RYE 06.12.2016 BN SR UM E R
Pl yeard REGES &1 Gyl Ee 57(0-18-0), 58(0-13-0), 59/2(0-11-),
6012-5-0),  61(1-14-0), (47(2-n-0), 148(1-8-0) 143(0-12-0), 150(2-0-0),
152(0-6-0), 153(0-8 0), 154{0-8-0), 155(0-13-0), 156(1-5-0), 157,1(0-8-0),
162(2-4 0) #4 wA1 17 A0 19 e o Frd der Bt et e P
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e A WA #) od & W ssue of Clearance under

Aravalll Motification {5.0 319 (E), dated 7.5.1992 for Residential Group Housing Coleny

“Tranquil Heights” total land measuring (11.218 acres), falling in the revenue estate of

village Shikohpur, Sectar-82A, Gurgaon FT 03U Fmfa & G ) ita s B 7l 21

Oy, Cansarvator of Forests, Gurugram o o b e e £ e

648310 T 29.11.2016 & Z1 fa@n © 1% Applicant made a request in

connection with land maasuring 11,218 Acres havirg Rect Nofiilla Mo, 52, 58/1, 53/2, 6O,

61, 147, 148, 149, 150, 152, 183, 154, 15§, 156, 187/1, 162 Applicant M/s Vatika Limited

located at village/city Gurgacon district Gurgaon made a proposal fo use this land for

Residential Group Housing Colony, S oA g B ST A s sl @l

% | It is made clear that ;-

A) As per records available above said land is not part of natified Reserved Forest, protected
Faresl under Indian Forest Act, 1927 or any area closed under section 4 &5 Punjab Land
Preservation Act 1900.

i) It Iz clarified that by rthe Motification Mo, 50 8/P.A/2/1900/S 4/2012 dated 04-01-13
whole Revenue Estate of Gurgaon 18 notified ufs 4 of PLPA 1900 and 5.0
B1/PA/2/1900/5,3/2012 dated 19-12-12 /s 3 of PIPA 1900, The arsd i5 however not
recorded as Forest in the Govermment record but felling of any tree is stiictly prohibited
withaut the permission of Divisional Forest officer, Surgann,

C) If approach s required from Protected  Forest by the yser agepcy, the
clearance/regularization under Forest Conservation Act 1980 will be reguired without
priar clearance from Forest Departinent the user of Forest land for approach road s
strictly prohibited. M/s Vatilka Limited. whose land is located at Village Gurgaon
District Gurgaon must obtain dearance as applicable Under Forest Conservation
Act, 1580,

D) As per the records available wilh the Forest Department Gurgaon the area does not fallin
areas where plantations were raised by the Forast Departmant under Aravall project,

E) All other stalutary clearances mandated uncler the Environment protection Act 1986, as
per the notification of Ministry of Erviraoment and Forest, Government of India dated
07-05-1992 or any other Act/Ocdar shall be obtained as applicable by the project
prapanents from the concerngd authorities.

F) The praject proponent will nal viokte and Judicial Order/Giraction fssued |?‘,I: th Haon'ble
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1} fis thi avea Forw Rich CRifica s | i scnahit falts wIthin thee nctifisd Foo=seaitiee 2 e of
Sultangur Natizaal Fark, nazcesemry perrzissions sy ke abipined from competent

authority a5 gor the nobiffcstion ma, 5.0, 191 (E) dated 27-001.2010 lssued hy
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State Epvirawment Impact Assessaent Autharity,
Bays No.:- 55 - 58, Parytay Bhawan,
1t Floar, Sector - 2, Panchlonla, Haryzana

Subject: Environmedlsl Clewwice for Group Huusing Colony praject at Sectare 824 Distic
Gurgaon, Haryana by Mfs Vatika Lid,
Daar Sir,

We bad applied for Environmental Cleswanee of the above mentionsd projest online on

12.10.2016 and hard copies submitted to SEIAA Hearyana on 27.12.2018 under category Se of
EIA Nofification 2006. Our case has been recommended by SEAC to SETAA for grant of

Envirommental Clearanes in 150th SEAC miésting dated 07.04.2017.

We have also registered the above said project for GRIHA rating with a thaught of sustainable

development in every aspect.
As the stipulated time period had passed as per MoEF Notification dated 14.05.2006, we
presume that our case has been granted decimed Bnvironmental Clearancs and we are procesding
ahead as per novins applicable vide MoEF Natification dated |4.09.2006 for such projects.. .
Thanking you,
Yours sineerzly,

for Vatika Ltd.

V

(Authosed Signatory)

Capy to: The Director {New Construction Projects and Industrial Estates), Ministry of Environment Forest
& Climate Change, Indira Paryavaran Bhasan, Jorbag Road, Mew Delhi 110003

Farz 4

f wiE e i

sl :.I—Jl..l-‘.'i- i

: ..E'—"’ R Ea__r-u = ] -:-' s = ~ i o <. DA l.‘.aqc;r%_ _J-. sl _.:
N ol g
L |
{
j A i
: % :'ll If I-'Er '.-..
- I AT Ee SRR L st
A lasiing vide L
bl S TR O
s DPates 04.07.2017 ;" '“‘ B Ry
The Chainman
I 3ik3aqryer




F-_u.-. % L eciat A T . Ve T e IR+ +- § e o R e L @9{!;3-} ¥
——

———em—

Variho Limiied = HA Manuai

Environment, Health and Sathy Puhcy
vatlkﬂ Document | Revision Number | Revision Date Date

i |__| -:il.\

o] 11

We believe all employzes in the Company are environment conscious and contrihate to
preserving nature as well as danger-praofing our own respective work arcas. All of us
are vesponsible for conducting safe and environmentally sound operations,

Policy Intent;

Vatika Limited is committed to environmental affairs leadership in all of its business
activities.

Policy:

The Group has had long-standing corporate policies of providing a safe and healthful
work place, protecting the environment, and conserving energy and natural 1esources
They have served the enviranment and our business well over the vears and provide

the foundation for the follawing corpyrate pulu.y objecdves:

« Provide a safe and healthy warkplace and ensure persotinel are properly trainec
and have appropriate safety and emergency equipment.

» Be an environmentally responsible neighbor in the commumities where we
operate, and act promptly and responsibly to corvect incidents or conditions that
encanger health, safely, or the environment, Report them to authorities promptly
and inform affected partics as appropriate,

« Conserve nafural rescwices by reusing and irecycling materials, purchasing
recycled materials, and using recyclable packaging and other materials.

«  Develop, manufacture, and market products that are safe for their inlended use,
elficient in their use of energy, protective of the environment, and that can be
reused, recycled or disposad off safely,

» Use development and manufacturing processes that do not adversely affect the
envirorunent, including developing and improving operations and technologies
to minimize waste, prevent air, water, and other pollution, minimize health and
safety risks, and dispose off waste safely and responsibly,

»  Ensure responsible use of energy throughout our business, including conserving
encrgy, improving energy efficiency, and giving preference (o renewable over
non-renewable energy sources when feasible,

e
C:Jf‘,l I_T'_:.-F | Sianatary
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Anmerure - 153

EXPENDITURE ON LABOUR SANITATION, SAFETY & ENVIRONMENT PROTECTION MEASURES

[Till Nev 2617)

$.No. | Particulars | Expenditure [Rsin Lakhs)
|1 | Medical checkups/First Ald and medicines | __ 048
2 | Sanitation facilities 5.25 |
3 Safaty accessories, training & House keeping 500
4 Green belt/ landscape plantatian 1.00
Dust suppression through water sprinkling, wind
5 : .60
breaking wall/baundary, tarpaulin cavers
& Enviranment manitoring 0,60
Total Expenditure (Rs (n lakhs) 15,93
o b
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CORPORATE SOCIAL RESPONSIBILITY POLICY
VATIKA LIMITED

Company has lormwlaled a Coporale Soial Respovaitnlily Commilbea under the provisions ef
Sechion 135 of the Companies Ad, 2013 and Corvpaniss (Corparats Soaial Resposs hility Palicy)
Rules, 2013,

Compositien of Cammitisa
Corparale Bocial Responsibllity Commitlze compelzes lollowing busrd membars;

(A) Mr. Anil Bhalla
{B) Mr. Gaulam Bnalla

Funclions of CSR Cammitiee

a) Farmulate and vpdate GSR Palicy, for approval by the Board of Directors.

b} Approve projecls that are in line wilth the CSR pollcy of the Company.

&} Put merilordsg mechanisms in place (o rack the progress of esch project,

d) Recomimend the CSR expenditure lo the Board of Diveclars

a) Mest at leasl rwice a yaar lo monilor S8R poliny and review the prograzs made,

ty Any olbar maller dirsclly or Indirsclly related to CSR compliance's

TSR Projecis, Programme and Activitios

Conpany shall undertake such projzcls, programs and 2ctivillas which are 1alling within e
punview of sehadule Vil of lhe Acl and as may be 2imendad by minisiny from Hine Lo line.

Madallties of execution of CSR gctivilies
Company may undedake CER auiivilizs as it own or through any or all lollawing agendies:

« A regislerad trust, sociely or seclion 8 companias pravided sush siity is established by the
A many,
A reqistared Irust, sonlely of saclion 8 companies which is not established by tha campany

Providded il shall have an 2slablished frack record of 1hiaa years In undaraking similar projects or
provrams and activilies lo ba undadaken by (hesa enlill=s ara thoza which ace specified by the

CoOMREny.

Camimiltea Memliers of the Commilles will evaluste he viability of propozals) pragrams for GSR
inilialives and repor (he same to lhe Board,

The CER Cammilles will submil repon 1o the Beard, Ths report would indisala:

« Details of programvactivily undertaken dudtg the piood

» Detalls of oullay, budgsted vs. actual, and reascns of varlancs

s fAchigvemen! o impact recorded in the sodely due o such C3R nilislives

¢ Baard will do pedodin reviews and communicabe s gbssrealions o the CSR Commillza

The C3R Palicy shall be placed on lha Covipany's Welsila.

Anmuial Rapad an C2R Aulivilies shall be prepared and be shached wilh Company's Board Regan

C3R Expenditure
CSR expendituras shall be as required urder Sechion 1358 af the Compantes Acl, 2093 ond

Campanies (Corporala Sotial Responsituling] Rules, 3G14
CSR espandiluce will inchide all #xpenditure, direct and ladinect, Incuned by Ihe Canpany on SR

FPragrammes underaben In accofdance wilh the approusd CER Plan,

For \_'l‘Li'.',:'é-.t"b‘ ATt
EL T
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To,

The Member Sacretary,
All the State Pollution Canttol Boards / Pollution Gontrol Committees

( As per List Attached)

Subi Grant of Consents under the Water (Prevention and Cantrol
of Pollution) Act, 1974 and Air (Prevention and Control of
Pollution) Act, 1981, and charglng Consent fees thereon,

Sir / Madam

This has refarence to the subject matter relating to streamlining the
madalities of consent mechanism which has been discussed with SPCEs

/PCCs In earller meetings and conferances,

The malter was also dellberated at the 175t Meeting of the Board of
CPCB held on 21st Decamber, 2016 and It has been declded that the
following medified mechanlsm for granting .of consent to wvarious
calegories of Industries / projects may henceforth be followed

I For White category of fndustries, there I8 no need to chtain
Cansents. Information to concerned SPCB Is sufficlant,

il . Combined Consent for Establishment & Operation can be Issued

to Gresn category of Industries Irrespective of thalr sizes |.e.

" large/ madium/ small. In such rases, the Industry shall submit

an undertaking regarding expected tate of start-up. of production

and Intimate the SPCB/ PCC atleast 15 days |n advance before
start-up of commercld| production.

ill. There shouid not be any need to obtain Consent to Estabiish for
Bullding / Construction Projects / Area Development Projects and
Township Prejects | which are mentionad at serla) no. 8(a) and
8(b) of Schedule of Projects in EIA Notification, 2005, For such
projects, Environment Clearance shall suffice subject to the
candftion that there should a permanent member from Spcs In

the State Level E1A Authorily to represent the views of SPCB,

’\ & Contd...2/-

cncn o T e v @ ordt TR, Ree-110032
I Parivesh Bhawan, East Arun Mager, Delhl-110032 _
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Further, all the projects requlring Environmental Clesrance either
fram “State Level E1A Autherlty or MoEFCC may be sxempted
from obtalning the Consent to Establish, Such projects may be
directly granted cTo subject to EC and Installation of pollution
control devices, bl N

¥. It has brought to the knowledge of CPCB that SPCBs/PCCs have
adopted differant definltions for MSMEs and have differsnt
sonsent fee structyre, It Is requested that definition of MSME
glven under the MSME Act, 2006 be adopted and accordingly
tonsent fee structure be ratlonalized,

All the SPCBs / PCCs are requasted (o inltiate action In the matter
accordingly, _ :

- Yours falthfully

| ﬂ“mxrmﬁg,p
(A.B, Al;m rJ_H

A Member Secretary
Copy for kind Information to : '

The Jolnt Secretary & Head - CP Divislon

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan

Jor Bagh Road , New Dalh| .
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I e The Member Secrelary || + | Tha Mambar Szorelary
Andhra Pradesh Pollullon Contral Beard | | Assam Pollulion Conlrel oard
Bamunimaldan,

A-3, Prayauataana Bhavan,
‘| Industrial Extale Sanalh Nagar, Guwahall - 701 021
Mootapel, Telangana 500018 (Hyderabad) | | Assam
g Th“ﬂembﬂrﬁecralal‘f The Member Ss-cre!ag
Aruniachal Pradesh Pollutien Control Board, Bihar Slale Polullan Conlrel Board

#nd Floor, Bellron Bhavan,
Jawaharlal Nehru Marg,
Shasiil Nagsr,Paina 800 023

Department of Environmen! & Forests
Flee Camplex,
P-Seetor, Iramgar 8141

Arunachal Pradesh Bihar

§ | The Membar Secralary 8 | Tha Mambar Secralary
Chhallsgarh  Envimnment  Conservation Goa Stale Pollution Conlro) Board
Board, Dempo Tawers, 14 Floor
H.No. 1, Tilak Nagar, EOG Plaza,
Shiy Mandir Chawk, Palla

Main Road, Avant] Vikar, Panajl = 403001, God

Ralpur - 421 001

The Membar Sacretary
Haryare Elale Pollulion Control Board

Plol Ha, B = 11, Seclor 8,

7 The Mamber Secrelary
Gujarat State Pallulion Canlral Boaed

Paryavaran Bhavan,
Seelor-10-A, Gandhl Magar-382010 Panchkula, Haryana
Gujaral
3 | Tha Member Secrelary . 10 | The Member Secralary
Himachel Pradesh Stata Environmental Jammu and Kashmir Stala Pallutlon Conirol
Proleclion Ooard :
and Pallulion Canlral Board Shalkal-ul-Alam Campus,
Raj Bagh,

*Paryavaran Bhavan®
Pheza - 1ll, Balow BCS
New Shimla - 171008, Himachal Fradesh

Behlnd Govt. Sllk Faslary,
Fajbagh, Srinear 120 008

12 | The Member Sesralery

.G Road, Khalla
Alzwal-796 001, Mizoram

11 | The Membar Sacratary
Jharkhand Stata Pallution Contral Board Kamataka Slate Pollullon Canlral Board
T.A. Dhvislen Bullding (Ground Floor) # 48, Parlsara BHaven
HEC Dhurwa, Ranchl - A34004, 4" and 5™ Flaor, Church Strest
Jharkhand "o Bangalore - 660001, Karnelaks
13 | The Member Secrelary 14 | The Member Secretary
Kerala Slzla Polutfon Conlrol Board Maharashtra Slala Pollution Bontrol Board
Plamoodu Juncllon Ralpatary Point, 39 & 48 Floar
Pallom Falace P.O, Slan Malunga Bcheme, Road No.
Thindvananthapuram - 825004, Opp. Clne Planel Clnema
Karala Near Slon Clicle, Slon [Easl)
Mumbai — 400022, Maharashira
16 | The Mamber Secratary 16 | Tha Member Secretary T
Manlpur Slala Poilutfon Conlrol Board Madiiye Pradesh Siala Pollulion Contral
Lamphalpal in Board .
Imphal - 795004, Faryavaran Farlaar
Manlpur E - 5, Arera Colony
Bhopal - 462 D18, Madhya Pradesh
The Mamber Secralary 18 | The Member Secralary |
Mizaram Slaia Pollullon Gontrol Bnard Meghalaya State Pellutlen Conlrel Boarg
"ARDEN" Lumpyngngad

Shillong - 793014, Meghalaye
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18 | The Member Secrelary - [ 20 | The Membar Secralary
Nagaland Stata Pollutlon Conlrol Board Orssa State Pollullen Conlrol Boerd,
Signal Foln, Paribesh Bhawan e
Dimapur-787112, A1 118, Nilakantha Nagar
Megaland Unll = MIlI, Bhitbanashwar ~ 751012, Orlssa
2| Punjab Stala Pollullan Ganlrol Board 27 | The Member Secralary
Vatavaran Bhavap Ralasihan Slate Pollulicn Gontrol Board
Mebhe Read 4, Paryayaran Marg, Fnshtullnnarmea
Paliala - 147 (o1 Jhalara’ Dedngad, ™ i
Punfab Jalpur - 302004, Rajasthan
23 | The Member Secrelary 24 | The Mamber Secrelary
Slkkim Stale Pollulion Control Board Tamil Madu State Pallution Caniral Board
Deparimenl of Forest, Environment & No, 100, Anna Salal
Wildlife Management Gulndy,
Goyl. af Slkkirm Charnal - 600032,
Dearall, Ganglek, Sikkim Tamil Nadu
28 | Tha Mambaer Secralary 28 | The Member Sscrelary
Telangana State Pollutlon Contro! Board Trlpura Stale Pollullon Conlrol Board
A-J,'Pravaueraana Bhavan, Vigyan Bhavan
Industrlal Esiats Sanalh Magar, Pandlt Nehqu Complex
Moesapet, Garkhabasll, P.O: Kunjaban, Agsilala
Telengana 500018 (Hyderabad) Waat Tripura - 780008
27 [-The Member Secrelary " [ 28| The Member Bacrelary
Ullarakhand Enviranmant Pratection Ultar Pradesh Slats Pollutlon Cenlral Board
and Pollullen Conlrol Baard PICKLF Bhaven _
Paryavdran Bhavan M Floor, B - Blogk
E-1186, Nehru Calony.. Wibhutl Khand, Gomti Magar
Cehradun-248 001, Utaranchal Lucknow — 228 010, Ullar Pradash
29 | The Member Secratary 30 | The Member Secrafary
Weast Bengal State Pollullon Conbro| Board Daman, Dlu & Dadra
Depariment of Environment, Governmenl i hagar Havell Pollullon Control Cemm ltea
of Wesl Bengal Cifive of the Oy, Consarvatar of Forasts
Parlbash Bhavan figll Daman,
Bullding No. = 104 Paman - 388220
Black - LA, Secter - Il, Sall Laka Clty
Kolkala = 700098, Wast Bengal. .
31 | The Member Secielary 32| The Mamber Secralary
Pondicherry Pollullon Control Commitiee Chandlgarh Pollulion Conlrol Cammillee
) Daparimenl of Sclence Technology and Adalllonal Town Hall Bunldln;;,
! Enviconment 2M Flocr
i 3" Floor, Housing Board Building Seclor 17=C
‘ Anna Megar, Pondicherry — 606 006 Chandlgarh - 180017
33 | The Member Secrslary 34 | The Exscutive Englneer
| Delhl Pollullon Cenlrol Cammiltes Public Werks Dzparlmant
i 4t Floor, ISBT Bullding, L.T, of Lakshaaweep
] Kashmerg Ga Delhi-110-0da Kavarsl{-- EEE&EﬁLﬂiﬁshamaep
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State Environment Impact Assessment Authority,

Bays No,55-58, Parytan Bhawan, Sector 2

Panchkula

Sub; Application for making available the document alleged to have been
delivered by hand to the consultant in 2017,

Re: Proceeding before this Ld. Authority pertaining to Environment
Clearance for Group Housing Colony Project at Sector-82A, Gurugram,

Haryana by Vatika Ltd.
Sit,
In pursuance to final notice dated 23.12.2021 bearing memo No SEIAA/HR/2021/1374
[ssued by this Ld. Authority, Vatika Ltd. (hereinafter referred to as ‘Applicant’) had
filed its representation dated 24.01.2022 and has been appearing before this Ld,

Authority in furtherance to the same and as of date three hearings have taken place
l.e.on 19.01.2022, 02.03.2022 and 24.03.2022.

In its representation, the Applicant had, /nter afia, submitted that in the absence of any
communication from this Ld. Authority or the SEAC for a period of 45 days since the
receipt of recommencdation of SEAC, whereby the SEAC had recommended the project
of the Applicant for grant of Environment Clearance (‘EC'), the Applicant had
proceeded under Clause B(iil) of the EIA Notification dated 14.09.2006, taking it to be a
deamed EC in terms of their recommendation of SEAC.

The matter has now been listed for hearing before this Ld. Authority on 29.04.2022. At
this stage of the proceedings, the Applicant has been apprised by this Ld. Authority of
an alleged document which was purpcrtedly nanded over to the consultant of the
Applicant. By referring to this alleged document, it has been sought to be suggested
that a communication pertaining to the recommeandation of SEAC for grant of EC had

1
c“‘t' - h
e T Sl L e e
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gone through this Ld. Authority to the Applicant, however the Applicant is neither in
possession of this document nor aware of Its contents. It Is pertinent to nate that even
though the alleged document is claimed to be delivered by hand to the consultant of
the Applicant, such manner of alleged delivery had neither been carried out nor could it
be deemed to be a proper channel of delivery of any document/communication from
this Ld, Authority. All previous communications from the SEAC and this Ld, Authority
were delivered by post and directly to the registered office of the Applicant.

It is a matter of record that the Applicant, acting in a bona fide manner, had even
written to the Ld. Authority vide letter dated 04.07.2017 intimating this Ld. Authority
that since the stipulated period under the EIA notification had elapsed and the
Applicant had not received any communicarion from this Le. Authority or the SEAC, the
Applicant was taking It to be @ deemed EC in terms of the recommendations of SEAC.
The office of this Ld. Authority had duly acknowledged the receipt of Applicant's letter
dated 04.07.2017 and the fact of Applicant being qualified for a deemed EC was never
denied by this Ld. Authority and nor was any abjection raised. It is further a matter of
record that Applicant had been compiying with all the conditions laid down In the
-ecommendation of SEAC for grant of EC and had been submitting six-maonthly
compliance report at regular Intervals from December 2017 onwards,

At this stage of the proceedings, since reference has sought to be made to the alleged
document, In the interest of justice and to enable fair and equitable adjudication of the
matter at hand, It is requested that a copy of same be provided to the Applicant,

Thanking you,

Yours sincerely,
% e M

(Auth izéd Signatory)
For and on behalf of Vatika Ltd.

&

—
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State Environment Impact Assessment Authority, Haryana,

Bays No.53-58, Prayatan Bhawan, Sector-2 Panchlula,

Telephone Na, 0172-2565232
Email ld: scinn-2 | envehry oun.in

Memo No:  SEIAA/HR/2022/2 033 Date; 24 / 1) 12y

To
/s Vatika Lid.,

4" Flooe, Vatika Triangle, Sushant Lok-[,
Block-A, M.G. Road, Gururgam

Subject: Environment Clearance for project Group Housing Colony at Seetor-82
A, Gurugram by M/s Vatika Ltd, 4th Floor, Vatika Triangle, Sushant

Lok-1. Block-A, M.G. Road, Gurugram.

With reference Lo the subject cited above, it is to intimate thal the matter for
claiming Deemed Environment Clearance and the complaint filed in the Hon'ble NGT by
Shri Ashish Sardana was heard purtially on different dates by the Authority (SETAA) and
finally heard on 09.09.2022; wherein both the versions (the Applicant and the Complainant)
briefed all the facts and also made submissions. Accordingly, the Authority after hearing hoth

the versions: reserved its Orders in the aforesaid matter.

Mow. after carefully considerations of all the facts and details placed on

record, the Authority decided to release its Orders.

This is for your kind information. %?/
Member Secretary,

| . SETAA, Ilaryanaﬁ/,

Endst, No. SEIAA/MR2022/ 20 34 -0 3% Dated: < 4 [11] 2021

A copy of the aforesaid order is forwarded herewith t the followings for information
and further necessary action:-

|. Director (IA Division), MoEF& CC, Gol, Indira Paryavaran Bhavan, Zorbagh Road-

New Delhi-110003,
Chairman, Haryana Stale Pollution Control Board, C-11, Sector-6, Panchkula.

b

1. Direclor General, Town & Country Planning Haryana, Plot No. 3. Sector - IBA,

Madhya Marg, Chandigarh- 160018,
4. Sh. Ashish Sardana S/o Sh. Kamal Kumar Sardana, R/o Flat No. 7E. BB Black,

Janakpuri, Delhi-110058.

Membler Secretary,
& '(EEIAA, Haryana

c‘.""‘w};'
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' BEFORE THE STATE ENVIRONMENT IMPACT ASSESSMENT
AUTHORITY, HARYANA

Bays No. 55-58, Prayatan Bhawan, Sector-2 Panchkula.

In the matter of

M/s Vatika Ltd, 4" Floor, Vatika Triangle, Sushant Lok-1, Block-A,
M.G. Road, Gurugram regarding

ORDER

Whereas, Environment Clearance application dated 12.10.2016, for the project of
Group Housing Colony at Sector-82 A, Gurugram received on 23.12.2016, no final
decision has yet been taken up and Applicant claiming to be Project Proponent,

(hereinafter refer to as “The Applicant™) is claiming Deemed Environment Clearance

under Clause 8 (itl) of EIA Notification dated 14.09.2006,

The matter was taken up on different dates and [inal hearing concluded on
09.09.2022. to decide upon the application i.e. issue of Deemed Environment Clearance
(EC) along with other important issues pertaining to the Case.

Present:-

I, Learned Counsel - Sh. Ashish Chopra. on behalf of the Applicant i.c M/s Vakita

Ltd.

9. Sh. Ashish Sardana, (Complainant) in the OA No. 215 of 2022 titled as Ashish

Sardana Vs. M/s Vatika Ltd and Anothers. Eor VATIKA LIMITED
s b

Before proceeding further, it is relevant to mention that while hearing the above

mentioned OA No. 215 of 2022 titled as Ashish Sardana Vs, M/s Vatika Ltd and

anothers, Hon'ble National Green Tribunal, New Delhi vide order dated 12.04.2022,

onstituted a Joint Committee, comprising of SEIAA, Haryana, State PCB and District

Whgistrate, Gurugram, Undoubtedly, the commiitee was required to submit its report

hefore the Hon'ble NGT, but the Committee had forwarded the representation of both the
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Applicant and the Cﬁmplair{aiu to the SEIAA with the purpose of final decision on the

FC application and to decidé the stalus of deemed EC as claimed by the Applicant.

While, disposing the Original QA No. 2015 of 2022 titled as Ashish Sardana Vs.

M/s Vatika Ltd and anothers,, [Hon'ble NGT vide Order dated 11.11.2022 made certain

directions to the Authority (relevant part of the same is reproduced as under}:

“] [0 J KXXNNNNXNNENNNNNNNNNNX

4. During the hearing, it is stated by a learned Counsel for SEIAA, Haryana
that the SEIAA, Haryana has concluded hearing on the subject and order is

reserved,
¥ In view of above, we dispose af the matter without expressing any finel
opinion in the matter so that SEIAA, Haryana takes decision in the maiter

ot merits, in the first instance,

The application is disposed of.

Adarsh Kumar Goel, CP
Suchiv Agarwal, JM

Arun Kumar Tyagi, JM
Dr, Afiroz Ahmad, EM
Naovember 11, 2022

Original Application No. 213/2022
by

As mentioned above, final hearing in the instant case was concluded on
09 (9.2022 and thereafler. the Order was reserved. Now, afier consideration of all
relevant aspects and further keeping in mind the directions of Hon'ble NGT, as made in

OA No. 215 of 2022 titled as Ashish Sardana Vs. M/s Vatika Ltd and anothers,

Order is released, today i.e. 24.11.2022.

Relevant & Important issucs rcelating lo the presenl matter have been
framed and listed below (in the tabular format), to check the veracity of the claim(s)

advanced by the Applicant & faciual position as exist on the ground, to arrive al a lair &

[inul, coneclusion. For VA
A5 l"\
L : ,--""'F-! -

[ATAL
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Particulars

Date

Remarks -

Application for Grant of
Environment Clearance to

the Authority

23.12.2016

Project Name - M/s Vatika Ltd.
Sector-82-A Gurugram,
Total Plot Area - | 1.218 acres,

Total Build-up Area - 43,342,833 sq.mt
DTCP License No, 22 of 2011, issued
for the Project on 25.03.2011 with a
specific condition in the said license at
§r. No. 8. (which is reproduced as
under):

8. That licencee shall obtain approval’

NOC from Competent Authority 10

fulfil the requirement of notification

dated  14.09.2006 of Ministry of

Environment & Forest, Govi._of India
before starting the development works
of the colony.

Further as per the Office record

chronology of the license obtained /

renewed from DTCP as under:

Validity of license - 23.03.2013
License renewed - 23.03.2017.
& valid upto

License renewed upto - 23.03.2019

Important:-

Applicant vide letter dated 20.02.2017
addressed to the Director General.
Town & Country Planning Haryana
requested to renew the license No. 22
of 2011 dated 24.03.2011 for the

Froject,

(Relevant portion of the same is as
under);
“This fras reference ... XX,

You are reguested to _remew the'| |
aforesald _license for the Group (™

Housing Colony on land neasuring
11.218 Acres at Sector 82 A, Gurgaon

as there are some works still pending |

i
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Matter was considered by
SEAC during 147", 148"

and 150" meeting

Matter was considered by
SEIAA  during 102"

| meeting.

and _require _some _more time ,f::-?‘

COMPLETION. 1 eree XN K v iaaesenses

|
Note:- '
Information in regard to the status & ,'
validity of the license No. 22 of 2011 |
beyond 23.03.2019. have not been |
found / placed on the record,

30.01.2017,
14.02.2017,
07.04.2017

SEAC Recommended. [or Grant of
Environment Clearance (EC) to SEIAA

on 17.04.2017.

20042017

Observations of SEIAA:

“The above recommentdation of SEAC
wes taken up for consideration in ihie
today's meeting and the Authority
studied in detail and discussed that the
“ficense was _valid tll 23,03.2017".
The case has been referred back o
SEAC with the suggestion to visit the
site to verify any construclion or
violation of envirommental norms and
asked to submit the report within 13
days ",

1. Meaning thereby. that the licant

was not holding a valid license at the
time of appraisal & considering the

recommendations.

2, That above discussed observations
were communicated and conveved

to the Applicant through Minutes of
the Meeling  dated  20.04.2017
uploaded un

www.enyironmentelearance.nic.in
site /Public Domain.

In addition to the above, a copy ol |

letter No. SEIAA/HR/2017/281 dated |

01.05.2017) addressed to the Secretary. |




autharized representative / cons _I__l:

ol the Project on 01.05.2017.
This fact stands confirmed &

proved from the Entry No. 282 dated

01.05.2017 from  the Despatch

Register, being  maintained _in_the
office of the Authority. wherein the

authorized representative received the

same under his sipnatures.
{As per the details as indieated in the

Important:-

| Thus, the observaticns of the 2™

Meeling _of _SEIAA  were  clearly

conveved & communicated to  the

Applicant within 15 days from the date
of meeting held on 20.04.2017,

Matter wis again |
considered by SEACl

during 153" meeting

07.06.2017

A Sub-committee comprising of Sh.
Hitender Singh and Sh. AK. Bhatia,
Member, SEAC was constituted and
intimation was also sent to the

Applieant vide letter dated
16.06.2017 (as per office record).

Representation from the
Applicant  address 1o |
Chairman, SEIAA,
claiming Deemed EC
under EIA Natification
dated 14.09.2006,

04.07.2017

Representation  dated  04.07.2017
submitted by Applicant stated that:

“We hid oo XKXKX 2 0een « Or case

has heen pecommended by SEAC {o

As the stipulated time period had

SEIdA _ for grant of Environment|

passed as per MOEF Notification dated

(£6)

= x\, TS
Clearance in 150" SEAC flrfel efing \
dated 07.04.2017. c;l__;ﬁ,
Aullhrised Signalte
B G5 8 8,00 86, 0, PR
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14,09.2006, we presumed that our case |

las been granted deemed
Enviromment Clearance and we uare

proceeding ahead as  per norms
applicable vide MOEF Notificution

dated 14.09.2006 for such projects”, .
| The said representation was lorwarded
W SEAC for perusal and necessary
action,

It is baffling and bemusing that
Applicant has opted to draw a “self

style conclusions” in regard fo Gramt

of Deemed Environment Clearance in
this case, vn the basis of ongoeing

internal proceedings o

communication between the SEAC &

| SEIAA. 1t is further sirange 1o |
understand as wihy has the Applicant
chosen fo ignore the observations of
102" Meeting of the Authority held
on 20004.2017, which were conveyed
to him well in time (within 15 days Le.

on 01.05.2017).

fncorrect and improper

submissions vide  letter  dated
04.07.2017 by the Applicant, appears

fo have been made to misltead the

J"I 11 k 0r. j‘y, ----- PN, ol i o ol o o, PPTHRRPR
wherein claiming that in the

absence of “no_response from the

Autharlty”, Ie has become eligible &
entitle to have Deemed EC for the
Project. It is further strange that the
Authority  never  appraved’ . Nl

proposal at any stage, ruther have

been waiting for his correci and

Sactual response to the abservations |

* ) L
MET by
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A ‘.camm'_rmf o the Applicant on |
01.05.2007, This is clearly air attentpt: |
to derail & hijack the flaw of ongaing
proceedings, suo-motu, by drawing a
| conclusion as  have qualified  and
hecome eligible for deemed EC. This
is not justified and confer no right 1o
the Applicant, le do so, under the
scape & meaning of EIA Notifieation
dated 14.09.20006, (wherein

praceedings have not attain finality).

The Applicant knew very well
thar ar the time af Appraisal and "
process of recommendations, no valid
license was held for the project.
Besides this the communication dated
20.02.2017, {which come on record
tater on 25.00.2018), clearly estabiish
that  censtruction activity al  site
commenced hefore applying/
' abtaining the Environment Clearance |

(EC).

This mindset and conduct of the
Applicant is clearly, understood that

e wanted to camouflage and lide the

Sacts that  he has made sizeable
..:'m:srmc'ﬂan ar  site,  even  before |
applying for the Grani of EC,

While secking the renewal of
license from DTCP, Harpana (this
Jacis gets clearly established from the
letter dared 20.02,2017, ‘?w{;_gcgig.@el

Applicant has admitted that there are

some works siill pending and require | C-‘:"" e

some _more _time  for _complefion”, |

|
Further, these fucts are adequately |

supported  and  eprroborated, when
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Vern

fested  with _the  Google Images & |

prowp commiunication produced by the

Complainant  in__ supporf _of his

Conlentions,

Report ol Sub-Committee

05.06.2018

Sub-Commillee  visited al site on

02,06,2018 along with the

representative of the Applicant.

“Reporl

The members visited the site
alongwith the representative of the
PP & ohserved the following:

I. The super structwre of enlire

project had been completed.

2. This include twin level basement
for parking,

3, Twa residential tower and EWS
block has been erccted.

4,  Construction work was  in
progress al site.

5,  The photographs of the sile are
sel[ explanatory (Annexure -1 ).

Conclusion:- “1t is established that
prior te grant of Environmental

Clearance, Appropriate action us per
law may be taken".

Report of Sub-commiliee
was  considered  during
171" & 172" meeting of
SEAC

03.07.2018

(June 2018 alongwith copy of

The Applicant submined record

pertaining to status ol construction, (il

Judgement passed by the Hon'ble High
Court ol Bombay (CP 132-135 of the
case file), Case referred back 1o SEIAA |

along with report of Sub-Committee on '_ A

Far VATIRA

02.06.2018 [lor further necessary

action,

Matter was considered by
SEIAA  during 115"
Meeting

25.07.2018

Authority observed. consiruction  has

been done without obtaining EC, the

Applicant  rendered  liable  for
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' proscsu[_iun. Show Cause Notice dated

07.08.2018 was issucd (o the Applicant

to explain his position.

Reply to the Show Cause
Notice was received from

the Applicant

The Applicant filed reply
on 07.11.2019.

16.08.2018

Request was made 1o allow o apply
afresh EC of complete arca comprising
undertaking  in
the

both phases and

reference  to not  crossing

construction  limit as  specified in

Phase-1 of the Applicant.

07.11.2019

Reply was received on 13.11.2019
containing the request for grant ol
EC

04.07.2017 on the ground that after

Deemed with  elfect  from
07.04.2017, no intimation was sent (0

the Applicant.

(The findings narreted in Para No. 5
above explains the response fo the

claim of Applicant.)

Matter was again laken
during 130" meeting of
SEIAA

16.11.2021

A Sub-committee was constituted to
examine all aspects of the project in
view of the report dated 05.06.2018 of
the sub-committee, which visited the

site on 02.06.201 8.

Report ol Sub-commitice

17.11.2021

has
ElA

Observation:- The Applicant
the of

Motification by starting the project

violated provision

without obtaining prior EC, Henee,

liable for appropriate agtion within thie |

scope of relevant law/ EIA aniﬁcm‘\iﬂn
=%

dated 14.09.2006.

&)
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13. ;
Show-cause Notice (o the | 23.11.202]1 | Opportunity was  afforded  to” tlm\‘
Applicant Applicant to present his case in

| reference to Legal Action for vielating |
i the norms of ElA Notification. Nn|
reply received from the Applicant.
= — - Sl

Another  Show  Cause | 23,12.2021 | Yet, another Opportunity was afforded |
Notice to the Applicant | to the Applicant to present his case by
131,12.2021. The Applicant submitied

_ request [or adjournment.

e e

| OA No. 2015/2022 titled | 12,04.2022 | A Joint Committee comprising of
as Ashish Sardana Vs M/s SEIAA, Haryvana, State PCB  and
Vatika Lid. District Magistrate, Gurugram was
constituted by Hon'ble NGT vide

Order dated 12.04.2022,

16, o
Reply from the Applicant | 29.04.2022 | Re-iterated his contention that the

project is entitle for Deemed BEC with
effect from 04.07.2017.

7. i | ) |
Reply of the Applicant | 09.05.2022 | The  Applicant  re-iterated  his
received in the SETAA contention of having eligibility for

Deemed EC.

18, -

Joint  Committee  was

constituted by Hon'ble
NGT the
Applicant the
applicant (before NGT) to
the  SEIAA

submilting  its
belore Hon'ble NGT.

referred

and

besides

report

19.08.2022

submitted report
NGT

Committee

Hon ble

Joim
betore  the
19.08.2022.

on

.r___.-f’

19,

Matter was taken up by
SEIAA

23.08.2022

The Applicant sought adjournment and

For VATIKA LT
i -

also sought copy of complaint filed by

10

D
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| applicant of OA No, 215/2022 before
Hon'ble NGT. Request accepted. the

‘| matter was adjourned for 09.09.2022, |

the

1.

20.
Final |learing 09,09,2022 | The matter was finally heard on

09,09.2022 and Orders - Reserved, !
= Fr|

Important Facts, which go to the roots of the present matler are mentioned again at

cost of repetition.

The Applicant vide his application dated 12,10.2016 applied for Environment
Clearance for the project of Group Housing Colony at Sector-82A. Gurugram
Authority (SEIAA) Haryana (hercinafter referred as AUTHORITY) on
23.12.2016. Thereafler, the case was taken up by Stale Expert Appraisal
Commitlee (SEAC) referred as COMMITTEE tor appraisal during 14 7 Ll 1 Wl 3
150" Meetings held on 31.01.2017, 14.02.2017 and 07.04.2017 respectively and

the Committee recommended this cas¢ to SEIAA for grant of Environmental

Clearance on 17.04.2017.

The recommendations of SEAC were laken up by the Authority during 102"
Meeting of SEIAA held on 20.04.2017 and the Authority upon perusal of record
found that the license issued by DTCP was valid up to 23.02.2017; hence, the case
was relerred back to SEAC with the direction to visit the site to verify any |

construction_or violation of Environmental norms and same way comveyerd to

Seeretary, SEAC as well as to the Applicant vide letter dated 01.05,.2017 which

was received by the consultant of the Applicant by hand and signature of the
consuliant are aviilable in the dispuich register to acknowledge tiis foct.
(As per the office record of the Authority, Dispatch Register, Enlt:r:y‘_yg.-gzaz LTARE=

dated 01,05.2017). LW
Sk
A Iﬁ:}f- ! il

Therealier, the case was again taken up by the Committee during 153" meeting of
SEAC held on 07.06.2017 and it was decided by SEAC vide letter dated
16.06.2017 to constitute a sub-commitice comprising of Shri Hitender Singh and
Shri A.K. Bhatia, Member of SEAC 1o visit the project site. The Sub-committee
visited the site on 02.06.2018 and submitted Inspection Report on 05.06.2018.

Relevant portion of the report is reproduced here:

11
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. "Report

The members visited the site alongwith the representative of the
" PP & observed the following:

1. The super structure of entire project had been completed.
2 This include twin level basemeni for parking.

h Two residential tower and EWS black has been erected.
4. Construction work was in progress af sife,

The photographs of the site are self explanatory

{Anumexure «1).

Coneclusion -

It is established that consiruction has been raised at site prior (o

arant of Environmental Clearanc., Appropriute action as per law

tmay be taken",

Submitted, please.

Sd/~ Sd/-
Mr. A K. Bhatia Ar, Hitender Singh
(Member SEAC) {(Member SEAC)

The Inspection Report was placed and considered by SEAC during 171" and
172" Meetings held on 07.06.2018 and 03.07.2018, respectively and SEAU
recommended this case to SEIAA for further necessary action. Thereafter, the case
was again taken up by the Authority during 115" meeting held an 25.07.2018 and
the Authority issued Show-cause Notice dated 07.08.2018 to the Applicant. In
response to said Show-cause Notice, a detailed reply dated [3.08.2018 was
submitied by the Applicant. Thereafter, a final reply dated 09.05.2022, containing
the contention of the Applicant was submitted, wherein, the Applicant re-iterated,
earlier stand i.e. The Applicant entitled for decmed EC, however, in this reply the
Applicant also made submission. that even if for the sake of argument the fact of
the receipt of the letter dated 01.05.2017 by the consultant in that eventuality also

Ld. Authority is obligated to communicates its tinal decision to applicant within a
v

period of 135 days, but Ld. Authority failed to proceed and conglude/the mater
within |35 days as per Clause 8 (ii) read with Clause 8 (iii) of the EIA Neotification y

dated 14.09.2006, C_h__d,

Upon final hearing in the case held on 09.09.2022, the following issues
emerged;

12
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1. Whether the letter dated 01.05.2017 handed aver to the autherized consultant

can be treated u&nmgrfﬂre-camgrgnicmian fo the applicani?

2 Whether the uuthority was bound to communicate its final decision io the
applicant within a pertod of 135 duays?

3. Whether, facts and circumstances of the present case reflect that the applicant is

entitled for the orant of deemed EC with effect from (04.07.2017

4. Whether the construction work commenced by the Applicant before 23.12,20146
i.e date of application for EC?,

5. Wheiher,_the present case of the applicant falls under violation category vf EIA

Nolification dated {4.09.2006 ?

In reference to the above listed issues at Serial No. (1 te 3), it is pertinent lo
fmention here that all the issues are interconnected and thus. to avoid any ambiguity. it is

deem appropriate to take all the above issues, collectively.

Before proceeding further, it is apt to understand the relevant provisions of

FIA Notification dated 14.092006, so as to remain on track to address the is5ues

pertaining to this case:

“8. Grant or Rejeciion of Prior En vironmental Clearance (EC);

(i) B . 1 ol o, OB, ot S 5, I8
(i) The regulatory authority shall normally  accept  the
recommendations of the Expert Appraisal Commiitee or State Level
Expert Appraisal Commiliee concerned. I cases where i
disagrees with the recommendations of the Experi dAppraisal
Commitiee or State Level Expert Appraisal Comnitiee concerned,
the regulatory authority shall request reconsideration by the Expert
N Appraisal Commitiee or State Level Expert Appraisal Committee
concerned within forty five days of the vrecelpt of the

recommendations of the Expert Appraisal Committee or State Level

Expert Appraisal Committee concerned while stating the reasons \I'\ TKAL I'l\fnl"rl'_i'l
for the disagreement. An intimation of this decision shall be XL e
sinmultaneously conveyed to the applicant. The Experi Appraisal
Conunitiee or State Level Expert Appraisal Commiliee concerned,
in turn, shall consider the observations of the regulatory authority
and furnish ity views on the same within a further pertod of sixly

days, The decision of the regulatory auihority after considering the

13
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views af the Expert Appraisal. Commitiee or State Level Expert
Appraisal Commitiee concerned shall be. final und conveyed o the
applicant by the regulatory autherity doncerned within the nexi
thirty dav.

fiif} In the event that the decision of the regulatory awthorily is not
communicated to the applicant within the period specified in sub-
paragraphs (i) or (1) above, as applicable, the applicant may
proceed as if the environment clearance sought for has been
granted or denied by the regulatory authorily in terms of the Sfimel
recommendetions of the Expert Appraisal Committee or State Level
Expert Appraisal Cammittee concerned.

{AVILOVE) .. XXX XXX XXX XXX

If the facts of the present case are analysed in the light of the above mentioned

provisions then it is apparent on the face of record that letter dated 01.05.2017 was

received by the authorized consultant/representative of the applicant by hand from

the office of the Authority, (Office Record i.e. Despatch Register estublishes the
fact). This fact is pood enough to prove that observations made by the Authority

during 102" Meeting held on 20.04.2017 were conveyed to the Applicant through

his consultant / representative, without any gap and well in time on 01.05,2017 i.c.

within 15 days, besides uploading the Minutes of the Meeting on

www.environmentelearance.nic.in . Public Domain,

Upon perusal of record, it is understood that the Applicant was pushing his

case_with the expired license issued by DTCP, Haryana (i.e. license expired on

23.03.2017) at the time of Appraisal & recommendation.

Letter dated 01.05.2017 received by the Applicant's Consultant /Representative,
adequately reflects & establishes that the observations and queries called by the Authority

were “part of the continuous & ongoing process of the proceedings in the said case”,
“Tl;uus the claim of the Applicant regarding project being eligible & entitle for Deemed

'—"““"-"F‘ LC“; fails & crumbles without any plea & substance. In fact, the applicant was under

h.'

-~ .mjbflganun to reply the queries, but applicant opted to raise unjustified & mendacious, "

;:iuim for the “Deemed FC™ for the Project. Further letter dated 20.02.2017 written to the
Director Gieneral, Town & Country Planning Department, Haryanu clearly reflect the
intent and status of the Project, wherein the applicant has requested for renewal of license
for the Praject as some part of the Project is left for campletion. Therefore, il does nat
require to be repeated that the Applicant has been smartly concealing the tactual position,

from the fear & apprehensions of being getting exposed that he has not enly, violated the

14
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condition No. 8 of the License granted lor the.Project, which reguires Applicant to

obtain EC befare the commencement of construction activities. The above discussed

facts and mention of relevant record clearly indicate that the Applicant has repeatedly

mislead the Autharity to justify his claim of Deemed Envirenment Clearance.

In view of the above. it is rellected that applicant has proceeded to take an escape

route via raising the claim af Deemed EC by camouflaging kis tupses and deficiencies,

to earn & fructify the contentions in support of his cloim for Deemed EC. But, the

sequence of fucts supported by the field reporis completely, exposes the claim of the

Applicant, In fact, utter defiance and scani respect toward the Enviropmental Laws is

reflected more in liis stand & response.

Further, in the present case, undoubtedly letter was written hy the Applicant on
(14.07.2017, containing his intention to proceed with the work, but [rom the subsequent
event i.e. undertaking of the applicant in their reply dated 13.08.2018 to Show Cause
Notice dated 07.08.2018 in the term that they should not cross the construction limit as
specified in Phase-1 of the applicant with request to allow to apply afresh EC ol complete
area comprising, both phases, it is apparently clear that applicant had changed its stance
from the earlier contention mentioned in the letter dated 04.07.2017 and thus, applicant
cannot relied upon the letter dated 04.07.2017 to claim the grant of deemed EC. Tt is apt
to understand that construction has heen carried out by the applicant by considering *“the
grant of deemed EC” (sell assumed), but factually without EC is without substance

& merit and holds no ground. Thus, there is no need 1o consider this fact & contention

of applicant further, more.

[lowever, in the present matter, it is necessary 1o ascerlain. whether construction
had commenced by the applicant, before submission of Application for EC on 23.12.2016
7 To answer this issue the fact and the evidence provided by the complainant, against the
applicant has been considered. Further, it has been observed that on perusal of Google
Earth Image (Annexure — 3), appended to the submissions made by Sh. Ashish Sardana,

Weﬂo:ci that mining/ excavation work had certainly been carried out, at five places uud ;hi;i_. .

i?w ‘;fn

icates that construction commenced, even belore submission of apphuuuun on

L

The above mention contentions & documentary evidences (in the form of

Photographs dated 02.08.2016 & cxchange of comments among the claimed. applicants
and Group Members), emerges as an important indicator and pointer on the record, to
establish that the construction activities have been carried out by the applicant,

prior to submission of application (23.12.2016) before the Authority. The pleadings &

submissions of Complainant, supported wilh the documentary evidences cannot be

15
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averlooked/ b:ru;:hcd aside and rendered irrelevant in the light of detailed discussion
above.

If. all of the tacts discussed above are tiken into consideration, collectively
and in EL‘-t.]L;t:IlliEI.' manner then certainly any prudc!'lll man can afford w draw a conclusion
that the applicant has tried to mislead the Authority with reference (o his claims and

status of activities pertaining to the case.

After having gone through the relevant record and examination of the

ith eareful consideralion of submissions made hy hoth

facts alon
M/s Vatika Lid. & Complainant - Mr. Ashish Sardana), the Authority observed that

the claim for Deemed Environment Clearance does not survive as same is devoid ol

merit & withoul substance, hence, the same is declined & rejected.

Furiher, the Authority decided to de-list this proposal.

Consequent upon the aboyve decision, the said proposal/ Project altains the

entity of being there, withont valid EC. Therefore, it is further concluded that since the

Applicant has indulged and cavsed multiple violations under the EIA Notification dated
14.09.2006 and rendered himself liable for action under the Environment (Protection)

Act, 1986 and relevant Rules framed there under.

In view of the above, the following directions are made:

|. The Applicant shall apply for EC under “Violation Category” to the Competent

Authority for the said Project within the scheme & meaning of EIA Netification
dated 14,09.2006 and its subsequent amendments, if willing to go ahead with the
Project.

2. For the Violations, so made. by the Applicant, a Sub-committee is hereby
constituted to visit the Project Site lo caplure the exlent and size of the violations

at the Project Site. The Sub-committee shall comprise of the followings:

1‘[.'!' \\t'f-"'". |l-I -\. I..llll.".l-l..ll:-i 4

() Member Secratary, SEIAA -
(ii)  Chairman, SEAC c \\
(ill) Member Secretary, SEAC

The Sub-committee will be assisted by the Regional Officer, [ISPCB
ol the concerned Region (Gurugram).

. After receiving the Report from the Sub-committee; SEAC will appraisc and

assess the damages caused by Applicant and prepare Remedial Environmental
Compensation, Penalty, beside any other action (as may be applicable) within the
scope of SoPs dated 07.07.2021 issued by MOEF & CC, GOL,

16
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4. Since. the Applicant has violated EIA Notification dated 14.09.2006 by way of
E” tllegal , construetion activities at the project site- without having a - valid
Linvironment Clearance and- other instructions issued [rom MOEF & CC, GOI
from time to time: Therefore, in view of the violations committed by the Applicant
as observed in the preceding Para's and powers delegated specifically by MoEF&
CC vide Notification No S.0. 637 (E) dated 28.02.2014 to the SEIAA under
Seetion 19 of EP Act-1986 taking action against the Violation committed by the
Applicant, it is hereby deem it appropriate to initiate prosecution action against the
Applicant through authorized officer of the Haryana State Pollution Centrol Board

(HSPCB).

Any other aclion as per the provisions ol Environment (Protection] Act,

1986 as may be due for the violations/ deficiencies/ |apses, noted above shall be taken

7oy —Hriim
Hdryind j Chairman,

% 7 kte Environment Impact Assessment
Authority, Haryana

accordingly.

To be communicated.

Dated:24.11.2022
Place: Panchkula

17
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State Fovironment Impaetl Assessment Authority, Haryana,
lays No.55-58, Prayatan Bhiawan, Sector-2 Panchkula,

;  Tel: 1172-2565232, 4043956
E-mail d: scisu-21,cnvhiny sov.in

Memo No. SEIAA/HR/2023/ F Date; 02 JoLf 622 -

To
M/fs Vatika Lid.,
4" Floor, Vatika Triangle, Sushant Lok=],
Block-A, M.G. Road, Gururgam

Subjeet: Environment Clearanee for P'roject Group Housing Colany at Sector-82 A,

Gurugram by M/s Vatika Lid.

Brief background and details pertaining to the matter, arising out from the office
record and Order dated 24.11.2022 passed by the SEIAA (hercinafter referred (o as The
AUTHORITY), as below:

The Applicant vide his application dated 12.10.2016 applied for Environment Clearanec
for the project of Group Housing Colony at Sector-82A, Gurugram, which was received in the
office of State Environment Impact Assessment Authority (SEIAA) Haryana (hereinaller
referred as The AUTHORITY) on 23.12,2016. Thereafier, the case was taken up by State Expert
Appraisal Commitiee (SEAC) referred as COMMITTEE for appraisal during 147", 148" & 150"
Meetings held on 31.01.2017, 14.02.2017 and 07.04.2017 respectively and the Commitice
recammended this case to SEIAA for prant of Environmental Clearance on 17.04.2017.

I.  The recommendations of SEAC were taken up by the Authority during | o2 Mecting of
SEIAA held on 20.04,2017 and the Authority upon perusal of record found that the
license issued by DTCP was valid up to 23,02.2017; henee, the case was referred back Lo
SEAC with the direction to visit the site te verify any construcrion_or vielation of
Envivanmental norns and same was conveyed (o Secretary, SEAC ax well ay to the
Applicant vide letter dated 01052017 wiich was recelved by the cousultant of ilte
Applicant by hand and signature of the consultant are available in the dispatch register
(o acknowledge this fact.

Il Thereafter, the case was again taken up by the Committee during 153" meeting of

SEAC held on 07.06,2017 and it was decided by SEAC vide letter dated 16.06.2017 to

conslitute a sub-committee comprising of Shri Hitender Singh and Shri A.K. Bhatia,
Member of SEAC to visit the project site. The Sub-committee visited the site on
02.06.2018 and submitted Inspection Report on 05.06.2018. Relevant portion of the
1

9

e

report is reproduced here: For VATIKA
“Report e
The members visited the site along-with the representative of the PP &
observed the following:

The super structire of entire project ltad been completed,
This include twin level basement for parking.

Two residential tower and EWS block las been erected,
Construction work was in progress af site.

il ol e
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v e v-.',ia
5. The photagraphs of the site are self explnuatory (Aumex

Canelus four 2

' o grant
At i esmblished thar mnxicm"fmn fas been raised at site rior 1

ranriate actdon as per law palp he taken "

Environmental Clearanc., -
Submitted, please,
Sd/- Sd/-

Me ALK Bhatia Ar, Hitender Singh
(Member SEAC) : (Member SEAC)

The Inspection Repont was placed and considered by SEAC during 171" and 172"
Meetings held on 07.06.2018 and 03.07.2018, respectively and SEAC recommended this
case to SEIAA for Further necessary action. Thereafter, the case was again laken up by

the Authority during 115" meeting held on 25.07.2018 and the Authority issued Show-

cause Notice dated 07.08.2018 to the Apgplicant, In respanse to said Show-cause Notice, &
detailed reply dated 13.08.2018 was subrrited by the Applicant. Thereafter, o final reply
dated 09.05.2022, cuntaining the contention of the Applicant was submitted. wherein, the
Applicant re-itemted, sorlier stand i.e. The Applicant entitled for desmed EC, however, in
this reply the Applicant also made submission, that even if for the sake of argument the
fact of the receipt of the letter dated 01.05.2017 by the consultnt in that eventuality also
Ld. Authority is obligated to communicates its final decision to applicant within a periad
of 135 duys, but Ld. Autherity failed to proceed and conclude the mater within 133 days

as per Clause 8 (ii) read with Clause 8 (iii) of the EIA Notification dated 14.09.2006,

After having vone throush the relevant recori and cxamination of the fucts
along-with enreful consideration of submissions made by both {l!:e Applicant - M/s
Vadika Ltd. & Complainant - Mr. Ashish Sardana), the

claim for Decmed Environment Clearance does not survive as same is devoid of
merit & without substance, hepee, the Stote Environment Impact Assessment
Authority vide its order dated 24.11.2022 decided ta decline & reject

Project Proponent for deemed Environment Clearance as well as decided to de-list
this praposal.

Consequent upon the above decision, the sald proposal/ Project attains the entity

existing and being there, “without valid EC”. Therefore, il is deemed appropriate to conelude

that since the Applicant has indulged and caused multiple violations under the ELA Notification

dated 14.09.2006 and rendered himself liable for action under the Environment (Protection) Act,.

1986 and relevan: Rules framed there under,

In view of the ahove, the following directions were also _made vide order dated

24.11.20232:

I. The Applicant shall apply for EC under “Violation Category” to the Competent

Authority for the said Project within the scheme & meaning of EIA Naotification dated
14.00,2006 and its subsequent amendments, if willing to go ehead with the Project.

-
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2. TFor'the Violay
10NS, S0 ‘03
i sl e bj made, by the Applicant, a Sub-commiittee is hereby constituted to
0L Site : -
The Sut 3 1o capture the extent and size of the violations at the Project Site.
aub-commiltee shall camprise of the following:

{I) Member Secretary, SEIAA .
(i1) Chairman, SEAC
(iin Member Sceretary, SEAC
rl'\. » SF v i 23 3
he Sub-committee will be assisted by the Regional Officer, HSPCB of the

concerned Region (Gurugram).

3. After receiving the Report from the Sub-committee; SEAC will appraise and assess the
damages caused by Applicant and prepare Remedial Environmental Compensation,
Penaity, beside any other action (as may be applicable) within the scope of SoPs dated
07.07.2021 issued by MOEF & CC, GOIL.

4. Since, the Applicant has violated E1A Notification dated 14.09.2006 by way of illegal
construetion activities at the project site without having o valid Environment Clearance
and other instructions issued from MOEF & CC. GOI from time to time. Thercfore, in
view of the violations committed by the Applicant as observed in the preceding Para’s
and powers delegated specifically by MoEF& CC vide Notification Mo 5.0. 637 (E)
dated 28.02.2014 to the SEIAA under Section 19 of EP Act-1986 (aking oction against
the Vioclation eommitted by the Applicant, it is hereby deem it appropriate to initiote
proseculion action against the Applicant through authorized officer of the Haryana Stote

Pollution Control Board (HSPCB).

Any olher action as per the provisions of Environment (Protection) Aet, 198G as

may be due lor the violations/ deficiencies/ lapses, noted above shall be taken accordingly.
The matfer was again considered during 152" Meeting of SEIAA, Haryana
held on 24.01.2023.

records citl on_file as well as Opde
isions ure hereby eme

1. To withdrow the Sub-committee ¢onstituted, for site inspection of the Project Sile to
capture the extent and size of the violations vide order dated 24.11.2022 as Two Reports

dated 02.06.2018 and 19.08.2022 respectively has already been placed on the file.
Further, canstitution of o commitiee may nol serve any meaningful purpose rather the
exercise will be o mere repetition and end in futility, Therefore, the Authority deemed it

appropriate to proceed and decided the malter on the basis of earlier {ield visit reports
dated 02.06.2018 and 19,08,2022 to conclude the proceedings of a long and old pending

case:,

2. Further, in pursuance to th r dated 24 022, th hority d it appropriate
lo_take further necessary action regarding Penalty and Envirenmenlal Compensalion
within the scope &£ meaning of ElIA Notificalion doted 14.09.2006 & SOPs dared
07.07.2021 (by excreising powers under the scope and meaning _of Section 5 of

Enviropment {Protection), Act 1986 10 make, directions) along with the obsecvations
made by the Hon'ble Courts in the below mentioned Cases:
firelia { Pvdf A f No, 243 2049 titled

I.  How'ble Supreme Coord of (18 n_Civll Appea (i 5 of 209 ¢ as
Kepstope Realtars £ot. L, Versus Shrl Anil ¥ Thartlare & Ors.
tled _os_Anil Thargre  Fergus Tl | ||

2. Haw'ble NGT in_Appeal Ne. 122/2018
& s

&P Enyt. Dept, Govt. of Ma asif l
-..-!'t_‘"-q-"q:ﬂ 1
&

Alhorised Signatory




3. Qriginal Applicatton No. 10172018 titled as Shashikat Vn‘.‘m! Kamble Versis

Union of India & Ors.

Penalty & Environmental Compensation Cost is calculated as under:

:1:; Particular Cost in Rs, In (lacs) | % age
1 _ijuul Construction Cast of the area | ¥ 233,70 Crore approx. & same is revised
involved  under  violation e | and scaled up to T 266.70 Crore (in view of
43862.113 Sqmirs (472128 Sqfts x T | the cost of land & other activities like license |
4950 i.e. average conslruction cost per | fecs /EDC / IDC ete. forming the cost of the
Sqlt) Project).

Thus, Total Cost of the Project is assessed
at ¥ 266.70 Crore (Approx).

&7

2 1% Penalty as per SOP 7" July 2021, [Z266.70 1%
Clause No 124 (ii) on Rs 266.70
Crorc
3 Additional 0.25 % Penalty as per SOP | Not applicable, since | Not applicable, since
7" July 2022 on Rs 266,70 Crore project __is___ not | project  is _mot
le no, | completed an l
ocC has been | ©QC has been
abtained obtained
4 Environmental Compensation Cost 753340 2% =
Total Amount 7 800.10
T'he Project Proponent to pay :
{a) Penalty I 2 266,70 Lakh
(b) Environmental Compensation Cost 2 533.40 Lakh
Total ] 7 800.10 Lakh
It is relevant to mention that Hen'ble NGT vid dated 21.10.2022 i

No. 976/2019 & VLA, No. 74/2022 (Gurinder Singh & Ors Versus Union of [ndia & Ors.) and
Order dated 11.11.2022 in OA No. 10 of 2021 & T.A, No, 282 of 2022 (Sanjay Kumar Versus
made directions that PEMALTY & ENVIRONMENTAL

Union of India & Ors),
COMPENSATION COST recovered from Proiect Proponent on account of Viplations / Non-

compliances "is to be utilized for RESTORATION, PROTECTION & CONSERVATION of

Enviranment through State/ District Environment Plans”,

In view of the above, the Authority directs the Project Proponent to deposit the
PENALTY & ENVIRONMENTAL COMPENSATION COST, so assessed in the said case ie. T

§00.10 Lakh within 30 days from the date of Order in accordance with the directions issued by
w No. F.No. IA3-22/30/2022-IA. 11118241 5) dated

MOEF & CC, GOI vide Office Memorandu

28.07,2022.
In case of futilure 16

Enviranment (Protection) Act, 086 will be initiated,

mply with the above, action under Section 5 of the
(including demoliiion of the structure as

¢ required gn the risk and cost of the Project Proponent), withaut any further notice; 1

Me&nhjmwr}n

SEIAA, Haryana

G"/tf,

may b
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BEFORE THE HON'BLE NATIONAL GREEN TRIEUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application no. 215/2022

IN THE MATTER OF:
Aashish Sardana
...Qriginal Appllcant
Versus

M/fs Vatika Ltd. &Anr,
....... Respondent

REPORT ON BEHALF OF THE JOINT COMMITTEE OF SEIAA
HARYANA, DISTRICT MAGISTRATE GURUGRAM & HARYANA
STATE POLLUTION CONTROL BOARD, IN COMPLIANCE OF
ORDER DATED 12/04/2022

MOST RESPECTFULLY SHOWETH ;-

i, This Hon'ble Tribunal has taken cognizance of the
application of Sh. Aashish Sardana and during the hearing on
12/04/2022 has ordered that: -

"1. Grievance in this application is against fllegal construction in
Village Sikhopur, Tehsil and District Gurugram by M/s Vatika Ltd,
Gurugram. According te the applicant, the project in question

AL~ o VATICA LIMIT
e :
) e N
b2
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requires Environmental Clearance (EC) for which R-1 [tself filed an
application on12.10.2016. Though EC was recommended, it has
nat yet been grantad, as shown hy the website. Thus, according .tu
the applicant, ongeing construction of the project without prior EC
Is iIn violation of Notification dated 14.09.2006.

2. In view of averments made in the Application, we find it

Page 2

necessary to require a joint Committee comprising of SELAA

Haryana, State PCB and District Magistrate, Gurugram o
undertake visit to the site, interact with the stakehiolders and give
a EEEE to this Tribunal. Based on facts found, the statutory
requiators may take remedial action in the matier. If the
Committee finds that construction is going on without requisite
EC, on such fact being verifled, the Dislrict Magistrate may ensure
that further construction does nct takes place. State PCB will be
the nodal agency for coordination and compliance. An action taken
report may be furnished within two manths by email at judicial-
ngt@gov.in preferably in the form of searchable FDF/ OCR
Support PDF and not in the form of Image PDF”,

2. In compliance of the abowve order Chairman, SEIAA Haryana
nominated Sh, V.K. Gupta, Chalrman, SEAC, Haryana and
Dr.Rajbir Singh Bondwal, IFS (Retd.) .Membér, SEAC to represent
SEIAA in the Joint Committee. District Még15trate_. Gurugram
appointed Smt. Ankita Chaudhary, IAS, SDM, Gurugram to
represent the District Magistrate, Gurugram. '

L X
.ﬁtﬁw N
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3. The team comprising above-cited members i.e. Sh. V.K Gupta,
Dr. Rajbir Singh Bondwal, Smt. Ankita Chaudhary along with Sh.
Sandeep Singh, Regional Officer, HSPCB, Gurugram Region (S)
and Sh. Divyanshu, AEE, HSPCB, Gurugram Regian (5) visited the
site on 04/07/2022. Tt was observed on the site that there is one
tower with extended basement and raised/constructed from
ground level to 11 floors (Copy of site photographs |s attached as
Annexure-R1). There was no construction activity going on
during the visit. Further it seems that some demalitian activity has
N been carried out in the recent past adjacent to basement level of
(v one constructed tower where. traces/debris of demolition was
observed (Copy of site photographs is attached as Annexure-
R2). At present total bullt-up area of the project Is approximately
10500 Sgm, same is also attached as enclosure-8 in the
representation submitted by PP i.e. M/s Vatika Limited.

4, Project Proponent M/s Vatlke LUmited submitted a
representation (attached as Annexure-R3) in the office of
Regional Officer, HSPCB, Gurugram Region (S) on dated
11,07.2022, which project proponent has described the sequence
5 of events since submission of their application for Environment
Clearance (EC) online on 12.10.2016 at MoEF&CC Portal vide
Proposal No, 5[.1!;..ir HR/NCP/59619/2016 under Categary 8A of EIA
Motification 2006 for built-up area 43862,113 Sgm. The PP has
stated that Project was considered in the 147th, 148th, and 150th

meetings of the State Expert Appraisal Committee (SEAC) held on‘j
' T

J’L’?Eg;.gﬁ" For WalTTIcA Lin
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31.01.2017, 14.02.2017 and 07.04.2017 respectively, and in its
150th meeti_rlg_iEAC recommended the Project with Geld Ratiﬁg
to State Environment Impact Assessment Authority (SEIAA)
Haryana to grant the Environmental Clearance. The Project was
considered in 102nd meeting of SEIAA held on 20.04.2017 and
during the mesting it was observed that License from Town an '
country planning Department, Haryana was valid till 23.03.201

and case referred back to SEAC, with suggestion to visit th

project site to verify any construction or violation and to submit i

report within 15 days. The case was referred back te SEAC by
SEIAA vide its |etter dated 01.05.2017 addressed to SEAC with a
copy to Vatika Ltd, But as per M/s Vatika Limited they did not
receive the said letter and they came to know about this letter
only on 24.03.2022 during the personal hearing/meeting with
SEIAA, wherein it was informed that the said letter was "“EEE'
b;;h;.'i?ﬂh consultant, which is a matter of record. T;e_:n, the
153rd SEﬂ&ang was E;Td an 07.06.2017, wherein 2 (Two)

members subcommittee was constituted to conduct the site visit

and to submit its report within 15 days from the issue of the letter

by the Secretary SEAC, and no copy of the letter was issued to

M/s Vatika Limited, which is a matter of record, When no written
communication in this regard was received from SEIAA/SEAC after

T — )
20,04.2017, and the stipulated time perlod had passed as per

- MoEF&CC EIA Notification dated 14.09.2006, they submitted an

Intimation letter to SEIAA, Haryana with a copy marked to the
Director of (Mew Ceonstruction Projects & Industrial Estates)

MOEF&CC, New Delhi vide letter dated 04.07,2017, that it is a

AN N e e e
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case of deemed grant of EC as per the above said notification and
"-_._ -

they are proceeding ahead with the Praject.
M‘\JWM

The PP has further stated that as per EIA notification of 2006,
they have been submitting 6 (Six) monthly compliznce reports to
SELAA, Haryana Stete Pollution Control Beard (HSPCB) and
Regional office of MeEF&CC Chandigarh. But they did not get any
response from anyone stating that these complience reports are
not acceptable. The SEAC sub-committee as formed on

07.06.2017 visited the Project site on 02.06.2018, almost after

one year and took the site photoaraphs, and reported that they

started the Project work prior to the grant of EC. Although, M/s
Vatika Limited had already informgd SEIAA viEIe. their letter dated
04.07.2017 regarding the deemed EC. Then, they (PP) received
1st hearing letter from SETAA vide dated 11.06.2019, end they
explained the concerned officials verbally about the facts of the
Project. Then, SEIAA issued final notice for hearing vide letter
dated 23.12.2021 and accordingly they submitted their reply to
SEIAA with all facts and supporting documents on 24.01,2022 and

09.05.2022 through their Counselor/Advocate. The case is still
ﬂ:ﬁ:—-ﬂﬁ

pending with SETAA
MR, e

5. The appellant was not present during the site visit of the joint
committee, He was contacted from the site on phone and detail
discussion was carried out. Subsequently, the appellant Sh.
Aashish Sardanz visited and submitted his representation dated
05.07.2022 next day in the office of the Regional Officer, HSPCE,

Lot g1

e 3
i

Page 5
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187"
Gurugram (S}! The representation s attached as Annexure-R4.
The appellant has raised the point that the project propuneﬁ??
commenced construction prior to making the EC application, they '
made false declaration at various points in its EC application, al
undertook demolition werk witheut EC approval etc,

The joint: committee has inspected the current status as described
in paragraph 3 above and depicted in the photographs in
Annexures R1 & R2. However, verification of the allegation.of

commencing the construction wo to or aftermaking the EC

application is now not feasible.

6. It is reiterated that there is No Environmental Clearance issuad
by SEIAA Haryana for this project and that the Project Proponent
has carried out the above described works of construction and
demolitions solely on the basis of the 'deemed EC' as described by
them in Annexure-3.

7. The I:eam' has forwarded the representations of both,the
project proponent and the appellantto the SEIAA Haryana
through the representatives of SEIAA Harvana in this committee
for final decision on the EC application of the project proponent
and the status of deemed EC as assumed by the project
praponent.
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Page 7

The Report is submitted for kind consideration of this Hon'ble

Tribunal,

Place: LAMT Lebirown

Dated: lﬁlﬂj;.,g.z_

s J o
Sh. V.IK. Gupta

Chairman, SEAC,
Haryana

Sub Divisional Magistrate
Gurugram

g g

e

Dr. Rajbir Singh Bondwal
IFS (Retd) Member, SEAC

Regional Officer
HSPCB Gurugram Region (S)
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Page 8

The Report is submitted For kind consideration of this Han'_b'le

Tribunal.

Place:
Dated:

Chairman, SEAC,

Haryana

Sub Divisional Magistrate

Gurugram

(3

e

Dr. Rajbir Singh Bondwal
IFS (Retd) Member, SEAC

Regional Officer
HSPCB Gurugram Region |
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CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE BOARD
OF DIRECTORS OF VATIKA LIMITED HELD ON WEDNESDAY, JANUARY 04, 2023 AT INXT

CITY CENTRE, FOURTH FLOOR, BLOCK -A, SECTOR -83, VATIKA INDIA NEXT
GURUGRAM- 122012, HARYANA

Al O ON TO (8] S, RECULATOR ICIAL/QUASI-
I ES ON BEHALF OF THE

"RESOLVED THAT consent of the Board of Directors of the Company, be and is hereby accorded to
authorize Mr. Sanjeev Kumar Tirthani- General Manager- Legal (Head of the Legal Department)
and/or Mr. Arun Kumar- Assistant Manager-Legal and/or Mr. Rujhan Dhawan- Assistant Manager-
Legal and/or Ms. Minoti Kumari- Manager- Legal and/or Mr. Uma Shankar - Consultant and/ or Mr.
Shyam Lal Gupta-Consultant and /or any Director of the Company, jointly/ severally, to appear in
Courts and/or Regulatory Authority/ies and/ or Judicial Authorities or Quasi-Judicial Authority/ies
for the cases of the Company including but not limited to whether civil or criminal, bankruptcy, original
or appellate, in connection with any legal proceedings whatsoever in various courts and /or such other
lawsuits wherein the Company is a defendant or a plaintiff or otherwise involved in any other ways
requiring the Company’s appearance thereof /or and also to do the following acts, execute deeds, and
undertake things on behalf of the Company: -

1) To sign, file reply, defend, Caveat, affidavit/s, withdraw or settle (civil, criminal, and
bankruptcy) application/s, complaint/s, petition/s, execution petition(s), suits, appeal/s,
review/s, revision/s, Writ petition or any legal proceedings for and on behalf of the
Company or against the Company as the case may be, before any Court, Tribunal, Forum,
Commission, Authority or before Arbitrator(s) and/or any other judicial and/or quasi-
judicial authority/ ies.

2) To sign, institute, prosecute, conduct, compound, refer to arbitration, defend and abandon
and to compromise legal or other proceedings, claims and disputes by or against the
company or in which the company is concerned or interested as may be required from time
to time and to sign, affirm all documents, applications, plaints, petitions, affidavits,
pleadings, Replies, Written Statements, Rejoinders, Replications and to make statements/
submissions, filing of relevant documents and to tender evidence in the courts and /or
Regulatory Authorities and/or Judicial Authorities /or Quasi-judicial Authority/ies to carry
out admission/ denial of documents, lead evidence and appear in person eic.

3) Tofile or accept service of any writ, summons or other legal processes and blppenr,uc‘i\e:;t
and to represent the company in any Courts, Tribunals, Forums, Government Autho.

and before judges, magistrates or judicial, revenue and administrative or m&ve ofﬁce;:
or bodies or tribunals and for and in the name of the Company or otherwise, as may

For VATIKA LIMITED

Ut

Director l (I U74895HR1998PLCD54821



1134

necessary to commence any action, suit, appeal, petition ar other proceedings for any relief’s,
declaration, right, title, interest, property, matter or thing wherein the Company is or may
hereafter become interestecl or concerned by any means or on any account whatsoever or
otherwise in relation to any of the Company's affairs, property and business.

4) To sign Vakalatnama & engage Advocates, Pleaders, Consultants, Solicitors efc, to represent
the Company to defend, institute, withdras, settle etc. any case before any Courts, Forums,
Tribunals or Government Authorities.

5) Authorize on behalf of the Company to depose and make statements, appear in person, lead
evidence and be cross examined before the courts, tribunals, Forums and Government

Authorities.

6) Tosign any representation, letters, or replies to Government Authorities in matter concerning
the Company.

RESOLVED FURTHER THAT Mr, Sanjeev Kumar Tirthani- General Manager- Legal, be and is
hereby authorized to further delegate the above-said powers and to authorize such person(s) for this
purpase as may be considered appropriate, to undertake all acts, deeds, and things to give effect the
said authorization by way of Letter of Autharity and /or Power of Attorney and/or any other
instrument.

RESOLVED FURTHER THAT all acts, deeds, or things lawfully done by the said officials or either
of them under the authority of this power shall be construed as acts, deeds and things done by the
Company if they are consistent with this Resolution and done in the best interest of the company.

RESOLVED FURTHER THAT the Board will not be responsible for any illegal or invalid acts and
any acts beyond the scope of the aforesaid powers.

RESOLVED FURTHER THAT any of the Director(s) of the Company be and is hereby authorized
to do any such acts, deeds, things as may be considered desirable or expedient in connection with the
above matter including change or revocation of the authorities given above.”

Certified to Be True Copy
For Vatika Limited
,fur VATIKA LIMITED
\Ja
(Surender Singh) Director
Director

DIN: 03424583
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI.
M.A No. 28/2023 IN OA NO. 21512022

IN THE MATTER OF:
Ashish Sardana Applicant
VERSUS
Vatika Ltd. And Anr. ; Respondant
KNOW ALL TO whom these presents shall come that |/ We, Vafika Limited the above-named Opposite Party, do
hereby appoint
Véh. Din 1093119 981

Sh. N. P. Manga (D-192212012) (M) 9691001885, Sh. Yogesh Kumar Sharma (D-2712/2008) (M) 8527470011,
Sh. Ashutosh Parashar (D-2743/2018) (M) 9899404028, Sh. Kunal Tyagi (D-2579/18)(M) 6818930200,
Sh. A.P.Singh (D-4302/10)(M) 9818200192
ADVOCATES
E-mail-ID- dineshparashar2@gmail.com
CH. NO. C-75, G.L. JOSEPH BLOCK, TIS HAZARI COURTS, DELHI-110054. (Hereinafter calied the advocates)
to be mylour Advocate(s) in the above- noted case, to do all the following acts, deeds and things or any of them,

thatis to say: -
1. To act, appear and plead in the above-noted cause on myiour behalf, in this Court or in any other Court/

Tribunal in which the same may be ried or heard and also in the Appellate Court subject to payment of
fees saparately for each Court by melus.

2 To sign, file, verify and present pleadings, appeals, cross-objections or petitions for executions, review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecution of the said cause In all its stages subject to payment of fees for

each stage.
3 To file and take back documents, to admit and/or deny the documents of apposite party.

To withdraw or compromise the said case or submit to arbitration-any differences or disputes that may
arise, touching or any manner relating to the said case.

To take execution proceedings.
To deposit, draw and receive money, cheques, cash and grant receipt thereof and to do all other acts

and things which may be necessary to done for the progress and in the course of the prosecution of
the said case.

7. To appoint and instruct any other Legal Practiioner authorizing him lo exercise the power and
a.rﬂmfilyharabyc:onfafrﬂdupon!rheAdvmtewhanuhuma?minkﬁtmdnsowﬂhﬁgnmemar
of attomey on our behalf. :

AND liwe the undersigned do hereby agree to ratify and confirm all, acts dane by the Advocate or his
substitute in the matter as my/our own acts, as if dona by me/us to all intents and purposes.
AND I'we undertake that [/ we or myfour duly authorized agent would appear in the Court on all hearings

and will inform the Advocate for appearance when the case is called.
AND I/'we undersigned do hereby agree not to hold the Advocate or his substitute responsible for the

resull of the said case. The adjounment & other costs whenaver ordered by the Court shall be of the
Advocate which he shall receive and retain for himself.

AND Iiwe the undersigned do hereby agres that in the event of the whole or part of the fee agreed by
mefus to be paid to the Advogate remaining unpaid he shall be entitied to withdraw from the prosecution
of the said case until the same is paid.

IN WITNESS WHEREOF Lwe do here unto jour hand these presents the contents of which have

been understood by mefus on this £/ f) | 2023 For V,
Accepted subject to the terms of the fees. or VATIKA LIMITED

Advocate(s) é / , 51 ‘y’ﬁ Authonsewumw

i

&o.£n
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.
M Gmall Dinesh Parashar <dineshparashar2@gmail.com>
Copy of Reply with documents in MA No. 28/2023
1 message
Dinesh Parashar <dineshparashar2@gmail.com> 6 October 2023 at 16:29

To: Aashish Sardana <aashish.sardana@gmail.com>
Dear Sir,
We, the undersigned, are representing M/s Vatika Ltd.

Please find attached the advance copy of reply of your Misc. application No. 28/2023 titled as Aashish Sardana Vs
Vatika Ltd. & Anr.

Thanks & Regards

Parashar & Associates
Dinesh Parashar, Advocate
9811705506

'B Reply Final.pdf
25581K
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